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LOK SABHA DEBATES 

LOK SABHA 

Tuesday, August 8, 20001Sravans 17, 1922 (Saks) 

(The Lok Sabha met at Eleven of the Clock) 

[MR. SPEAKER in the Chair] 

[English] 

MR. SPEAKER: Q. No. 221. 

[Translation] 

SHRI MULAYAM SINGH YADAV (Sambhal): 
Mr. Speaker, Sir, I have a request for you, neither we 
want to interrupt the Question Hour, nor we want to get It 
adjoumed. We just have one request, and It Is true that 
we also have some very important wort< In the Lok Sabha. 

MR. SPEAKER: Please speak after the Question 
Hour. 

SHRI MULAYAM SINGH YADAV: Therefore, It Is very 
necessary that Lok Sabha should continue Its business. 
Hon'ble Home Minister is also present here. We want a 
discussion on the Kashmir issue. The Mtnister for 
Parliamentary Affairs had said that he would accept It H 
the proposal is given in writing. We have given It in 
writing under Rule 193. We request the hon'ble Home 
Minister to allow a discussion on the issue. We would 
also request our Congress friends to participate in the 
discussion. You had to go for judicial enquiry, demand 
resignation-do all that. But people of this country want 
to know the truth behind the news carried by several 
newspapers that killings have been committed by our 
military. Whatever happens, people are entitled to know 
the truth. We want to cooperate on the Kashmir issue. It 
is a question which involves the whole country. We don't 
want to polltlcise the issue. But you also have to respond. 
Is It a mistake on our part or on the part of others? 
Therefore, we want and request you for a discussion 
on the Issue. We don't want to obstruct the 
proceedings. Hon'ble Home Minister is present here and 
the hon'ble Minister for Parliamentary Affairs has also 
agreed that he will accept the proposal it we give It in 
writing. 

[EnglltJh] 

SHRI P.H. PANDIYAN (Tirunelvell): I also .upport 
the demand of Shri Mulayam Singh Yadav. 

[TranslBtion] 

SHRi KANTILAL BHURIA (Jhabua) Mr. Speaker, Sir, 
Hon'ble Home Minister Is present in the HoulS. We had 
demanded for an enquiry commission. More than 100 
innocents have been killed there .... (lntenuptions) Hon'ble 
Home Minister should resign .... (lntenuption.) 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): 
This 'is Question Hour. What sort of demand is being 
made .... (Intenuptions) 

SHRI MULAYAM SINGH YADAV: Autonomy is not 
an Issue. Now the question Is that we are negotiating 
with Hlzbul Mujahideen second time. Secret talks were 
held. On the othe hand, Amamath Yatre was conducted. 
The .ltuation has become very serious. All these luues 
have become inter-connected. The issue Is not just of 
autonomy. 

MR. SPEAKER: Today we would finall.e It in the 
meeting of BAC. 

SHRI MULAYAM SINGH YADAV: Mr. Speaker, Sir, 
I thank you for agreeing with It. Please fix time for It and 
permit a discussion. 

11.01 hra. 

ORAL ANSWERS TO QUESTIONS 

[Eng/Ish] 

Nual Problem 

+ 
·221. SHRIMATI RENUKA CHOWDHURY: 

SHRI PARSURAM MAJHI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment are aware that some 
State Govemments faCing the Naxal problem are resorting 
to shortcuts to eliminate the Naxalists: 

(b) whether in this connection attention of the Union 
Govemment has been drawn to the report appearing in 
the 'Deccan Herald' dated June 14, 2000: 
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(c) whether this Union Government have given 
directions to various State Govemments concerned with 
the Naxalite menace to deal with problem effectively while. 
avoiding short cuts; 

(d) if so, the details thereof; and 

(e) the details of the Central assistance given to 
these States during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(e) A statement is laid on the Table of the House. 

StlltfHnent 

(a) and (b) The Govem:nent has seen the news 
report which appeared in the "Deccan Herald" dated June 
14. 2000. 

Andhra Pradesh is affected by extremist activities. 
but it is incorrect to attribute that the Government is 
adopting short cut methods to eliminate extremism in the 
State. 

(c) and (d) Keeping in view the overall dimension 
which left wing extremism has ass~med in some States, 
it has become equally a matter of concern for the Central 
Government. It has, therefore, set up in consuhation with 
the States a high level Coordination Centre, headed by 
:he Union Home Secretary with Chief Secretaries and 
Directors General of Police of the serit'lusly affected 
States, as its members, to review and coordinate steps 
taken by these Stales to check the left wing extremist 
activities, monitor the plan of action in respect of each 
State and to make recommendations both on development 
and security aspects of the problem. 

The Coordination Centre has been meeting 
periodically. Several important decisions such as providing 
financial support for combating left wing extremist activities, 
construction/improvement of identified critical roads, 
preparation of plans for development of affected areas to 
tackle the problem in a holistic manner, sharing of 
intelligence inputs on a regular basis, providing help of 
para-military forces on need basis etc. have also been 
taken and effectively followed-up. 

(e) The affected States are being given financial 
assistance under the Scheme for Modernisation of State 
Police Force and 50% of the expendhure incurred by the 
S:ates in combating left wing extremist activities, is also 
being reimbursed to the States under the Scheme for 
reimbursement of Security Related Expendhure. 

The details of the funds released under the Scheme 
for Modernisation of State Police Forcea, during the last 
three years, are as ul"lder:-

(Rs. in lakhs) 

Name 01 the Stale 1997-98 1998-ge 1999-2000 

Andhra Pradesh 1209.560 709.560 354.780 

Bihar 783.120 633.120 508.530 

Madhya Pradesh 387.820 437.820 846.360 

Maherashtra Nil 324.915 568.820 

Orissa 104.610 104.610 52.305 

In addition to the above, the following amounts have 
been released to these States under the scheme for 
reimbursement of Security Related expenditure:-

Andhra Pradesh Rs. ;30.46 crores 

Rs. 28.80. crores 

Rs. 5.00 crores 

Bihar 

Madhya Pradesh 

M8harashtra Rs. 1.96 crores 

Rs. 3.58 crores Orissa 

SHRIMATI RENUKA CHOWDHURY: Sir, I think, this 
question begs more than just a mere statistical statement 
for the following reasons:-

1. A sitting Minister of the Cabinet of the Andhra 
Pradesh Government was killed by a remote 
control device; he was blown to pieces. 

2. In Madhya Pradesh, a Ihting Minister was killed 
by the PWG, who have migrated from Andhra 
Pradesh; they have gone to his office and killed 
him in a very daring manner. 

3. We now have a threat on an ex-Minister of 
Andhra Pradesh; and this pressure continues. 

4. I belong to the Telangana Region, a backward 
area, which has a reserve forest land. I have 
been told that I am under naxalite threat. 

Sir, the statement does not address the reality of 
the issue. The Govemment has not taken cognizance of 
the fact that becausa of the encounters that are taking 
place in Andhra Pradeah, the issue of Naxalism is now 
spreading to. the Slate of Tamil Nadu, a State that did 
not have naxalite activity tiD now. 
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The Central Government had several meetings with 
the State Governments. We are hopelessly inadequate 
as to the preparations that are necessary, the money 
that is necessary and the weapon system that are 
required by our police and by our intelligence. We are 
woefully Inadequate In this regard. 

Sir, I would like to know from the Government: 

(a) What is the Master Plan that the Government 
has come out with to contain this? 

(b) What is the approach of the Govemment to 
Naxalism? Is it merely a law and order problem? 
Or, Is it a socio-economlc problem that needs 
to be addressed? It is because you have had 
Naxallsm for the last 25 years and you have 
not been able to contain It. 

(c) What are the monies that have been released 
immediately after the meeting that was held by 
the Central Government with the State 
Govemments to address this issue? 

SHRI CH. VIDYASAGAR RAO: Mr. Speaker, Sir, I 
agree with the spirit of the question put by the hon. 
Member. No short-cut method should be adopted to curb 
the menace of Naxalism. 

Sir. the hon. Member has alleged that because of 
the encounters that are taking place in Andhra Pradesh, 
naxalite activity is spreading to the State of Tamil Nadu. 
This is not a fact. 

SHRIMATI RENUKA CHOWDHURY: Are you not 
aware that there is a training camp in the Tamil Nadu-
Tirupati border where the PWG is giving them 
training? .. (Interruptions) 

SHRI CH. VIDYASAGAR RAO: Sir, I admit it. I 
respect the. views of the hon. Member. But would I be 
allowed to compel my reply on the three supplementarlss 
that she has put? 

SHRI P.H. PANDIYAN: There is also one camp in 
Dharmapuri .... (Interruptions) 

MR. SPEAKER: SM Pandiyan, please take your seat. 

.... (Interruptions) 

SHRI CH. VIDYASAGAR RAO: But It is not because 
of the encounters that are taking place .... (lnferruptions) 
There are problems in the States of Tamil Nadu, Bihar, 
Orissa, Madhya Pradesh and in other 

States .... (Interruptions) But is it not because of the 
encounters that are taking place .... (Interruptions) 

SHRI P.H. PANDIYAN: Sir, Tamil Nadu has been 
omitted from this list .... (Interruptions) 

MR. SPEAKER: Nothing would go on record. 

(Interrupt/ons)" 

SHRI CH. VIDYASAGAR RAO: My reply to the first 
supplementary is that this Is a problem that cannot be 
solved by adopting short-cut methods or encounters. 

Sir, as per the Constitution, this is a State subject. 
It is the primary duty of the State Govemment to equip 
the local police with modem equipment and train them. 
However, the State Govemments are taking all possible 
steps to modemlse the police force of the respective 
States to keep pace with this escalated menace and the 
violent activities of the extremists in the country. 

Sir. there was no consistent policy earlier. 
Contradictory policies were adopted by some of the Siate 
Govemments. I would not like to go into their political 
affiliations. But as far as the question of tackling this 
problem is concerned. all the political parties must come 
together to solve this problem. 

Sir, for the first time. under the leadership of the 
hon. Home Minister. Shri L.K. Advani. a meeting of all 
the Chief Ministers. belonging to the affected States. was 
conltened in Andhra Pradesh on 15.06.1998. Another 
meeting of the Chief Ministers was convened on 4.4.2000 
in Delhi. The first Conference was held in Hyderabad 
and the second was held In Delhi. A Coordinating Centre. 
under the Union Home Secretary, was set up on 26.6.98. 
The Director General of Police of the States, the Chief 
Secretaries of the respective States are the Members of 
this Coordination Centre. This Committee meets in Delhi 
frequently. They are interacting with various State 
Govemments. They are /llso carrying out a number of 
plans. 

Sir. among the important decisions that have been 
taken in the meeting of the Coordination Centre are that 
the States should prepare Integrated Action Plans not 
only to tackle the law and order problem. but it should 
also be treated as a sQcio-economic problem. They must 
also have interaction with the rural people and rural 
communication channels must also be maintained. To 
cater to the needs of the poor, several programmes have 
been suggested at the Coordination Centre. In the meeting 

°Not recorded. 
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of the Chief Ministers it was agreed to continue efforts 
towards fOCUl8lng on inter-5tate coordination. It ia because 
it is not just a problem of Andhra Pradesh and 
Maharashtra. There should be Inter-State coordination, 
ground-level Intelligence gathering, indepth analysis of the 
problem, and the soclo-economic problems in the 
respective States should also be addressed to. A 
comprehensive plan for this purpose has been prepared. 
It is not treated as a mere law and order problem; it is 
a socio-economic problem also. We are equipping the 
police. At the same time, the States have been uked to 
prepare their Integrated development plans. Most' of the 
States have submitted their plans to the Union Home 
Ministry and the Union Home Ministry has forwarded them 
to the Planning Commission. These Stete Govemments 
have been asked to pursue with the Planning Commission 
to expedite the sanction of plans submitted by them. 

SHRIMATI RENUKA CHOWDHURY: Sir, before I go 
on to my second supplementary, I would like to set the 
record right. Hon. Minister is a very nice man. I know 
him from Andhra Pradesh and I know how sincerely he 
has worked on this reply. 

SHRI CH. VIDYASAGAR RAO: Thank you for the 
compliment. 

SHF\IMATI RENUKA CHOWDHURY: I know that he 
himself is on the hit list. However, I must set the record 
right. 

First of all, the inter-State meeting held by a Union 
Home Minister was first held under the aegis of 
Shri S.B. Chavan who has the then House Minister. The 
second Issue Is, the Minister has stated that this is not 
just a law and order problem and that he views it as a 
socio-economic problem too. May I now draw his attention 
to the fact that Shri L.K. Advani is on record saying that 
we cannot look at naxalites as a socio-economic problem 
because it would give them respectability? This Is on 
record. 

The third issue is, the Minister had given an 
assurance earlier that there would be a nalional ban on 
such naxalite acitivities. What happened to that? 

I now come to my second supplementary. Can the 
Minister deny that human rights violations have taken 
place in Andhra Pradesh? Is it not a fact that almost 47 
organisations have got together .to condemn the atrong-
arm method by which the Andhra Pradesh Govemment 
Is annihilating the naxalitea by shooting them at point 
blank range? In Visakhapatnam, undertrials were released 
and shot down pretending that it was done in an 
encounter. People have condemned it in no uncertain 
terms. 

SHRI K. YERRANNAIDU: That is not correct. 

SHRI CH. VIDYASAGAR RAO: The thrust of the hon. 
Member'S point is the violence committed by the naxalites. 
It also emphasises the killings of naxalites, the human 
rights violations and all other things. It is very essential 
to draw a line between them. When a Minister ia killed 
and when an innocent man is killed by the naxillites, 
definitely it is a law and order problem. As far as the 
soclo-economic aspect is concemed, we have to wean 
away the youths from taking tt' this path. We have to 
ceter to the needs of the rural poor so that they may not 
choose the path of extremist violence. These two aspects 
are interlinked. It is a, law and order problem and at the 
same time It Is a socio-economic problern also. 

Coming to the second question, as far as Andhra 
Pradesh is concemed, there Is no violation of human 
rights. The Andhra Predesh Govemment Is taking all 
necessary steps in accordance with the guidelines given 
by the National Human Rights Commission. At the time 
of encounters, the Andhra Pradesh Police Is following all 
the guidelines issued by the National Human Rights 
Commission. When an encounter takes place, the locel 
police is not entrusted with the investigation of the case. 
A DSP from a neighbouring place is deployed to conduct 
the investigation of the case. The post morteih 
examination is conducted by a team' of doctors. The 
inquest is also conducted by the local Magistrate. 

As per the guidelines of the Human Rights 
Commission, all these things are video-graphed. In Andhra 
Pradesh, there is no such violation of the Human Rights. 

SHRIMATI RENUKA CHOWDHURY: Mr. Minister, are 
you saying there have been no false encounters in Andhra 
Pradesh? ... (Interruptions) 

MR. SPEAKER: Madam, let him complete flm. 

SHRI CH. VIDYASAGR RAO: Sir, if the hon. Member 
points out anything, we can talk about it and take action. 
But on the general sweeping statement, we cannot take 
any action .... (lnterruptions) 

Pf\OF. UMMAREDDY VENKATESWARLU: Sir, she 
Is making a wild allegatlon .... (lnterruptlons) .. .If the hon. 
Member can establish, she can menllon it 
now .... (Interruptions) 

SHRI CH. VIDYASAGAR RAO: As per the 
recommendations of the Human Rights Commission, 
various steps are being taken by the Government. All 
precautionary measures are. being taken by the Centre 
as well as the State Government to see that no innocent 
Is punished and no civil liberties are infringed. 
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[Translation] 

DR. SANJAY PASWAN: Mr. Speaker, Sir, there are 
some problema relating to naxallam .... (Interruptions) which 
I would like to mention. The cauaea which are reaponallle 
for naxallsm, Include social and economic ones also. We 
all know it and many other have al80 admitted It. 
Therefom, we have to underwtand the social and economic 
problems which give rise to the problema of Naxallsm or 
the other means to fight that as being done by Ranvir 
Sena in Bihar. Therefore, I want to ask what measures 
are being taken by the Government to meet the 
challenges posed by Ranvir Sena and also the Naxalism? 
We should not hesitate to talk with the cross border 
terrorists. In the same way, I request the hon'ble MInister 
that we should also not hesitate to talk with Ranvir Sena 
or the Naxalites. Apart from this, the areas affected by 
Naxalites should also be given special package to enable 
them to fight the challenge of Naxalism. I wish to ask 
hon'ble Minister about his plans in this regard? 

[English] 

MR. SPEAKER: Shrimati Renuka Chowdhuary, no 
cross talk please. 

... (Interruptions) 

SHRI CH. VIDYASAGAR RAO: Sir, as far as Bihar 
State is concemed, the Union Home Ministry have already 
provided certain amounts for the modemisation of police 
forces there. In the year 1997-98, Rs. 783.12 lakh were 
provided. Similarly, In 1998-99 also, certain amount was 
provided to them .... (lnterruptions) 

[Translation] 

DR. SANJAY PASWAN: Do you want to talk to him? 
I know the amount also about which you are telling us. 

[English] 

I am talking about having a dialogue with them. 

SHRI CH. VIDYASAGAR RAO: As such there is no 
such proposal received. But we do not have any objection 
If there Is a proposal to have a dialogue with them. 

In Andhra Pradesh, a citizens' forum requested the 
Chief Minister to have a dialogue with the naxalites. The 
Chief Minister announced it on the floor of their House 
to have a dialogue with the extremists' groups there. 

Similarly, in regard to Bihar also definitely, it Is a law 
and order problem and we want to equip and modemise 
the police forces there to be able to deal with the situation 
effectively. At the same time, we are prepared to talk to 

any naxalite or extremist groups If they come forward, 
surrender their arm .. and give up violence. 

SHRI M.V.V.S. MURTHI: Mr. Speaker, Sir, this is a 
problem pertaining to Andhre Pradesh and its surrounding 
States like Maharaathra, Orlaaa and Madhya Pradesh, 
and also partly In Bihar. 

As the hon. Minister has stated, it is not the only 
problem of naxalism and terrorism which can be combated 
with force. They can use force to some extent. But that 
is not the only solution for this. It is a socio-economic 
problem also. Due to unemployment, the youths are being 
attracted towards this side. They are being utilised and 
paid money by these naxalites groups. 

Sir, the hon. Minister has also stated that the State 
Govemments have sent certain proposals to combat 
naxallsm by tackling the soclo-economlc problem. 

The House would also like to know the proposals 
the Statea have sent In respect of the Naxal-affected 
districts on how to solve this problem, the developmental 
programmes that have been taken up and the 
developmental programmes proposed so that economic 
growth would be obtained and a permanent solution would 
be !o'-lnd to this problem. This has been taking long. For 
the last ten years. nothing has happened. The House 
would like to know the view!!' of the States" and their 
concrete proposals. 

SHRI CH. VIDYASAGAR RAO: It is a fact that as 
the han. Member submitted earlier there was an 
inconsistency in the policy adopted towards Naxaliam. 
But now the State Governments, pursuant to the 
discussions and various meetings that took place in the 
Union Ministry of Home Affairs and were headed by the 
Union Home Secretary, are taking necessary 
steps .... (Interruptions) 

SHRI M.V.V.S. MURTHI: What are those steps? 

SHRI CH. VIDYASAGAR RAO: In purusance of the 
advice given by the Ministry of Home Affairs in the 
discussions, they have constituted a district-leve4 
committee with the district-in charge Minister, the District 
Collector and the Superintendent of Police to look into 
the problems of the surrendered extremists and also to 
give counselling to the youths. 

Besides this, a State-level committee has been set 
up in Andhra Pradesh. The Home Minister, the Finance 
Minister, the Revenue Minister and the SOCial Welfare 
Minister are members of that alJb.commlltee of the Cabinet 
committee. They are chalking out some solutions to the 
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socio-economic problems on how to lay the roads, how 
to attend to the problems of the poor persons, etc. Every 
month, they are required to submit a report to the cabinet. 
These are the two atepa taken by the State Govemment. 

As far as finances are concemed, for Andhra 
Pradesh, a special grant is also given under the 
recommendations of the Tenth Finance 
Commission .... (Interruptions) 

SHRI M.V.V.S. MURTHI: I am not talking about the 
money. That Is also very important. But what are the 
economic activities that are being accelerated in these 
States? 

SHRI CH. VIDVASAGAR RAO: By gr,nting money, 
the economic problems are being taken care ot by the 
Central Govemment. Particularly under the Eleventh 
Finance Commission's recommendations, the grant is 
about Rs. 60 crore. Much grant is provided for Andhr:-
Pradesh. Besides assistance on security-related 
expenditure are also given to Andhra Pradesh. It is higher 
comp.lred with other States. We are also giving finances 
for the modernisetion of the police force .... (lnterruptions) 

SHRI M.V.V.S. MURTHI: That is only to suppress 
Naxalism. That is not an economic activity. 

SHRI CH. VIDAVASAGAR RAO: For development, 
the Govemment of Andhra Pradesh had been asked to 
provide a comprehensive plan and that Ptan has been 
submitted by the Govemment of Andhra Pradesh. That 
Plan has been transmitted to the Planning Commiasion 
and the State Govemment has been requested to pursue 
it with the Planning Commission to expedite the process. 

[Translation] 

DR. RAGHUVANSH PRASAD SINGH: Mr. Speaker, 
Sir, in his reply, hon'bla Minister has stated that the 
Govemment will provide assistance in three ways by 
constructing :dentified irnportant roads, by formulating 
schemes for the development of affected areas and 
providing assistance to IOe para-military forces. In hi~ 

reply, he has ststed that some amount has been given 
for training and modemisation. I want to know about the 
number of paramilitary forces demanded to ensure the 
development Qf affected areaa and the number provided 
and also what proposals have been made for the 
construction of roads there? In this regard, what the 
Govemment has done and what proposes to do? 

[English] 

SHRI CH, VIDVASAGAR RAO: From the Bihar 
Govemment, a report has been eubmitted to the Central 
Home Ministry. There w ... IIOme exaggerations on certain 
Items. Therefore, we had directed the State Govemment 
to re-think about the plan and serlC! It immediately so 
that we can send the plan to the Planning Commission. 
There was a variation between one State and another. 
As far as Biher is concerned, they have submitted a 
plan. But we have asked them to make some corrections 
and resubmit the pIan .... (lntenuptJons) 

MR. SPEAKER: I am calling hon. Members from the 
affected States only. 

SARDAR BUTA SINGH: We have some experience. 
We should also be allowed .... (lntenuptions) 

MR. SPEAKER: Is the State of Shri Buta Singh also 
affected? 

... (Interruptions) 

SHRI AMAR ROV PRADHAN: Mr. Speaker, Sir, thirty-
three years ago, in 1967, in the month of April, the 
Naxalite Movement started from the Naxalb!lri within West 
Bengal. At that time, it was the view of the Naxalites 
under the leadership of the late Charu Mazumdar that 
land reforms were a must and that the surplus land must 
be distributed to 'the poor people who were landless 
agricultural workers. 

At that time, that was the motto. The Central 
Govemment should not push the land reform activities to 
the State Govemments only because it is the duty and 
the job of the Central Govemment. Since the Sixth Five 
Vear Plan, there is no such plan for land reform activities. 
What is the role of the Govemment at present regarding 
land reforms throughout the country? Somehow, land 
reforms have been done in West Bengal, Kerala and 
Kamataka, but no other State has done it. That is the 
position. 

Secondly, it Is not that there is only one naxalite 
group. Have you counted the number of such groups? 
May I know whether there are 20 such groups or 30 or 
40 or 100 such groups? To my knowledge, there are 34 
such groups. May I know whether the Central Govemment 
has studied as to how many such naxalite groups are 
there, what are their viewpoints, what is their theory and 
what is their ideology regarding this? Has the Government 
ever studied them? Can the CeDtral Govemment give us 
the figures? This is conceming the soclo-economlc 
problems and we should not forget it. 
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SHRI CH. VipVASAGAR RAO: As the hon. Member 
stated, the failure to effectively Implement the land refonna 
is 1880 one the problelTlt' in those areas. Necessary steps 
have to be taken in this regard. 

SHRI AMAR ROV PRADHAN: Why are you 
conspicuously silent since the Sixth Plan? This Is my 
question. 

SHRI CH. VIDVASAGAR RAO: I take the suggestion 
of the hon. Member in this regard. 

[Translation] 

SHRI PRAHLAD SINGH PATEL: Mr. Speaker, Sir, 
hon'ble Minister has admitted that different State 
Govemments had different priorities. Madhya Pradesh 
State has not banned the PWG. Recentiy a Cabinet 
Minister was killed there. Later on, a sub-Inspector was 
murdered when he went to investigate a phony decoity. 
What I want to say is that at the time Central Government 
had called a meeting of Home Secretary and Chief 
Secretary. I had wrote a letter asking whether It was an 
administrative problem? The afftected areas have distinct 
problems, their own suggestion for it which cannot be 
said in detail in the House. They can be discussed, when 
a debate is called on that issue. I wish to aks the 
Govemment whether it has any action plan to integrate 
the view points of the State Govemments and the public 
representatives of those areas. Just Home Ministry cannot 
do everything for the development of that area. The Rural 
Development Ministry, the Environment Ministry all have 
their own problems, because of which the development 
is obstructed, the transport routes are closed. I want to 
know, whether the Central Govemment have any plan to 
form a core group and convey the action plan prepared 
by this group to the State Govemment 80 that the problem 
could be solved in an integrated manner. 

[~nglish] 

SHRI CH. VIDVASAGAR RAO: As stated by the hon. 
Member, integrated action plans have already been 
received from various States, including the State of 
Madhya Pradesh. We are proposing to have a plan for 
developmental activities like communication system, direct 
dialling system to the police stations and construction or 
upgradation of National Highway No. 16. about which my 
colleague, the hon. Member is very much concemed. 
The construction or upgradation of National Highway No. 
16, which connects Nizamabad in Andhra Pradesh with 
Jagadalpur in Madhya Pradesh, running through the States 
of Andhra Pradesh, Maharashtra and Madhya Pradesh, 
has been entrusted to the Border Roads Organisation. In 
this regard, the Union Home Minister had taken up with 

the Ministry of Surface Transport for allotment of required 
funds and accorded high priority to this Project. The BRO, 
in the meantime. has intimated that as per the advice of 
the Ministry "f Surface Transport, the stretch of the road 
in Andhra Pradesh has-been entrusted to the PWD and 
that necessary steps are being taken to lay those roads. 

An Integrated plan has been suggested not ony for 
the development of roads, but also for development of 
tribal araas and other places. That has already been 
given by the Madhya Pradesh Government and we are 
going to implement that. 

[Translation] 

SHRI PRAHLAD SINGH PATEL: There is neither a 
State Highway nor a national highway in the affected 
areas. 

{English] 

MR. SPEAKER: Shri Prahlad Sinah Patel, please, 
ask the question. Already we have spent half an hour for 
this question. 

SHRI CH. VIDVASAGAR RAO: Sir, all developmental 
activities which the hon. Member has mentioned are 
already included in the plan. We are trying to develop all 
these things. 

[Translation] 

SHRI NARESH PUGLIA: Mr. Speaker, Sir, the 
question of naxalite problem is very important. It originated 
in Andhra Pradesh which is your home State. My state 
Maharashtra and Madhya Pradesh are its adjoining States. 
The Home Minister had convened the meeting of the 
Cilief Ministers of five States not once but thrice. We the 
Parliamentarians of the naxalite affected areas had 
apprised you that this problem is not going to be resolved 
through bullet and violence. Violence for violence is not 
the answer. It is a law and order problem and pertains 
to Home Ministry. My parliamentary constituency 
Chandrapur is in Maharuhtra which entirely is a naxaJite 
affected State. Mr. Speaker, Sir, Home Minister had 
convened a meeting of Chief Minister of all the five States 
in which it was decided that the Centre will provide 50 
per cent assistance to the States for procuring 
sophisticated weapons to maintain law and order problem. 
I would like to submit to hon. Advanlji that the naxalite 
activities have been going on in the Adivasia areas and 
forests since the implementation of the Forest 
Conservation Act in 1980. We are not given the 
permiSSion to install TV towers, lay transmission lines 
and start irrigation projects since the Forest Conservation 
Act is in force. The Chief Ministers of all the five States 
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have submitted epeeial action development plan to you 
In regard to the issue of providing 50 per cent aaaia~ 
for buying arms and ammunition. Maharaahtra haa also 
aubmittad a plan of Rs. 836 crore. It should be coneidered 
by holding diacussion with the Ministry of Planning and 
the MI.,iatry of Forest and Environment. 

MAo SPEAKER: Have you any supplementary 
question to ask or not, for you cannot deliver ... ch a 
long ~h during Question Hour. 

SHRI NARESH PUGLIA: Mr. Speaker, Sir, this 
question is Important. Five States are being affected due 
to It. The tribal area there is also getting affected due to 
t. 

MR. SPEAKER: Please ask your supplementary. 

SHRI NARESH PUGLIA: Whether the Central 
Govemment will provide 50 per cent assistance for the 
special development action plan submitted by the Chief 
Miniatera of the five States? 

THE MINISTER OF HOME AFFAIRS (SHRI L.K. 
ADVANI): Mr. Speaker, Sir, firat of all I would like to do 
away this misconception that naxallte violence can be 
checked through violence. It Is not posalble to do 80. In 
the first conference in 1998 and in all the other 
conferences which followed, It was decided that an 
integrated approach should be adopted and It has been 
mentioned by the Minister of State as well as by you. 
Different Masons are responsible for the origin of violence 
in different States. At some places epeelally in Adivasis 
regions, hindrance created by Forest Conservation Act 
aIao. This issue is considered In the Centra as well as 
in the Planning Commission. It win be of no use if today 

say that 50 per cent assistance will be provided to the 
,tates from the Centre In response to the proposal 
lubmitted by the Chief Ministers of those five States. 
"his will be examined by the Planning Commiaaion 'and 
I proper decision will be given by them in this regard. 

SHRI NARESH PUGLIA: Would you try to convene 
I joint meeting of the Chief Mlnistera of States and the 
epreaentativea of Planning Commiaaion and will try to 
~ear the pending projects? 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
vritten reply of the hon. Minister has been received In 
IVhlch the allocation for modemlsation in 1997-98, 1998-
~ and 199~-2ooo has been Outlined. On the one hand, 
the terrorism Is rising In the States and on the other 
funda are declining. I would like to know as to whether 
the Union Govemment have started to think that the 
terrorism is decreasing in States? Besides, It has been 

mentioned in para 3 that the para military forces work 
under the supervision of the State Govemments. Some 
days ago you had replied in the House that the Union 
Govemment will not remain Inactive in those States where 
the respective State Govemmenta are not tackling the 
situation properly. Hon. Home Minister had stated that 
the areas like militancy affected districts in Bihar are 
always susceptible. State Govemments are supposed to 
deploy the para military forces there but State 
Govemrnenta have got dubious record In regard to the 
use of para military forces. I would like to know as to 
whether the Union Govemment will take serious action 
and steps In such States to tackle the problem. 

SHRI L.K. ADVANI: The further instalments for the 
modemiaation of police forces are only released after 
verifying the extent "f use or misuse of the previously 
spent amount, for the same. Hence sometimes lesser 
amount is given in the subsequent Instalments. But I am 
happy to apprise the House that two years ago, only 50 
croree rupees were spent annually for the modemisation 
of police forces and the amount has been increased upto 
200 crores rupees per year from the lest year. The Prime 
Minister announced In the recently held conference of 
the Chief Ministers thai after deliberations with the Finance 
Minister, the Government have decided' to allocate 
Rs. 1000 crore instead of Rs. 200 crore annually for the 
modemlsation of police forces. Today a lot more burden 
is on the 'shoulders of police forces. Their responsibility 
has Increased a lot in the last few years owing to the 
increase in the problems of intemal security and mainly 
spurt in naxallte terrorism and it is very necessary to 
modemise it by equipping it with the latest weaponary. 
Thia money will come in very handy for this purpose. 

[English] 

SHRI P.H. PANDIYAN: The extremist activity is the 
core of the problem of naxallte. Is it a fact that the 
Government of India received a report from tt,e 
Govemment of Tamil Nadu to the effect that the State 
Govemrnent has contained these naxalite activities in the 
State? I would like to draw the attention of the hon, 
Minister to the fact that even In 1985 In a village called, 
Ponparattl, there were naxalite activities which were 
contained and a hard core naxalite was shot down. Two 
days back, the Chief Minister of Tamil Nadu had himself 
said that two persons belonging to that group are now 
operating as naxalltes. Is It a fact that the Govemment 
has not allotted any amount for modemlsatlon of police 
force In Tamil Nadu? Just now I heard the hon. Home 
Minister saying that the Govemment could not meet bullet 
with bullet. If the Govemment is not able to put down 
violence. if It is not able to contain militant or naxallte 
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activities through bullet, it cannot save the law-abiding 
mankind. Will the Government adopt a tough, strategic 
plan to contain these naxalite activiti. in India? 

SHRI CH. VIDYASAGAR RAO: As far as naxalite 
activity in India is concerned, this Government is 
determined to crush and curb this menace. There is no 
doubt about it. 

So far as Tamil Nadu problem is concemed, I would 
request the hon. Member not to Invite naxalism in Tamil 
Nadu .... (Interruptions) 

SHRI P.H. PANDIYAN: This was as per my 
information. But I wanted to know from the Government 
whether it Is a fact that such activities are prevalent In 
the State. 

SHRI CH. VIDYASAGAR RAO: We are dealing with 
naxalltes .... (Interruptions) As far as modernisation Is 
concerned .... (Interruptions) 

MR. SPEAKER: Shri Palanimanickam, what has 
happened to you? This Is not concemed with you. The 
Minister is giving reply. 

... (Interruptions) 

SHRI P.H. PANDIYAN: They should not interrupt like 
that. ... (Interruptions) 

MR. SPEAKER: You should know the procedure in 
the House. This is not conceming you. 

... (Interruptions) 

SHRI P.H. PANDIYAN: I would like to know whether 
these naxalite activities have been contained In Tamil 
Nadu or not. Two hard core naxalltes were shot down 
recently in Tamil Nadu .... (Interruptlons) Then, there Is 
Veerappan. 

SHRI CH. VIDYASAGAR RAO: Sir, so far 88 the 
modemisation of police In Tamil Nadu is concemed, we 
are giving them money, and 88 far 88 naxallte problem 
in Tamil Nadu Is concemed, let the hon. Member give a 
separate question so that we can discuss about it. 

MR. SPEAKER: C. No. 222, Shri Tufanl Saroj-Not 
present. 

C. No. 223, Shri Dalpat Singh Parste-Not present. 

O. No. 224, Shrl Harlbhai Chaudhary. 

[Ttana/alion} 

Primary Educmlon 

+ 
·224. SHRI HARIBHAI CHAUDHARY: 

DR. RAMESH CHAND TOMAR: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleaaed to atate: 

(a) whether the Govemment propose to review the 
exleting policy on primary education throughout the country 
in consultation with the State Governments; 

(b) if so. the details thereof; and 

(c) the reasons for non-implementation of the existing 
primary education policy by lome Statal? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) A statement is laid on the Table of the Sabha. 

StaflHrrent 

(a) and (b) The National Policy on Education (NPE), 
1986 which is based on an in-depth review of the 
educational situation and a national consensus, enunc_ 
a comprehensive framework to guide the development of 
education In its entirety. The framework continues to be 
relevant. 

The NPE provides for periodical review and appraisal 
of the implementation of Its various parameters to 
ascertain the progress and trends emerging from lime to 
time. The last such review was undertaken in 1992. A 
preliminary exercise for a fresh review has been Initiated. 

On the recommendations ot a National Committee of 
Education Ministers under the Chairmanship of the Human 
Resource Development Minister (1999) to develop the 
structure and outlines of Implementing univerllal 
elementary education in a mission mode, the government 
proposes to launch the programme of Sarva Shlksha' 
Abdhlyan In the current financial year. Several rounds of 
consultation has taken place with the Statel while 
formulating the Sarva Shlksha Abhiyan. 

The proposad programme of Sarva Shikaha Abhiyan 
provides for:-

(i) All 6-14 age childran in schooVEGS central 
bridge course by 2003 
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(ii) All 6-14 children complete five years ot primary 
education by 2007. 

(iii) All 6-14 children complete eight years of 
schooling by 2010. 

The approach of the proposed SSA is community-
owned and village education plans prepared in 
consultation with Panchayati Raj Institutions will form the 
basis of District Elementary Education Plans. There will 
be a focus on dlatricts having low female literacy among 
Scheduled Castes and Scheduled Tribes. The Sarve 
Shiksha Abhiyan will cover the· entire country with a 
special focus on educational flEIeds of girls, Scheduled 
Castes and Scheduled Tribes. 

The programme of Sarva Shiksha Abhlyan is Hkely 
to be operational in the current Financial Year. 

(c) All States were expected to implement the 
National Policy on Education and Its Programme of AcIIon. 
Efforts have been made In an the States and considerable 
progrees has been achieved in universalislng elementary 
education. As a result of these efforts more than 70% 
children in the 6-14 age group are attanding schools and 
the literecy rate in 1997 had reached 62%. The community 
owned initiative of Sarva Shlksha Abhiyan will give a 
further impetus to the efforts. 

[English] 

MR. SPEAKER: Nothing should go on record except 
the Minister's reply. 

(Interruptions! 

[Translation] 

SHRI HARIBHAI CHAUDHARY: The reply given by 
hon. MiniJter is right but I have a specific question. to 
ask .... (Intenuptions) 

[English] 

MR. SPEAKER: Shri Palanimanickam, ~'OU are always 
disturbing the House. 

... (Intenuptions) 

[Translation] 

SHRI HARIBHAI CHAUDHARY: What are the reasons 
for non implementation of the present Primary education 
policy by some Stales? .. (Intenuptions) 

'Not recorded. 

[English] 

MR. SPEAKER: Shri Palanimanickam, please take 
your seat. Nobody is taking Question Hour seriously. 

[Translation] 

SHRI HARIBHAI CHAUDHARY: The reply given by 
the hon. Minister is allright but I had asked as to what 
are the reasons that S'lme States have not implemented 
the Primary Education Policy and what are the names of 
those States? 

DR. MURLI MANOHAR JOSHI: Mr. Speaker, Sir, 
though it is very difficult to say that some States have 
not implemented the Education Policy but certainly there 
are some States where the results are not satisfactory. 
Rajasthan, Madhya Pradesh, U.P., Bihar, West Bengal 
and Andhra Pradesh are the States where the no. of 
school going children is less as compared to other States 
and the number of illiterates Is more. But it will not be 
fair to say that they have completely ignored the 
i~ntation of present Primary Education Policy though 
it may be concealed that It has not been implemented to 
the desired effact .... (lntenuptions} 

{English] 

MR. SPEAKER: Shrimati Renuke Chowdhury, you are 
disturbing the House. 

SHRIMATI RENUKA CHOWDHURY: Sir, there is a 
prOblem in the country. 

[TranSlation] 

SHRI HARIBHAI CHAUDHARY: Even today 33 Crore 
population of the country is illiterate and 27% don't know 
how to write. Even today there is shortage of tsaching 
staff. I have figures with me. The availability of teachers 
is the primary need of education. There are 28 per cent 
such schools which have only one teacher while 32 per 
cent are those which have only two teachers. Unless 
there are enough teachers in primary schools, how can 
the education be imparted? I would like to know as to 
whether or not the Government would take steps to 
ensure that a minimum of one teacher is made available 
for each class? 

DR. MURLI MANOHAR_ JOSHI: The Union 
Govemment do not appoint the teachers in Primary 
School. It is the job of respactive State Govemments. 
We are continuously increasing the allocation for primary 
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education and have also formulated a scheme to make 
available the teachers in sufficient number. At present a 
total of 19,03,539 teachers have been appointed in 
primary and Junior basic achools. BeaIdes we are aleo 
making provision for opening achools at 1,80,000 more 
places under the 'education guarantee scheme. But we 
cannot implement It without the cooperation of State 
Govemments. It is our prime responsibility to ensure the 
continuity of our achemes and we have been regularly 
Increasing our allocation for the said achemes to achieve 
the seme. The present situation is such that we have 
been spending 65 per cent of total budgetary alocation 
for education on the primary education alone. 

DR. RAMESH CHAND TOMAR: Mr. Speaker, Sir, a 
National Education Committee under the Chairmanship 
of hon. Minister of Human Resource Development was 
constituted in 1999 wherein an action plan was formulated 
to extend the facility of primary education to all. Under 
this action plan, this programme was proposed to be 
started from the current Financial year. I would like to 
know from the hon. Minister the number of such States 
where this 'Education for all' Scheme has been 
implemented along with those States where It has not 
been implemented so far. By when the said programme 
is going to be implemented in these States where It has 
not been implemented yet? 

DR. MURLI MANOHAR JOSHI: Sir, the 'Education 
for All' programme will be started in the current Financial 
year. I hope that we will be able to start this programme 
this year after consulting with the State Govemments. So 
far it has not been started. 

SHRI RASHID AlVI: Sir, a large number of students 
feel to get admiSSion. in schools and colleges. Once the 
hon. Prime Minister had given a statement that he Is 
thinking In terms of privatlslng the university level 
education. I would like to know from the hon. Ministar es 
to whether the Govemment are contemplating to privatise 
the university level education. 

MR. SPEAKER: Shri Alvi, this question Is related to 
primary education and not to university education. 

SHRI RASHID AlVI: I am talking about University. I 
am also asking another question. 

{English} 

MR. SPEAKER: It is not related to university 
education. 

(Tnm8latJon] 

It is about primary education. 

SHRI RASHID ALVI: Sir, Part (b) of my question Is 
that the primary achools In which these children go to, 
do not have even roof, I went to know from the hon'bIe 
Minlstar whether the Govemment Is formulating any such 
policy so that uniformity Is brought among the 8ChooIs 
and all students go to the same type of schools. It should 
not happen that son of a rich man goes to big Khool 
and son of a poor man goes to small 
achool? .. (lnterruptions) I am talking about all the children 
of the country. Until the prevailing difference is done away 
with then every father would like to send his child to big 
school and not to In smali school....(lnfetnJptiona) 

DR. MURLI MANOHAR JOSHI: ail", meaning of our 
flducatlon policy In the country Is that upto certain level, 
an children may get uniform education, having the same 
comparative equality and quality irrespective of their cute, 
community, place or gender. Govemment Is INIkIng efforts 
for this purpose. From this point of view, we tried number 
of times to run a common school system. But most of 
such achools could not survive. Union Govemment has 
started Navodaya Vldyalaya Scheme. Under this acheme 
there is one school in every district In which priority Is 
given to children of the poor and efforts are made to 
ensure those children get quality education. I am pleased 
to inform the House that the results of thoee chlldreo 
match with that of public schools. These are our efforts. 
But there are some provisions In the Constitution 
according to which some people, some communltlel are 
given freedom to run and manage their own schools on 
that basis .... (Interruptions) 

SHRI RASHID Al VI: Mr. Speaker, Sir, the reply to 
my question has not been given. 

[English] 

MR. SPEAKER: let the Minister complete his reply. 

{Translation] 

You please take your seat. 

DR. MURLI MANOHAR JOSHI: On that basis many 
schools are running, on the feel and quality of whictl 
there is no control of the Govemment. There are many 
such institutions running in the country and I think there 
are 20 percent such Institutions which are run by IUch 
type of trusts and people. At least in the area of higher 
education this Is the situation. The policy and intention of . 
the Govemment Is very much there, but the cooperation 
of people is needed. 
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SHRI RATILAL KAUDAS VARMA: Mr. Speaker, Sir, 
there was lack of primary education In Gujarat some 
years ago. But now propogatlon of education Is taking 
place there In a proper way; the Government of Gujarat 
has fonnulated a new scheme called Vldya Shahay. Under 
Vldya Shahay Guru Scheme certain amount of money is 
provided so that no school Is left without a teacher. Due 
to appointment of teachers there the unemployment has 
reduced. Though there Is economic problem there out 
stili there is need to appoint more and more teachers 
thera. I want to know from the hon'ble Minister as to 
whether Union Govemment propose to give more funds 
under Vldya Shahay Yojana, the new scheme started by 
Gujarat, 80 that no primary school of GuJarat is left without 
teachers. 

DR. MURLI MANOHAR JOSHI: The Govemment has 
proposed Education Guarantee Scheme a campaign ceRed 
'Education for All's being Implemented from that point of 
view. As soon as the programme of 'Education for An' 
wiN start. Govemment win conalder an of your proposals. 

[English] 

PROF. UMMAREDDY VENKATESWARLU: Mr. 
Speaker, Sir primary education has got a lot of 
importance. We are happy for the steps that are being 
taken Initiated by the Union Govemment 81! far as this is 
concemad. About 65 per cent of the budget for education 
is allotted to primary education. Here, the whole problem 
is that there are certain sections of the people whose 
literacy is at Its lowest. For example, literacy among 
women and Scheduled Tribes in the country is at its 
lowest. It is not being practically increased. 

Secondly, there are several drop-outs all over the 
country in the age group of 5-14 years. What Is your 
assessment about the drop-outs in schools where 
compulsory education Is to be implemented even as per 
the Constitution? This particular age group of 5-14 is not 
being properly taken care of. Recently, the Govemment 
of Andhra Pradesh has started a new scheme, that Is, 
Chaduvu Kundam, and they are doing it under that 
scheme. To improve literacy among women, trib. and 
drop-outs, what special schemes are being drawn? We 
cannot Simply brush out saying that this Is the problem 
of the State Gove,mments. Improving literacy is the 
problem of the country and the Union Govemment. In 
that particular pel1ipeCtive, what are the special schemes 
that are being drawn to Improve literacy among women, 
trlba.. and school drop-outs? 

[Translation] 

DR. MURU MANOHAR JOSHI: Sir, according to the 
figures of National FamHy Health survey in the year 92-
93, 75.5 percent boys and 58.9 percent girls In the age 
group of 6 to 14 were getting education. According to 
National Sample Survey (52 round) In the year 95-96, 69 
percent children In the age group of 6 to 10 and 72 per 
cent In the age group of 11 wera getting education in 
schools. In this way net enrolment ratio has increased. 
In clau one to five the enrolment was 86 percent and 
43 percent ill class six to eight, which has now Increased 
and according to National Family Health Survey in year 
98-99, 80.2 percent of boys and 67 percent of girls in 
the age of 11 to 14 were studying in schools. In this we 
have taken a number of steps. A scheme of DPEP was 
launched In which two lakhs ten thousand schools are 
covered. 

[English] 

Out of It, In 55000 schools, the enrolment of SC's 
and srs Is more than 60 per cent of the total enrolment. 

[Translation] 

Efforts are being made to increase their enrolment and 
to concentrate the education on Education for all campaign 
or on low-female literacy. Instructions for this have already 
bean Issued. We have selected districts especially of low 
female literacy. Among them there were 146 female 
literacy districts, out of which we have covered 124 
dietricta. Similarly, efforts are also being made for non-
formal education in backward States especially in those 
areas where there is low female literacy or in low 
scheduled castes and scheduled tribes literacy. And target 
has also bean fixed for 'Education for all compaign to 
cover low literacy and eepecially the low female literacy 
area. I am pleased to inform that the results of Adult 
literacy are also encouraging. In the year 1991 total Adult 
Literacy was 52.21 percent in which percentage of 
Scheduled Castes was 37.4 and of Scheduled Tribe was 
29.6. During the last thirty years the total Adult Literacy 
Increases by 28 percent, In comparison to which tne 
Increase of literacy in Scheduled Castes was 27 per cent 
and of Scheduled Tribes it was 22 percent. Till now in 
total literacy campaign the contribution of Union 
Government and State Governments was 2: 1. For 
Scheduled Tribes this ratio has now been increased to 
4:1. Similarly the number of beneficiaries of Scheduled 
Castes and Scheduled Tribe are increasing and we are 
making efforts to bring it at par with the National average 
as early as possible. 
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[Eng/ish} 

SHRI PAWAN KUMAR BANSAL: Mr. Speaker, Sir, It 
is satisfying to note that at least the Government has 
recognised the utility, the worth and the contribution of 
the National Policy on Education of 1986 in furthering 
the cause of promotion of education In Its entlraty In the 
countlY. It was the vision of the late Rajiv Gandhi which 
led to the formulation of that Policy. For a very long time 
we had found our friends to be cynical about It. The 
objectives and the revised targata of NPE, which the 
hon. Minister has informed the House about, Include the 
provision that all the children between the age-group of 
6-14 years would either be In a school or would be 
covered under the Education Guarantee Scheme or would 
be in a bridge-course by the year 2003. I certainly 
welcome this. But given the situation on the ground that 
as of today the children between the age of six and a 
little above that do not all have access to schools, 
certainly this objective would not be fulfilled or achieved. 
I would 'like to know from the hon. Minister what steps 
are being taken- if not really to confer the right of 
education as a fundamental right of the children-to 
ensure that the children are not deprived of or denied 
admission in the schools. 

[Translation] 

DR. MURLI MANOHAR JOSHI: This question is very 
important and Government is making every possible 
efforts. We are also trying to confer right of education as 
fundamental right to children and there is legislation also 
for this purpose which is being studied by a group of 
Ministers and as soon as we receive their observations 
we will bring them In House. I have already requested 
the House also that amount of money recommended for 
allocation by Tapas Majumdar Committee and Salkla 
Committee for opening a large number of schools and 
lor providing education to all the chHdrens is very large 
and it is not possible to make allocation on that basis. 
It was not possible eartier Illso and is not possible today 
also. If the country do not take a decision In this matter 
then it would not be possible to do so in Mure. I would 
like to inform the House that in matter of education if our 
country do not increase expenditure by 6 per cent of 
Gross National Product at GOYflmment level and 3 percent 
at non-Government level then It will be difficult to maintain 
standard education in India. I have seen the figures and 
condition and I would like to submit that if additional 
6·7 thousand crores of rupees is not spent on education 
every year we would not be able to provide school 
education to these children. Therelore we have tried to 
formulate Education Guarantee Scheme so that If all could 
not get formal education directly then at least under this 
scheme we can associate people with education. 

12.00 hra. 

If the system runs for two-three year. under 
Guarantee Scheme, we can given it the name of formal 
school. The Increase of 25 percent allocation of additional 
800 crores of rupees for education this year is a very 
small amount. We wHI try to Increase this amount because' 
unless the amount Increases this amount Is increased It 
would be clfflcult to apread education and given quality 
education. 

WRITTEN ANSWERS TO QUESTIONS 

{Translation} 

Admlaalon. In Deihl University 

°222. SHRI TUFANI SAROJ: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the number of students seeking adrniIaIon 
in the graduation courses under Delhi University Is 
increasing constantly for the last some years; 

(b) if so, the number of students who applied for 
admission since 1995; 

(c) whether maximum number of students remain 
deprtved admission due to limited number of seats; 

(d) if so, the details in this regard; and 

(e) the remedial steps proposed to be taken by the 
Govemment in this connection? 

THE MiNISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes, Sir. 

(b) The estimated number of students who applied 
for admission since 1995 is approximately as under: 

1995 95,000 

1996 95,000 

1997 90,000 

1998 90,000 

1999 1,05,000 

2000 1,10,000 
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(c) No, Sir. 

(d) and (e) Do not arlee. 

{English] 

Taaka on KIIahmlr Problem 

*223. SHRI DALPAT SINGH PARSTE: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Kashmiri Pandits h,ve urged the 
Government to include them In negotiations talks for 
resolving the Kas'1mlr problem; 

(b) il so, the reaction 01 the Govemment thereto; 

(c) the number of Kashmiri Pandits outside Kashmir 
and since when they are living; and 

(d) the staps taken by the Gove.mment for their retum 
to their State? 

THE MINISTER- OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Some newspaper reports in this regard have come to 
notice. 

(b) Having welcomed the move towards peace made 
by a Senior Hizbul Muzahidin (HM) leader during a press 
conference on 24th July 2000 and having taken 
cognizance of the support extended to the peace initiative 
by the people of J&K, as also recognising the need for 
restoration of peace in J&K, the Govemment extended 
the offer to HM leadership to come overground and 
establish contact with the Union Home Secretary to 
discuss modalities necessary for initiating a dialogue and 
preparing grounds for restoration of peace. This process 
has started. 

The Govemment would like to Invite all mHitant groups 
and political leaders to come forward to restore peaClil 
and normalcy in the State of J&K. 

(c) As per available information, 22,048 families 
migrated from J&K to other States including NCT of Delhi 
since outbreak of terrorism In 1990-91 and thereafter. 
Also, 31490 families migrated to Jammu. 

(d) Govemment of J&K Is in the process of finalising 
an action plan lor early and safe retum of the migrants 
to the valley. Separately, a social interaction progremme 
has been Initiated under which some migrants have 
visited the valley so as to pave the way for ratum to the 
valley. 

As per available reports, the State Govemment Is 
engaged in consultations with various migrant 
organisations and camps for flnallsatlon of the action plan. 

Modemlutlon of lISCO 

*225. SHRI HANNAN MOLLAH: Will the Minister of 
STEEL be pleased to state: 

(a) whether the modemlsatlon proposal of Indian Iron 
and Steel Co. Ltd. Is pending with the Govemment since 
long: . 

(b) H so, the presant status thereof; and 

(c) the steps taken by the Govemment for the revival 
and modemisation of this unit? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJ KISHORE TRIPATHY>: (a> to (c) 
The Govemment has been making efforts for the revival 
of Indian Iron & Steel Co. (liSCO) since quite some time 
and haa recently approved a proposal of Steel Authority 
of India Ltd. (SAIl) for setting up a going venture 
company with a view to make the operetions of liSCO 
viable. SAIL has accordingly invited "Expression of 
Interest" from domestic/overseas' companies for 
participating in the proposed joint venture. 

Unamployed In rural antll8 

*226. SHRI SADASHIVRAO DADOBA MANDLlK: 
SHRI ZORA SINGH MANN: 

Will the Minister 01 RURAL DEVELOPMENT be 
pleased to stata: 

(a> the number of unemployed persons In the rural 
areas of the country, State-wile, particularly in 
Maharashtra; 

(b) the percentage of youths migrating from the rural 
areas to towns in search 01 job' every year; 

(c) the annual percentage of such migration, State-
wise; 

(d) whether unemployment Is Increasln!tlln the rural 
areas; and 

(e) if so, the details as well as reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) to (e) The status of 
unemployment in the Country (Including rural areas) is 
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estimated by the National Sample Survey Organiaatlon 
2 3 (NSSC) through various Rounds of Surveys, Aa per the 

latest estimatl's available, the number of unemployed 
pensona in rural areas, State-wlae, (Including Maharaahtra), 19. Punjab 82 
estimated on the basis of the 50th Round of Survey 20. Rajasthan 48 
(1993-94), Is given in the statement. 

21. Sikklm 2 
While figures relating to migration of youth from rural 22. Tamil Nadu 405 

areas to towns (in search of employment every year) are 
23. Tripura 22 not available, as per the 1991 Cenaua, about 8,445,922 

persona, including youth, migrated from rural areas to 24. Uttar Pradesh 410 
urban areas from employment, which amounted to 21.18% 

25. Weat Bengal 517 of a~1 migrants from rural areas. 
26. A & N Islands 5 

The number of unemployed peraona in rural areas Is 
27. o & N Havell reported to have decreased from 7.17 million In 1987-88 

to 4.71 million in 1993·94. 28. Daman & Diu 0 

S,.,.",."t 29. Lakshadweep 

30. Pondicherry 3 
Number of Unemployed Penson." in ru.ral BnNI. 

31. Chandigarh 

S. State! No. of Unemployed pensons 32. Deihl 0 
No. UTs (In thousands) 

All India 4712 
2 3 

-·Usual Principal Status buls, baaed on NSSO 50th Round 
1. Andhra Pradesh 196 Survey (1993-94) 

2. Arunachal Pradesh 4 Filling or Property Retum. 
3. Assam 502 

"227. SHRI O.V.G. SHANKAR RAO: Will the Minister 
4. Bihar 511 of HOME AFFAIRS be pleased to state: 

5. Goa 33 
(a) whether the Central Vigilance Commi88ion has 

6. GuJarat 134 recommended that MPs and Ministers should file their 

7. Haryana 97 property retums; and 

8. Himachal Pradesh 110 (b) if so, the action taken/propoaed to be taken in 

9. Jammu & Kashmir 27 
this regard? 

10. Kamataka 157 THE MINISTER OF STATE IN THE MINISTRY OF 

11. Kerala 747 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) As per 
the information furnished by the Central Vigilance 

12. Madhya Pradesh 132 Commission, the Central Vigilance Commi88ioner, taking 
a clue from the Prime Minister's address to the nation on 

13. Maharashtra 287 16.10.99, in which the Prime Minister had talked about 

14. Manipur 8 ·zero tolerance against corruption", toad circulated a note 
on 26.10.99 to all the Ministers and the Secretaries to 

15. Meghalaya 2 the Govemment of India suggesting that' the MPs and 

16. Mlzoram 2 the Ministers should file their annual property returns. 
Members 01 Parliament and the Ministers do not fall within 

17. Nagaland 5 the purview of the Central Vigilance Commission, and it 

18. Orissa 260 has, therefore, not pursued the matler. 
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(Translationj 

Centrel Sanskrit Unlveralty 

*228. PROF. RAsA SINGH RAWAT: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment propoae to set up Central 
Sanskrit Univeraity on the lines of Central Hindi Univeraity; 

(b) if so, the details thereof; 

(c) whether the recommendations from Rajasthan and 
other State Govemments have been received for setting 
up Sanskrit Univeraities in their respective States; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) There Is no such proposal with the Govemment of 
India. 

'(c) and (d) The settting up of State Univeralties is 
primarily the responsibility of the concerned State 
Govemment. 

(e) Does not arise. 

[English} 

Expendltunt on Science and Technology 

*229. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether It is a fact that Indian ScIence Congress 
in Ita every session has been demending increase In the 
expenditure on science and technology; 

(b) if so, the details thereof and the recommandatlonl 
made by the Science Congress in this regard during the 
last three Sessions; 

(c) whether It is a fact that India's expenditure on 
science and technOlogy of Its GOP Is. the lowest as 
compared to some development countries; 

(d) H so, the main reasons therefor; and 

(e) the steps taken or being taken by the Govemment 
so far to increase the expenditure on this sector of its 
G.D.P.? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) Indian ScIence Congress in some of Its sessions has 
made recommendations to increase the expenditure on 
science and technology. The recommendations have 
sought increases ranging from 1.5% to 3% of Gross 
National Product (GNP). 

(c) No Sir. India's Ressarch and Development (R&D) 
expenditure as a percentage of GNP Is higher In 
comparison with several developing countries such as 
Argentina, Egypt, Indonesia and Philippines and at par 
with China. 

(d) The question does not arise. 

(e) The Govemment has been strengthening S&T 
infrastructure through various support measures and fiscal 
incentives. The Plan allocations for Science and 
Technology (S&T) sector has been steadily increasing for 
dHferent Five Year Plan periods. The pOlan allocallons 
made for S&T sector for Ninth Plan has risen to 
Rs. 25,529 crores as compared to Rs. 8,264 crores for 
Seventh Plan to strengthen S& T infrastructure in the 
country. The Prime Minister during his inaugural address 
at the 87th Science Congress in January 2000 has made 
a staternent that investments in R&D would be increased 
to 2% of GOP over the next live yeara. The Finance 
Minister in this regard has announced in the Budgel 2000-
2001 two New Initiatives lor S& T ·New Millennium 
Technology Leaderahip Scheme and Technology Vision 
Projects. In addition, 21 Jai Vigyan Mission projects have 
been initiated by various Scientilic Departments. 

Funds for Rural Devalopment Schemes 

*230. SHRI SUNIL KHAN: 
SHRI PRIYA RANJAN DASMUNSI: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) the lunds allocated for rural development scheme 
through Gram Panchayam during 1999-2000, State-wile 
and scheme-wise; 

(b) the details of the States which have not so far 
utilised the lunds released by the Union Govemment; 
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(c) the mechanism provicJed for ensuring the utilization 
of funds for various schemes In time; 

(d) whether the Audit Reports of several Zila 
Parlahads In Weet Bengal have not yet been completed; 
and 

(e) if 80, the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) to (c) The Jawahar Gram 
Samrldhl Yojana (JGSy) Is a scheme administered by 
the Ministry of Rural Development In which the entire 
funds are released to the Gram Panchayata (through the 
respective DRDAalZila Parlshads). The State-wise 
allocation and utilization of funds under tha JGSY during 
1999-2000 is enclosed In the statement. 

Central Assistance under the JGSY is released every 
year to the DRDAslZlla Pariahads In two Instalments. 
The 1st Instalment Is released without any pre-condltion, 

H the DRDAlZila Parlahad concerned had claimed/received 
the 2nd Instalment in the previous year. The 2nd 
Instalment Is released soon after the proposal is received 
from the State Govemment, after utilization of 60% of 
the available funds by the concerned DRDAlZIIa Parishad, 
subject to the prescribed conditions such 88 submisaion 
of Utilization CertHlcate, Audit Report, Release of Stste 
Share, and submisaion of Non-embezzlement Certificate. 
To ensure proper utilization of funds, the DRDAs/ZHa 
Parishada are required to send the proposal before the 
month of December every yoar, otherwise, progresaive 
deductions for the proposals received in the months of 
January Il/ld February are made at the rate of 15% and 
300/0 respectively, on the total Central Allocation for the 
year. 

(d) Yes, Sir. 

(e) The State Governments generally get the Audit 
Reports completed by September/October before 
forwarding proposals for the release of 2nd Instelment of 
Central Share of funds under the JGSY. 

Sr.""'.nt 

Financllll progress under Jawahar Gram Samridhi Yojana during 1999-2000 (Provisional) 

AIIOCIIllon a UtIllAtlon 

51. StaItIU.TI. ManIh 1l*IOII AIoc:IIIon Ra- TaIII FIIlCIs 
No. Code .on CenInt StIlle TaIII CenInt StIlle TOIII finis U1IIsed 

1.4.99 (MIR:h) AVIIIbII 

2 3 4 5 8 7 8 9 10 11 12 

1. AncII18 PrIcIIIh 3 11154.74 8318.52 3106.51 12428.03 8817.32 3205.45 12822.77 14m.Sl 91154.72 

2. AnIIIdIII PrIcIIIh 3 381.08 204.10 68.30 273.20 142.71 47.57 190.28 571.37 481.48 

3. -.n 3 4480.58 5324.02 1774.67 7088.89 3787.01 1262.21 5049.22 9528.78 7800.48 

4. - 3 1,.81 30528.88 10176.58 40706.24 28484.06 9493.74 37977.80 49644.41 35324.14 

S. Goa 3 3.18 137.12 45.71 182.82 124.11 41.37 165.48 188.64 114.34 

8. GI.faIII 2 727.74 3508.04 1189.35 4677.39 3508.03 '1189.23 4677.26 5405.00 3088.06 . 

7. HIryIna 3 425.65 2063.84 687.95 2751.79 2063.87 343.&4 2407.81 2833.86 2866.87 

8. HinIchII PrIcIIIh 3 237.44 889.18 289.72 1158.88 1752.41 584.06 2338.49 2573.93 1183.94 

9. Jammu & KIIhmIr 3 159.84 1075.71 358.57 1434.28 887.74 299.22 1196.88 1358.90 811.86 

10. KImIIaIuI 3 3918.71 7037.58 2345.65 9383.41 7037.58 2345.82 8383.18 1330289 10191.73 

11. KIIIIa 3 1129.91 3157.73 1052.58 4210.30 3157.72 1052.47 4210.19 5340.10 3852.85 

12. MacI1ya PIICIaIh 3 4119.8 15474.88 5158.23 20632.92 16'126.38 5841.58 22567.94 28687.84 20641.39 

13. MIhIruhba 3 3049.74 13911.52 4837.17 16548.70 13911.47 4838.88 16548.16 21597.90 18748.46 
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14. 

15. 

16. 

2 

Manlpur 

MizOllllll 

3 

2 

8 

3 

66.24 

280.64 

14.38 

5 

356.92 

399.88 

92.53 

6 

118.97 

133.29 

30.84 

7 

475.89 

533.17 

123.38 

8 

115.54 

132.18 

92.37 

9 

38.51 

44.06 

30.79 

10 11 

154.05 220.29 

178.24 456.88 

123.18 137.54 

12 

93.87 

180.98 

187.20 

17. 12 85.84 274.30 91.43 365.73 223.90 74.63 218.53 !184.37 222.99 

18. 

19. 

20. 

21. 

22. 

3 22.88.64 10859.81 3553.20 14212.82 15974.14 5324.18 21298.32 23584.98 13751.03 

3 214.15 1003.01 334.34 1337.34 975.08 324.. 1300.07 1514.22 1014.24 

3. 7f1.f1.70 5343.85 1781.29 7125.14 5343.85 1781.11 7124.86 14182.88 8149.89 

20.24 102.45 34.15 136.60 102.45 34.15 136.80 158.84 158.95 

TamO Nadu 

Tl1pura 

2 

3 

2 

263.93 8240.50 2746.83 10987.33 9183.14 3054.07 12217.21 12481.14 13391.37 

23. 0.00 644.43 214.81 859.24 487.95 162.63 850.58 850.58 643.70 

24. 

25. 

Ullar PIIdeIh 3 5471.85 33588.18 11199.39 44797.57 33593.14 11198.59 44789.73 50281.58 3S804.60 

3 8840.43 11848.03 3948.68 15794.71 10800.26 3589.73 143l1li.99 21240.42 13074,47 

28. 

27. 

28. 

29. 

30. 

A&N Islands 

D&NHavai 

Daman & DIu 

Lakshadwaep 

PondIcIIerry 

2 

7 

7 

12 

3 

48.49 

0.00 

0.81 

8.26 

0.00 

93.87 

81.98 

30.02 

47.06 

91.91 

0.00 

0.00 

0.00 

0.00 

0.00 

93.87 

81.86 

30.02 

47.06 

91.91 

13.00 

30.98 

0.00 

23.53 

45.86 

0.00 

0.00 

0.00 

0.00 

0.00 

13.00 

30.98 

0.00 

23.53 

45.86 

61.49 

311.98 

0.81 

31.79 

45.98 

14.29 

0.85 

0.00 

10.43 

41.90 

TOIII 54895.89 185500.00 55058.38 220558.38 188527.86 55788.57 224316.43 27V212.12 201559.90 

Note: The blank coIUllVI denote non-reporting 01 figuree by 1he StatelUTs. 

Swaranlayantl Gram Swarozgar Yolana 

·231. SHRI KRISHNAMRAJU: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether there is any shortfall In the physical and 
financial achievements under Swerenleyanti 
Gram Swarozgar Yojana (SGSY) during the last three 
years; 

(b) if so, the details thereof; 

(c) the details of the scheme. being monitored by 
the State and Central levels coordination commm ... ; 

(d) whether any guideline. have been issued for 
Simplification of the procedure and monitoring the 
perlor "n.-e through Audit 'Report and completion 
eartH'll. lind 

(e) if so, the details thereof? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) to (e) The Swamjayenti Gram 
Swarozgar Yolana (SGSY) W88 launched w.e.f. 1st April, 
1999. Annual physical targeta are not fixed under the 
SGSY. 

2. The phylical and financial achievements under 
the SGSY during 1999-2000 were as follows:-

A. FINANCIAL ACHIEVEMENTS (Rs. in crores) 

(i) Central Allocation 
(BE 1999-2000) 

(ii) Central Releases 

(iii) Total Funds Available 

(Iv) Total Funds UtMlzed 

(v) Percentage of Utilization 

(vi) Total Credit Target 

1105.00 

932.23 

1459.64 

952.71 

65.27 

3205.00 
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(vii) Total Credit Mobilized 

(viii) Percentage of Credit Mobilized 

(be) Per Family Investment (In Rs.) 

B.PHYSICAL ACHIEVEMENTS (In lalehs) 

(i) Slat Help Groups Formed 

(II) SeH Hel~ Groups taken up 
Economic Activities 

(iii) Members Covered under 

1027.48 

32.06 

168791-

2.89 

0.28 

(Ii) To review linkages for support services for 
SGSY. 

(Iii) To review progress of the Programme in 
phyaical, financial and qualitative terma, including 
credit aaaiatance. 

(Iv) To consider Concurrent Evaluation Reports. 

(v) To provide a Forum for a continuing dialogue 
with the State Govemments and Bankers. 

(vi) To review the credit arrangements and 
recommend changeslimprovements, as 

Economic Activities 3.38 necessary. 

(Iv) 

(v) 

(vi) 

(vii) 

(viii) 

Total Swarozgaris Assisted 

Total Sc/sT Swarozgarls AssIsted 

Percentage of SCJST Coverage 

Coverage of Women Swarozgaris 

Percentage of Women Coverage 

9.28 

4.03 

43.43 

4.04 

43.57 

3. At· the State level, a State Level Coordination 
Committee (under the Chairmanship of the Chief 
Secretary/Development Commissioner) oversees the 
functioning of the Programme. 

The functions of the State Level Commmee are:-

(i) To provide leadership/guidance in the planning, 
implementation and monitoring of the 
Programme. -

(ii) To review the district-wise progress under the 
SGSY and suggest remedial steps. 

(iii) To monitor and evaluate the Implementation of 
the Programme with reference to its objectives. 

(iv) To review the involvement of reputed NGOs 
in the SGSY and provide direction, as 
necessary. 

(v) To provide a Forum for meaningful dialogue 
between policy makers (at the State level) and 
the Implementers (at the flekf level) as also 
with the Banks. 

4. At the Central level, a Central Level Coordination 
Committee (CLCC) provides assiatance in overall policy 
formulation, monitoring and evaluation. The functions of 
this Committee are:-

(i) To review and ensur& effective implementation 
of the Programme. 

5. The SGSY Guidelines envisage a simplified 
procedure for monitoring of the financial performance 
through Audit Reports and related Information. A DRDA 
is entitled for the 2nd Instalment of funda undar the SGSY 
during any financial year, subject to the following 
conditions: 

(i) The State Govemment concemed ahould have 
released its share during the previous year. 

(ii) The DRDA should have utilised 60% of the 
available funda, including carry forward funda. 

(iii) The DRDA should have fumished Audit Reports 
and Utiliaation and Bank Reconciliation 
Certificates for the previous year. 

(iv) The Annual Plan of the DRDA should have 
been approved by the Goveming Body of the 
DRDA. 

6. Completion Certificates are not monitored at the 
Central level. 

[TNls/ationJ 

Recruitment Rul.. In KVS 

·232. SHRI RADHA MOHAN SINGH: WID the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Goveming Body of Kendriya Vldyalaya 
Sangathan had approved ex-post-facto, the changes 
brought out in 1989-90 in recruitment rules, evaluation 
process and procedure pertaining to the direct recruitment 
of the teachers for Kendriya Vidyalayas; and 

(b) if so, the comparative details of the revised 
recruitment rules with the eartier rules along with the 
evaluation norms in this regard? 
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THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The 
Board of Govemol8 of Kendrlya Vldyalaya Sangathan in 
Its 54th meeting held on 22.08.1990 miffed the decision 
takan by the Chairman, KVS in June 1989 regarding 
modification of recruitment rules for the posts of TGTsI 

PGTs In Kendriya Vidyalayaa. Since evaluation proceaal 
procedure was an administrative matter, ratification by 
the Board of Governol8 was not necessary. Orders have 
been Issued to review the present recruitment rules. 

(b) A statement indicating the pre-revised and the 
then revised recruitment rules for the post of the TGTs 
and PGTs in enclosed aIongwith the evaluation norms. 

Statement 

Cagegory 

Primary 
Teachel8 

TGTs 

Recruitment Rules 

Pre-Revised 

2 

Higher Sec. with JBT (2 years)1 
Intermediate with JBT (1 year)/Plus 
Two-Examiantion (Senior School 
Certificate Examination with JBT 
(1 year) 

(il) Competence to teach both through 
English and Hindi media. 

(i) 2nd Class Bachelor's Degree (45% 
marks and above in agreegate 
Including electives and languageslln the 
degree examination considered as 
equivalent) 

(ii) University Degree/Diploma in Education! 
Teaching 

OR 

Four yeel8 Integrated Degree Coul8e 
of Regional Colleges of Education of 
NCERT. 

(IU) Competence to teach through both 
English & Hindi media 

NOTE: For those candidates who have 
obtained 60% and above in the 
aggregate in BAfBSc or equivalent 
examination and 55% and above in 
Master's Degree Examination, essential 
qU'llification (ii) above shall be relaxed 
for a limited period. Such candidates, 
if selected, will be placed on trial basis 
initially for a period 01 two yeal8 which 
may be extended by one year if the 
cancfldate is not able to acquire the 
teaching degree/diploma within the 
stipulated period 01 two years for 
reasons beyond his control. No further 
extension will be granted. 

Revised in June 1989 

3 

(i) No change 

(II) No change 

(i) No change 

(II) No change 

(lU) No change 

NOTE: For those candidates who have obtained 60% 
and above in the aggregate In B.A.IB.Sc. or equivalent 
examination and 85% or above in Science Subject, 60% 
or above In Arts or 55% or above in Commerce in 
Master's examination, _ntlal qualification (ii) shall be 
relaxed for a Hmlted period. Such candidates if selected 
will be placed on trial basis initially for a period of three 
years. No futher extension will be granted. (At present 
the maximum period of 5 years Is being allowed). 
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2 3 

PGTs (Rev .... rule. will be appllc.ble from 1990 onward.) 

Hindi, Maths., 
Chemistry, 
Phyaica, 
Biology, 
Economics. 
Geography 
and History 

(I) Atleut second claaa Master's Degree 
(45% marks and above considered 
88 eqLivaIent) i'llhe NIjecI concemed. 

(ii) University Degree/Diploma in 
Educatlonlteaching 

OR 

Integrated two years PClllt-Graduate 
Course M.Sc. Ed of the Regional 
College of Education of NCERT. 

(iii) Competence to teach through both 
English and Hindi media. 

NOTE: 
In case of candidates possessing first 
class Master's Degree as well as 
First Class Bachelor's Degree, 
essential qualification (Ii) above shall 
be relaxed for a limited period. Such 
candidates, If selected, will be placed 
on trial basis for a period of two 
years which may be extended by one 
year, If the candidate is not able to 
acquire teaching degree/diploma 
within the stipulated period of two 
years for reasons beyond his/her 
control, no futher exte~ion of time 
will be granted. 

COMMERCE ESSENTIAL 
(i) Alleast second claaa Muter's Degree 

(45% and above considered as 
equivalent) 

DESIRABLE 

(I) University Degree/Diploma in 
Teaching/Education 

(ii) Competence to teach the subject 
through both English and Hindi 
Media. 

(i) No change 

(Ii) No change 

(III) No change 

NOTE FOR ALL PGT SUBJECTS 
If a candidate has had at least 60% 
marka at graduate level, and, at least 
70% marka at Post-Graduate level . 
(for Science Stream) or at least 85% 
marka (for Arts Stream) or atleast 
60% marks (for Commerce and 
English Stream). the requirement of 
degree/diploma In teaching IIhouId be 
relaxed VIoith the condition that such 
requisite qualification wKI be acquired 
within 3 years. This may ·be followed 
from the racrultment session 1990 
onward. (At present the maximum 
period of 5 years is being allowed). 

ESSENTIAL 
(I) Atleut second claaa Muter's Degree 

(45% marka and above considered 
88 equivalent) 

(ii) University Degree/Diploma in 
EducatlonlTeaching 

(Iii) Competence to teach through both 
Hindi and English media. 

NOTE- Changed as mentioned above for all PGT aublect 
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2 3 

PGTs (RevIHCI RlI .. will be appilOilbie from 1910 oftWllrda) 

ENGLISH 
(I) Atleast Second Class Master's 

Degree (45% marks and lIbove 
considered as equivalent) 

(ii) University Degree/Diploma in 
EducationlTeaching. 

NOTE 

In case of candidates po88888lng 
Master's Degree with at least 50% 
marks and Bachelor's Degree with 
at least 55% marks, essential 
qualification (iI) above shall be 
relaxed for a limited period. Such 
candidates, if selected, will be placed 
on trial basis for a period of 2 years, 
which may be extended by one year. 

(i) No change 

(Ii) No change 

NOTE 

Changed as mentioned above for PGT subjects. 

EVALUATION CRITERIA 

Post 

PRIMARY TEACHER 

Higher SSC.IIntermediatal Plus two Examination (SSCI Exam) 

Degree 

Master's Degree 

PROFESSIONAL QUALIFICATIONS 

CT/JBTIB.ED.lBTIL T 

Extre-curricular Activities 

Teaching Experience 

Theory/ 
Practical 

Totel: 

TRAINED GRADUATE TEACHERS 

Higher Secondary/Intermediate! Plus Two Examination 

Degree 

Master's Degree 

Pre-Revised 

2 

35 

20 

05 

10 
10 

10 

10 

100 

10 

35 

20 

Revised In June 1989 

3 

55 

40 

05 

Nil 
Nil 

Nil 

Nil 

100 

15 

55 

30 
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University DegreelDiploma in EducatlonlTeaching Theoryl 
Practical" 

Extra-Curricular Activities 

Teaching Experience 

Total 

"for one year or proportionately. 

POST~GRADUATE TEACHERS 

Higher Secondaryilntermedlatel Plus Two Examination (SSC) 

Degree 

Master's Degree 

University Degree/Diploma in EducationITeaching Theoryl 

Practical 

Extra-Curricular Activities 

Teaching Experience 

Total 

10 
05(05) 

10 

10 

100 

3 

Nil 
Nil 

Nil 

Nil 

100 

(will be applied from 1180 onwarde) 

10 10 

25 30 

35 60 

05 Nil 

05 Nil 

10 Nil 

10 Nil 

100 100 

Poet Pre-ReviNCI RevlNCI In Aug. 1889 

LIBRARIAN 

Higher SecondaryllntermediatelPUC 

B.A. 

M.A. 

Diploma in Library Science 

Experience 

Extra Curricular Activities 

Total 

SUPW TEACHERS 

Higher SecondaryllntermedlateJPUC 

3-years Diploma in Electrical gadgets or 
equivalentIB.Sc. (Tech), B.Ed. 

Experience 

Extnl-c:urricular Activities 

Total 

15 15 

15 15 

10 10 

40 80 

10 Nil 

10 NO 

100 100 

15 15 

85 80 

10 25 

10 Nil 

100 100 
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MUSIC TEACHERS 

Higher Secondary/lntermedlateJPUC 

B.A.IB.Sc.IB.Com 

Vocal/lnstrumental Muslc/M.A. (Music) 

Teaching Experience 

Extra-curricular Activities 

Total 

{English] 

People below Powrly Une 

"233. SHRI RAGHUNATH JHA: 
SHRI P.R. KYNDIAH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the percentage of people living below 
poverty line has incraased manifold and steps taken for 
their upllftment so far have proved Mile; 

(b) if so, the raactlon of the Govemment therato; 

(c) the target fixed to uplift the persons below poverty 
line during the current Five Year Plan and the target 
achieved so far, 

(d) the funds allocated for the purpoae during the 
current plan period especially to the North-Eastem States 
under various schemes, Stat.wlse; 

(e) whether the Slates have utilised the funds 
allocated to them for the purpoae; 

Programma 

(i) Integrated Rural Dev. Programme 

(ii) Swarnjayanti Gram Swarozgar Yojana 

3. The funds allocated, available and utilised under 
the erstwhile IRDP and the SGSY In the North-Eastern 
States during 1997-98, 1998-99 and 1999-2000 are shown 
in the enclosed Statement. Difficult terrain, limitations of 

2 

25 

15 

40 

10 

10 

100 

(f) if not, the reasons therefor; 

3 

25 

15 

60 

Nil 

Nil 

100 

(g) whether the World Bank and other Intemational 
Institutions have expressed dismay over the poor 
performance of anti-poverty schemes In the country; and 

(h) if so, the steps taken by the Govemment to review 
the implementation of the said schemes? 

THE MINISTER OF RURAL DEVE(OPMENT (SHRI 
SUNDAR LAL PATWA): (a) to (h) The Planning 
Commission have estimated that the percentage of 
population living Below the Poverty Line in rural areas 
decreased from 56.44% in 1973-74 to 37.27% in 1993· 
94. 

2. While no (annual) Physical Targets have been 
determined for Poverty Reduction during the current Five 
Year Plan, the Physical Achievements, In terms of the 
number of Below the Poverty line (BPL) families assisted, 
under the (erstwhile) Integrated Rural Development 
Programme (IRDP) during 1997·98 and 1998-99 and 
under the Swarnajayanti Gram Swarojgar Yojana (SGSY) 
during 1999-2000, are 88 follows:-

1997·98 
Families AIaIated 

(Numbers) 

1708809 

1998-99 
Families AIsiated 

(Numbers) 

1999-2000 
SwllOZgsril Assisted 

4Numbers) 

927648 

land recorda; lack of awarimees and problems of accass 
to Banks are amongst the main bottlenecks In 
the implementation of the SGSY In the North·Eastern 
Statas. 
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4. The World Bank Report No. 19471-IN entitled 
"India: Policies to reduce Poverty and Accelerate 
Sustainable Development" (January, 2000) mention. that 
while India's Household Sample Surveys suggest that 
poverty reduction in the country may lately have been 
sluggish, the estimated slow down In the overaH reduction 
In poverty could merely reflect a statistical Incon.tency. 
The Report does not suggest that reforms have worked 
against the poor. 

5. The steps Initiated towards proper IrnpIen'tentation 
of the SGSY Include the followlng:-

(i) Training and sensitization of the StateJDRDA 
and field level functionaries 88 well 88 Bank 
officials. 

(ii) Regular consultations with the Reaerve Bank of 
India, NABARD and Commercial Banks in 
tegard to Credit facilities. 

SI. StataslU.T. 1997-98 

No. Total Funds Utilisation 
Allocation Available 

1. Arunachal Pradesh 644.07 936.08 565.71 

(III) Participation of the StateallJTs In National and 
Intematlonal Trade Fairs to promote marketing 
of SGSY ~roducta. 

(iv) Premiaaion in respect of expenditure upto 40% 
during 1999-2000 & 2000-2001 for Intraatructure 
development. 

(v) Involvement of NG08 in the development of 
Self-Help Groups (SGHs). 

(vi) Monitoring of the Programme through Monthly, 
HaIf-yearty and Annual Progress Reports. 

(vii) Revif.w of the Programme (at the State level) 
by the concerned State Level Coordination 
Committee. 

(viii) Constitution of Vigilance and Monitoring 
Committees at the State, District and Block 
levels to monitor the Implementation of the 
Programma (Local MPs and MLAs are Members 
of the District and Block level Committees). 

(Rs. In Lakh) 

IRDP SGSY 

1998-99 1999-2000 
Total Funds Utilisation Total Funds Utilisation 

Allocation Available Allocation Available 

403.82 7110.65 566.62 182.32 307.40 377.09 

2. Assam 2834.27 4129.81 3561.33 10492.72 8849.48 3907.11 4737.45 8871.07 4509.18 

3. Msnipur 484.47 386.47 288.88 703.42 257.79 188.19 317.59 188.70 NR 

4. MeghaJaya 493.36 536.10 374.82 788.10 355.08 287.34 355.83 277.31 75.02 

5. Mizoram 208.50 248.69 213.58 182.36 232.25 227.24 82.33 83.72 9.98 

6. NagaJand 348.81 349.45 221.49 540.80 519.20 473.37 204.13 147.92 NR 

7. Sikkim 57.79 131.84 112.41 201.90 161.79 132.13 91.17 120.84 81.82 

8. Tripura 662.84 n8.88 736.08 1270.08 1273.94 1045.52 573.44 835.84 813.82 

Total 5711.91 7478.02 8072.30 14582.98 10510.18 8807.52 8544.26 8832.60 5866.49 

NR-Not Reported 
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Cuetodla' DMtha 

·234. SHRI CHANDRA BHUSHAN SINGH: 
SHRI MADHAVRAO SCINDIA: 

Wi" the Minister of HOME AFFAIRS be pleased to 
state: 

(a) thlt total number of custodial deaths reported 
during the last three years in the country, St&te-wlee; 

(b) the directions issued by tha Union Govemment 
to the State Govemments to prevent such deaths; and 

(c) the total number of cases in which the National 
Human Rights Commission has directed the State 
Govemments to pay compensation on account of custodial 
death to the dependent of the victims during the last 
three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) As 'per 
Infonnation made available by the National Human Rights 

Commiaalon (NHRC), the number of etaathe In custody 
during the last three years i.e. 1997-98, 1998-99 and 
1999-2000 was 1012, 1297 and 1143 respectively. The 
details of custodial deaths in police and ludicial custody 
during the period under reference are given In the 
enclosed statement. 

(b) Although 'Police' is a State subject, the 
Govemment of India have Issued guidelines to the State 
Govemments, from time to time, to ensure that police 
behave in an human manner and that cases of alleged 
custodial deaths and police excesses are enquired into 
and dealt with firmly, wherever they occur. Special 
emphasis is being laid on human rights in the training 
curricula of police personnel at a" levels. 'Induction' and 
'in-service' training progremmes also include special inputs 
to senaitise police personnel about the use of scientific 
methods for Investigation. 

(c) NHRC had directed the State Govemments to 
pay compensation in 47 cases on account of custodial 
death to the dependents of the victims during the last 
three years. 

Statem.nt 

Statement showing details of custodial dNthS 

S. No. Name of the Statal 
Union Territory 

2 

1. Andhra Pradesh 

2. Arunachal PrMelh 

3. Assam 

4. Bihar 

5. Goa 

6. Gujarat 

7. Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

PC 

3 

21 

02 

14 

08 

09 

03 

06 

06 

18 

1997-98 
JC 

4 

52 

02 

20 

110 

03 

28 

08 

35 

29 

43 

1998-99 1999-2000 
PC JC PC JC 

5 6 7 8 

24 98 10 73 

03 04 

16 21 11 23 

09 184 08 152 

01 02 09 

08 42 14 21 

03 18 05 23 

02 01 

08 41 07 34 

04 28- 06 14 

19 101 14 59 
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2 3 4 5 6 7 6 

13. Maharuhtra 19 115 21 96 30 130 

14. Manlpur 01 03 01 

15. Meghalaya 02 01 06 02 

16. Mlzoram 01 

17. Nagaland 01 01 

18. Orl ... 04 19 08 80 01 47 

19. Punjab 11 26 12 46 11 43 

20. Rajasthan 12 32 03 49 03 51 

21. Sikklm 

22. Tamllnadu 11 55 13 42 08 48 

23. Tripura 03 01 

24. Uttar Pradesh 16 169 16 221 26 161 

25. West Bengal 10 43 06 41 18 44 

26. Andaman & Nlcobar 02 01 02 

27. Chandigarh 

28. Dadra & Nagar Haveli 

29. Daman & Diu 01 

30. Delhi 12 29 17 06 20 

31. Lakshadweep 

32. Pondicherri 01 

Total 193 819 183 1114 186 957 

[TfBnslation) (c) whether the Govemment propose to take .any 
staps to make necessary changes In the l"1IIernentation 

Aural Development Scheme. of the scheme; and 

°235. DR. SUSHIL KUMAR INDORA: (d) H so, the details thereof? 

SHj:U RAMJI LAL SUMAN: THE MINISTER OF RURAL DEVELOPMENT (SHRI 

Will the Mlnlater of RURAL DEVELOPMENT be 
SUNDAR LAL PATWA): (a) to (d) The Inform8llon Ia being. 
collected. 

pleased to atate: 
[English} 

(a) whether It Is a fact that aavaral schemes launched c.ate Killing. 
by the Union Govemment for rural development In the 
country have faUed to bring about any satisfactory results "236. SHRI M.V. CHANDRASHEKHARA MURTHY: 
8S reported in the 'Times of India', dated July 1, 2000; SHRIMATI SHYAMA SINGH: 

(b) If so, the reaction of the Govemment thereto; Wdl the Minister of HOME AFFAIRS be pleaaed to 
state: 
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(a) whether the cases of killings ara rapidly Incraaslng 
in the country; 

(b) if so, whether the Union Govemment have chalked 
out any strategy to deal with the situation in consultations 
with the concemed State Govemments; 

(c) if so, the details theraof; and 

(d) the details of aaaistance provided to such States 
to deal with the situation during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHPI CH. VIDAYSAGAR RAO): (a) As 
per available information, thera is some Incra888 during 
the currant year In the number of pelSOns killed in caste 
violence. 

(b) and (c) 'Public Order' and 'Police' ara State 
subjects as per the Co:1atitution of India and the Stata 
Governments are primarily c'oncerned with the 
maintenance of law and order in their respective ara88. 
The Central Govemment reviews the situation from time 
to time In consultation with the State Govemments. 

(d) The Central Governments shares available 
intelligence Inputs with the concemed State Govemments 
to enable them to take appropriate action. Central 
Government also provides assistance to the State 
Govemments In the form of deployment of Para Military 
Forcea, to the ext8RI poaalble; funds for rvodemisation of 
State Police forces WIth a view to equip them to deal 
with law and order problema mora effectively as well 88 
by way of assistance for raising India Reserve Battalions. 
During the last thrae years an amount of Rs. 179.50 
crores has been proilided to various StateslUTs under 
the scheme for modemisation of State Police Forces. 

Audit of Pancheyata Funds 

·237. SHRI THIRUNAVUKARASU: Win the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) whether the Govemment propose to have the 
budgetlfunds of Panchayata audited by Comptroller & 
Auditor General of India; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) to (c) Article 243-.1 of the 
ConstlMion of India, which deals with 'Audit of accounts 
of Panchayats' provides thet "The Leglalature of a State 

may, by law, make provisions with respect to the 
maintenance of accounts by the Panchayats and the 
auditing of such accounts." 

In terma of the above provision, It is the prerogative 
of the State Govemments to make laws to provide for 
the manner in which the accounts of Panchayats will be 
audited. 

·238. PROF. UMMAREDDY VENKATESWARLU: Will 
the Minister of SCIENCE AND TECHNOLOGY be pleased 
to state: 

(a) whether tho Council of Scientific and Industrial 
Research has made any efforts to improve Its rasearch 
output; 

(b) if so, the details thereof along with the extent to 
which the CSIR h88 Interacted with the private sector to 
reise funds for research; 

(c) whether there was a proposal for lessening the 
dependence of CSIR on the Govemment funding; 

(d) If so, the status thereof; 

(e) the avenues being explored by the CSIR to raise 
funds for Its research activities; and 

(f) the retlo of funds generated by the CSIR thereby 
to the allocation of funds by the Govemment? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) The Council of Scientific and Industrial Research 
(CSIR) has performed Its assigned role from time to time 
in consonance with the national S& T needs and 
aspiretions. Its research output dictated by these needs, 
measured in terms of scientific research publications, 
intellectual property generated such as patents, 
technological processes and products made available to 
industry, the revenue generated from contract R&n, 
consultancy and rendering S&T services etc. has shown 
continuous improvement. More specifically recognising the 
challenges arising out of globalisation, it had drawn up in 
1998 the agenda CSIR 2001-Vlslon & Strategy which 
inter-alia outlines the mechanisms and Instruments for 
further Improving Its rasearch and development outputs. 
These Include (I) reorlenting- programmes and activities 
to reflect users involvement, (ii) evolving balanced portfolio 
of projects: some that are market driven and others that 
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are ssH propelled and drive markets, (Iii) stimulating and 
encouraging intellectual property oriented out look, 
(iv) attracting bright young R&D talent in a floating mode 
and (v) investing in basic research that Is harbinger of 
technology of tomorrow. 

CSIR continually interacts with users and 
stakellolders, including those in the private sector. 
Aesearch Councils for each laboratory comprise almoet 
who!ly of users and stakeholders, including many from 
the private sector. Besides in each laboratory a dedicated 
Business Devolopment Group has been aet up to enhance 
the interaction vIIh all users. The highest decision making 
bodies of CSIA "amely the Govemlng Body and Society 
have signHicant extemal membership. Also at the CSIR 
level it has executed MOUs wiSh the overarching all India 
Industry Organisations. 

(c) and (d) Yes, Sir. The CSIA Society presided by 
the Hon'ble Prime Minister had directed CSIR to obtain 
33.3% of its expenditure on R&D by 1992-93 and 40% 
by 1999-2000 from S\lurces other than the Central 
Government core grant. As against this, the CSIA 
generated 27% of its expenditure In 1999-2000 from 
sources other than the Govemment grant. 

(e) CSIA has initiated various new measures to 
mobilise resources for its research actlvitias which interalia 
inciude forming strategic R&D alliances, synergising 
competencies and resources by establishing Joint 
Ventures, entering into long term R&D collaborations with 
the industry in niche opportunity areas. 

(f) During the period 1997-2000 the funds generated 
by CSIR for R&D were Rs. 944 crore, as against the 
Government allocation of As. 2068 crore that Is in the 
ratio of 45:55. 

[Translation] 

Fencing at Indo-Pak Bordar 

·239. SHAI AATILAL KAUDAS VARMA: 
SHAI RAMSHAKAL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether barbed wire fencing and flood lights 
installation works have been carried out at the Indo-Pak 
border to deal with the problem of terrorism; 

(b) if so, the details thereof and the progress made 
in this regard along with expenditure incurred thereon; 

(c) whether any scheme Is under consideration of 
the Government for fencing of the rest of the border 
ares with the barbed wire; 

(d) H so, the details thereof, sector-wise; and 

(e) the time by which the said work Is likely to be 
started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. V1DYASAGAR RAO): (a) and 
(b) A total of 452 kma and 1048 lema of International 
Border with Pakistan has been fenced and flood lit in 
Punjab and Rajasthan sector, at a cost of Rs. 141.90 
crores and Rs. 399.91 crores respectively. Certain 
unfeasible riverine and shifting sand dune areas in Punjab 
and Rajaathan respectively have been left unfenced. 

(c) to (e) Government have approved a 
comprehensive proposal for construction of fencing and 
flood lighting on raised embankments, link roads and 
Border Out Posts in 310 kms of Rann of Kutch area In 
Gujarat sector at an estimated cost of Rs. 380.00 croraa. 
Work in 10 krns stretch has already been completed and 
entire project is expected to be completed in five years 
time. 

Further, it has been decided to undertake fencing! 
flood lighting along the 180 Krns of Jammu International 
Border and provision of electronic surveillance equipment 
in sensitive stretches. This project is expected to be 
completed In about one and 8 haH year's time. 

[English] 

Dlatrlct Primary Education Programme 

·240. SHRI NARAYAN DATT TIWARI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether there Is any proposal to launch a scheme 
similar to the District Primary Education Programme 
«DPEP) with domestic resources; 

(b) whether there is also a proposal to encourage 
invOlvement of community effort under the Programme; 

(c) H so, the details thereof; and 

(d) H not, the steps proposed to be taken to change 
the orientation of the Programme? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
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TECHNOLOGV AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) A 
holistic and convergent programme of Sarva Shlksha 
AbhIyan Is proposed to be launched In the currant financial 
year. 

(b) Vea, Sir. 

(c) and (d) The Scheme of Sarva Shlksha Abhiyan 
(SSA) haa evolved from the recommendations of the Soate 
Education Ministers Conference held In October 1998, to 
pursue universal elemtlntary education in a mla810n mode. 

A National Committee of State Education Ministers 
under the Chairmanship of Minister of Human Resource, 
Development was set up on the recommendation of the 
above mentioned conteranee, to develop the structure 
and outlines of implementing universal elementary 
education in a mission mode. Based on the 
recommendations of this Committee, and after several 
rounds of consultations with the State Govta., this Ministry 
has formulated the new scheme of Sarva Shlksha 
Abhiyan. The approach of the proposed SSA is community 
owned and village education plans prepared In 
consultation with Panchayatl Raj Institutions will form the 
basis of District Elementary Education Plans. 

Setting up of Central Re80urce Cent,. 

2423. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased toatate: 

(a) whether the Govemment have decided to set up 
a central resource centre to aid and adviee the State 
Govemments, Municipal Corporations and other agencies 
on the matters pertaining to horticulture; 

(b) If so, the details thereof; and 

(c) the time by which the Centre is likely to be in 
operation? 

THE MINISTER OF STATE IN THE MINISTRV OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREVA): (a) to (c) On June 29, 
2000 Union Minister for Urban Development A Poverty 
Alleviation had held an All India Conference ot 
Horticulturists. In this Conference, a proposal was put up 
by the Minister to set up a Resource Centre to aid and 
advise the Stete Govemments, Municipal Corporations and 
other development agencies dealing with matters 
pertaining to Horticulture and Landscaping. This proposal 
was approved by the said Conference. The main 
recommendations are given in encloeed statement. Further 
action to eet up the Resource Centre is In hand. 

smtement 

(I) A Central Resource Centre should be eet up to 
aid and advise the State Governments, 
Municipal Corporations and other development 
agencies dealing with matters pertaining to 
Horticulture and landscaping. A manual on the 
subject should also be prepared. 

(II) Around the cities, vulnerable to desert wings, 
shelter-beds of special design of thick trees 
should be planted. 

(III) Technology for transplantation of trees should 
be updated to ensure at least 80 percent of 
the success rate. 

(iv) A small trees disease/surgery unit should be 
created in all Horticulture Departments to cure 
their meladies. 

(v) As far as possible, trees grown in the nursery 
with a height of fOlJr to six metres should be 
planted. 

(vi) In any layout plan of land and housing 
development, at least two and & half per cent 
of the coat of the project should be earmarked 
for landscaping and green development. 

(vii) Technology to use the kitchen and garden waste 
to farbicate building an~ landscaping material 
should be perfected and made available to all 
the urban development agencies. 

(viii) Indiscriminate tiling of pavements needs to be 
severely restricted henceforth. Tiling affects trees 
adversely by cutting-off of moisture for the roots 
and suffocating the trees by completely blocking 
of roots aeration. In any case where tiling is 
desirable, only porous tiles may be used. 

(ix) Extra space preferably 6x6 ft. may be createl:! 
for large and old trees on the road side. All 
Central verges should be de-choked 
immediately. 

(x) A series of second generation trees may be 
chosen for plantation on the basis of their 
pollution control abilities including dust trapping. 
A list of evergreen trees suggested by the 
Committee may be ilrelerred for plantation. A 
combination of trees, shrubs and grass should 
be grown. 
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(xi) Leaf-burning should be banned completely. 
Horticulture Department of Local Bodies should 
develop a system of compoatlng the leaves In 
the nearby park. 

(xII) Electric and telephone cable should be located 
under the curb-stone, that is, at th8 end of the 
road berm to avoid damage to the roots of the 
trees while carrying out the repair works. 

(xiii) Our water fronts are neglected and need to be 
made assets by proper landscape designs and 
upgradation. 

(xiv) Areas around heritage buildings should be 
suitably landscaped and beautified. 

(xv) Urban void arees should not be allowed to exist 
and the area not required for immediate 
development or construction, should be made 
green and fenced with suitable landscaping. 

(xvi) Information regarding water harvesting has to 
be disseminated in public and Its use 
encouraged. It should be ensured that quality 
of water does not get deteriorated for which 
required measures are to be taken. 

{TranslatiOn} 

New Anti Terrorists Act 

2424. SHRI A. VENKATESH NAIK: 
SHRI SHANKAR PRASAD JAISWAL: 
SHRI BRAHMA NAND MANDAL: 
SHRI SUBODH MOHITE: 
SHRI ABUL HASNAT KHAN: 
SHRI AJOY CHAKRABORTY: 
SHRI M.V.V.S. MURTHI: 
SHRI Y.S. VIVEKANANDA REDDY: 
SHRI RAM MOHAN GADDE: 
SHRI N. JANARDHANA REDDY: 
SHRI SHIVAJI MANE: 
SHRI G. PUTTA SWAMY GOWDA: 
SHRI DILlPKUMAR MANSUKHLAL GANDHI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Govemment propose to enact a new 
law to deal with cross border terrorism and insurgency; 

(b) if so, the details thereof and the latest position in 
this regard; 

(c) whether the National Human Rights Comrniaalon 
hes opposed the new law; 

(d) if so, the reasons therefor; 

(e) the reaction of the Government thereto; and 

(f) the further steps likely to be taken by the 
Govemment In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(f) The Law Commission of India has submitted the draft 
Prevention of Terrorism Bill, 2000. The draft bill seeks to 
provide Law enforcement agencies with suitable powetS 
to effectively deal with the growing menace of terrorism 
in the country. It also contains provisions for checking 
misuse of the powers by Investigating agencies. 

The National Human Rights Commission has 
expressed reservations on the need for a fresh law to 
deal with the problem of terrorism. According to their 
view: 

(I) the present laws if implemented effeCtively and 
suitably amended wherever required, are 
sufficient to deal with the problem of terrorism, 
and 

(Ii) the provisions of the Prevention of Terrorism 
Bill, 2000 provide powers capable of gross 
misuse. 

The Govemment has invited the views of all the 
State Governments and UT Administratiolw on the various 
provisions of the Draft Prevenlion of Terrorism BIll, 2000 
as formulated by the Law Commission of India. The 
Govemment will take into consideration the obeervatione 
made by the NHRC and will also hold consultations with 
poIitica/ parties, other groups etc. with a view to harmonlle 
security measures with civil libertlei before a final view 
is taken in the matter. 

[English] 

Building of New City In Punjab 

2425. SHRIMATI PRENEET KAUR: Will the Minister 
of URBAN DEVELOPME:NT AND POVERTY 
ALLEVIATION be pleased to state: 

<a) whether the Govemment of Punjab has consulted 
the Union Govemment on its proposal to build a new 
city named Anandgarh on the periphery of the Union 
Territory of Chandigarh; 
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(b) if 80, the response of the Union Government 

thereto; 

(c) whether HUDCO or any other Financial Institution 
has given any commitment to the Govemment of Punjab 
on providing financial assistance to the said project; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) The 
Govemment of Punjab has sought the assistance of 
Govemment of India for directions to HUDCO for financial 
assistance to build a new city named Anandgarh on the 
periphery of U.T. of Chandlgarh. It has been suggested 
to the Government of Punjab that bef0f8 the proposal to 
set up the new city is flnaliaed, an expert committee 
should be con8tltuted to study the planning, environment, 
financial & other implications, of the project. 

(c) HUDCO has 80 far, not received any proposal 
for loanlfinanclal aaal8tance in respect of Anandgarh 
Project. 

(d) Question does not artee. 

Supply of Coal to KTPS 

2426. SHRI SUBODH MOHITE: Will the Mlnleter of 
COAL be pleased to state: 

(a) whether It Is a fact that Koradi Thermal Power 
Station, Maharaehtra has stopped accepting coal from 
the Gilleware Ground Bunker of the Westem Coal Fields 
Limited; 

(b) if so, the details In this regard and the reasons 
therefor; 

(c) the stbps undertaken by the Westem Coalfields 
Limited to remove dumping; and 

(d) the details of supply of coal to Koradi Thermal 
Power Station? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) Koradih Thermal 

Power Station of Maharaahtra State Electricity Board is 
regularly accepting coal from Silewara ground bunker of 
Westem Coalfields limited. There is no ground bunker 
by thlt name of Gilleware In WCL. 

(b) Does not arise in view of reply given at 
part (a). 

(c) There is no dumping at Silewara. 

(d) Dumping the first quarter of the current year i.e. 
Aprihlune 2000, total coal despatches to Koradih TPS of 
MSEB were 12.42 lakh tonnes (Provisional). 

{Translation] 

Recruitment In CRPF 

2427. SHRI RAJO SINGH: 
MOHAMMAD ANWARUL HAQUE: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether there is any State-wise quota fixed for 
recruitment in Central Reserve Police and Para Military 
Forces; 

(b) if so, the details in this regard; and 

(c) the total number of youths recruited from each 
State against their quota during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) A State-wise quota is fixed for recruitment 01 
Constables while the recruitment of Sub-Inspectors and 
Assistant Commandants is done on All India basis. 90% 
of the Constable vacancies in BSF, ITBP anei Assam 
Rifles and 100% vacancies In CRPF and CISF are allotted 
among the StatesIUTs on the basis of population ratio of 
the respective StateslUTs Remaining 10% vacancies in 
BSF, ITBP and Assam Rifles are allotted to the border 
States where theconcemed Central Para Military Force 
Is deployed. 

(c) DetaNs pertaining to CPMFs are given in the 
enclosed Statement. 



65 Written Answens 

S. No. Name of the 
StateIUT 

1. Andhra Pradesh 

2. Arunachal Pradesh 

3. A8aam 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 
17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

BIhar 

Goa 

Guajart 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerela 

Madhya Pradesh 

Maharaahtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamilnadu 

Trlpura 

Uttar Pradesh 

West Bengal 

Andaman & Nlcobar 

Chandigarh 

Dadra & Nagar Haveli 

Daman & Diu 

Delhi 

Lakahadweep 

Pondlctieny 
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Total Nos. of youtha 
f8CNitad In the 
IMt three years 

in CPMFs. 

1955 

198 

1887 

1695 

22 

1485 

778 

752 

2107 

1598 

543 

2162 

3295 

477 

393 

237 

394 

1804 

818 

1138 

135 
1677 

588 

2976 

2e02 

02 

60 

00 

03 

447 

00 

50 

ModemI .... on of Steel PIenta 

2428. SHRI MOHAN RAWALE: WIH the Minilltar of 
STEEL be pleued to stata: 

(a) whether the Govemment propoae to constitute 
any enquiry committee to find out the delay caused In 
regard to the modemlsation of Durgapur, Bokaro and 
Rourkela steel planta of Steel Authority of India; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment for the 
modemlaatlon of the said Steel Planta? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) 
No decision to institute an enquiry has yet been t.un 
by the Govemment. 

(c) The modemlsatlon of Durgapur, Rourkela & 
Bokaro Steel plants was approved in Feb.' 89, Oct. '89 
& July' 93 and has been completed In March' 98, Nov.' 
99 & Jan.' 2000 raspectively. 

[English] 

PoIyteohnlca 

2429. SHRI ANADI SAHU: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
stata: 

(a) the numbar of AICTE approved potytechnlcs In 
existence as on December 31, 1999; 

(b) whether the GcMImrnent propose to 8IIIIbIIIh such 
inatltutel in the country during the current year; and 

(c) " 10, the details thereof, Stat.WiIe? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT MINISTER OF SCIENCE ANt> 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) The number 01 polytechnics in existenes as on 
December 31, 1999 approved by the All India Council for 
Technical Education (AICTE) was 1215. Govemment 01 
India has at prasent no proposal to establish such 
institute. AICTE has, however, invited applications lor 
EIIIIabIIshmenI of Diploma level institutions for the academic 
sessions 2000-200112001·2002 lor processing as per their 
Nles. 
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[Translation} 

RI. In Coal Stock 

2430. SHRI SURESH CHAN DEL: Will the Minister 

of COAL be pleased to state: 

(a) whether the stock of coal are on the 

constant rise in all the subsidiaries of the Coal India 

Umlted; 

(b) if so, the details of its increase per months; 

(c) whether the wrong marketing and pricing policies 

of the Coal India Umlted are responsible for the esme; 

and 

(d) if so, the stepa porpoeed to be taken by the 
Government to make Improvement in the marketing and 
pricing policies? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) and (b) Month-
wise vendible coal stock (closing) in subsidiaries of Coal 
India Umlted for the year 1999-2000 is given In enclosed 
statement. It Is seen that compared to 1998-99, excepl 
In SECL and MCL, In all subsidiaries, there has been 
reduction in vendible stock during 1999-2000. However, 
in SECL, increase In stock was only 0.83 mDilon tonnes 
against a rise in production of 1.19 million tonnes. 

(c) No, Sir. 

(d) Doss not arise in view of reply given to part (c). 

Month-wise (Subsidiary-wise) Position of Vendible stock during 1999-2000 vis-s-vis 1998-99 

Period 

April,99 

May, 99 

June, 99 

July, 99 

August, 99 

September, 99 

October, 99 

November, 99 

December, 99 

January, 2000 

February, 2000 

March, 2000 

As on 1.4.2000 

As on 1.4.99 

(+1-) 

ECL 
Vendible 

Stock 

3.681 

3.282 

2.84 

2.524 

2.259 

1.986 

2.255 

2.159 

2.287 

2.483 

2.653 

3.06 

3.06 

4.296 

-1.236 

BCCL 
Vendible 

Stock 

3.894 

3.259 

3.009 

2.477 

2.157 

2.238 

2.333 

2.515 

2.729 

2.996 

3.208 

3.277 

3.277 

4.169 

-0.892 

(D~ta provisional) 
(Figures In milHon tonnes) . 

CCL NCL WCL SECL 
Vendible Vendible Vendible Vendible 

Stock Stock Stock Stock 

3.173 1.515 3.06 5.955 

2.88 1.131 2.76 5.386 

2.429 0.79 2.426 5.097 

2.117 0.506 2.112 4.887 

1.918 0.427 1.815 4.687 

1.817 0.241 1.887 4.7~7 

1.643 0.311 1.653 4.739 

1.807 0.481 1.884 5.219 

1.886 0.545 2.088 5.567 

2.296 0.962 2.241 6.072 

3.007 1.126 2.25 6.597 

4.354 1.442 2.321 7.094 

4.354 1.442 2.321 7.094 

4.723 2.287 3.307 6.265 

-0.369 -0.845 -0.986 0.829 
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Period MCL 
Vendible Stock 

Aprll,99 3.716 

May, 99 3.394 

June, 99 3.171 

July, 99 3.059 

August, 99 3.291 

September, 99 3.14 

October, 99 3.31 

November, 99 3.595 

December, 99 4.282 

January, 2000 4.947 

February, 2000 5.185 

March. 2000 5.493 

As on 1.4.2000 .5.493 

As on 1.4.99 4.066 

C+I-) 1.427 

Retrenchment of Employees 

2431. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of COAL be pleaaad to state: 

Ca) whether the Govemment have decided to nttrenc:h 
the employees of various coal companies particularty of 
Eastem Coalfields Limited; 

Cb) If so, the details thereof, company-wise; and 

Cc) the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) No. Sir. 
Govemment has taken no such decision. However. there 
Is separation scheme In operation In Eastem Coalfields 
limited and Bharat Coking Coal limited for such 
employees who desire to take advantage of this Voluntary 
Retirement Scheme of the Govemment. 

(b) and (c) Do not arise In view of reply given to 
part Ca) above. 

NEC Coal India Limited 
Vendible Stock Vendible Stock 

0.821 26.215 

0.791 22.883 

0.767 20.519 

0.736 18.138 

0.728 17.28 

0.722 16.548 

0.7 16.944 

0.664 18.304 

0.828 19.97 

0.601 22.598 

0.591 24.617 

0.578 27.619 

0.578 27.619 

0.844 29.957 

-0.266 -2.338 

Alle",..l.,. und to Flrlllera 

2432. SHRI RAMDAS ATHAWALE: Will the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to stale: 

Ca) whether the Delhi Development Authority propose 
to provide alternative pIota to fanners on the same ra' 
on which their land has been acquired; 

(b) 'If so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN): Ca) to Ccl 
No, Sir. However, altemative land is given to the persons 
whose land is acquired for the planned development of 
the city under the Scheme of Large Scale Acquisition, 
Development and Disposal of Land in Delhi on 
predetennined rat.. worked out on the buia of cost of 
acquIaltion and development charges. 
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[EngIIeh] 

Coal PrIce. 

2433. SHRI T. GOVINDAN: WI the MInIater of COAL 
be pleased to state: 

Ca) whether the coal Industry Is not able to meet Ita 
expendItUre by Ita own reaources; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by the 
Government In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL CSHRI N.T. SHANMUGAM): Ca) Out of eight 
8UbeIdiary companies of Coal India Umlted CCll), Eastem 
CoaHIeIds limited CECl) and Bharat Coking Coal limited 
(BCCl) ar. not able to meet their reepectIve expenditure 
by their own resources. 

Cb) SUCC888Ive Io8sea Incurred by ECl and BCCl 
have created i~ in their ways and rneanII poaItIon 
leading to subatantIaI resource gap. 

(c) The Industrial Credit and Investment Corporation 
of India (ICICI) was engaged by Cil for formulation of 
revival packages for ECl and BCCL. The final report of 
the °ICICI suggeating a revival package for ECl has been 
received in the Ministry of Coal. However, no final shape 
to the revival package for ECl has so far been given for 
aeeklng approval of the Government. The ICICI report on 
revival package of BCCl has not been received In the 
Mlnlatry of Coal. 

Cuatody of CrImi .... 

2434. SHRI E. AHAMED: Win the Minister of HOME 
AFFAIRS be pleased to atate: 

Ca) the number of Delhi Police tearna sent abroad to 
take custody of the criminals who committed crimes and 
lied from the country during each of three ye .... and the 
amount sp:.mt thereon; 

(b) the number of persona stili in foreign countries 
who are wanted by Deihl PoIlceIC.B.I. as on August 31, 
2000; and 

Cc) the stape being t:!.'<en to bring them back to stand 
trial? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS CSHRI CH. VIDYASAGAR RAO): Ca) The 

requisite Information is given below: 

Year Number of Amount 
tearns sent spant (in Rs.) 

abroad 

1997 2,70,052/-

1998 Nil Nil 

1999 Nil Nil 

2000 Cupto 31.7.2000) 4,27,869/-

Cb) :rhe number of such persons wanted by Delhi 
PollcelCentrai Bureau of Investigation at pl'8lent is 140. 

Ce) The steps being taken to bring back Ihese 
fugitives include issuance of Red Comer Notices and 
initiation of extradition proceedings. 

RetIrement Age In Centnli Unlveraltle. 

2435. SHRI RAJEN GOHAIN: WI. the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

Ca) whether all the Central Universities follow uniform 
age of retirement as per the decision of the Union 
Govemment; 

(b) whether Indira Gandhi National Open University 
had made certain deviation from the Central Govemment 
iristructiona in regard to the age of superamuatlon within 
different categories of employees of the universities; and 

Cc) If so, the details thereof and the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): Ca) to 
(c) The Scheme of revision of pay scales of University 
and College teachers circulated to all Central Universities 
and Stale Govemments, vide Ministry of Human Resource 
Development's letters dated 27.7.1998 and 6.11.1998 
provides that the age of superannuation of University and 
college teaches would be 62 y.ars. The age of 
superannuation of 62 years shall also be applicable to 
Registrars, Librarians, Physical Education Personnel, 
Controllers of Examinations, Finance Officers and such 
other University employees who are being treated at par 
with teachers and whoee age of superannuation was 60 
yea,.. 
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Drinking W_r MI .. lon 

2436. SHRI A. BRAHMANAIAH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether a part of funds have been set aside by 
the Drinking Water Mission for the maintenance of existing 
protected water supply schemes in the country; 

(b) if so, the amount spent on the maintenance of 
existing water schemes; 

(c) the steps taken by the Govemment to ecnourage 
the better and proper maintenance of PWS in the country; 

(d) whether adequate funds are being made avaUable 
to State Governments for meeting this need; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) to (e) Rural 
Drinking Water Supply is a State subject. State 
Governments have basn i1'IpIementing Rural Water Supply 
Programmes under the State Sector Minimum Needs 
Programme (MNP). The Central Government supplements 
the efforts of the State Governments by providing Central 
assistance under the Accelerated Rural Water Supply 
Programme (ARWSP). Powers have been delegated to 
the State Governments to plan, sanction and implement 
individual Rural Water Supply Schemes. Upto 15% of the 
ARWSP funds released to the States can ~e utilised by 
them for the operation and maintenance of rural weter 
supply schemes w.e.f. 1.4.1999 as against the earlier 
provision of 10%. The State Governments are to provide 
matching grant for operation and maintenance from the 
State sector MNP funds available for implementation of 
rural water supply schemes. 

As per the latest information furnished by the State 
Governments/UTs, they have spent Rs. 536.00 crore 
(approximately) during 1999-2000 on the operation and 
maintenance of the rural drinking water schemes out of 
ARWSP and MNP funds. 

Sector reform projects have been introduced in 58 
pilot districts. selected by the State Govemments, based 
on community participation wherein part of the capital 
cost and full operation and maintenance cost wHI be bome 
by the community. 

State-wise details regarding allocation of funds 
under ARWSP during 2000-2001 Is given in encIoHd 
statement. 

State-wise allocation of funds IHlder ARWSP during 
2000-2001 

(Ra. in lakh) 

S. No. State 2000-2001 

2 3 

1. Andhra Pradesh 11600.00 

2. Arunachal Pradesh 3492.00 

3. Aasam 5898.00 

4. Bihar 9380.00 

5. Goa 1404.00 

6. GuJarat 7085.00 

7. Haryana 1943.00 

8. Himachal Pradesh 5091.00 

9. Jammu & Kashmir 8788.00 

10. Karnataka 10350.00 

11. Kerala 5746.00 

12. Madhya Pradesh 11109.00 

13. Maharashtra 16934.00 

14. Manipur 1282.00 

15. Meghalaya 1373.00 

16. Mizoram 981.00 

17 Nagaland 1020.00 

18. Orissa 6213.00 

19. Punjab 2383.00 

20. Rajasthan 16361.00 

21. Sikkim 650.00 

22. Tamilnadu 7308.00 

23. Tripura 1216.00 

24. Uttar Pradesh 14n5.OO 

25. West Bengal 7895.00 

26. Andaman & Nicobar Islands 13.00 

27. Dadra & Nagar Haveli 7.00 
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2 3 

28. Daman & Diu 0.00 

29. Delhi 5.00 

30. Lakshadweep 0.00 

31. Pondicherry 5.00 

Total 160306.00 

Standard or Education In Unlversltle. 

2437. SHRI NARESH PUGLIA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any policy has been formulated to assess 
the standard of education In the country and to ensure 
uniform standard of education in all the universities; 

(b) if so, the details thereof; and 

(c) the names of the universities imparting better 
education in the country? 

.HE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SC:ENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The 
University Grants Commission (UGC) was set up to 
determine .tanda,ds in University education. The accent 
is, however, not on u:'llformlty of standards but that there 
should be a certain threshold. 

(b) and (c) It is part of the remit of all Universities 
to ensure quality education for all its students. However, 
to standardise this procass at the National level an Inter 
UI'iversity Centre called the National Assessment and 
Accreditation Council (NAAC) has been set up by the 
UGC. The names of the Universities accredited by 
National Assessment and Accreditation Council (NAAC) 
as on 17.4.2000 are as follows:-

1. Pondicherry University, Pondicherry. 

2. Avinashilingam Institute of Home Science and 
Higher Education for Wumen, Coimbatore. 

3. Madurai Kamaraj University, Madurai. 

4. Birta Institute of Technology & ScIence, Pilani. 

5. University of Roorke, Roorkee. 

6. Mysore University, Mysore. 

7. Mangalore University, Mangalore. 

8. Guru Nanak Dev University, Amritser. 

9. S.N.D.T. Women's University, Mumbai. 

10. Annamalai University, Annamalainagar. 

Out of the above, 5 Universities have been accredited 
at 4-star level and the remaining 5 at s-star level. 

UGC has decided that the assessment and 
accreditation is mandatory for all universities and this 
process Is required to be cornpklted by 31st December. 
2000. 

[Translation} 

DIsinvestment of Hlndueten Prefab Ltd. 

2438. SHRI RIZWAN ZAHIR: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Government have . finalised the 
disinvestment of "Hindustan Prefab Limited"; 

(b) if so, the details thereof; and 

(c) the measures proposed to be taken by the 
G~vemment to safeguard the interest of Its employees? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARl! DATTATREYA): (a) No, Sir. 

(b) Does not arise. 

(c) The welfare of employees of the company wUl 
be kept in view while taking any final decision in this 
regard. 

{English} 

Recovery of Due. for U.lng PMFS 

2439. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Controller and Auditor General of 
India has eaked the Union Government for the recovery 
of Rs. 800 crores from variola States on account of 
using the para-military forces; 
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(b) If so, the details In this regard; 

(c) whether some State Govemments have requeated 
the Union Govemment ior waiving of the demand' 

(d) if so, the decision taken on their requests; 
and 

(e) If not, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHAI CH. VIDYASAGAR RAO): (a) and 
(b) Yes Sir. In the report of Controller and Auditor General 
of India for year ended March, 1999, the C&AG has 
referred to an unintended rolling sulisldy to the States 

and h81 observed that any Iign of accepting the tendency 
of the State Govemment not to clear the dues might 
encourage others to delay or refuse relmburaernent. In 
the report, tho total outstanding dues on account of 
deployment of BSF, CISF and CRPF have been shown 
as. Rs. 796.24 erorea. A list of outstanclng dues 81 per 
the report of C&AG Is encloaed In the statement. 

(c) to (e) Yes, Sir. However, after consideration It 
!las been felt that It would not be possible for the Union 
Govemment to waive off the entire outatanding dues of 
,the States. The Central Govemment is already giving 
special assistance to some of the States Govemments, 
which are facing problema· on account of terrorism through 
the Scheme of Security Relar8d Expenditure (SRS). 

Statement 

Amounts of outstanding dues for deployment of Central Para Military Forces in dlffemnt States 

(Rupees in lakh) 

Sr. Name of State Amount as outstanding on March, 1999 
No. C.R.P.F. B.S.F. C.I.S.F. Total 

1. Andhra Pradesh 8112.97 521.06 8634.03 

2. Assam 2819.75 182.16 3OQ.1.91 

3. Bihar 3849.58 0.46 50.48 3900.52 

4. Delhi 10955.33 11367.53 22322.86 

5. Guajart 11.21 11.21 

6. Haryana 191.05 5.48 198.51 

7. Kamataka 181.87 1.05 182.92 

8. Kerala 12.71 12.71 

9. Madhya Pradesh 19.99 6.98 26.97 

10. Maharashtra 9.71 9.71 

11. Orissa 33.33 33.33 

12. Pondicherry 106.45 106.45 

13. Punjab 20988.76 2983.44 14.82 23988.82 

14. Rajasthan 3.23 3.23 

15. Tamil Nadu 8234.13 142.52 6376.66 

16. Uttar Pradesh 10727.42 3.99 64.96 10816.37 

17. West Bengal 2.00 2.00 

Total 64249.78 3698.57 11677.85 79824.20 
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(Translation) 

Annual Allocation for Rural SChe .... 

2440. SHRI RAMSHETH THAKUR: 
SHRI A. VENKATESH NAIK: 

Will the Minister of RURAL DEVELOPMENT be 
pleaed to state: 

(a) whether some schemes have not been 
Implemented due to reduction In the annual allocation; 

(b) if so, the details thereof; 

(c) whether the Ministry have dItrnanded additional 
funds for these schemes; 

(d) if 80, the reaction of the Planning Commission 
and the Ministry of Finance thereto; and 

(e) the steps taken by the Government for the proper 
implementation cf major priority schemes of the rural 
development? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) No, Sir. 

(b) The question does not arise. 

(c) Yea, Sir. 

(d) The Planning Conlmlsaion and the Ministry· of 
Finance provide funds to the Ministry of Rural 
Development on the basis of nverall availability of 
resources with the Govemment 

(e) The steps taken by the Govemment for proper 
implementation of Rural Development Schemes include 
periodic meetings for Performance Review Committees, 
monitoring implementation through Periodic Progress 
Reports and Field Inspections. Govemment have also set 
up Monitoring and Vigilance Committees st State, District 
and Block levels: In addition, people's participation in the 
implementation of the schemes Is ensured through the 
Panchayati Raj Institutions. 

[EngliBh) 

Water SUpply and Sanitation ProJects 

2441. SHRI SAHIB SINGH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the components of the scheme of 'Water Supply 
& Sanitation Project' being financed by the World Bank 
in July, 1998; 

(b) whether this scheme has since been started; 

(c) if so, the progress made in its Implementation as 
on date component-wise; and 

(d) if not, the reesons therefor? 

THE MINISTER OF STATE IN THE MINISTRY 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) As per 
information fumlshed by the Delhi Jal Board, the project 
includes schemes in the water and sewerage sector. 

(b) to (d; An agreement for project preparation facility 
(PPF) between the Govemment of India and the World 
Bank for a sum of USS 2.5 million has been signed. The 
process of appOintment of consultant to provide 
consultancy under the PPF scheme is currently in 
progress. 

Blo-Technology Scientists 

2442. SHRI KOLUR BASAVANAGOUD: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether there is dearth of good bio-technological 
scientists in the country; 

(b) if 80, whether the Govemment propose to start a 
National Institute of Bio-Technology for the research and 
manpower development; 

(c) if 80, the details thereof; and 

(d) the steps taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) to (d) There Is no dearth of 
good biotechnologlsts in the country. There are many 
brilliant scientists working in all frontier areas of 
biotechnology in research and academic institutions. 
Training Is an integral part of biotechnology development. 
There is no proposal before the Central Government to 
start a National Institute of Biotechnology. An integrated 
human rasource development programme In biotechnology 
in 50 Institutions and many schemes of rewards and 
incentives are under implementation. About 500 students 
are trained every year and more than 200 scientists 
benefit from other schemes. With the regular expansion 
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of the programme, in about ton years, more than 8000 
bIotechnologiats have been trained In most advanced 
areas of research and application. 

{Tf'IIIIlIIation} 

Additional Water to Deihl 

2~. SHRI HARIBHAU SHANKAR MAHALE: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleued to state: 

(a) whether Delhi Jal Board has requested the Union 
Govemment to raise the Issue of proviOing additional 
quantity of water with the Govemment of Haryana; and 

(b) if so, the details thereof? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN): (a) Delhi 
Jal Board has reported that after completion of Water 
Treatment Plant at Nangloi, efforts were made at all levels 
to get raw water for operation of the plant. The Ministry 
of Water Resources was approached in April, 1999 to 
get raw water from Bhakra Baas Management Board. 
125 cusecs of additional raw water has become available 
from Bhakra Storage till 31.8.2000 through the carrier 
system of Haryana under the supervision of central team 
of Engineers In the terms of the Supreme Court order 
dated 10.5.2000. 

{English} 

Converalon of See Water Into Potable Water 

2444. DR. A.D.K. JAYASEELAN: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Govemment have made any study 
to convert sea water into potable water with a view to 
augment drinking water supply; 

(b) if so, the results thereof; 

(c) whether any proposal is under consideration to 
desalanlse the sea water so as to make It potable; 

(d) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (e) Information 

is being collected and will be laid on the Table of the 
Sabha. 

Dumping of Arm. 

2445. SHRI K. YERRANNAIDU: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether some foreign countries dumping drugs, 
arms and ammunition In the Indian Island; 

(b) if so, the details thereof; and 

(c) the action taken/proposed to be taken for 
strengthenging/Aquipping Indian Navy In this context 80 
as to protect economic interest of the Nation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No, 
Sir. 

(b) Does not arise. 

(c) The measures on anvil to strengthen the Naval 
presence in the Andaman & Nicobar Islands region include 
creation of additional berthing space at Port Blair; 
extension of runways at Port Blair and Campbell Bay; 
and installation of aophisticated equipment at Key locations 
In the Andaman & Nicobar Iliands to monitor maritime 
and air ectivities in the area. 

{Translation} 

Watershed Development Schema 

2446. SHRI RAM TAHAL CHAUDHARY: Will the 
Miniater of RURAL DEVELOPMENT be pleased to state: 

<a) the target fixed under the Wstershed Development 
Scheme for the Eighth Ave Year Plan aIongwlth the 
detallB of the achievements made thereunder, Stat9-wiee; 

(b) whether the target fixed under the said schemee 
could not be achieved during the said plan; 

(c) if 80, the reasons therefor; and 

(d) the steps taken by the Govemment to achieve 
the targets? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) to (c) The 
Department of Land Re80urces, Ministry of Rural 
Development is implementing three major programmes 
for Watershed Development namely Intergrated 
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Wastelands Development Programme (IWOP). the Drought 
Prone Areas Programme (DPAP) and the Desert 
Development Programme (DDP). Budget Eatlamte (BE). 
Revised Estimate (RE) and Actual Expenditure (AE) for 
all these Programmes for the Eighth Five Year Plan is 
given as udner:-

VIII Plan 

B.E. 

R.E. 

A.E. 

IWDP 

206.75 

206.49 

215.31 

(Rupees In Crorea) 

DPAP 

500.00 

448.26 

442.18 

DDP 

500.00 

410.00 

376.78 

With effeCt from 1.4.1995. these programmes are 
Implemented on the "Guidelines for Watarshed 
Development". Under these programmes. watershed 
development projects are sanctioned for treatment of 

W88telandaldegraded lands over a period of five years. 
Funds are released to the DRDAalZPs for implementation 
of the programmes on project to project basis. depending 
upon the progress of wor1<. Fund released to the different 
States during VIII Pian Period under these programmes 
is given in the enclosed statement. 

(d) In order to ensure that targets are achieved 
effectively. the guidelines provide constitution of a 
Watershed Development Advisory Committee at the district 
level and a Watershed Programme Implementation & 
Review Committee at the State level. At the Central level. 
Implementation of the project. is monitored through 
periodIc:aI review by the Secretary (RD) with the concemed 
State Secretaries. Similar Reviews are undertaken by the 
Joint Secretary Incharge of the programme. Visit to 
the project area by Central Officers handling the 
Programmes as well as by the Area Officers help in 
ensuring that targets are achieved by the implementing 
agenciea. 

Funds Released during VIII Plsn period (1992-93 to 1996-97) 

(As. in Lakha) 

SI. No. Name" of the State IWDP DPAP DDP 

2 3 4 5 

1. Andhra Pradesh 2853.15 76.53 1078.50 

2. Arunachal Pradesh 0.00 0.00 0.00 

3. Assam 0.00 0.00 0.00 

4. Bihar 1208.51 21.45 0.00 

5. Delhi 15.00 0.00 0.00 

6. Guajart 2308.05 32.93 4001.54 

7. Haryana 1138.08 2.99 2969.19 

8. Himachal Pradesh 862.57 2.61 2276.43 

9. Jammu & Kashmir 111.79 10.03 3589.31 

10. Karnataka 709.29 41.08 822.15 

11. Kerala 940.66 0.00 0.00 

12. Madhya Pradesh 1207.54 57.10 0.00 

13. Maharashlra 180.50 58.66 0.00 

14. Manipur 161.06 0.00 0.00 
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2 3 4 5 

15. Meghalaya 57.42 0.00 0.00 

16. Mizoram 351.95 0.00 0.00 

17. Nagaland 1028.71 0.00 0.00 

18. Oriasa 1242.56 20.67 0.00 

19. Punjab 771.16 0.00 0.00 

20. Rajasthan 2127.06 19.99 22940.81 

21. Sikkim 756.03 0.00 0.00 

22. Tamil Nadu 638.44 34.26 0.00 

23. Tripura 64.58 0.00 0.00 

24. Uttar Pradesh 1987.27 56.21 0.00 

25. West Bengal 807.49 9.47 0.00 

26. Oadra Nagar Haveli 0.00 0.00 0.00 

27. Andaman & Nicobar 0.00 0.00 0.00 

28. Chandigam 0.00 0.00 0.00 

29. Daman & Diu 0.00 0.00 000 

30. Lakshaclweep 0.00 0.00 0.00 

31. Pondicherry 0.00 0.00 0.00 

Total 21530.87 442.18 37677.93 

[English] 

Cases of Terrorism 

2447. SHRI RATTAN LAL KATARIA: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Law Commission has suggested that 
only high level police officials are competent to probe the 
cases of terrorism in the country; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIOYASAGAR RAO): (a) and 
(b) The Draft Prevention of Terrorism Bill, 2000 submitted 
by the Law Commission provides for investigation 01 
offences to be carried out by an officer not below the 
rank 01 Deputy Superintendent of Police or equivalent. 
The Govemment has invited the views of all the State 
GovemmentslUT Administrations on the various provIaiona 

01 the Bill. The Govt. will hold consultation with politiclal 
parties and other concerned agencies/groups before taking 
a final view. 

Pending BIIiI 

2448. SHRI ALI MOHO. NAIK: WID the Minister 01 
HOME AFFAIRS be pleased to slate: 

(a) the number 01 bills passed by various State 
Legislatures submitted to the President for approval and 
assent or otherwise; 

(b) the number of bills and the dates on which these 
bills were submitted to the Presldent, State-wise; 

(c) whether Satkaria Commission has recommended 
lour months for approval, asaent or otherwlae in thIa 
connection; and 

(d) H so, the reuone for delay? 
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THE MINISTER OF STATE IN THE MINIS,.RY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) A 
statement of Bills passed by various State Legialatures 
and reserved by Govemors of respective States for 
consideration of the Preaident Is encIo8ed. 

(c) The Sarkarla Commilsion hal recommended that 
as • matter of salutary convention, • BIH reaerved for 
consideration of the President ahouId be ditIpoaed of hy 
the President within a period of four months from the 
date on which it is received by the Union Govemment. 
In case clarification of the State Govemment Ia IOUght 
on the provisions of the Bill, the maner should be 

disposed of by the President within four months of the 
date of receipt of the clarification or the back reference 
on the r&CONlidered Bill, as the case may be. 

(d) The State legislations reserved for the asaent or 
consideration of the President are examined by the 
Govamment of India from three angles viz. (a) conflict to 
any Central Law, (b) deviation from National or Central 
Policy, and (c) legal and Constitutional validity. The State 
Govemments are adviaed to modify/amend provisions of 
such Billa keeping the abova In view. WIth a view to 
expeditiously arriving at a decIaIon. Discussions are also 
held with State Govemments and MiniatriealDepartments 
of the Govemment of India. 

PoeIIJon .. on 03.08.2000 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Date of 
Receipt 

2 

29.06.1999 

11.05.2000 

25.01.1995 

06.05.1997 0 

27.07.1998 

28.06.2000 

20.11.1995 

08.10.1999 

11.08.1997 

06.05.1996 

07.01.2000 

18.01.2000 

21.03.1997 

Name of 
the State 

3 

Andhra 
Pradesh 

-do-

ANnachaJ 
Pradelh 

-do-

AIIIIam 

Bihar 

Goa 

Haryana 

-do-

Himachal Pradesh 

Name of the Bill 

4 

The Andhra Pradesh Land Revenue 
Code BlI, 1999. 

The Code of Criminal Procedure (Andhra Pradesh 
Amendment) Bill, 2000. 

The ANnachal Pradesh Protection 
of Customary Laws and Social Protection Bill, 1994. 

The ANnachal Pradesh Panchayat Raj Bill, 1997. 

The Assam Executive Magistrates (Temporary Power) Bin, 
1998. 

The Assam Agricultural, Produce Market (Amendment) Bill, 
2000. 

The Bihar Reaervation of Vacancies In Posta and Services 
(For Scheduled Castes, Scheduled Tribes and Other 
Backward Claaaea) (Amendment) Bill, 1995. 

The Arbitration and Conciliation (Bihar Amendment) BID, 1999. 

The Goa Police Bill, 1997. 

The Punjab Scheduled Roads and Controlled Areas 
Reatriction of Unregulated Development (Haryana Amendment 
and Validation) Bill, 1998. 

The Haryana Lokayukta Bill, 1999. 

The Haryana Panchayati Raj (Second Amendment) Bill, 2000. 

The Himachal Pradesh Maintenance of Parents and 
Dependents Bill, 1996. 
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14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22.· 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

Written AnsW6/S 

2 

08.06.2000 

07.07.1998 

24.05.1999 

25.00.1999 

03.08.1999 

05.08.1999 

12.06.2000 

13.05.1999 

27.10.1995 

30.03.1998 

03.07.1998 

07.07.2000 

01.02.1996 

02.02.1996 

22.08.1997 

21.05.1999 

09.05.2000 

15.05.2000 
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3 

Himachal Pradesh 

Kamataka 

-do-

-do-

-do-

-do-

Kerala 

Madhya Pradesh 

-do-

-do-

-do-

Maharaahtra 

-do-

-do-

-do-

4 

The Himachal Pradesh Prevention 01 Specific Corrupt 
Practices (Amendment) BIH, 2000. 

The Kamataka Inland Fisheries (Conaervation, Development 
and Regulation) Bill, 1996. 

The Karnataka Taxation Laws (Second Amendment) BID, 
1999. 

The Mysore Tobacco Company limited (Acquisition 01 
Shares) Bill, 1998. 

The Kamataka Forest and Certain Other Law (Amendment) 
Bill, 1999. 

The KamatakA Ground Water (Regulation for Protection of 
Sources of Drinking Water) Bill, 1999. 

The Kamataka Tax on Entry of Goods (Amendment) Bill, 
2000. 

The Kerala Grants and LeasH (Modification of Rights) 
Amendment Bill, 1999. 

The Madhya Pradesh Lok Seva (Anuauchit JIItIyon, Anuauchlt 
Jan Jatlyon Aur Anya Pichhade Vargon Ke LIye Arakahan) 
Sa!'18hodhan Vidheyak, 1995. 

The Madhya Pradesh Gram Nyalaya (Sanahodhan) Vldheyak, 
1997. 

The Madhya Pradesh Right to Information BIU, 1998. 

The Madhya Pradesh Money Lenders (Amendment) Bill, 
2000. 

The Maharashtra Animal Preaervatlon (Amenc:lment) Bill, 
1995. 

The Maharashtra Prevention of Bigamous Marriages BID, 
1995. 

The Maharaahtra Maintenance of Parents and Dependents 
Bill, 1997. 

The Maharaahtra Project Affected Persons Rehabilitation Bill, 
1999. 

The Maharaahtra Scheduled Castes, Scheduled Tribes, De-
notified Tribes (Vimukta Jatls), Nomadic Tribes, Other 
Backward Classes and Special Backward Category 

. (Regulation of Issuance and Verification of) Caste CertHicate 
Bill, 2000. 

The Maharashtra Ownership Flats (Regulation 01 the 
Promotion 01 Construction, Sale, Management and Transfer) 
(Retrospective Extension of Duration) BUI, 2000. 
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32. 

33. 

34. 

35. 

38. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

SO. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

Written AnswelS 

2 

09.12.1992 

24.09.1998 

14.01.1997 

14.10.1999 

03.05.2000 

23.08.1996 

01.11.1989 

01.11.1989 

27.05.1986 

05.05.1997 

12.11.1997 

25.06.1998 

12.06.2000 

12.06.2000 

12.06.2000 

21.06.2000 

22.06.2000 

08.09.1999 

01.06.1992 

12.08.1999 

04.02.2000 

13.10.1993 

08.07.1994 

09.11.1995 

02.07.1997 

07.09.1999 

28.04.2000 

01.05.2000 

3 

Manipur 

Nagaland 

Oriaaa 

Punjab 

-do-

Rajasthan 

Sikklm 

-do-

Tamil Nadu 

Tripura 

Uttar Pradesh 

-do-

west Bengal 

-do-

-do-

-do-

-do-
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4 

The Manlpur Prevention of Mal-practices at Public 
Examinations Bill. 1992. 

The Nagaland (Ownership and Transfer of land and Its 
Resources) Amendment Bill. 1995. 

The Orissa labour Welfare Fund Bill, 1998. 

The Punjab Municipal Bill. 1999. 

The Registration (Punjab Amendment) Bill. 2000. 

The Motor Vehicles (Rajasthan Amendment) Bill, 1996. 

The Sikkim Alienation of land (Regulation) Bill. 1989. 

The Slkklm Transfer of land (Regulation) Bill, 1989. 

The Madras Race Club (Acquisition and Transfer of 
Undertaking) Amendment Bill, 1986. 

The Tamil Nadu Special Courts Bill. 1997. 

The Indirm Stamp (Tamil Nadu Amendment) Bill, 1997. 

The Tamil Nadu Forest (Amendment) Bill. 1998. 

The Tamil Nadu Panchayats (Third Amendment) Bill, 2000. 

The Tamil Nadu Panchayats (Fourth Amendment) Bill. 2000. 

The Tamil Nadu Municipal' laws (Amendment) Bill, 2000. 

The Registration (Tamil Nadu Amendment) Bill. 2000. 

The Tamil Nadu Farmers' Management of Irrigation System 
Bill, 2000. 

The Indian Evidence (Tripura Amendment) Bill. 1999. 

The Uttar Pradesh Prevention of Cow Slaughter (Amendment) 
Bill. 1992. 

The Code of Criminal Procedure (Uttar Pradesh Amendment) 
Bill, 1999. 

The Uttar Pradesh Regulation of Public Religious Buildings 
and Places Bill, 2000. 

The Payment of Gratuity (West Bengal Amendment) Bill, 
1993. 

The Code of Criminal Procdure (West Bengal Amendment) 
Bill. 1994. 

The West Bengal Non·Govemment Educational Instltutil)ns 
and Local Authorities (Control 01 Provident Fund of 
Employees) (Amendment) Bill, 1995. 

The Bengal Public Demands Recovery (Amendment) Bill. 
1997. 

The land Acquisition (West Bengal Amendment) Bill, 1999. 

The Speical Marriage (West Bental Amendment) Bill, 1999. 

The West Bengal ElEidricaJ Undertakings (Recovery of Dues) 
Bill, 2000. 
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ImmlgNtion .r Atar! 

2449. SHRI DINESH CHANDRA YADAV: 
SHRI RAMCHANDRA PASWAN: 

Will the Minister of HOME AFFAIRS be pIeued to 
state: 

(a> wh8lher the Government are aware of the I'8I'I'IpIR 
corruption among the Immigration officials at the Alarl 
Railway Station for the clearance of paunegers from 
Pakistan; 

(b) If so, whether any inquiry has been conducted 
Into the matter; 

(c) if so, the findings thereof; and 

(d) the action taken by the Govemment against the 
officials found Involved therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(d) Certain allegations were levelled against the 
immigration/customs staff posted at the Attarl Railway 
Station In a news-item appearing In the Press. The 
Investigation conducted Into the matter did not subatanllate 
any of the allegations levelled In the newe-Item In 
question. 

FDI In _I Plent. 

2450. SHRI PRAVIN RASHTRAPAL: Win the Minieter 
of STEEL be pleased to state: 

(a) whether the companies can make foreign direct 
investment in the steel plants; and 

(b) if so, the details thereof alongwlth percentage 'of 
equity share? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) As per 
the existing policy, 100% foreign direct Investment through 
the automatic route under the powers delegated to the 
Reserve Bank of Indls Is perml88lble in the iron & steel 
sector. 

(b) 0088 not arise In view of (a) above. 

Royalty on Llgnlta 

2451. SHRI P. KUMARASAMY: Will the Minister of 
COAL be pleased to state: 

(a) whether the State of TamH Nadu Is urging the 
Centre to raise royalty on Ugnlte for more than a year; 

(b) if so, the decision taken by the Govemment In 
this regan:!; and 

(c) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (c) A propoeaJ 
for enhancement of the existing rate of. royalty on IignIle 
h.. been received from the Govemment of TamU Nadu 
and Is under COI'I8ideratlon of the Govemment. 

[T,.."..tlonJ 

Companl .. under SAIL 

2452. SHRI P.R. KHUNTE: WAI the MInIster of STEEL 
be pleased to state: 

(a) whether companies under Steel Authority of Incla 
Umlted are able to sell their total production at present; 

(b) If so, the details thereof, company-wise; 

(c) if not, the reasons therefor; and 

(d) the details of these companies eamlng profits 
company-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (c) 
There are two Companies viz. Indian Iron & Steal 
Company Ltd. (liSCO) and Maharashtra Electroamen 
Umlted (MEL) under Steal Authority of India Umlted. The 
details of Production & SaIea of their main products during 
2000-2001 (Aprll-JuIy, 2000) are 81 followa: 

(I) In~ Iron & Steal· Company Limited (liSCO) 

Product 

Saleable Steel 

Pig Iron 

Production 

87.5 

86.4 

000'· tonnee 

Sales 

86.3 

79.4 

(II) Maharashtra Electrosmen Umlted(MEL) 

Product Production 

High carbon Ferro Managanese 15374 

Sinco Manganaae 11884 

TOnn .. 

S .... 

18258 

12940 
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(d) The Profit & Loas (-) before tax of SAIL's 
subsidiaries for the last three years is as under: 

1997-98 

1998-99 

1999-2000 

liSCO 

-395 

-357 

-210 

As. in Crores 

MEL 

1.64 

-11.07 

-16.10 

Expenditure on the Employan err Cll 

2453. SHAI AAVINDAA KUMAA PANDEY: wnl the 
Minister of COAL be pleased to state: 

(a) the details of annual expenditure incurred on the 
welfare activities of the employees in the Coal India 
Umited and its subsidiaries during each of the last three 
years and tUI date; 

Name of the Company 

Eastem Coalfields Umlted 

Sharat Coking Coal Umited 

Central Coalfields Umited 

Westem Coalfields limited 

South Eastem Coalfields Umited 

Mahanadi Coalfields Limited 

Northem Coalfields Umited 

North Eastem Coalfields 

Central Mine Planning and Design Institute Umited 

Total 

(b) and (c) Coal India Umited and I:. tlUtHMdlary 
companies as well as Ministry of Coal have been receiving 
representations from Koyala Khadan Shlkshak Morcha, 
regarding their demonstration at Jantar Mantar, New Delhi 
from time to time. Among the numerous demands, 
increase in grants, facilities at par with the employees of 
Coal India Umited etc., scale of pay at par with the 
State Government Teachers and regulariaation in 
Company's role are prominent. A number of meetings 
have been held in the Ministry with the leaders 01 teachers 
working In the privately managed schools of coal mines. 

(b) whether the Government have received any 
memorendum in respect of the teachers working in the 
schools of coal ml .. ; 

(c) if 50, the details of the action taken 80 far by the 
Govemment in this regard; 

(d) whether the Government have made any 
arrangements for education Institutions for the warda of 
their employees; and 

(e) if 50, the details thereof? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
COAL (SHAI N.T. SHANMUGAM): (a) As reported by 
Coal India Umlted the accounts for the year 1999-2000 
have not yet been audited; the details of annual 
expenditure incurred on the welfare activities of the 
employees in Coal India Umlted and its subsidiaries during 
the last three years i.e. 1996-97, 1997-98 and 1998-99 
are given as under:-

(As. In crorea) 

1996-97 1997-98 1998-99 

224.49 229.19 205.98 

206.27 226.17 233.92 

132.83 141.87 141.78 

165.17 231.73 207.65 

228.37 184.69 244.32 

69.85 84.40 86.28 

90.99 127.86 129.81 

13.45 13.06 13.73 

07.25 07.92 07.70 

1138.67 1248.89 1271.17 

In one of the meetings held by Secretary (Coal) with 
these leaders In OctoberlNovember, 1998, It WII8 agreed 
that the Coal India Umited would Increase grant in aid to 
schools in coalfields areas by 50% provided the Shlkshak 
Morcha Call of their agitation, but It could not be 
implemented 88 the Shlkshak Morcha have not yet 
accepted the conditions agreed to In the aforesaid 
meeting. . 

(d) and (e) Education is the subject of the concemed 
Stata Govemments. Coal India and its sublldiary coal 
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companies do not Nn any school or other educational 
institution. However, as a part of welfare/community 
development activities, the coal companies are providing 
financial and other aaaistance to certain schools like 
D.A.V. Schools, Central Schools, Delhi Public Schools 
and private committee managed schools located in the 
coaHield areas based on the recommendations of the 
Bipartite Committee consisting of members of the 
operating Central Trade Unions and management. The 
role of Coal India and its subsidiary companies is limited 
only to provide financial or other aaaistance and their Is 
no employer-employee relationship between the teachers 
and the company. 

{English] 

Admission In National Inatllute of 
Industrial Engineering 

2454. SHRI ASHOK PRADHAN: 
SHRI RAMESH C. JIGAJINAGI: 
SHRI SHAMSHER SINGH DULLO: 
SHRI KANTILAL BHURIA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Dr. Ambedkar Birth Centenary 
celebrations committee recommended for ensuring 
admission of students from SOOT community to the fullest 
extent of the quota of seats reserved for this community; 

(b) If so, the action taken thereon; 

(c) the number of seats offered in different facultleal 
disciplines in all the courses in technical InstltuteslRegional 
Enegineering Colleges and in the National Institute of 
Industrial Engineering, Mumbai, School of Planning and 
Archltectu,e, New Deihl, National Institute of Foundry, 
Ranchi both at graduation level and post graduation level 
and in institutes of information Technology and Computer 
sciences during the each of the last three years; and 

(d) the number of students from SCIST community 
admitted to the said courses in different faculties/courses 
including their percentae as compared to the total seats 
during the said period? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR 'JOSHI): (a) to 
(d) Yes, Sir. Seats are reserved in the Central technical 
educational institutions mentioned in the question for SCI 
ST students ar'ld for admission against these reserved 

sea .. relaxed standerds are applied. However in some 
courses sufficient number of candidates are not avaHable 
resulting in schortfall in filling the reserved seats. The 
percentage of SCIST candidates to total candidates 
actually admitted vary widely in different institutes, couraee 
and in different years. 

{Translation] 

Land Acquired under Tel 

2455. SHRI PUNNU AL MOHALE: Will the Minister 
of COAL be pleased to state: 

(a) the number of land owners whose land has been 
acquired under Tamjl Coal Project in Chhlndwara district 
of Madhya Pradesh; 

(b) the details of compensation likely to be provided 
to them; 

(c) the number out of these land owners provided 
compensation so far; and 

(d) the time by which the compensation to the 
remaining families is likely to be provided? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) As reported by 
Coal India Limited, there is no project named Tamjl Coal 
Project in Chhindwara District of Madhya Pradesh. 
However, land for Tandsi Project in Chhindwara District 
under Westem Coalfields limited has been acquired from 
19 land owners of Rampur and Kangra Villages. 

(b) and (c) Compensation has been provided to all 
the 19 land owners of Rampur and Kangra Villages before 
State authorities In accordance with the Revenue Court 
orders on 2.6.1986, 30.4.1986 and 6.2.1987. The total 
amount of compensation paid to land owners works out 
to Rs. 3,31,03,115.00. 

(d) Does not arise in view of reply given to parts (b) 
& (c) above. 

[English] 

Schemes for upllftmer.tlProtectlon of Tribes 

2456. SHRI RASHID ALVI: Will the Minister of 
TRIBAL AFFAIRS be pleased to state: 

(a) whether the Union Government are aware that 
migrant Taungyas engaged in tree plantations have been 
uprooted in Uttar Pradesh; 
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(b) if so, the details thereof and the reasons therefor; 

(c) whether there are any other trlbals who need to 
be protected; 

(d) if so, the details thereof; and 

(e) the schemes made by the Union Government for 
the upliftment and protection of such tribals? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
- DRAM): (a) and (b) No such case has been reported to 

this Ministry. 

(c) to (e) The ·Union Government has already 
identified 75 tribal communities in 14 States and 1 UT 
and has categorized them as Primitive Tribal Groups 
(PTGs) based on the pre-agriculture level of technology, 
low level of literacy and stagnant or diminishing populstion. 
For their all round development a new Central Sector 
Scheme for the development of PTGs was introduced 
during 1998-99. 

Remerger of two Districts 

2457. SHRI K.P. SINGH DEO: 
SHRI S.D.N.R. WADIYAR: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether the Government have received any 
recommendations from the Government of Orissa 
regarding the remerger of two erstwhile princely States 
of Heraikela and Kharswan while creating Vananchal; and 

(b) if so, the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) The Government decided to create new States of 
Uttranachal, Chhattisgarh and Jharkhand by re-organising 
the existing States of Uttar Pradesh, Madhya Pradesh 
and Bihar. The territories to be included with the new 
States have been decided by the Govemment keeping In 
view lill relevant aspects. The Government is not 
contemplating any re-organi~ation of States in general. 

Foreign Trslnlng/Asslgnments to SCslSTs 

2458. SHRI BHERULAL MEENA: 
SHRI SHAMSHER SINGH DULLO: 

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Govemment nominate depute offIceral 
personnel belonging to various ranks/grades for training 
to the reputed foreign Institutions and for postsl 
888ignmants on foreign deputation In pursuance to verious 
schemes; 

(b) if so, the number of officers sent abroad for both 
the short tenn and long tenn training courses abroad 
during the last three years, year-wise; 

(c) the number of officers belonging to the SCIST 
cetegor. sent abroad for the said training and their 
percentage as compared to the total number; 

(d) whether adequate number of Sc/ST officers have 
not been nominated for the said training; and 

(e) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) Yes, Sir. 

(b) and (c) The Infonnation in respect of Ministry of 
Urban Development and Poverty AlleViation, except Delhi 
Development Authority, is as under: 

Year 

1~ 

1998 

1999 

Total 
Number 

of 
officers 

43 

50 

53 

SCIST Percentage 
among 
them 

2.3 

3 6 

3 5.6 

The Infonnation In respect of Delhi Development 
Authority and other Ministries/Departments Is being 
collected and will be laid on the Table of the Sabha. 

(d) and (e) The nomination for training course is 
done on the basis of seniority, technical qualifications, 
age restriction and relevant experience required by the 
course conducting country. This criteria has been followed 
for the nomination unHonnally for SCIST as weH as other 
officers. The selection of the candidates finally depends 
upon the course conducting institution. 

White Paper on CIA Activities 

2459. SHRI KALAVA SRINIVASULU: 
SHRI B.K. PARTHMARATHI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 



101 Wt1tten. AII8WIJIS SRAVANA 17, 1922 (Saka) to Ouestions 102 

. (a) whether the Govemment propose to bring a white 
paper on CIA activities in the country; and 

(b) if so, the details thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
There is no such proposal under consideration of the 
Government. 

(b) Does not arise. 

Cltlzen.hlp Migrenta from hld"n 

2460. SHRI P.S. GADHAVI: 
SHRIMATI RENUKA CHOWDHURY: 
PROF. RASA SINGH RAWAT: 
SHRI MOHAN RAWALE: 

Will the MInister of HOME AFFAIRS be pleased to 
state: 

(a) whether a large number of migrants from Pakistan 
In 1965 and 1971 residing in Gujarat have been 
demanding the Indian citizenship; 

(b) if so, the details in this regard; 

(c) the number of such refugees, State-wise; 

(d) the reasons for delay in rehabilitating them; 

(e) whether the Government propose to grant Indian 
citizenship to these migrants lrom Pakistan; and 

(I) if so, the time by which the Indian Citizenship is 
likely to be granted to them? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) The 
Government of India is n"t in receipt of any such demend. 

(b) Does not arise. 

(c) and (d) According to available information, nearly 
3 iakh persons crossed over from Pakistan to India during 
the Indo-Pak conflict of 1965. Most of these persons 
returned to their Original place of residence after the 
cease-fire. The Indo-Pak conflict of 1971 resulted in the 
mlgrJltion of 53,000 persons from Pakistan to Rajasthan 
and Gujarat. The work of rehabilitating these persons 
has almost been completed. 

(e) and (f) The consideration of applications for the 
glWlt of Indian citizenship, forwarded by the respective 

State Govemmant, including from persons who migrated 
from Pakistan, by the Central Government in accordance 
with the provisions of the Citizenship Act, 1955 is an 
ongoing process. 

Gaglltand Mine. Accident In BCCl 

2461. SHRI DILEEP SANGHANI: 
SHRI BASU DEB ACHARIA: 

Will the Minister of COAL be pleased to state: 

(a) whether the Court of Inquiry constituted to inquire 
into the Gagtitand Mines accident in Bharat Coking Coal 
Limited has submitted its report; 

(b) if so, the details thereof; and 

(c) the steps taken to avoid accidents In Coal mines? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) Yes, Sir. 

(b) The observations and recommendations of the 
Court of Enquiry are fumished in the enclosed statement. 

(c) Coal India Limited is taking the following 
preventive measures for reduction of accidents: 

1. Implementation of the statutory rules and 
regulations. 

2. Monitoring the status of safety in mines by the 
local management. the internal safety 
organisation (ISO) of the companies as well as 
by the ISO of Cll; by Workmen's 
representatives like Workmen's Inspectors; the 
Safety Committee at the mine level; the 
Tripartite Committees at the Company level and 
Trade Union Members of the Cil Safety Board 
and the Standing Committee on Safety in Coal 
Mines in addition to inspections by the 
Directorate General of Mines Safety under the 
Ministry of -labour. 

3. Regular review of safety at the monthly meeting 
of CMDs. 

4. Conducting safety audits by extemal experts and 
implementation of the recommendations of the 
same. 

5. Conducting periodic safety drives. 

6. By Training and retraining of workmen and 
supervisors. 
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7. 

(I) 

(Ii) 

(iii) 

(iv) 

(v) 

(vi) 

By Technological improvement to reduce 
exposure of workmen to mining hazards as 
given below: 

More than 80% of the coal production is done 
from opencast mines by modem, sophisticated 
and capital intensive Heavy Earth Moving 
Machinery, where the mining hazards are less. 

Design of system of support of roof in the 
development workings In underground mines by 
scientific support systems based on Rock-Mass-
Rating Studies. 

In underground mines progressive use of steel 
support to ultimately phase out timber support, 
wherever possible. 

Greater use of quick-selling cement capsule 
grouted roof bolts for support in development 
workings in underground mines. 

Reduced exposure of workers to mining hazards 
by increasing use of SOls and LHDs lor loading 
operations in below ground mines. 

Continued efforts towards Induction of capital 
intensive mechanised longwall mining with 
powored support, where workmen work under 
skin-to-skin steel roof support in underground 
mines. 

!;t.tement 

Observations and Recommendations 

One of the purpose 01 the enquiry under Section 24 
01 the Mines Act, 1952 is to make observations and 
incorporate the same in the report to the Central 
Government. However, I am pained to observe that lor 
decades, the Dhanbad-Jharia coal belt, home to the 
countries richest coal reserves, has seen several 
accidents, yet learnt lew lessons. I hope lessons shall be 
leamt atleast from this accident. Some of my observations 
made by me in course 01 enquiry are brought out in 
form of recommendations with an idea to prevent 
recurrence of such accidents in luture. I was denied the 
opportunity of examining all connected mailers pertaining 
to the accident so as to draw out a complete observation. 
However, recognising the limitations, I have sliD tried to 
draw out some recommendations to improve safety 
standards as far as inundation is concerned which are 
summarised in the subsequent paragraphs. 

1. The Director General 01 Mines Salety may 
examine the issues raised by one of the parties 
which occur at page 135 of the report and 
where I have also given my observations. 

2. 

3. 

4. 

6. 

The Directorate General of Mines Safety is the 
"Watchman" of salety. The organisation should 
be suitably strengthened and made effective so 
as to fuHlII its role and functions. I am told that 
the organisation is stagnating for in tenns of 
strength since decades. 

All prosecution cases for violation 01 the Mines 
Act, 1952 may be expedited. The Government 
may consider ways and means for making 
necessary amendment in the Cr. P.C. and the 
Mines Act so that such cases may be heard 
by specHled Magistrates and disposed off within 
a time frame. Delay in disposal 01 the case will 
defeat the very purpose as witnesses get lost 
and officers get transferred. 

Before the onset monsoon, mines situated by 
the side of the river or other water sources 
shol,lld be Inspected by the Directorate General 
of Mines safety along with the mine 
management. The Director General of Mines 
Safety may Issue instructions accordingly. 

The feasibility 01 reclamation of open cast 
workings including the disused ones, near rivers 
and major source of water, particularly those 
having connections to below ground workings 
either directly or through subsidence cracks and 
fissures may be examined to prevent inundation 
in such mines. 

5. Detailed precautionary measures against danger 
of inundation should be laid down while working 
beneath or in the vicinity 01 rivers and major 
surface water bodies, particularly during the 
rainy season. This may include framing and 
implementing standing orders lor safe withdrawal 
of persons, provision of float alann as a means 
01 warning In case 01 rise in water level in the 
river in addition to river guards and an effective 
and speedy communication system which can 
lunction even independent of electricity and work 
in adverse conditions. 

7. The need for fore waming the mines about 
possible impending heavy rains, similar to the 
warning of impending cyclone iesued in coastal 
areas, may perhaps go a long way in ensuring 
safety of mine workers from inundation. The 
feasibility of linking the coalfields to the local 
meteorological ob~ervalions for timely 
disseminallon of infonnatlon may be examined. 

8. The possibility of stoppage of wlndars due to 
non-availability of motive force, be it steam or 
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.'.ctricity, particularly in adv.rs. w.ather 
conditions continu. to .xist in the min •. 
Th.refore, mines which have pits .. the only 
means of .xlt may require captive generators 
in wortdng condition to run the winders in case 
ot .m.rgency. In case of steam boilers, basie 
precautionary measures like keeping the boil.rs 
und.r proper shed, providing suffici.nt Insulation 
around the boIl.rs and the pipelines as well as 
att.nding the boil.rs constantly particulal1y in 
adverse weather need to be rsligiously foilowed. 

9. The need for an effective communication system 
ov.r and above the signaling system between 
the surface and beIowground whieh ahall remain 
in operation .ven with failure of .,ectricity and 
also be rugged .nough to remain operstive in 
adv.rse conditions h.. been felt strongly. 
Suitable .yst.m may b. developed, if not 
already available and us.d in belowground 
min ... 

10. Int.rmine barrier is an effective means to 
prevent transference of danger from one mine 
to anoth.r. In mines where the barrier have 
become ineffective due to interconnections or 
oth.rwise, the sam. may be restor.d eal1y, 
.ven artificially, by constructing suitable dams, 
explosion proof stopping and other methods. 

11. All disus.d pits, potholes and surface 
subsidence .xisting in the vicinity of river or 
surface of wat.r and where there is a danger 
of inundation pr.s.nt, shall b. seal.d by 
reinforced concrete seals or other suitable and 
effective means. 

12. Ob .. rvatlons to be noted by Government 

At last, this Court of Enquiry by thiII report is drawing 
the attention ot the Central Government that the death of 
64 innocent miners In G .. ,itand mine should not go 
unaveng.d and the criminal c.... p.ndlng in this 
conn.ction should b. pF088cuted .xp.ditiously and 
seriously in the Court d Law without showing any favour 
or laxity towards the alleged accused by the authorities 
concerned. Let Govemment take all steps to see that all 
the persona accusad in the criminal cases pending in 
Dhanbad District Court or facing or likely to face 
disciplinary departmental proceedings should not get any 
promotion till finalisation of all proceedings against them, 
ultimately by the higher Courts. They have been carrying 
with them blood stain which needs to be washed if 
poaaIble by law, foilowing the procedure prescribed by 
law. The accused In aforesaid criminal case. deserve to 

be dealt S8Y8l'9ly in accordance with law. In case the 
evidence against them warrants any conviction then the 
sentence deserves to be awarded proportionate to the 
crime committed. I am sure that the Union of India 
and Management of MIs Bharat Coking Coal Ltd or 
MIs Coal India LId. will take a serious note of my 
obaervations made above. This Court of Enquiry have a 
limited scope under Section 24 of the Mines Act but the 
above 'observations' have been made with full sense of 
responsibility. I hope and trust that the Union of India, 
through its appropriate machinery, shall take necessary 
steps as indieated above. 

[Translation} 

Popularfty of Hindi 

2462. SHRIMATI SHEELA GAUTAM: 
SHRI JAIBHAN SINGH PAWAIYA: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether there is any proposal to launch the official 
language dot. com. or to introduce any action plan for 
popularising Hindi; 

(b) if 10, the details in this regard; and 

(c) the extent to which it is likely to be helpful in 
increasing the popularity of Hindi? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINiSTER OF SCEINCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) No Sir. However, the Department of Official Languages 
does have a website at dol. nie. in. and the Commission 
for Scientific & Technical Terminology has a websita www. 
cstt. nie. in wherein different subjects terminology on the 
server of the National Information Centre can be 
assessed. Further, the Govemment already implements 
the foilowing schemes for popularising Hindi. 

(i) Teaching Hindi as a second and Foreign 
Language to Non-Hindi speakinr" Indians and 
foreigners through correspondence courses. 

(H) Teeching Hindi through cassettes. 

(iii) Dictionaries and conversational guides in Hindi 
and foreign Languages. 

(iv) Grants to Vohlfltary Hindi Organisations, 
specially to those located In Non-Hindi speaking 
States. 
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(v) Appointment and training of Hindi teachers in 
Non-Hindi speaking StatealUTs. 

(vi) Production of University Text books in Hindi. 

(vii) Besides, there is a proposal to introduce first 
part of the "Hindi Vishwa K08h" published by 
the Nagri Pracharni Sabha (Varanul) on 
Intemet by September, 2000. 

(viii) All the above mentioned schemes have been 
very successful in the populartaing of Hindi 
specially in the South and North East Regions 
of India. 

{English] 

Indira Awea. Volans In Orla .. 

2463. SHRIMATI HEMA GAMANG: 
DR. M.P. JAISWAL: 
SHRI PRAKSH MANI TRIPATHI.: 
SHRI JAGANNATH MALLlK: 
SHRI TUFANI :SAROJ: 

Will the Minister of RURAL'DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment have recently reviewed 
the performance of lAY during the last five years; 

(b)- H so, the details thereof; 

(c) the number of houses constructed and found in 
Inhabitable condition State-wise; 

(d) the reasons for delay in construction of hous_, 
State-wise; 

(e) whether the schemes has been extended to the 
famiDes of ex-servicemen of the armed an" Paramilitary 
force killed in action; 

(I) if 80, the details thereof; 

(g) whether the Govemment have prepared a pnorlty 
list of some backward districts under the scherne; 

(h) H so, the details thereof; and 

(i) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) and (b) The Ministry of Rural Development elicits 
monthly and annual progress reports from all StateaJUTs. 

Area Officers are designated to visit different parts of the 
country regularly and aacertaIn through field visits whether 
the programme Is being Implemented aatiIIfactorily and 
whether the constNction of houses Is in accordance with 
the prescribed procedure. The Ministry of Rural 
Development also holds regular review meetings with 
State Govemmenta and Workahopa with Project Directors 
of ORDAs where all programmes are reviewed. The 
Ministry is at present undertaking a Concurrent Eveluation 
of Inelra Awas Yojana. 

(c) and (d) The Ministry of Rural Development does 
not maintain State wise recorda for the lAY housee found 
in Inhabitable condition. or reasons for delay in 
construction of Individual houses .. the houses are 
constructed by the beneficiaries themeelvea. 

(e) and (f) Yes Sir, from 1995-96, the benefits under 
the scheme have been extended to widows or next of 
kin of defence personnel and para-military forces killed in 
action irrespective of income criteria subject to the 
condition that (i) they reside in rural areas (II) they have 
not been covered under any other scheme of shelter 
rehabiliatlon and (iii) they are houseleas or in need of 
shelter or shelter upgradation. 

(g) to (i) No, Sir. The Govemment has not prepared 
a priority list of backward districts under Indira Awaaa 
Yojana. 

New Model Houalng Act 

"2464. SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 
SHRI SHIVAJI MANE: 
SHRI SURESH RAMRAO JADHAV: 

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Govemment propose to have a new 
model Housing Act, a separate Cooperative Group 
Housing Act and effect changes in the Apartment 
ewnerehip Act; 

(b) H so, the details thereof; 

(e) whether the Govemment also propose to set up 
separate migrant. colonies in cities where temporary IheIter 
could be provided to migranta; and 

(d) H so, the details in this regard with the facilities 
likely to be provided to migranta? 



109 Written Answers SRAVANA 17, 1922 (&rica) 110 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) The 
Government, as an enabler Is considering the need to 
reorganise the housing agencies in the country and also 
the need for the new Housing Board Acts. The proposed 
Acts should combine the advantages that are available 
to a corporatised body, such as flexibility and speed in 
decision making, with the advantages that are inherent In 
the agency enjoying sovereign powers of the State, such 
as land acquisition and recoveiy of the dues as area of 
land revenue. As the proposed Act will be within th9 
purview of States, Government of India will play a 
facilitating role only. 

(c) and (d) A propoul to set up "Migrant Colonies" 
In selected areas/zones In Delhi has been mooted. This 
would help in reguaJting the migrant population finding 
accommodation In slums & unauthorised colonies and 
also protect public lands from future encroachments. 

{Translation} 

School Timing. of KV& 

2465. SHRI AKHILESH YADAV: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whl!lther the recommendations made by Dr. Vir 
Raghavan Committee In relation to school timings of all 
the classes particularly primary classes of the Kendrlya 
Vldyalayas have not been fully Implemented; 

(b) if so, whether increase in timings of the primary 
clMses has an adverse effect on the children, their 
parents and the teachers as well; and 

(c) If so, the action proposed to be taken by the 
Government to fully Implement the recommendations of 
the Committee? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) The information Is being collected. 

Coal Price 

2466. SHRI J.S. BRAR: Will the Minister of COAL 
be pleased to state: 

(a) whether a new system Is being evolved by the 
Government to fix the prices of various categories of 
coal; 

(b) if so, the extent to which the new system II 
different from the old system; 

(c) the benefits likely to be derived by the consumer 
and producers from this new system; and 

(d) the time by which it is likely to be put into 
practice? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) With effect from 
1st January, 2000, pricing of all grades of coking and 
non-coklng coal has been deregulated. However, the 
powers of grading of coal are still with the Govemment. 
A proposal for changing the existing system of grading 
of non-coking coal on the basis of Useful Heat Valus 
!UHV) to Groas Calorffic Valus (GCV) has been received 
In the Ministry of Coal. 

(b) In the GCV System of grading of non-coklng 
coal, it Is possible to determine the exact value of non· 
coking coal gredes supplied to consumers whereas In 
the existing UHV system, the heat value cennot be 
determined dlrectty by computed by using an empirical 
formula. The band variation In GCV grades of non-colmg 
coal In narrower than the existing variation of heat value 
in the UHV system. 

(c) Under the GCV system, the consumer hu the 
benefit of paying for the specific quality of non-coking 
coal received by him and the producer has an Incentive 
to Improve the quality of his production. 

(d) No decision on adoption of GCV system has 
been taken by the Ministry of Coal 80 far. The impact of 
adoption of GCV system of greding of non-coking coal 
on the pricing of non-coking coal has also not been 
assessed. At this stage, it is· not possibllll to make any 
estimate of the time by which GCV system is likely to be 
put into practice. 

(English) 

Pertormllnc8 of SI .. I Sector 

2467. SHRI ANANT GUDHE: win the MInI8Ier of 
STEEL be pleased to state: 

(a) whether the Govemment hava recentty reviewed 
the performance of public and private steel sector; 

(b) if so, the flndlnps thereof: 

(c) the details of cess collected under the St .. 1 
Development Fund and funds distributed therefrom; and 
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(d) the details of representations received from the 
main steel producers in this regard and the action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (_) and (b) 
Govemment reviews the performance of the public and 
private sector on a continuing basis. The trend of finished 
(carbon) steel production in the steel production in the 
public and private sector during the last 4 years was as 
under.· 

Year 

1996-97 

1997-98 

1998-99 

(Quantity in million tonnes) 

Public Sector Private Sector Total 

8.53 (37.5%) 14.19 (62.5%) 

8.54 (36.5%) 14.83 (53.5%) 

7.64 (33.2%) 16.16 (66.8.%) 

22.72 

23.37 

23.82 

1999-2000 8.52 (31.9%) 18.19 (68.1%) 26.71 

The percentage share of private sector in the 
production of finished (carbon) steel has increased rapidly 
since 1996-97 due to the commissioning of steel 
production capacity in the private sector as a result of 
liberalisation of the steel sector. This trend has continued 
in 1999-2000 also. 

(c) The details of the ceas collected under Steel· 
Development Fund and fund distributed therefrom as on 
31.3.99 are as under.· 

Figures in crores 

Particulars SAIL lISCO TISCO RINL 
Cess 3506.17 45.88 1013.79 27.03 
CoUected 

Repayment 
of loan 3113.62 0.00 610.01 15.00 

Interest on 1609.49 0.00 302.29 1.00 
Loan 

Total Receipts = Rs. 10404.94 crores 

Disbureement of Main producers 

FIgUres in crores 

Particulars SAIL lISCO TISCO RINL 

Loans 7873.98 44.68 1533.27 15.00 

Total disbursements .. Rs. 10,325.90 crores 

(d) A representation has been received from one of 
the main producers suggesting for restricting the use of 
the funds collected through cesa to the contributors of 
the C888 only. The matter also came up for hearing before 
the High Court Calcutta who have upheld these views. 

[Translation] 

Land Reform 

2468. PROF. DUKHA BHAGAT: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the land reforms remained on paper only 
in some States leading to benami transactions; 

(b) H so, the facts in this regard," State·wise; 

(c) the total area of additional land to be distributed 
among the landless agriculture labourers, State-wise; 

(d) the steps taken to make land reforms a reality 
during the Eighth Five Year Plan along with the 
achievement made in this regard; 

(e) the details of proposals received in this regard 
and the target fixed for the purpose during the Ninth 
FIVe Year Plan; 

(f) whether the "Naxal movemerit led to such fictitious 
land retorms; and 

(g) H so, the details thereof? 

THE MINI$TER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A RAJA): (a) and (b) 
The Land Reforms is under exclusive legislative and 
administrative jurisdiction of the States as per Entry No. 
1 ~ of List II (State List) of the Seventh Schedule to the 
Constitution and Central Govemment Is playing only an 
advisory and coordinating role. Even then Agrarian 
Reforms remained as a central issue of our National 
Agenda since Independence for rural reconstruction 
ensuring social Justice to actual tillers as well as landless 
rural poor. It is not correct to say that land reforms 
remained on paper only In some States. As a result of 
the Implementation of various land reform programme 
since Independence till December, 1999 following 
achievements have been made: 

• Intermediaries abolished on 15 million acres of 
land and ownership rights granted to 20 million 
tillers. 

• An area of 5.26 Million Acres of ceilling surplus 
land has been distributed to 5.46 million rural 
poor. 
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• An area of 14.74 miNion acres of Govemment 
wasteland and 2.18 million acres of Bhoodan 
land has also been distributed among the 
eligible rural poor. 

• An area of 161.53 million Acres has been 
consolidated in the country. 

• 12.42 Million tenants have their rights protected 
over an area of 15.63 Million Acres of land. 

• 0.43 Million Acres of alienated land has been 
restored to Scheduled Tribes. 

(c) It is not possible to quantity the additional land 
to be distributed among the landless agricultural labourers 
as the targets for distribution are fixed yearty on the 
basis of net aera available at the end of each financial 
year (31st March). 

(d) During Eighth Plan various land reforms 
programmes were reviewed in the conferences of Revenue 
Mlnistets and Revenue Secretaries. The decisiol1l arrived 
at in these conferences were forwarded to State 
GovemmentsIUT Administration for taking appropriate 
action. The achievements of land Reform are given above 
in reply to parts (a) & (b) of the Question. 

(e) The targets for distribution of ceiling surplus land 
are fixed under point No.5·A of Twenty Point Programmes 
(TPP) The State-wise targets fixed during the Ninth Five 
Year Plan from 1997·98 to 2()()()"2001 are given in the 
enclosed statement. 

(f) and (g) II cannot be said that Naxal movement 
led to fictitious land reforms, as it has not been proved 
through empirical studies undertaken by verious 
organisations. 

Statement 

Targets for Distribution of Ceiling Surplus Land during Ninth FIIffI Year Plan (1997·2001) 

(In Acres) 

Target Name of Target Target Target Tentative Targets 
the State 1997·98 1998-99 1999·2000 2()()()"2001 

1. Andhra Pradesh 10000 12290 11828 2000 

2. Assam 10000 10000 19284 Nil 

3. Bihar 3720 2820 1418 50 

4. Gujarat 1500 2000 858 242 

5. Haryana 890 510 366 75 

8. Kamataka 1780 1000 1000 1500 

7. Kerala 2700 2600 3846 600 

8. Madhya Pradsh 5910 19150 1036 1000 

9. Maharashtra 1670 2600 600 300 

10. Orissa 740 870 572 50 

11. Pondicherry 190 220 45 Nil 

12. Punjab 1150 50 6 Nil 

13. Rajasthan 3150 1370 1003 500 

14.- Tamil Nadu 2550 2110 1500 

15. Tripura Nil 

16. Uttar Pradesh 5000 5000 500 500 

17. o & N Haveli 350 340 Nil 

18. West Bengal 1000 2835 2500 5000 

Grand Total 52300 65585 44840 13317 
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[Eng/ish} 

Shortage of S .... Prod""'. 

2469. DR. RAJESWARAMMA VUKKALA: Will the 
Minister of STEEL be pleased to state: 

(a) whether the export rush by steel producers on 
account of hardening of global prices is likely to create 
a domestic shortfall of steel products; and 

(b) if so, the action proposed to be taken by the 
Govemment to meet such eventuality? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) No, Sir. 

(b) Does not arise. 

SCIST Poala In lIT 

2470. SARDAR BUTA SINGH: WUI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Forum of SC/ST MPs' have 
demanded for posting of adequate number of persons 
belonging to the Scheduled Castes/Scheduled Tribes 
Officers in important posts/assignments in all the 
Departments; 

(b) if so, the number of posts of Professors/Associate 
Prof88l0rslequivalent thereof and Lecturers in all the 
Indian Institute of Technology (IITs) alongwlth the number 
of . Scheduled Castes/Scheduled Tribes persona working 
against such posts as on January 1, 1996 and their 
percentage as compared to the total posta; and 

(c) the number of persona appointed to such posta 
from January 1, 1997 onwards and the number of 
Scheduled Castes/Scheduled Tribes persons among them 
and their percentage as compared to total. such 
appointments? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): 
(a) Yes, Sir. 

(b) and (c) The information is being collected. 

Land Resources M.nagement Policy 

2471. MOHO. SHAHABUDDIN: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) whether the Government have decided to 
formulate a national policy for the management of the 
country's land resources with the focus on dynamic 
conservation and sustainable use; 

(b) if so, the details thereof; 

(c) the total percentage of country's total geographical 
area falling under various categories of wasteland; and 

(d) the time by which this policy is likely to be 
formulated and Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) and (b) 
Yes Sir, The Department of Land Resources ,is preparing 
a draft National Policy for the management of country's 
land resources with focus on dynamic conservation and 
sustainable use in collaboration with Food and ~riculture 
Organisation (FAO) of United Nations, Lal Bahadur 
Shashtri National Academy of Administration, Mussoorie 
and National Institute of Rural Uevelopment, Hyderabad. 

(c) The Department of Land Resources, Ministry of 
Rural Development has recently brought out a 
"Wastelands Atlas of India 2000· in collaboration with 
"National Remote Sensing Agency", Hyderabad using 
remote sensing technologies. As per this 'Atlas' 20.17"10 
of the country's total geographical .rea f.11 under 13 
categories of wastelands. 

(d) Efforts are being made to formulate the policy at 
the earliest. After the policy is finally approved its 
Implementation will be taken up. 

c .... Ag.lnst Political LaII .... 

2472. SHRI LAKSHMAN SETH: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(.) whether the Central Vigilance Commission has 
asked CBI to start cases against seventeen political 
leaders on the charges of corruption; and 

(b) if so, the steps taken so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) The 
information is being collected and will be laid on the 
Table of the House. 
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{Translation] 

Investment of Coal Sector 

2473. SHRI NAWAl KISHORE RAI: Will the Minister 
of COAL be pleased to state: 

(a) whether the capital Investment was increased in 
the coal sector after the natlonalisation of coal Industry 
in the early seventies; 

(b) if so. the details thereof; and 

(c) the comparative prices of various types of coal at 
the time of nationalisation and in April, 20007 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) and (b) The capital 
investment made in National Coal Development 
Corporation (NGDC). Bharat Coking Coal Limited (BCCl) 
and the Coal Mines Authority limited (CMAl) taken 
together amounted to Rs. 33.64 crores in 1973-74 
immediately aflllr nationalisalion of the private coal mines. 
The mines of NCDC were brought under the control of 
the CMAL. Coal India Limited (Cll) which was the 
successor company of CMAl. was formed as a holding 
company in September. 1975 with five subsidiary 
companies namely BCCl. Central Coalfields Limited, 
Eastem CoaHields Limited. Westem Coalfields Limited and 
Central Mine Planning and Design Institute Limited. Two 
new subsidiary companies of Cll namely. Northern 
Coalfields Limited and South Eastem Coalfields Limited 
were fonned on 28.11.85. Mahanadi Coalfields Limited, 
the eighth subsidiary company of Cil was set up on 
3.4.92. The capital investment in Cll and its eight 
subsidiary companies which are the Central Public Sector 
Undertakings operating in the nationalised coal Industry, 
has been of the order of Rs. 26.195.00 crores as on 
31.3.2000. 

(c) With effect from 1.8.75. the coal prices were 
brought under the control of the Central Govemment. 
The averege gredewise prices of coal fixed on 1.8.75 in 
respect of the nationalised coal mines are given In 

• Statement-I. During the period from 1.8.75 to 1994. the 
Central Govemment fixed the coal prices for CIL The 
grades-wise prices of coal fixed by Cll in April 2000 are 
given In Statement-II. 

Prices of nm of mine ctMI of COlli companies IItIdtw 
Coal India Limited as on 01.08.1975. 

Non coking coal 
A. Low Moisture COllis 

Selected A 

Selected B 

Grade I 

Grade II 

Grade III A 

Grade III B 

Ungraded 

B. High MoIsture Coels 

Selected A 

Selected and Selected B 
... 

Grade I and Assam coals 

Grade II 

Grade III 

Ungraded 

Coking coal: 

A 

B 

C 

D 

E 

F 

G 

H 

HH 
J 

K 

(Re. per tonne) 

n.75 

75.75 

71.35 

85.40 

58.05 

49.15 

37.90 

72.80 

70.35 

64.95 

57.05 

48.20 

37.90 

100.80 

98.35 

96.70 

95.10 

93.45 

91.00 

89.35 

87.70 

81.95 

73.80 

83.10 
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StIJ,."..",." 

Sale price {baN price} of coal of dlffwent coal compani,. of 
Coal india LJmItfld effec1ive from 20th April, 2000 

T ..... (Non-CoIdng CollI) 

Subsidiary Grade of coal Steam & Slack Run of 
Rubble Rallonne mine 

Ra.ltome RaJtonne 

2 3 4 5 

ElIBtem CoalfIelds Coal produced in 
limited (RanlganJ) colUertee listed In 

Annexure-I 

A 1362 1274 1262 

B 1293 1204 1193 

C 1116 1028 1016 

0 923 830 823 

Eastem Coalfields Coal produced In other 
Limited (Raniganj) colHeries of Reniganj Coalfield 

<a) Long flame coal 

A 1248 1158 1148 

B , 1184 1094 1084 

C 1025 935 925 

0 849 755 749 

Non-long llame coal 

A 1176 1086 1076 

B 1114 1024 1014 

C 954 864 854 

0 780 686 680 

E 576 482 476 

F 479 385 379 

G 371 2n 271 

Eastem CoaHi.1ds Non long flame coal 
limited (SaJanpur) A 1170 1080 1070 

B 1063 973 963 

C 891 802 791 

0 731 637 631 

E 576 482 476 

F 479 386 379 

G 371 278 271 

Note:- An additional charge of Rs. 25.00 per Te. of Steam coal produced from the Mines of Eastem Coalfields limited listed In 
Annexure IV shall be charged over and above the listed prtce of Steam coal of the respective flalds. 
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, , 
2 3 4 5 

Eastern CoaHields Coal produced In 
Limited (SP Mines) collieries listed In Annexure I 

A 1299 1210 1199 

B 1184 1095 1084 

C 1005 916 905 

0 832 742 736 

Eastern CoaHields Long flame Coal 
Limited (SP Mines) A 1190 1101 1090 

B 1086 997 986 

C 923 834 823 

0 768 675 668 

Non long flame coal 

A 1118 1028 1018 

B 1015 925 915 

C 853 763 753 

0 700 606 800 

E 576 482 476 

F 479 385 379 

G 371 2n 271 

Eastern CoaHields Long Flame Coal 
Limited (Mugma) A 1190 1100 1090 

B 1086 996 986 

C 923 833 823 

0 768 674 668 

Non-long flame coal 

A 1118 1029 1018 

B 1015 926 915 

C 853 764 753 

0 700 606 800 

E 578 482 476 

F 479 386 379 

G 371 278 271 

Eastern CoaHields Long flame coal 
Limited (Rajmahal Project) 0 932 838 832 
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2 3 4 5 

Non long flame coal 

E 739 646 639 

F 643 550 543 

G 535 441 435 

Western Coalfields Long Rame Coal 
LImited" A 1096 1046 1036 

B 1038 968 978 

C 974 924 914 

0 923 869 863 

Non-long flame Coal 

A 1033 983 973 

B 975 925 915 

C 912 862 852 

0 859 805 799 

E 685 671 665 

F 574 ,560 554 

G 438 424 418 

South Eastern Coalfields Coal produced In 
Limited collieries listed in 

Annexure I 

A 1134 1079 1066 

B 1032 9n 966 

C 872 817 806 

0 748 694 688 

Long Rame Coal 

A 1030 980 970 

B 938 888 878 

C 793 743 733 

0 685 631 625 

Non-long flame Coal 

A 967 917 907 

B 875 825 815 

C 730 680 670 
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2 3 4 5 

0 621 567 561 

E 486 451 445 

F 375 361 365 

G 274 260 254 

Central Coalfields Long Aeme Coal 
Limited & Bharat A 1079 1029 1019 
CokIng Coal Limited B 982 932 922 

C 830 780 no 
0 716 662 656 

Non-long flame Coal 

A 1012 962 952 

B 916 866 856 

C 764 714 7(14 

0 649 595 589 

E 487 473 467 

F 3d 379 373 

G 287 273 267 

Northern CoaHlelds Long Rame Coal 
Limited A 1088 1036 1028 

B 991 941 931 

C 837 787 7n 

0 723 669 663 

Non-long flame Coal 

A 1021 971 961 

B 924 874 864 

C no 720 710 

0 655 601 595 

E 492 478 472 

F 396 382 376 

G 289 275 269 

Mahanadi CoaHlelds Long Rame Coal 
Limited A 992 942 932 

B 903 853 843 

C 765 715 705 
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2 3 4 5 

0 683 609 603 

"Non-long flame Coal 

A 929 879 869 

B 840 790 780 

C 702 652 642 

0 599 545 539 

E 448 434 428 

F 361 347 341 

G 263 249 243 

TABLE-II (Coking Coal) 

Bharat Coking Coal Steel Grade I 1800 1750 1740 
Limited Steel Grade II 1513 1463 1453 
(for collieries Hated In Waehery Grade I 1319 1289 1259 
Annexure III) Waehery Grade II 1103 1053 1043 

Wuhery Grade III 831 781 771 
Waahery Grade IV 777 727 717 

Bharat Coking Coal Steel Grade I 1601 1551 1541 
limited Steel Grade II 1347 1297 1287 

Waahery Grade I 1175 1125 1115 
Washery Grade II 984 934 924 
Washery Grade III 743 693 683 
Washery Grade IV 965 645 635 

Eastem Coalfields Waehery Grade I 1293 1203 1193 
Limited (Mugma) Waehery Grade II 1088 999 988 

Washery Grade III 830 741 730 
Waehery Grade IV 779 690 679 

Central Coalfields Waahery Grade I 1175 1125 1115 
Limited Waahery Grade II 984 934 924 

Washery Grade III 743 693 683 
Washery Grade IV 696 645 636 

South Eastem Coalfields Waehery Grade I 1084 1034 1024 
Limited Washery Grade II 908 858 B48 

Wasl!ery G ..... III 687 637 627 
Washery Grade IV 644 594 584 

Westem Coalfields Waehery Grade I 1084 1034 1024 
Limited Washery Grade II 908 858 B48 

Waehery Grade III 825 775 765 
Washery Grade IV 668 838 628 
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TABLE·III (SemI-Coking and weakly coking coal) 

Bharat Coking Coal 
Umited 
(for collieries listed 
In Annexure III) 

Bharat Coking Coal 
Umited 

Eaatem CoaHleld 
Limited (Ranlgunj) 

Central Coalfields 
Umlted 

All IUbaldiariea other 
than Bharat Coking 
Coal Limited, Eaatern 
Coalfields Umited and 
Central Central Coalfields 
Umlted 

Semi Coking Grade I 
Semi Coking Grade II 

Semi Coking Grade I 
Semi CokIng Grade II 

Semi Coking Grade I 
Semi Coking Grade II 

Semi CokIng Grade I 
Semi CokIng Grade II 

Semi Coking Grade I 
Semi CokIng Grade II 

TABLE IV (Direct Feed Coking Coal) 

Grade of Coal 

Direct feed Coking coal of 
collieries listed In Annexure III 
Ash exceeding 20% but not 
exceeding 21% 

3 

1274 
1065 

1135 
950 

1336 
1124 

1135 
950 

1084 
908 

Steam & Rubble 
Rs.ltonne 

1786 

(Note:- BonusIPena/ly 0 As. 11910 per ta. per percent decRue Increue In Ash.) 

4 

1224 
1015 

1085 
900 

1247 
1034 

1085 
900 

1034 
esa 

5 

1214 
1005 

1075 
890 

1236 
1024 

1075 
890 

1024 
848 

Slack Run of mine 
RaJlonne Ra./tonne 

1736 1728 

Note:· ThIs price shall not be applicable for the euppllel to SAIL 10 long the price of such coal II covered by Agreement. 

TABLE·V (Assam Coal) 

Unit 

North Eastern Cadields 

Note 

Grade of Coal 
& UHV Range 
(K.Ca/lKg.) 

A 8200-8299 

B 5800-8199 

Steam & 
Rubble 

Rs.llonne 

984 

801 

Slack 
Rs.1tonne 

934 

751 

Run of 
mine 

Rs.ltonne 

924 

741 

130 

1. In grade A for every additional UHV of 100 K. Cal per Kg. exceeding 6299 K. Cal per Kg. addlaonal AI. 60 per M.re IhaII 
be added to the price of A grade 

2. For UHV exceeding 7099 K. Cal per Kg. the price of coal shill be As. 1700 for AOM coal and the price dlllerence among 
the &teem, slack end run of mine coal shill remain the 1811'18. 
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Anflflxu", 1 24. Hanpur OCP 

Eastem Coalfields Limited 25. Chora 

26. Chora OCP 1. Dalurband 

27. Siduli 2. Pandaveswar 
28. C.L. Jambad 3. Kendra 

4. Kholtadih UG 29. Madhaipur 

5. Kholtadih OCP 30. Manderbonl 

6. Kholtadlh CHP 31. Bankola 

7. Samla 32. Centenary Incline 

8. Purushottampur OCP 33. Shyamaundarpur 

9. Dalurband OCP 34. Kumardihi A 

a. 3 & 4 Pits 10. Natundanga 

a. Pansuli (Natundanga 1 & 2 Pita) b. North Incline 

b. Pure Samla (5 & 6 Pits) 35. Tilaboni 

36. Moira c. Darula (South Samla) 
37. Khandra 11. Gangaramachak 

12. JorekurtlP alashthali 38. Kumardihi B 

a. 5 & 6 Pita 13. Jhanjra Project 

a. Jhanjra 1 & 2 Incline b. Goenka Kajora A & B Pita 

c. C Pit b. Jhanjra 3 & 4 Incline 

c. M.I.C. 39. Shankarpur. 

14. Nakrakonda 40. Shankarpur (3 & 4 Pita) 

15. Sonpur Bazan Project 41. Shankarpur (Bonbahal) 
Kumarkhela OCP 42. Shankarpur OCP 

16. Sonpur Bazan Project 43. Naba Kajora 
(Kumarkhela OCP) CHP 

44. Madhabpur 17. New Kenda 
45. Madhabpur 10 & 11 Pits a. New Kenda UG. 
46. Dhandardlhi OCP b. Kenda West OCP Unit 
47. Lachlpur 18. New Kenda CHP 
48. Ghanashyam 19. Krishnanar 
49. Khas Kajora 2t1. Bahula 
50. Ghanashyam OCP (Quary No.4) 21. Bahula CHP 
51. Madhujore 22. Lower Kenda 
52. Madhusudanpur 23. Haripur 
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53. Paraacole 85. New Ghuslck 

54. Parascole OCP 88. Muslia 

55. Jambad 87. Kallpaharl 

56. Jambad OCP 88. Damra 

57. Central Kajora 89. Ramjlbanpur 

58. Amritnagar 90. Barmondia 

59. Amritnagar CHP 91. Chalkballavpur 

60. Mahabir 92. Monoharbahal 

61. North SealSOie 93. Tlral 

62. Kunustorla 94. Kuardlh 

63. Kunsutorla CHP 95. Ratlbati 

64. Bansra 96. Ratlbati Project (7 PH) 

65. Bansra OCP 97. Chapui Khas 

88. Toposi 98. J.K. Nagar 

67. Toposl Nlbon Reconstruction Project/OCP 99. Jemeharl 

68. Chora Block Mine 100. Nimcha 

69. Parasea 101. Nimcha OCP 

70. Parasea OCP 102. Salgram Project 

71. . Paresea 6 & 7 Incline 103. Banalae 

72. Belbaid 104. MHhapur 

73. Amrasota Incline A & B 105. Pure sureole 

74. Bhanora 106. Satgram Incline 

75. Bhanora Wast 107. Kalidespur Project 

76. Block Mine 108. Ardhagram OCP 

77. Girimlnt 109. Saetaldasji Sector of J.K. Nagar Fire Project 

a. Adjai 110. Ranipur 

b. Kusadanga Incline 111. Parbella 

78. Sripur 112. DubeBwary 

79. Jamurla (A & B PH) 113. Bhamurla 

80. Nlngah 114. Saetalpur 

81. S.S. Incline 115. Sodapur 

82. Rana 116. Mouthdih 

83. R&na GGF 117. Poidih U.G. 

64. Ghuslck 118. Poidih OCP 
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119. Chlnakurl 1 & 2 Pit 23. Sonawani 

120. Chlnkaurl 3 Pit 24. West Chlrimlri UG 

121. Patmohona Pit a. Kanchan Incl. 

122. Bejdih b. Main seam 

123. Methanl UG 25. North Chlrimiri KapartVNo. 1 

124. Methani OCP 26. Ralnagar OCM 

125. Dhemornain 27. Bljurl 

126. Naraamuda 28. Jhlmar-II (14 & 15) 

127. B.C. Incline 29. Kaplldhara 

126. Nageswar 30. Kurja 

129. Kankartala 31. Malga. 

SOUTH EASTERN COALFIELDS UMrTED 32. New Rajnagar (JKD A-1) 

1. Churcha (Expansion & West) 33. Rajnagar (JKD 4A) 

2. Katkona (3 & 4) 34. Ralnagar 7 & 8 (JKD 4A) 

3. Pandavapara 35. Rajnagar 7 & 8 (JKD A-II) 

4. BiarampurOCM 36. Somna 

5. Jalnagar 3 & 4 37. South JKD (5 & 6) 

6. Jainagar 5 & 6 38. West JKD 

7. Kumda 1 & 2 39. West JKD (B seamIPalkimara) 

8. Kumda 7 & 6 40. Behraband Pilot Mine 

9. Balrampur 41. Dalkhal Patch OC (Jamuna OCM) 

10. Dugga OCM 42. Kotma West OCM 

11. Bhalgaon 43. Bhadra 7 & 8 (Narayan Inc.) 

12. Kalyani UG 44. Govinda 

13. Mahamaya 45. Harad Incline 

14. Chirimlri OC 48. Jamuna 1 & 2 

15. West Chirimiri OC 47. JamYna 3 & 4 

16. Korea OCIUG 48. Jamuna 7 & 8 

17. Kurasla UGIOC 49. Jamuna 9 & 10 

18. Ajanta Incline 50. Jamuna 11 & 12 

19. Chlrimirl UG 51. Kolrna 

20. Duman Hill UG (Kotmi Seam) 52. Meera Incline 

21. New Chirimiri Ponrl Hill (NCPH) 53. Amlai OCM 

22. North Chirimiri (GhorghelialBijora) 54. Baiga OCM 
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55. Dhanpuri OCM 75. North Chlrimlri (Deva Incline) 

56. Amlsl UG 76. Bartaral UG 
57. Bangwar 77. Sharda OCM 
58. Dhsnpuri Incline 

Annexure " 
59. Navgoan List of Collieries Producing Direct Feed Coal 
80. New Ameli UG Colliery Seams 
61. New Chachai /neUne Bhowrah (N) XIV (LOC XIII) XVIII T 
62. RaJendra UG XVIII B, XVII, XIV, XIII 

63. Subhash Incline Bhowrah (S) XVII 

64. Birslnghpur Balihari XIIXII,XV 

65. Nowrozabad East (No.8) P.B. Project XIIXII 

66. Nowrozabad West (No. 5 & 10) 
Bhagaband XV 

67. Pali 
Pootkee XIIXII 

Kustore XIIXII 
68. -Pinoura 

Burragarh XIV 
89. Plparia 

Simlabahal XIIXII 
70. Umaria Hurriladih XIV,XI,XVI 
71. Vlndhya Bhalgora XlIX" 

72. Shivani UG Madhuban XVI C (LOC XVT) 

7.:3. Jhilimiri UG Begunia Chanch Seam 

74. Bhaskarapara UG Voctoria West Laikdih 

Annexure ", 

Lillt of CoIllei1es Producing Coking Coal Unked to WlJSheries 

Co"lery 

Murlldlh 20121 

Bhatdee 

Moonidih 

N. Tiara 

Joyrampur 

Seams 

2 

III (Moh T) 

III (Moh T) 

XVIII 
XVII T 
XVII B 

XVIT&B 

IXIX (Local X)II (Local 0) 

VIII A (Loc. IX) 

138 



139 Written An.welS 

Lodna 

Bagdigi 
Jealgora 
Bararee 
Bhowrah (N) 

Bhowrah (S) 

Bhowrah OCP 
3 Pit OCP 
North Amlabadl 
Amlabad 
Sudamdih 
(Shaft) 

Sudamdih (INC) 

Patherdlh 

Chandan OCP 
(Sudamdih Sector) 
Dodari 
Kuya 
Damoda 

Madhuband 
Phularitand 

BL-III OCP 
BL-II OCP 

Maheshpur 
Kharkharee 

AUGUST 8, 2000 to QuestIons 

2 

IXIX (Loe. X)NIII A (Loe. IX) 
XVXII 
VIII 
VII 

IXIX (Loe. X) VIII 
XIIIA (Loe. XIII)! XIII BlXVXIVXIV 

XIII AlXVXIVXIIIIIXNIli 
VI (Local VII) 
XII (Local XI) 
X (Local IX) 

XVXII (Loe. XII) 
IXIX (Loe. XlXI) 

VIII A (Loe. IXB) 
IV T 

XIVIXV (XIIIIXIV) 
IXIX (Loe. XlXI) 
XV A (Loe. XV) 

XVI M (Loe. XVI T) 
VIII A 
IXIX 

XIIXII Loeal 
VI 

VIII 
Local 
VIII A 
VIII A 

VII 
VI 
IB 

1 (Local 0) 
1 (Local 0) 

X 
XVXII 
XIII 

XVIAIAB (Loc. XYB) 
XVXII 

X 
X 

XlXSPL. (Loe IX) XVXII (Loe. XIIXI) 
XIIIIXIV (Loe. XII)lXV (Loc. XII) 

XV (Local XV) 
X 

L-12 
XVII T 

XIV 

140 
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2 

Jogidih VIII A (Loc. X A) 
BL·IV OC (Cok) X 
South Govindpur XA (T & 8)/X8 
Kooridih Bajrang 1 

Salanpur X (T & 8) 

Angarpathra IX (Local X SPL)IX (T & B) 

Katras Choitudih X 
IX (Local XA) 

VIII 8 (Loc. X T) 

Katras Project X 
VIII EI (Loc. XT) 

8ansdeopur XII 
XI 

Kankanee XlXI 
XII 

Mudidih IX (XA) 
X (T & 8) 

X 
VIII 8 (IX T) 
VIIi ~ (IX 8) 

Loyabad XVIA 
XVI 
XII 
XI 
X 

East Bhuggatdlh X 

ENA OCP XIIXIIIXV 

Simlabahal X8 
XM 

Laikdih Deep Jograt 

Ganga OCP X 

Gondudih OCP X 

Kuaunda OC X 

Godher UG & OC X 

GopaHchak X 
XI 

VIII (Local IX) 

Pootkee X 

Gopalichak 516 XIV 
X 

Bhagaband XVII 8 
XVI A 
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AnnuuN IV 

List of ColI,.". Producing Premium Steam on Coking Coal 

FIeld 

Ranlgunj 

Aanlgunj 

Aanigunj 

RanJgunj 

Mugma 

Area 

Kunustoria 

Sodepur 

Pandaveswar 

Mugma 

2474. DR. JASWANT SINGH YADAV: Will the 
Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) the details of States for which Watershed 
Schemes have been accordedJsanctioned by the 
Govemment under the Desert Development Programmes 
during the Jut three yeara; 

SI. No. State 

1. Andhra Prad8lh 
2. Gujarat 
3. Haryana 
4. Kamataka 
5. Rajasthan 
6. Jammu & Kashmir 
7. Himachal Pradesh 

Total 

Colliery 

Jambad U.G. 
Naba Kajora 
Madhabpur 

Paraaea O.C.P. 
Purandlp Incline 
Bansra O.C.P. 
Paresea 6 & 7 
Paruea 
Belbaid 

Patmohana 

Khottadlh O.C.P. 
Chapapur II 
Badjna 
Shyampur B 
Rajpura O.C.P. 
Niraha O.C.P. 

Mandman Incl. 
Khoodia 
Kapasara 
Lakhimata 
Kumardhubi 
Barmuri Project 

(b) whether the Govemment have allocated funds for 
this scheme during the said period; and 

(c) H so, the details thereof, State-wille? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) to (c) The 
State-wise details of waterahed development projects 
sanctioned and the Central funds released by the 
Govemment under the Desart Development Programme 
(DDP) during the IIIIt three years are given below. 

No. of Waterahed Central funds 
Projects Sanctioned Released (Rs. in lakh) 

196 1341.17 
350 4712.17 
176 1858.39 
151 1407.51 
883 12428.87 
132 1296.02 
48 435.00 

1936 23479.13 
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Each watershed project approximately covers 500 
hectares of area and its total cost over a period of 5 
years ranges from Rs. 22.50 lakh to Rs. 25.00 lakh. 

{English} 

Medical and Engineering College. 

2475. SHRI ASHOK N. MOHOL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of proposals from the voluntary 
organisations for permission of opening engineering 
colleges in Maharashtra partlcularty in Pune during the 
last two years, till date; 

(b) the present status thereof; and 

(c) the time by which a decision is likely to be taken 
on these proposals? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) All India Council for Technical Education (AICTE)- the 
statutory body to grant approval for selling up 01 
instltutlon~ imparting technical courses invites applications 
from TrustslSocietieslGovemmenllUniversity Dpeartments 
lor establishment of technical institutions throughout the 
country. The Council does not maintain district-wise details 
of applications received. However, during the year's 1998-
99, 1999-2000 and 2000-2001, 129 applications were 
received by the Council lor establishment of new 
engineering colleges from the State of Maharashtra. 
Against this, the number of engineering colleges approved 
were 6 in 1998-99 (4 in Pune), 17 in 1999-2000 (3 in 
Puna) and 2 in 2000-2001 (all in Pune). 

W ....... Scheme for Women, Chlld ... n and Youth 

2476. VAIDYA VISHNU DATT SHARMA: 
SHRIMATI RENU KUMAR I: 

Will the Minister 01 HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number 01 well are schemes relating to 
Women, Children and Youth implemented during the Ninth 
Five Year Plan, so lar; 

(b) the details of target---physical and financial-iMtt 
and achieved during the said plan period under these 
schemes, year-wise, scheme-wise and State-wise 
especially in the J&K State: 

(c) the details 01 lunda allocated under the schemes 
during the current year, State-wlc;e and scheme-wise; 

(d) whether performance of these schemes needs 
modification/mid course correction: and 

(e) if so, the details of steps taken for effective 
implementation of the schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) to (e) Information is being 
collected and will be laid on the Table of the House. 

[Translation] 

Mid Day Meal 

2477. SHRI R.S. PATIL: 
SHRI G.J. JAVIYA: 
SHRI CHANDRA KANT KHAIRE: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether some States have sought lor Central 
assistance to continue Mid Day Meal and allocation of 
more lunds to provide cooked meal under the scheme; 

(b) if so, the names of such States and the 
assistance sought by them; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY ANI:> MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) Under the National Programme for Nutritional Support 
to Primary Education (Mid-Day Meals Scheme), food-
grains are made available free of cost to States/UTs 
through the Food-Corponlllon of India (FCI). Transportation 
cost for movement 01 lood-grains from the nearest FCI 
Depot to the schools Is also reimbursed to the district 
aulhoritieallifting agencies at the rate of the actual cost, 
subject to a maximum of Rs. 50 per quintal. The 
conversion cost of food-grains into cooked meals is met 
by the concerned StatelUT. Therefore, no lunds are 
allocated to State slUTs under the Scheme. 

Labou ...... Working In Coal Mines 

2478. SHRI UTTAMRAO DHIKALE: Will the Minister 
of COAL be pleased to atate: 
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(a) the number of labourers working In the coal mines 
of the country; 

(b) whether these labourers are getting adequate 
salal)'; 

(c) if so, the details thereof; and 

(d) the facilities provided to secure their lives and 
future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) The strength of 
employees excluding executives in Coal Incia limited (CIL) 
and Its subsidiaries. Singareni CoHleries Company limited 
(SCCL) and Neyveli Lignite Corporation Limited (NLC) 
are as under:-

CIL & its subsidiaries 

SCCL 

NLC 

Total 

5,39,056 

1,04,880 

16,925 

6,60,861' 

"ThIs doel not Include th8 llguras of CBptIve collieriel. 

(b) and (c) Details of wage/salary structure of non-
, executive employees as per National Coal Wage 

Agreement-V are given In the statement. 

(d) The social security provided to the employees 
are given hereunder:-

1. . Gratuity payable up to the maximum of Rs. 3.50 
lakhs. 

2. Life cover scheme-A sum of Rs. 20,0001- is 
being paid to the legal heir of the 
deceased employees In addition to the normal 
gratuity. 

3. Workmen compensation benefits. 

4. Employment to one dePendent of the worker 
who dies while In service. 

5. Employment/monetary compensation to female 
dependents. 

6. PF under Coal Mines Provident Fund. 

7. Pension under Coal Mines Pension Scheme 98. 

StIIt.",en'" 

Pay Scales of National Coal Wage Ag,.".",."t-V 
Pay Scales with effect from 1.7.1991 

Category 

I. 

II. 

III. 

IV. 

V. 

VI. 

Category 

SPL 

A. 

B. 

C. 
D. 
E. 

A, Dally Rated Workers 

Rs. 65.40-1.08-80.52 

Rs. 66.86-1.33-85.48 

Rs. 68.90-1.72-92.98 

Rs. 70.30-2.12-99.98 

Rs. 73.22-2.64-110.98 

Rs. 76.42-3.54-125.98 

B. EKcaYlltlon 

Rs. 90.09-5.39-160.16 

Rs. 85.72-5.04-156.28 

Rs. 80.75-4.55-14;4.45 

Rs. n .32-3.85-131.22 

Rs. 74.62-2.95-115.92 

Rs. 69.75-1.85-95.65 

C. Monthly Rated 

(Technical • Supervleor and mlecal18neoua 8C8I .. ) 

Grade 

A. 

B. 
C. 

D. 
E. 
F. 
G. 
H. 

SPL 

I. 
II. 

III. 

Rs. 2220-132-3540-140-4240 

Rs. 2064-118-3008-130-4048 

Rs. 1990-100-2790-110-3670 

Rs. 1905-80-2545-96-3313 

Rs. 1826-60-2666 

Rs. 1806-48-2478 

Rs. 1781-43-2383 

Rs. 1743-36-2247 

D. Olerlcal CBdra 

Rs. 2064-116-3008-130-4048 

Rs. 1990-100-2790-110-3670 

Rs. 1905-80-2545-96-3313 

Rs. 1826-60-2666 
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Category 

I. 

II. 

III. 

IV. 

V. 

VI. 

Category 

SPL 

A. 

B. 

C. 
D. 
E. 

Pay Scale. for Ae .. m Coalfield. 

Pay Scales with effect from 1.7.1991 

A. Deily Rated Wornra 

As. 7521-1.24-92.57 

As. 76.89-1.53-98.31 

As. 79.24-1.98-106.96 

Rs. 80.85-2.44-115.01 

Rs. 84.20-3.04-126.76 

As. 87.88-4.07-144.86 

B. Excavation 

As. 103.60-6.20-184.20 

As. 98.58-5.80-179.78 

As. 92.86-5.23-166.08 

Rs. 88.92-4.43-150.94 

As. 85.81-3.39-133.27 

As. 80.21-2.31·110.03 

C. Monthly Rated 

(Technical • Suparvleor and mlecallaneous ecalH) 

Grade 

A. 
B. 

C. 

D. 
E. 
F. 

G. 
H. 

SPL 

I. 

II. 

III. 

Rs. 2553·152-4073·161-4878 

As. 2374-136·3462·150-4662 

Rs. 2289·115·3209·127-4225 

As. 2191-92·2927·110-3807 

As. 2100·69·3066 

Rs. 20n·55·2847 

As. 2048-49-2734 

As. 2005·41·2579 

D. Clerical Cadra 

Rs. 2374-136·3462-150-4662 

As. 2289·115·3209·127-4225 

As. 2191·92·2927-110-3807 

As. 2100-69-3066 

Revised ... Ic WIIge rat.. for pleca rated work.ra 

(with effect from 1 st July, 1991) 

Group Rate Fall Back Wages 

I. 65.75 65.40 

II. 67.16 66.31 

III. 68.91 67.45 

IV. 69.25 69.?5 

V. 71.68 71.68 

V.A. 72.03 72.03 

Pro TrammelS 71.68 71.68 

(English) 

Central Aulated Ruraf Development Scheme 

2479. COL. (RETO.) SONA AAM CHOUDHAAV: Will 
the Minister of AURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Union Government have issued 
necessary guidelines for expeditious completion of major 
Centrally assisted Rural Development Schemes; and 

(b) H so, the details thereof? 

THE MINISTEA OF AUAAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) and (b) Vea, Sir. The States 
are advised, in addition to the guidelines Issued, through 
the periodic Review Meetings, to ensure expeditious 
implementation of the Centrally Sponsored Aural 
Development Schemes. Monthly Progress Reports are also 
obtained from the State Govemments to moflilor their 
implementation. 

Dual Citizenship 

2480. SHAI AAM PAASAD SINGH: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government acknowledge the 
contribution of NRl's in the development of nation 
economy; 

(b) whether the Govemment proposed to give double 
citizenship right to NRI's; 

(c) H so, the details thereof; and 

(d) H not, the reasons therefor? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) No, Sir. 

(c) Doell not arise. 

(d) The facilities made available in different fields, 
namely economic, financial End educational under the 
acheme for Issuance of Persons of Indian Origin (PIO) 
card are considered adequate. 

{Translation} 

National Human Rights Commlaalon 

2481. SHRIMATI RENU KUMARI: 
SHRI P.D. ELANGOVAN: 

WIll the Minister of HOME AFFAIRS be pleesed to 
state: 

(a) the number of petitions filed to the Human Rights 
Commission during the last three years, year-wise; 

(b) whether the petitions are not being heard by the 
Human Rights Commission even after the lapse of several 
years; 

(c) the number out of these of cases disposed of till 
date; 

(d) whether the National Human Rights Commission 
and the State Human Rights Commissions In various 
Statel have plan to expedite the pending complaints; 

(e) H SO, the details thereof, State-wise; and 

(f) the steps taken by the Govemment to ensure 
that the cases filed with the Commission are disposed of 
at the earliest? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(f) The National Human Rights Commission received 
36791, 40724 and 50634 complaints during the years 
1997-98, 1998-99, 1999-2000 respectively. Out of these, 
the Commisalon has disposed. of 18801, 48285 and 28281 
complaints In the respective years. 

The National Human Rights Commission makes all 
efforts to dispose off cases as expeditiously as possible. 
The Commission undertakes periodic roview of pendency 
and launches special drives for expeditious disposal of 
pending cases. 

As per the provisions contained In the Protection of 
Human Rights Act, 1993, the National Human Rights 
Commission as well as the State Human Rights 
Commission regujate their own procedure for conducting 
Its proceedings for timely disposal of complaints. 

[English} 

Plan tor Houalng Sector 

2482. SHRI VILAS MUTTEMWAR: Will the Minister 
~ URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Govemment have received a fiscal 
plan prepared by Confederation of Indian Industry for 
streamlining growth in housing sector; 

(b) H so, the details thereof; and 

(t:) the details of overall housing shortage particularly 
in the urban areas by 2001? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) Govemment 
has received representations from various. associations in 
housing industry including Confederation of Indian Industry 
for grant of fiscal concessions to boost housing activity 
in the country. These relate to expanding concessions 
on par with infrastructure facilities, more concessions to 
housing fianance institutions to attract Investment in 
housing, export status to real estate sold to NRls, Income 
tax concessions for repayment of housing loan and 
interest, fiscal incentives to industries producing new 
construction materials etc. Fiscal concessions are an 
ongoing process and the Govemment consider proposela 
received from vsrious organizations representing the urban 
sector and recommend the same to Ministry of Finance 
at the time of formulation of budget. 

(c) As per the information available with this Ministry 
the housing shortage by 2001 will be 6.84 million In Urban 
Areas and 12.76 million in Rural Areas. 

FundI tor Slum Improvement Scheme. 

2483. SHRI KIRIT SOMAIYA: 
DR. LAXMINARAYAN PANDEYA: 

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) the financial assistance provided by the Union 
Govemment to various States for the development of 
slums during each of the last three years; 
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(b) the amount out of them utilised by each State 
during the said period; 

(c) whether there is any system to monitor the 
utilisation of funds; 

(d) if so. the details thereof; and 

(e) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) The Additional 
Central Assistance (ACA) released to StatealUTs during 

the last three years under National Slum Development 
Programme (NSDP) is given In statement-I (enclosed). 

(b) The Cumulative amount utilised by I!8ch Statel 
UT upto March. 2000 as reported by them Is given In 
statement-II (enclosed). 

(c) to (e) Slum development is a State subject. The 
implementation of Schemes is. therefore. done by them. 
The utilisation of funds are checked through regular 
monitoring of work. field visits. verification of UtIlisation 
Certlflcatel submitted by Urban Local Bodies. verification 
of expenditure reported In Management Information 
System (MIS) reports. AdmlnlstratlveITechnlcal SanctIons. 
Periodical review etc. 

Details of Total Additional Central Assistance (ACA) Released tel the StatsslUTs during the Last tht8e yealS under 
National Slum Development Programme (NSDP) Introduced In August, 1996):-

(Rupees In Iakha) 

S. No. Name of thtl 1997-98 1998-99 1999-2000 Total 
StatelUT 

2 3 4 5 6 

1. Andhra Pradesh 2205 2842.00 3575.00 8622.00 

2. Arunachal Pradesh 88 88.00 110.00 286.00 

3. Assam 207 253.00 281.00 741.00 

4. Bihar 1818 2425.00 2888.00 6911.00 

5. Goa 88 12.00 110.00 210.00 

6. Gujarat 1388 2292.00 2013.00 5673.00 

7. Haryana 429 514.00 565.00 1508.00 

8. Himachal Pradesh 88 188.00 108.00 382.00 

9. Jammu & Kashmir 374 590.00 726.00 1889.00 

10. Kamataka 1485 2112.32 2174.00 5nl.00 

11. Kerala 847 929.00 1028.00 2804.00 

12. Madhya Pradesh 1738 2192.00 2088.00 ee18.00 

13. Maharashtra 4191 5713.00 6831.00 15735.00 

14. Manipur 88 100.00 110.00 298.00 

15. Meghalaya 88 88.00 110.00 288.00 

16. Mlzoram 88 88.00 110.00 288.00 

17. Nagaland 88 88.00 122.00 298.00 
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2 3 4 5 6 

18. Ori888 528 560.00 727.00 1815.00 

19. Punjab 825 904.00 994.00 2723.00 

20. Rajasthan 1232 1349.12 1479.00 4060.12 

21. Slkkim 88 92.00 88.00 268.00 

22. Tamil Nadu 2233 2674.00 2711.00 7618.00 

23. Tripura 88 90.00 110.00 288.00 

24. Uttar Pradesh 3674 3674.00 4026.50 11374.00 

25. West Bengal 2893 3101.00 4093.00 10087.00 

26. A&N Islands 100 100.00 100.00 300.00 

27. Chandlgam 100 100.00 100.00 300.00 

28. D&N Haveli 100 100.00 100.00 300.00 

29. Daman & Diu 100 100.00 100.00 300.00 

30. l.akshadweep 100 100.00 100.00 300.00 

31. Pundicheny 100 100.00 100.00 300.00 

32. NCT of Deihl 1660 1819.00 2635.00 6114.00 

Grant Total: 29099 35357.44 39189.50 103645.94 

Sllftement..,' 2 3 
NationBl Slum Developmsnf Programme (NSOP)-

Cumulative ExpendIture Reported 8. Himachal Pradesh 350.00 
by the StatesllJTs upto March, 2000. 

9. Jammu & Kashmir 0 
(Rupees In Lakhs) 

10. Karnataka 4636.00 
S. Name 01 StatealUTs Expenditure reported 11. Kerala 0 
No. by StatealUTs 

12. Madhya Pradesh 3038.89 
2 3 

13. Maharashtra 0 
1. Andhra Pradesh 5362.79 14. Manipur 0 
2. Arunachal Pradesh 0 15. Meghalaya 68.37 
3. Assam 199.28 18. Mlzoram 137.00 
4. Bihar 4136.00 17. Nagaland 0 
5. Goa 0 16. Orissa 1108.96 
6. Gularat 3930.00 19. Punjab 344.41 
7. Haryana n6.43 20. Rajasthan 2170.02 
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21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

2 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

A&N Islands 

Chandigartl 

D&N Haveli 

Daman & Diu 

Lakshadweep 

Pondicherry 

NCT of Delhi 

Total: 

3 

o 
8796.40 

339.00 

10350.76 

7488.41 

o 
o 

100.00 

o 
o 
o 
o 

53232.72 

Surrendered Militant. 

2484. DR. S. VENUGOPAL: Will the Minister of 
HOME AFFAIRS be state: 

(a) the progress made in the Central rehabilitation 
programme for the surrendered rebels of the North-Eastem 
states launched in April, 1998; and 

(b) the amount spent by the Union Govemment on 
the rehabilitation programme so far and the number of 
rebels provided jobs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) As par latest 
information available, 2100 militants have surrendered 
under this scheme. 

(b) The Central Government has so far spent 
Rs. 1.50 crores under this scheme. 437 surrendered 
militants have been trainedlunder going training under this 
scheme. Eligible surrendered militants are encouraged to 
apply for jobs in the State Police/Central Para Military 
Forces. 

Encroachment of DDA LIInd 

2485. SHRI PRABHUNATH SINGH: WiII·the Minister 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the DDA has not prepared a 
comprehensive inventory of Its land since aeveral years; 

(b) If so, the manner by which DDA is aware of Its 
land under encroachment; 

(c) the atepa takenlpropoaed to be taken by DDA to 
prepare the Inventory of Ita land and to get all the 
encorached land vacated; 

(d) whether the list of Gram Sabha land has not 
been prepared; 

(a) If so, the reaosna therefor; 

(f) the steps taken againat the lethargy prevaUs while 
performing the duties by the concemed officials; 

(g) whether the special task force and District Task 
Forces have also failed In removing encroachments on 
I3ramSabha lands and Identify the encroached lands; 
and 

(h) if so, the steps proposed to be taken by the 
Govemment against the erring officials DDA and Gram 
Sabha? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (S~I JAG MOHAN): (a) The 
DDA has prepared a comprehenaive inventory of ita land 
in June, 1999. 

(b) and (c) The encroached land has been Identified 
in the inventory. DOA has set up a zonal working system 
to stop encroachments on lands and .to take action for 
removal of such ancroachments. There are six zones 
and each zona Is headed by a Sr. OffIcer of the rank of 
JIJDy. Director. Regular watch and ward is maintained 
on DDA's land by the security guards who are deployed 
and assigned specific beat areas. Regular demolition 
operations are planned and carried out by DDA with the 
help of police to check the tendency of encroachments. 
Instructions have been iHued to DDA to make a time 
bound action plan for removal of such encroachments. 

(d) to (f) The ODA has matinained a complete record 
of Gram Sabha land transferred to it. 

(g) and (h) Unauthorised constructions/encroachment 
on public land in Delhi is a countinuing problem and ita 
removal is also a continuous process. As and when 
unauthorised construction or encroachment on Gram 
Sabha lands is detected or reported action under the 
municipal Act andlor the Delhi Land Reforms Act, 1954 
is taken by the DDAlconcemed local body/govt. of NCT 
of Delhi. The Task Force set up in 1996 for this purpose 
also function in this direction. 
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To tackle the problem of encroachmentlunauthorlaed 
construction, the Govemment have been emphaeiling from 
time to time the need to take action against such 
unauthorised constructions and to protect public land from 
encroachment at the initial stage it8eIf, l8IJnch criminal 
trespass cases against encroachers and take action 
against the delinquent staff, & staff in-chaige of watch 
and ward of such lands. Instructions have also been 
issued to the land owning agencies, local bodies and 
DDA to this effect. 

Kendrlya V'.'aya_ 

2486. SHRI K. KARUNKARAN: WNI the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government are aware of the varied 
fee structure being charged by Kendriya VIdyaIayaB among 
the children of Govemment employees and others; and 

(b) If so, the details thereof and the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR ·JOSHI): (II) and 
(b) Kendriya Vldyalaya Sal'lgathan runs two types of 
VidyaJays I.e. (I) CMI and Defence sector Vldy-.yas which 
are financed by the grants received from the Govemment 
of India and (ii) Project Vldyalayas which are financed by 
the sponsoring public aector undertakings and which 
primarily cater to the educational needs of the children of 
the employees of such public sector undertakings. Unfform 
fee is charged from the children of Government 8n1JIoyees 
and others in the Civil and Defence Sector Kendriya 
Vidyalayas. Since some of the Project Sector sponsoring 
authorities are facing resource constraints and are u,nable 
to fulfil their financial commitment Kendriya Vldyalaya 

Sangathan has permitted the sponsoring authoritiee to 
prescribe different the scale of fees to be charged from 
the students in Project Sector Vldyalayas as they may 
consider appropriate. 

Hou._ Bul" by HUDCO 

2487. SHRI T.T.V. DHINKARAN: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) the number of houaea built by HUDCO In various 
States particularly In Tamil Nadu during each of the last 
three yaars, Stat.wIae; 

(b) the CltleslTowris where such houses have been 
built; and 

(c) the number of houses occupied and lying vacant? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) The Housing & 
Urben Development Corporation (HUDCO) only finances 
a variety of housing' projects of different borrowing 
agencies throughout the country. Actual c:onatruction Is 
undertaken by'the Implementing agencies. Detail. of 
dwelliAg unitli sanctioned by HUDCO In various Stat .. 
including Tamil Nadu during last three years are given In 
enclosed Statement-I. 

(b) The details of .dwelling units sanctioned by 
HUDCO to various citlealtowna in Tamil Nadu during last 
three years are given in enc:io8ed Stal8ment-lI. 

(c) The consIrUctkln and allotment of hoUses is done 
by the Implementing agencies. The data regarding hoLall 
occupied and lying v&cant Is not a¥aRable. Number of 
units completed 88 well 88 under conatruCtion as on 
31.3.2000 Is given in enclosed Statement-III. 

Sf8tement-l 

State No. of Project Loan No. of No. of 
Schemes Cost Amount Dwelling Other 

Rs. Crores As. Crorea Unit Unit 

2 3 4 5 6 

State-wise Housing Scheme Sancttoned During 1997-98 

A & N Islands 2 2.81 1.38 115 0 

Andhra Pradesh 75 254.75 153.12 183755 0 

.A,asam 3 17.94 10.23 321 
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2 3 4 5 8 

Bihar 4 6.18 .. 65 380 0 

Deihl 3.36 1.86 0 0 

Goa t 21.83 13.34 6590 0 

Gujarat 22 82.97 86.31 35689 0 

Haryana 9 28.43 19.41 1610 0 

Himachal Pradesh 20 85.31 58.64 28255 0 

Jammu & Kashmir 8 37.49 30.33 6786 0 

Kamataka 64 204.29 125.36 57104 0 

Kenala 80 374.39 230.58 66799 20 

Madhya Pradesh 44 90.80 67.87 15043 693 

Maharaahtra 10 252.88 112.67 1637 6 

Manipur 6 36.49 22.28 2391 0 

Mizoram 2 9.81 6.36 1930 0 

Nagaiand 2 18.13 13.13 2519 0 

Ort .. a 11 85.84 64.28 3904 0 

Pondlcherry 2 2.30 1.71 0 SO 

Punjab 7 90.26 SO.SO 192 0 

Rajaslhan 41 322.62 223.79 11977 0 

Tamil Nadu 107 272.35 190.51 72539 0 

Trlpura 2 2.99 1.SO 236 0 

Uttar Pradesh 36 127.47 91.11 31497 

West Bengal 18 53.57 32.69 4830 0 

Total: 588 2488.05 1581.22 534101 771 

State-wise Housing Schemes Sanctioned During 1998-99 

A & N Islands 2.16 1.50 15 0 

Andhra Pradesh 124 655.14 413.67 309283 85 

Aeaam 8 258.67 166.53 35207 

Bihar 19 27.85 23.26 1054 3 

Gujarat 45 117.42 90.67 22071 1307 

Haryana 15 61.76 45.76 5985 3 

Himachal Pradesh 16 84.20 65.66 19538 0 



163 Written Answel8 AUGUST 8, 2000 to Questions 164 

2 3 4 5 6 

Jammu & Kashmir • 25.45 18.11 516 0 

Kamataka 188 870.04 618.40 321634 11 

Kerala 148 846.95 525.92 189520 20 

Madhya Pradesh 51 120.61 87.93 9573 388 

Maharaahtra 31 671.36 481.43 32763 736 

Manipur 2 29.05 18.79 2023 0 

Meghalaya 3 70.88 52.73 4136 2 

Mlzoram 2 2.95 2.00 495 0 

Nagaland 2 25.99 19.55 2020 0 

Ori ... 42 85.99 72.75 29100 0 

Pondlcherry 2 8.91 5.30 194 0 

Punjab 6 104.63 73.67 5276 0 

Rajasthan 27 67.97 47.24 4207 1674 

Tamil Nadu 204 638.90 478.90 111309· 0 

Trlpura .05 .02 11 0 

Uttar Pradesh 19 243.95 163.59 48745 0 

Weat Bengal 10 420.70 120.39 642567 36 

Total: 974 5439.45 3613.75 1797462 4266 

State-wiN HousIng Schemes Sanctioned During 1999-2000 

A & N Islands 2 3.96 2.45 140 0 

Andhra Pradeah 27 824.50 495.82 428263 42 

Aaaam 9 n.69 56.31 3515 17 

Bihar 14 16.40 ~2.41 188 0 

Delhi 3 10.66 10.48 0 

Gujarat 25 143.82 110.59 23321 0 

Haryana 5 15.87 11.52 1327 0 

Himachal Pradesh 2 36.88 29.10 655 0 

Jammu & Kashmir 8 54.21 36.00 382 0 

Kamataka 85 471.88 344.95 131556 0 

Kerala 79 780.57 639.44 180651 

Madhya Pradesh 57 122.89 91.89 4912 1470 



185 Wrllten Anne,. SRAVANA 17, 1922 (Saka) to OuNtfons 168 

2 3 4 5 6 

Maharaahtra 33 168.99 83.30 1834 14519 

Manlpur 1.41 1.00 217 0 

Meghalaya 10.69 5.00 106 0 

Mlzoram 1.55 1.00 141 0 

Nagaland 4 60.38 33.82 2678 0 
• 

Orlaa 21 746.68 642.57 181822 0 

Punjab 126.71 100.00 0 0 

Rajasthan 14 123.49 102.95 2809 0 

Tamil Nadu 102 552.83 405.37 102220 

Trlpura 10 18.01 9.09 1883 0 

Uttar Pradesh 27 208.21 119.14 3473 46 

West Bengal 17 287.36 114.70 382117 3 

Total: 548 4855.04 3468.68 1454010 16100 .. ,.",.",." 
City-wise HOUtIIng Schemes sanctioned In Tamil Nadu during 1997-98 

City Name No. of SCH. Proj. Cost Loan Amount Dwelling Plots 

2 3 4 5 8 

Ambattur 1.07 .03 27 0 

Chengal Anna 2.52 1.71 214 0 

Chengalpattu 2.42 1.69 2200 0 

Channal 17 60.27 38.21 2430 0 

Chidambaranar 1.16 .81 1050 0 

Coimbatora 4 12.43 9.15 2952 0 

Coonoor 325 1.95 95 0 

Cuddalore 2.41 1.70 1700 0 

Dharmapuri 2 5.46 3.86 4300 0 

Dlndlgul 1.51 1.06 1350 0 

Erode 3.58 2.51 155 0 

Hoeur 2 626 4.10 165 0 

Karnarajar 2 3.17 2.54 1950 0 
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2 3 4 5 8 

Kancheepuram 1.84 1.30 1300 0 

Kannlyakumarl .44 .31 400 0 

Madurai 2 4.36 3.06 3500 0 

Martandam 1, .38 .30 150 0 

Nagapattlnam 2.55 1.80 1800 0 

Navalpattu 5.02 3.77 200 0 

Parmakudy .23 .12 51 0 

Perambalur 2 3.92 2.71 l214 0 

Perlyar 3 6.56 4.91 3795 0 

Pudukottai 1 1.38 0.98 1250 0 

Quald-E-Milleth 2 4.72 3.25 2214 0 

Ramanathapuram 2 3.33 2.88 2100 0 

Rural Areas 8 13.12 9.78 8740 0 

Salem 3 10.79 7.81 3010 0 

Sennapirattl Karur 1.09 .75 75 0 

Shollngallur 2 9.51 7.61 0 0 

Tenkaal .80 .56 80 0 

Thanjavur 4 8.22 5.74 2436 0 

Thenl 1.98 1.40 1400 0 

Thlruvannamalai 1.68 1.50 800 0 

Tirunelveli 3 6.68 4.31 2272 0 

Tiruuvallur 1.84 1.30 1300 0 

Tiruvannamalai 2 5.88 4.32 2845 0 

Tiruvarur 2,.2 1.50 1500 0 

Trlchy 2 2.14 1.51 1800 0 

Urban Areas 22 82.85 43.88 5889 0 

Vellore 2.80 2.00 2000 0 

Viliupuram 3.11 2.20 2200 0 

107 273.35 190.51 72539 0 
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f 2 3 4 5 6 

CItywise Housing Schemes IJIInctioned to Tamil Nadu during 1998-99 

Alanganallur .75 .58 350 0 

Ambattur 2 6.37 4.78 152 0 

Chennai "12 55.35 37.82 1732 25 

Coimbatore 2 3.33 3.18 70 0 

Cuddalore 1.05 .75 750 0 

Dharampurl 3.72 2.60 372 0 

Dharmapurl 2 4.91 3.95 1550 0 

Dindlgul 3 6.51 4.99 3115 0 

Edapadi 1.45 .96 40 0 

Erode 2 1.35 .94 901 0 

Ganapathy 1.85 1.24 57 0 

Kadamalalkundu .88 .55 400 0 

Kancheepuram 3 1.91 1.17 827 0 

Kanniyakumarl 2 1.83 1.30 1300 0 

Karur 2 1.83 1.83 1300 0 

Kottakaundampatty 8.06 4.17 210 0 

Kumbakoram 2.47 1.67 72 0 

Maduarl 3 4.69 3.57 1367 0 

Nagapattlnam 2 2.70 2.15 950 0 

Nagercoil .56 .27 106 0 

Namakkal 3 4.53 3.48 2125 0 

Naualpattu 2.44 1.83 100 0 

Nl,lgiril .58 .42 350' 0 

Palayamkottai 1.72 1.26 65 0 

Perambalur 2 2.45 2.00 1250 0 

Perlyar 2.89 2.45 350 0 

Pudukottai 3 3.90 2.n 2760 0 
.. 

1.42 Ramanathapural11 1.02 995 0 

Ramnad 2 5.57 4.34 2325 0 

Rural Areas 13 39.25 25.88 25600 0 

Salem 3 6.88 5.36 2900 0 
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2 3 4 5 6 

Slvaganga 2 3.46 2.46 2460 0 

Tambararn 2.16 1.82 48 0 

Thanjavur 3 11.88 7.83 3388 0 

Theni 2 .327 2.62 1115 0 

Thiruchengode 5.14 3.86 208 0 

Thirunelvall 1.61 1.15 1150 0 

Thlruvallur .64 .60 600 0 

Thlruvanmiyt.!r 4.28 3.15 360 0 

Thiruuannamalai 3 6.55 5.58 2875 0 

Thlruuarur 1.23 .88 875 0 

Thudiyalur 7.10 5.15 300 0 

Tiruchirapalli 2.52 2.25 900 0 

Tirunelveli 2 4.20 3.25 1835 0 

Tiruvarur 2.24 2.00 800 0 

Trichy 2 2.83 1.93 995 0 

Tuticorin 2 3.49 2.48 2475 0 

Urban Areas 98 387.41 297.60 31723 2754 

Vallore 3 3.09 2.04 1216 0 

"11lupuram 1.40 1.00 1000 0 

Vlrudhunagar 2 3.83 2.58 2575 0 

204 838.90 478.90 111309 2779 

City-wise Howlng Sc:IIeme8 unctIoned In ramll Nadu during 1999-2000 

Ayyanperumalpattl 1.88 1.44 37 0 

ChaMai 7 51.81 31.52 22328 0 

Coimbatore 2 3.76 3.03 145 0 

Cuddalore 3.04 2.40 100 0 

Dharamapurl 3 12.32 9.33 3257 0 

Erode 2 .57 .35 140 0 

Hoaur 3 8.57 8.52 360 0 

Kalapatti 3.25 2.55 100 0 

Kancheepuram 4.60 3.60 360 0 
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J 

2 3 4 5 6 

Kannakurichi 2 7.10 5.55 228 0 

Karaikudi 1.98 1.62 100 0 
Madurai 1.88 1.20 1200 0 

Muthampalayam 3 9.98 7.81 313 0 

Ondiputhur 24.25 18.74 472 0 

Periyar 1.19 .84 108 0 

Rural Areas 34 173.19 121.85 50230 0 

Sathuvachari 3 4.90 3.92 214 0 

Thanjavur 1.88 1.20 1200 0 

Tirunelveli 2 2.81 2.07 826 0 

Tiruppur 2 .63 .33 108 0 

Tiruvaniyur 4.80 3.60 40 0 

Tirul,lannamalai 2.77 1.98 1980 0 

Uchipali .29 18 150 0 

Urban Areas 23 215.70 186.73 14808 2455 

Venora 2 3.93 2.85 1968 0 

Villivakkam 3.83 3.05 78 0 

Virudhunagar 1.89 1.36 1350 0 

102 552.63 406.37 102220 2455 

.,.,.".,.,..", 

State-wise details of units completed and under construction (as on 31.3.2000) 

No of No of Dwellings Complatlld DwellIngs Under ConnuctIon 
SI.No. StateallJTs Schemes OweD. 

Name. Sane. Sane. EWS LIG MIG HIG Total EWS LIG MIG HIG TcMI 

2 3 4 5 8 7 8 9 10 11 12 13 14 

I 
1. A & N IaIInds 16 1034 28 85 184 281 0 Q. 0 2 2 

2. AncIIra Pradelh 11184 2076305 n4820 138843 23312 3545 1138180 !i2871I '/JIf17 2708 2384 121X!1 

3. AIunIIchII PIadIIII 2 317 0 82 100 0 182 0 0 0 0 0 

4. Assam leo 98833 mn 3385 3601 1531 28184 12982 831 125 ., 140118 

5. IIIIIr 226 150888 55«)4 14484 28n 1158 73724 8215 1778 951 311 12258 

6. ChIndIgaJ11 74 26511 8855 8060 8860 3846 28511 0 0 0 0 0 

7. DIIII eo 18205 5829 8756 1431 2111 18127 0 3 0 74 n 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

2 17 45 o o 1fT o o o o o 
29 IIIMO 1227 290 148 118 1781 o o o 28 28 

1137 581541·336272 63100 474511 6445 452278 13832 6801 1460 394 22487 

158 741121 29790 8026 1525 1783 41104 2e865 319 193 1831 29388 

386 101808 37818 22298 11453 8403 77972 5840 10125 o 23 15788 

113 22811 9341 107 1578 1064 12088 o o 375 670 1045 

1083 1178489 520277 145400 14547 5711 685935 54302 26519 2502 1889 85012 
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14821 9980037 40118814 858001 338188 119107 53113223- 393a03 141197 32408 18868 588476 

DlatrlctlllMropolltan .lIIMnlng .CommltteH 

2488. DR. V. SAROJA: Will the Mlnllter of URBAN 
DEVELOPMENT AND. POVERTY ALLEVIATION be 
pIeued to atate: 

(c) If so, the teaponse of the State Governments 
thereto? 

THE MINISTE~ OF STATE IN THE MINISTAY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) The details of the 
States not having District and Metropolitan Planning 
Committees are Indicated in the enclosed statement. 

(a) the details of Stat.. not having the DietrIct and 
Metropolitan' pilinning commmeea; 

(b) whether the Union Government have issued 
Instructions to State Governments to set up such 
CommIttees In their respective Stat .. ; and 

(b) and (c) The State Govemments where District 
and Metropolitan Planning Commme .. have not been, sei 
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up so far, have been requested to set up these 
Committees at the' earliest possible, The State 
Govemments in their response have expressed their 

willingness to set up these Committees at the earliest 
posaIble after completing the procedural requirements. 

Details of the States not having the District Planning COmmittees and Metropolitan Planning Committees 

StatealUTs 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

J & K 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orlasa 

Punjab 

Slkkim 

Tamll.Nadu 

U.P. 

District Planning 
Committses 

2 

Not constituted 

Not constituted 

Not constituted 

Not constituted 

Not constituted 

Not constituted 

DPC constituted in 
Rewari, Panipat, 
Kamal and Kalthal 
and constitution of OPCS 
in other Distts. under 
consideration 

Not constituted 

Constitution (74th Amendment) 
Act is yet to be adopted by 
the State 

Not constituted 

Not constituted 

Not constituted 

Not constituted 

Not constituted 

Not constituted 

Not constituted 

Not constituted 

DPC constituted 

ope constituted 

Metropolftan Planning 
Committees 

3 

Not constituted 

No Metropolitan Areas, hence question of setting up 
of MPC does not arise. 

-do-

-do-

-do-

Not constituted 

No Metropolitan Areas, hence 
question of setting up of 
MPC does not arise. 

-do-

Not constituted 

No Metropolitan Areas, hence question of setting up 
of MPC does not arise.· 

-do-

-do-

-do-

-do-

Information awaited 

No MetropolItan Areas, henca question of setting up 
of MPC does not arise; 

Not constituted 

Not constituted 
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[TIWISIatJonJ 

Development of eltl .. 

2488. DR. M.P. JAISWAl: Will the Minister of URBAN 
DEVELOPMENT AND POVERTY ALLEVIATION be 
pleased to state: 

(a) the details of schemes forwarded for Central cItIee 
during each of the last thANI years; 

(b) the details of schem .. clearecUrejectedlpending; 

(c) the reasons for d8lay In according approval to 
pending schemes; 

(d) the nam .. of the ciIIee 8III1118I'ked for deYeIopment 
under each scheme and the expenditure Uuly to be 
Incurred thereon; and 

(e) the time by which the pending proposals are 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (e) The details 
under various schem.. are as under:-

I. Integrated Development of Small and Medium 
Town (IDMST) Scheme: 

The Scheme provides for development of towns 
having a population upto 5 Iakhe. 

During 1997-98, State Govemment had submitted 
project reports 01 4 towns, namely, (I) Madhepura 
(Ii) Raxaul, (iii) Ararla, and (Iv) Khagarla. Central 
auistanee 01 Rs. 10.00 lakhs each has already been 
released to Madhepura and Raxaul. 

Permi.ion for utilisation of unspent balances has 
been given to the State Government. No further funds 

can be released till utilisation CertIfIcates for the unspent 
balances are received. 

Priority list of towns submitted by the State 
Government for coverage under the Scheme Is given in 
enclosed statement. 

II. Accelerated Urban Water Supply Progremme 
(AUWSP): 

Scheme provides for drinking water supply facilitias 
in small towns having a population of leas than 20,000. 

During 1998-99, 4 projects were sanctioned al a 
project cost of Rs. 496.27 lakhs. Under the Scheme, 
As. 192.75 lakhs was released during the same period. 

During 1999-2000, 8 projects were sanqtionec.O at a 
project cost of Rs. 1301.44 lakhs. Under the Scheme, 
Rs. 319.47 lakhs was released during the same period. 

During 1999-2000, 21 schemes were returned for 
want of funds. 

III. Urban Infrastructure Projects Financed by 
HUDCO: 

During 1997-98, one Transport Nagar Scheme at 
Patna was sanctioned at a project cost 01 Rs. 1134.09 
lakhs. The entire loan component of Rs. 400.00 lakhs 
has been released. 

During 1898-99, one Inter-State Bus Terminus at 
Mithapur was sanctioned at a project cost of Rs. 2477.64 
lakhs, of which Rs. 1200.00 lakhs rs the" loan component. 
No releaae has been made as the borrowing agency is 
having discussions with State Governrnent regarding 
permlsaion to mortgage land. 

One Bus Terminus scheme al Siwan for a loan 
amount of As. 119.15 Iakhs Is In the pipe-line. Con1Jliance 
of appraisal points from Ihe borrowing agency Is awelted. 

Priority list of towns to be covered under IDSMT: Bihar 

S. No. 

1. 

2. 

3. 

Name of T~C~~ 

2 

Bam 
Araria 

Khagaria 

B 

B 

B 

District 

3 

Palna 

Ararla 

Khagaria 

Reports Received (YIN) 

4 

Y 

Y 

Y 
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4. Narkatiaganj 

5. Gumla 

6. Pakur 

7. Mango 

8. Aurangabad 

9. Bhabhua 

10. Jamul 

11. Fatuha 

12. Patrathu 

13. Chakradharpur 

14. Bermo 

15. Khagaul 

16. Jainagar 

17. Jhajha 

18. Khunti 

19. Sultanganj 

20. Latehar 

21. Jamtara 

22. Kahalgaon 

Y - Yes 
N - No. 

{Eng/Ish] 

2 

B 

A 

B 

B 

B 

B 

B 

B 

B 

B 

B 

A 

B 

B 

B 

B 

A 

A 

A 

Leeslng of Coal Mines to Private Sector 

2490. SHRI P.O. ELANGOVAN: Will the Minister of 
COAL be pleased to state: 

(a) whether the Govemment have decided to lease 
out some of the Coal Mines to Private Sector Companies; 

(b) if so, the details thereof and the income to be 
generated thereby, State-wise; 

(c) whether the foreign Mines experts are being 
engaged in the survey, study as well as exploitation of 
Coal Mines in India; and 

(d) if so, the details in this regard? 

3 4 

West Champaran N 

Gumla N 

Pakur N 

Mango N 

Aurangabad Y 

Bhabhha N 

Jamul N 

Patna N 

Hazaribagh N 

Chaibua N 

Giridih N 

Patna N 

Madhubani N 

Jamui N 

Ranchi N 

Bhagalpur N 

Daltonganj N 

Dumka N 

Bhagalpur N 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (d) The Coal 
Mines (Nationallsation) Amendment Bill, 2000 has been 
Introduced in the Rajya Sabha on 24.4.2000 with the 
objective of amending the relevant provisions of the Coal 
Mines (Natlonallsation) Act, 1973 for the following 
purposes:-

(i) To allow the companies to mine coal without 
the exlatlng reatrIctIon of captive conaumption. 

(ii) To allow the Indian companies to be engaged 
in exploration of coal resources. 

Operation of the Indian companies for non-captlve 
mining of coal and exploration of coal resources can 
commence only if the Coal Mine. (Nationallsation) 
Amendment Bill, 2000 is passed by the Parliament. 



183 Written Answers AUGUST B, 2000 to Questions 184 

Therefore, It is not poaalble to give the details of such 
private Indian companies and Income to be genereted by 
them State-wise at this stage. The BiN does not have 
any provlalon to allow foreign companies In exploretion 
of coal resources In the country. The ProaPecttng Hcencea 
for exploration of coal as well as mining Ieaaea for mining 
of coal are granted by the reapectiva State Governments. 

Decongutlon of Old and AncIent CItIH 

2491. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Government have decided to 
decongeet the old and ancient cities; 

(b) If eo, the names of c:ItIea identified for the purpose 
with funds earmarked and the plena formulated for each 
of them during the Ninth Plan, StatelUnlon Terrltory-wlee; 

(c) the steps taken to tackle the problema which 
may arlee out of decongestion; and 

(d) If not, the reaso,. therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (Ii) No such propoeal 
Is under consideration. 

(b) to (d) Question does not arise. 

Rural Development programm •• 

2492. SHRIMATI BHAVNABEN DEVRAJBHAI 
CHIKHALlA: Will the Minister of RURAL DEVELOPMENT 
be pleased to state: 

(a) the details of the Implementation of remote areas 
development programme In GuJarat; 

(b) whether any concrete programme has been 
prepared by the State in this regard; 

(c) If so, the details thereof; 

(d) whether the Union Govemment have agreed to 
provide funds for Implementation of the said programme; 
and 

(e) If so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) Remote 

Areas Development Programme is not being implemented 
by Govt. of Gujarat. 

(b) to (e) Question does not arise. 

Hlndu ... n Steal Conatructlon Company 

2493. SHRI BASU DEB ACHARIA: Will the Minister 
of STEEL be pleased to state: 

(a) whether the revival package of Hlnduatan Steel 
Construction Company Limited has since been 
implamented; 

(b) If so, the details thereof; and 

(c) the time by which the salaries of the employees 
of this company is likely to be paid? 

nlE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHy): (a) Yes, 
Sir. 

(b) Details are given below:-

(i) Conversion of plan loans as on 31.3.1999 into 
equity: Rs. 97.10 crore. 

(Ii) Grant of moratorium on repayment of and 
Interest holiday on all Govemment of India (GOI) 
loans upto 31.3.1999 for 10 years. 

(III) Waiver of interest accrued and outstanding on 
all GOI loans as on 31.3.1999 amounting to 
around Rs. 957.B1 crore. 

(iv) Grant of Rs. 79.33 croer non-plan loan during 
1999-2000, with moratorium on repayment and 
Interest holiday for five years subject to review 
at the end of five years. This loan is for 
payment of statutory dues only. 

(v) Continuance of Government guarantee for 
Rs. 12 crore cash credit and Rs. BO crore bank 
guarantee facilities, with waiver of guarantee 
commission ·of 1 %. 

(vi) Exemption from payment of corporate tax in 
1999-2000 on account of windfall profits due to 
waiver of interest on loans; and 

(vii) Govt. will provide Go\1. guarantee and full 
interest subsidy thereon for raising Rs. 31B.36 
crores during the 3 years i.e. 1999-2000 to 
2001-2002 for separating 2000 employees per 
year. SBI has recently disbursed a loan of 
Rs. 209.82 erores In the first phase for 
separating 4000 employees. 
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(c) Revival of HSCL through a Financial Restructuring 
cum financial assistance Package has been approved by 
the Government in July, 1999 and implementation of Its 
measures as at (I) to (v) of (b) above has been 
completed. However, the loan for VRS amounting to 
Rs. 209.82 crores has been disbursed by SBI in June, 
2000 only. It Is expected that with the eeparation of 4000 
employees from HSCL In 2000-2001 and implementation 
of other austerity measures as Imposed by revival plan, 
the wages and salary position of the company wi. ifI1H'ove. 

Budget Propou'a of DDA 

· 2494. SHRI RAMJEE MANJHI: 
SHRI SHEESH RAM SINGH RAVI: 

Will the Minister of URBAN DEVELUPMENT AND 
POVERTY ALLEVIATION be pleased to state: 

· (a) the details of target for construction of 2600 single 
"'nementa in the budget propc.osals of DDA set for 2000-
2001: 

(b) the extent of which the DDA achieved the target 
during each of the last three years: 

(c) the reasons for the failure of DDA to meet the 
budget propOsals; 

· (d) whether the DDA has plans to develop Mehrauli 
and Tughlakabad areas as heritage zones and creation 
of five more' sports COI'nplexas: 

(e) if 50, the progress made by DDA in this regard: 
and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) There is no 
Scheme 88 such of 2600 single tenementslEWS/Janta 
Houses in the budget proposal of DDA set for 2000-
2001. 

(b) The details of single from tenementslEWSlJanta 
houses targetted and constructed during last three years 
are 88 under. 

Year 

1997-98 

1998-99 

1999-2000 

Target 

848 

656 

3824 

Achievement 

848 

612 

3564 

(C) Some of the sigl'Hlcant reasons for shortta" In 
the receipts are that the houses constructed in Narela, 
EHS at KondU Gharoli and Dwarka were not accepted by 
the allottees as the service agencies viz. Delhi Jal Board 
and Delhi Vldyut Board could not Immediately provide 
the essential eervlces HIta water, electricity, etc. On the 
payment aide the reasons were adequate land not placed 
at the disposal of DDA by the GNCTD, delay In vacation 
of Court stay orders against some of the housing 
schemes, etc. which led to shorttall In taking up new 
construction of houses, thereby leading shortfall in 
budgetary achievements. 

(d) to (f) Yes, Sir, the proposals are In the 
implementation stage. 

Mlau.. of funds tor Aural AOilds 

2495. SHRIMATI SHYAMA SINGH: 
SHRI ADHIR CHOWDHARY: 

Will the Mlnl,ter of RURAL DEVELOPMENT be 
pleaaed to atate: 

(a, whether the Government have been actively 
considering to create a Corporetlon for the construction 
of rural roads In the country; 

(b) if 80, the details thereof; 

(c) whether the Government have recently admitted 
that the funds allocated to State Government for the 
development of rural roads In the past few yeanl were 
either misused/diverted for other purpoees or not utilised 
at all; and 

(d) if so, the steps taken by the Govemment In this 
regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) and (b) The Govemment are 
currently In the process of formulating a Rural Roads 
Programme, which WOUld, Inter-alia, deal with the 
implementation strategy. 

(c) and (d) Whenever any specific In8tance Is brought 
to the notice of the Govemment, remedial measures are 
taken. 

[Translation] 

Displaced Kaahmlrla 

2496. YOGI ADITYA NATH: 
SHRI SAMAR CHOUDHURY: 

WII the Minister of HOME AFFAIRS be pleased to 
stete: 
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(a) whether the Government are running relief campe 
for displaced Kashmirl people; 

(b) if so, the expenditure Incurred on each relief camp 
during the last three years, year·wIse; 

(c) whether a memorandum with charter of demands 
has been received by the Government from the migrants 
:If the Pallan Wala Sector, Jammu and Kashmir during 
his vlaIt to Khour and a relief measure was announced 
regarding the victims of Pak army ahalilng; 

(d) if so, the details of the relief given to the victim 
migrants with financial and phyalcal break up; and 

(e) the number of victim families and their population 
and total expenditure incurred thereon upto June, 20007 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDAYSAGAR RAO): (a) to 
(e) Government of J&K has eetabllahed 15 relief campa 
in Jammu to accommodate Kashmlrl migrants who fled 
the valley due to terrorist violence. Government of India 
released a sum of Rs. 2 crores In late 1998-99 for 
Improvement of living concltlona in the camps of migrants 
from the Valley. A further release of As. 1.50 cro .... was 
made in 1999·2000. Apart from this, the expenditure on 
cash and other relief Is reimbursed to the State 
Government. The details of reimbursements for the last 
th.... years is as under:· 

1997·98 Rs. 34.70 crores 

1998-99 Rs. 38.94 crom 

1999-2000 Rs. 37.08 crores 

2000·01 Rs. 07.18 crores 

The Indo-Pak hostilities In Kargll and croas-border 
shellinglfirlng in Kargll, Leh, Jammu and· Kathua had 
resulted in the displacement of large number of famHIes. 
The approxmiate numbers of souls (families) displaced to 
safer places in Kargll, Leh and Jammu are 24,830 (3674 
families), 3,245 (540 families) and 1,00,000 (20,000 
families) respectively. These families were acooommodated 
in echoolsllents as safer places. As reported by the State 
Government, all the displaced persons of Kargll and Leh 
districts have since returned to their homes. However, 
m"F'lY of those displaced from Jammu region have not 
yet been able to return to their homes. 

The State Government formulated a relief package 
to the displaced families amounting to Rs. 35 crores 
• Rs. 3.50 crores per month for 10 months from August 
1999 to May 2000. Against this requirement, a sum of 
Rs. 29.80 crores has so far been released to the State 
Government. 

The reHef paci<age originally announced by the State 
Government In July 1999 was revI8ed In August 1999 
,because the provlalon of ration and cash assistance only 
to displaced persona was having the affect of lumlng 
many of those who had tin then braved the flrlng/sheDlng. 
The revised package discouraged further migration and 
encouraged the displaced families to move back to their 
villages. In the revised relief package, the provision of 
cash IIII8Istance • Rs. 200/. per person was available 
only for the KarglllLeh area. However, taking Into account 
the demands of the displaced persons from Khour and 
adjoining areas, the relief package was again revlsad to 
bring parity among the displaced persons of Jammu 
Division and Kashmir Valley sO as to avoid any 
reeentment among the people. The salient features of 
the relief package are as under: 

• free ration • 9 kgs of foodgralns per person 
per month; 

• free karoIIene 011 • 10 liters per family per 
month; 

• cash assistance for fodder • Rs. 1501· per 
large animal per month and Rs. 301· per small 
animal per month; 

• cash assistance for essentials. Rs. 2001· per 
person per month; 

• house rent • As. 200/. per month for those 
families who are required to move out due to 
continued shelling In the 16 most wlnarable 
villages In Drass, Kargll and Batallk sectors; 

• ex-gratla relief • Rs. 1 lakh to the NoKs of 
persona IdHed; 

• compensation for Immovable property damaged 
• 50% of the loss assessed subject to a ceiling 
of Rs. 1 lakh per case; 

• free medical treatment including cost of drugs; 
and 

• 'ree medical treatment to the livestock. 

[English] 

Census 

2497. SHRI T.M. SElVAGANPATHI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Government has finally dacided to 
include the data on disability In the forthcoming census 
2001; 
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(b) if so, whether the States have been asked to 
take appropriate steps In this regard; and . 

(c) If so, the details in this connection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (c) A question 
on disability has been Inlcuded in the Household Schedule 
of Census of India, 2001, to collect data on disability. 
The gazette notification of the questions contained in the 
Housahold Schedule to be canvassed at the Census of 
India 2001, including the question on disability, has already 
been issued in Part II·Section 3·Sub-section (Ii) of the 
Gazette of India Extraordinary dated 19th July 2000. A 
copy of the Gazette Notification has already been sent to 
all the State Govemments and UT Administrations for its 
republication in their respective gazettes and their c0-
operation has been sought in conducting the Census 
operations. 

(T'rans/ation] 

Sn,all Scale Sick Plants 

2498. SHRI MANIKRAO HODl YA GAVIT: Will the 
Minister of STEEL be pleasad to state: 

(a) whether the small scale steel plants have been 
declared sick during eech of the last three years and the 
current year; 

(b) If so, the details thereof and the reasons tor the 
same; and 

(c) the steps taken/proposed to be taken to make 
these plants viable? 

THE MINISTER OF STATE IN THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) to (c) 
The information Is being collected and will be laid on the 
Table of the lok Sabha. 

{Eng/Ish] 

Citizenship Identity Cards 

2499. SHRI N. JANARDHANA REDDY: Will the 
Minister of HOME AFFAIRS be pleased to alate: 

(a) whether the Delhi High Court In Its recent 
judgement has stated that claim of citizenship cannot be 
validated only bf obtaining EC's Photo Identity card or 
ration card; 

(b) If so, the whether the Govemment have been 
actively considering to issue citizenship Identity carda to 
all the actual residents In the country; end 

(c) if so, the time by which it is likely to be done 
and the steps the Govemment propose to take to deport 
all the foreign nationals from the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) A proposal for compulsory regiatratlon of all 
citizens In the country and issuing them Multi-Purpose 
National Identity Cards (MNICs) has been under 
consideration In this Ministry. A feasibility study In respect 
of this scheme is presently under preparation. 

(c) Detection and deportation of foreign nationals 
staying Illegally In the courotry is an on going proceaa. 

Coel Pllferages 

2500. SHRI JAIBHAN SINGH PAWAIYA: 
SHRI PRABHAT SAMANTRAY: 

Will the Minister of COAl., be pIeasad to state: 

(a) whether the Govemment have conducted any 
survey to ascertain the quantity of coal being pllferaged 
in the country; 

(b) If so, the details of quantity and value of !he coal 
pilferaged during each of the last three years, StaI.wtee. 

(c) If so, the reasons therefor; and 

(d) the steps taken or proposed to be taken by the 
Govemment to check the pilferage of coal from theee 
coal mines in future? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) There Is a security 
infrastructure of the subsidiary companies of Coal Incla 
limited (Cll) comprising of personnel belonging to 
company security, hired private security guards, State 
armed policalhome guards and Central Induatrial Security 
Force who are entrusted with the security of individual 
coal mines. Monthly review meetings with district 
authorities are being held by the subsidiary companies of 
Cil for drawing out plans to eliminate the menace and 
carrying out surprise checks/raids In cooperation wtth the 
State Police at sensitive points and lodging of FIRs with 
the local police. Sporadic cases of pilferage of ooal come 
10 the notlca of the coal companies as a sequel to raids 
conducted by security forces engaged by !hem 88 well 
as through the joint raids with State law and order 
agencies. 
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(b) The details 01 quantity and value 01 tho coal 
recovered during each 01 the last three years from the 

1997-98 

State Quantity Approximate 
recovered Value (Rs. In 
(Tonne) la~ 

Weat Bengal 5988 43.10 

Bihar 5081 38.36 

Orlaaa 96 0.51 

MP 21 0.19 

Maharashtra 76 0.73 

UP 15 0.06 

Assam 25 0.19 

Total 11302 83.14 

(c) Some 01 the coal mining areas of the 8ubsidiary 
companies 01 Cll are located in densely populated areas 
covering a large number of towns and villages. The high 
density of urban and rural population in and around such 
coal mining areas has created problems for the 
management 01 theee coal companies in eliminating the 
Incidents 01 coal pilferage. On account of closure 01 a 
large number 01 industrial units in such areas, there has 
been an acute unemployment problem for quHe some 
years. The miscranta take advantage of the severe 
unemployment problem and utilize the local population 
for carrying out pilferage of coal. A part of the pilfered 
coal Is also used for meeting the domestic requirements 
01 the local population, as coal i8 the predominant fuel In 
such area. where there is lack of authorized retailers 01 
coal. 

(d) The following stepa are being taken by subeldlary 
companies 01· Cll to prevent pilferage of coal:-

(I) Collection 01 intelligence reports about illegal 
coal depots and Illegal movement 01 coal and 
Informing di8trict authorities of the 8ame for 
taking preventive action. 

(II) Install'tlon of check-posts at vulnerable pOints 
to check transport documents. 

coal mines 01 the subsidiary companies 01 Cll, State-
wise, are given below:-

1998-99 1999-2000 

Quantity Approximate Quantity Approximate 
recovered Value (R8. in recovered Vallie (Rs. 
(Tonne) Iak. .. ) (Tonne) in lakhs) 

12834 103.09 650 6.45 

3278 27.60 3261 45.71 

144 0.84 321 1.66 

91 1.00 109 0.69 

107 1.33 34 0.36 

0 0 0 0 

50 0.50 0 0 

16504 134.36 4375 54.87 

(III; Construction of watch towers and providing 
lighting arrangements around the coal stacking 
area. 

(Iv) Erection of barbed-wirelwall fencing around 
pHhead depots, static security manning Including 
deployment of armed guards during the night 
hours. 

(v) Escorting 01 loaded rakes upto railway 
weighbridges by armed guards and joint 
patrolling with Railway Protection Force (RPF) 
in the long railway tracks which are prone to 
wagon looting. 

(vi) Sealing 01 illegal mining spots. 

(vii) Stringent action against transport vehicles caught 
In the act 01 theft or pilferage. 

(viii) Engagement of lady security guards for 
preventing women and chHdren indulging in theft! 
pilferage of coal, strengthening 01 the security 
discipline by reaesessing the requirement 01 
security personnel, horizontal movement of 
executives with aptItu~ for security work and 
Inducting qualified security personnel at junior, 
middle and senior levels. 
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(ix) Training of existing security personnel, refresher 
training of CISF personnel and basic training to 
ne\\ recruits In security discipline for 
strengthening the security set up. 

{TfJlllSlBtIon} 

Criminal Actlvltl .. 

2501. SHRI DANVE RAOSAHEB PATlL: Wli the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether Government have fonnulated any acIIon 
plan to check criminal activities of under world crimln_ 
In the country; 

(b) if so, the details thereof; 

(c) the detaHs of criminal activitiea of the under world 
criminals in various States during each of the last th"", 
years; and 

(d) the number of criminals arreatedfpuniahedlkillecl 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) to (d) The 
information is being collected and will be laid on the 
Table of the House. 

DeMl't Land In RaJaethan 

2502. SHRI GIRDHARI LAL BHARGAVA: Win the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) the details of the districts having hilly and desert 
land in Rajasthan; 

(b) the funds provided to the State for making this 
hUIy and desert land ·cultivable during the last th"", years 
and the current year; 

(c) whether the State Governments have not utiliSed 
the funds fully so far; 

(d) if so, the details thereof and the reasons therefor 
and 

(e) the steps taken by the Govemment to ensure 
that the funds are utilised for the intended purposes? 

THE MINISER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) The names 
of the districts in Rajasthan having hilly and desert land 
are given below. 

Districts having hilly land: Alwar, Banawara, Baran, 
Bharatpur, Bhllwara, Bundl, Chlttogarh, Dauaa, Dholpur, 
Dungarpur, Jhalawar, Karaull, Kota, Sawal Madhopur and 
Tonk. 

Districts having desert land: Barmer, Blkaner, COON 
Hanumangarh, Jaiaalmer, Jhunjhunu and Jodhpur. 

Districts having hilly and desert land: Ajmer, Jaipur, 
Jalore, Nagaur. Pall, Rajsamand, Sikar, Sirohl and 
Udaipur. 

(b) 32 blocks in 11 districts namely Ajmer, Bharatpur, 
Banswara, Dungarpur, Jhalwar, Kota, Baran, Sawal 
Madhopur, KarauH, Tonk and Udaipur ara covered under 
the Drought Prone Araas Programme (DPAP) and 85 
blocks In 16 districts namely Ajmer, Banner, Blkaner, 
ChUN, Hanumnagarh, Jalsalmer, Jalore, Jhunjhunu, 
Jodhpur, Jalpur, Nagaur, Pan, Rajaarnand, Sirchl, Siker 
and Udaipur ara covered under the Deaert Development 
Programme (DDP). DetaRs of funds provided to the State 
for development of the areas under the two prograrnmae 
during the last three yea,. and the current year ara given 
below:· 

Year 

1997·98 

1998-99 

1999·2000 

2000-2001 

DDP 

3483.89 

5063.56 

3901.21 

1362.85 

(Rs. In lakh) 

DPAP 

419.00 

173.50 

385.75 

90.90 

(c) and (d) Out of the funds provided .. above, an 
amount of As. 4323.10 lakh under DDP and Rs. 131.93 
lakh under DPAP remained unutllized In the State so far. 
This under-utilisation haa been due to the slow progrell 
of operationaUslng the Guidelines for Watershed 
Development with effect from 1.4.1995 for the projects 
under these programmes In the Initial stages, particularly 
in terms of community mobilization, setting up 01' the 
prescribed institutional framework at various levels for 
implementation of the programmes and Imparting 
necessary training to the project functionaries on all 
aspects 01 watel'8hed development. Further, fund utiIIz8tIon 
in the special projects launched during 1999-2000 for 
combating desertification in 10 DDP districts of the State 
has been slow on account 01 the time taken in selection 
of suitable project areas and In carefully planning the 
project activities in the in~al stages. 
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(e) In order to ensure that funds are utilized for the 
intended purpose, the Guidelines provide for constitution 
of a Watershed Development Advisory Committee at the 
district level and a Watershed Programme Implementation 
and Review Committee at the State level. At the Central 
level, implementation of the projects is monitored through 
periodical reviews by the Secretary (RD) with the 
concerned State Secretaries. Similar reviews are 
undertaken by the Joint Secretary in-charge of the 
Programmes. Visits to the project areas by Central Officers 
handling the Programmes as well as by the Area OffICers 
specifically assigned the task of overseeing programme 
implementation in the State (s) allotted to them help in 
e(lSuring that funds are utilized for the intended purposes. 

{English] 

Rural Housing and Habitat Mission 

2503. SHRI PRAKASH MANI TRIPATHI: 
SHRI RAJO SINGH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Government have set up Rural 
Housing and Habitat Mission; 

(b) if so, the complete details In this regard; 

(c) whether the Govemment have decided to construct 
about 20 lakh additional houses under the National 
Housing and Habitat Policy; 

(d) if so, the details thereot; 

(e) whether an allocation of Rs. 1710 crore has been 
made 10 implement the ssid action plan; and 

(I) if so, Ihe amount released so far under the said 
action plan for rural housing, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) and (b) Yes, Sir. A National Mission for Rural Housing 
and Habitat has been set up by the Ministry of Rural 
Development to facilitate the induction of acienca and 
technology inputs, on a continuous basis, in the Sector 
and to provide convergence to technology, habitat and 
energy-related issues in order to provide affordable shelter 
lor all in the rural areas, within a specified time-frame, 
and through community partiCipation. Towards this end, 
an Eecutive Council under the Chairmanship of the 
Minister of Rural Development and an Empowered 
Committee under the Chairmanship of Secretary (Rural 
Development) have been constituted. 

(c) and (d) Yea, Sir, under the National Housing and 
Habitat Policy the Govemment hea decided to construct 
20 lakh additional houses annully, out of which 13 lakh 
houses would be in rural areas, An Action Plan for Rural 
Housing has gone on stream. It comprises the 
components such as Indira Awas Yojana, (lAY), Credit-
cum subsidy, Scheme, Innovative Stream for Rural 
HOUSing and Habitat Development, Rural Building Cantres 
(RBCs), Samagra Awaas Yo)ana (SAY, Equity Support to 
HUDCO etc, 

(e) and (f) During the current financial year the Plan 
Budget AllocatIon for Rural Housing is Rs. 1710 crores, 
out of which the State-wise amount released so far is 
given in the Statement enclosed. 

StII"""'nt 

Statewlse amount released 

SI. State Total 
No. Release 

(Rs. in lakhs) 

2 .3 

1. Andhra Pradesh 5518.00 

2. Arunachal Pradesh 271.75 

3. Assam 8177.40 

4. Bihar 16132.56 

5. Goa 27.20 

6. Gujarat 3243.00 

7. Haryana 585.50 

8. Himachal Pradesh 257.50 

9. Jammu & Kashmir 0.00 

10. Karnataka 2906.02 

11. Kerala 1731.55 

12. Madhya Pradesh 4591.50 

13. Maharashlra 5248.45 

14. Manipur 79.07 

15. Meghalaya 398.65 

16. Mizoram 138.21 

17. Nagaland 371.66 

18. Orissa 14427.11 
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2 3 

19. Punjab 363.80 

20. Rajasthan 1767.35 

21. Sikklm 99.84 

22. Tamil Nadu 2923.00 

23. Tripura 840.62 

24. Uttar Pradesh 10371.06 

25. West Bengal 4281.58 

26. A & N Islands 0.00 

27. Dadra & Nagar HaveH 0.00 

28. Daman & Diu 0.00 

29. Lakshadweep 0.00 

30. Pondicherry 0.00 

Total 84752.20 

{T rans/ation J 

Tran ... rs of Principals 

2504. SHRI BALI RAM KASHYAP: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there are any fixed guidelines regarding 
the transfer of Princi~s and the other employees of 
Navodaya Vidyalayas; 

(b) if so, the details thereof; and 

(c) If not, the ·reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) Gudelines for regulating tranafer of Staff or Navodaya 
Vidyalayas have been prescribed, which lay down 
conditions goveming such transfers. However, in case of 
Principals, transfers are made as per administrative 
exigencies and requirements. 

Lew and Order 

2505. SHRI NIKHIL KUMAR CHOUDHARY: WHI the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government have any emergent 
scheme to curb the mass kiMlngs in Bihar; 

(b) whether the Government of Bihar does not deploy 
the pare-military forces in the sensitive areas sent by the 
Union Government; 

(c) if so, whether it is not the responsibility of the 
Union Government to protect States from internal 
disturbence; 

(d) If so. whether the Government will consider to 
place the law and order subject from the State List to 
the Concurrent List; and 

(e) if not, the reasO/15 therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) 'Public Order' 
and 'Police' are SIlU subjects. As suctt. it is primarily 
the responsibility of the State Govemment to devise 
various measures and take concrete steps to curb the 
mass killings' in Bihar. However, keeping in view the 
overall dimensions which Left Wing Extremism has 
assumed in some States including Bihar, it has become 
a matter of concern from the Central Government as 
well. It has, therefore, set up a high level Coordinalion 
centre, headed by the Ul'lion Home Secretary with Chief 
Secretaries and Directors General of Police of the 
serlous~1 affected States, as its members, to review and 
coordinate steps taken by these States to check the lell 
wing extremist activities, monitor the plan of action In 
respect of each State and to rnake recommendations both 
on development and security aspects of the problem. The 
Coordination Centre has been meeting periodically. 
Several important decisions such as providing financial 
support from the Centre for combating left wing extremist 
activities, constructionlimprovement of identified critical 
roads, preparation of Plans for development oi affffCted 
areas to tackle the problem in a holistic manner, sharing 
of intelligence inputs on constant basis, providing help of 
para·military forces on need baais etc. have also been 
taken and effectively followed-up. The affected States are 
also being given financial assistance under the Scheme 
for Modemisation of State Police Force and 50% of the 
expenditure incurred by the States in combating left wing 
extremist activities, is also being reimbursed to the States 
under the Scheme for reimbursement of Security Reiated 
Expenditure. 

(b) At present, 30 companies of CPMF are present 
in the State, of which 25 companies are deployed in the 
sensitive areas, particularly in extremists affected districts. 

(c) Article 355 of the Constitution of India cast. a 
duty on the Union to protect every State not only against 
external aggression, but also intemal disturbances and to 
ensure that the Government of every State is carrieel on 
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In accordance with the provisions of the Constitution. In 
the proceaa of discharging theae duties, the Central 
Govemment Interacts with the State Govemment and 
keepe itself posted In reapect of prevailing sHuation in all 
the States and takee appropriate action In accordance 
with the provisions of the Constitution. 

(d) and (e) There is no such proposal. 

(English] 

exploration of Continental Shelf 

2506. SHRI G. PUTTASWAMY GOWDA: WUI the 
Minister of OCEAN DEVELOPMENT be pleased to state: 

(a) the names of muHinationai companies which have 
entered or propose to enter Into contract for the 
exploration of continental shelf; 

(b) whether any of these companies have been black 
listed for violating terms and conditions of the contract; 

(c) If so, the details thereof; 

(d) the reasons for entering into contract with such 
companies; and 

(e) the reasons for not entrusting the job to Indian 
companies having expertiae in the field? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No 
contract with any company, for the exploration of 
continental shelf, has been either finalised or awarded by 
the Department or any body subordinate to it. 

(b) to (e) Does not arise. 

Project for Indian Languagea In Computera 

2507. SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased 10 state: 

(s) whether U.G.C. hes suggested some project to 
proceaa Indian Languages for oJse In Computers In the 
country; 

(b) If so, the details thereof; 

(c) whether the provision of said projects have since 
been launched In each State; and 

(d) if so, the details in this regard and the 
achievement likely to be made therefrom? 

THE MINIS"ER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No, 
Sir. 

(b) to (d) Do not arise. 

LagalIUllon of UnauthorlMd Colon ... 

2508. SHRI RAMCHANDRA VEERAPPA: 
SHRI RAM PRASAD SINGH: 
SHRIMATI KANTI SINGH: 
SHRI DILlPKUMAR MANSUKHLAL GANDHI: 
SHRI SULTAN SALAHUDDIN OWAISI: 
SHRI AJAY SINGH CHAUTALA: 
DR. LAXMINARAYAN PANDEYA: 

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether the Govemment propose to legallse 
unauthorised colonies in the Capital; 

(b) If so, the details thereof indicating the names of 
the colonies likely to be legalised; 

(c) the criteria laid down for recovery of the land 
value alongwith the penalties; 

(d) the time by which the proceaa in this regard Is 
likely to be started and Issued notification; and 

(e) the strategy chalked out by the Govemment to 
provide basic amenities in these coIoniaa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (e) In May, 1993, 
Govt. of National Capital Territory of Delhi recommended 
to the Govemment of India, regularlsation of unauthorised 
colonies in Deihl which had come up before March 31, 
1993. Soon thereafter, a public Interest writ petition was 
flied by the Common Cause in the Delhi High Court 
against this proposaVrecommendations. The High Court, 
in Ita Interim orders, stayed action or decision by the 
Govemment for regularising these colonies. 

On the directions of the. Court, a High Powered 
Committee headed by Secretary, Ministry 01 Urban 
Development was constHuted to go Into the entire gamut 
of issue on unauthorised colonies. On the basis of the 
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report of this Committee, the High Court asked the 
Govemment to submit its view. to the Court in respect of 
regularisation of the colonies and the terms and conditions 
on which such regularisation could be done. After 
consulting all the local authorities Including the 
Govemment of National Capital Territo~ of Delhi. a draft 
propoaal was prepared. This proposal was sent to Delhi 
Govemment and the Govemment of Deihl conveyed its 
agreement to the draft proposal in October, 1999. 
Thereafter, the Govemment of India formulated its view 
and these views have been submitted to the High Court 
through an affidavit. The High Court, after considering 
these views and holding further proceedings, in the matter. 
will take appropriate decIeIon. The Govemment will takS 
further action in accordance with the directions/orders of 
the High Court. 

Ru ... 1 Sanitation 

2509. SHRI BIKRAM KESHARI DEO: 
SHRI A. BRAHMANAIAH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment have restructured the 
rural sanitation programme; 

(b) if so, the percentage of coverage under the 
acheme, State-wise; 

(c) whether any periodical studies in respect of the 
programme carried out by the GovemmentlNGOs In 
various States; 

(d) if so. the findings thereof, State-wise; 

(e) the assistance provided under this programme 
during the last three years and 1999-2000, State-wise; 

(f) the details of the States that have diversified the 
funds; and 

(g) the details of the funds remained unspent so far 
by the States during 1999-2000 for rural sanitation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPME"Ir (SHRI A. RAJA): (a) Yes, Sir. 
The Central Rural Sanitation Programme was restructured 
with effect from 1st April, 1999. 

(b) to (d) Information is being collected a.,d will be 
laid on the Table of the House. 

(e) The statement showing funds released under 
Central Rural Sanitation Programme during 1996-97 to 
1999-2000 is enclosed. 

(f) and (g) The information is being collected ."d 
will be laid on the Table of the House. 

StJItement 

Ru ... 1 Sanitation 

Details of funds released, State-wise during the last three years and 1999-2000 

(Rs. in lakh) 

S. No. StatelUT 1996-97 1997-98 1998-99 1999-2000 

2 3 4 5 8 

1. Andhra Pradeah 590.01 1021.32 1148.93 1074.92 

2. Arunachal Pradesh 4.00 0.00 0.00 40.48 

3. Assam 11.18 0.00 0.00 133.22 

4. Bihar 18.39 0.00 0.00 729.75 

5. Goa 2.60 3.75 0.00 0.00 

6. Gujarat 175.00 215.00 200.00 484.10 

7. Haryana 56.00 52.42 0.00 0.00 

8. Himachal Pradesh 27.00 SO.54 70.n 42.13 

9. Jammu & Kashmir 37.50 0.00 0.00 0.00 

10. Kamataka 584.45 1014.55 498.67 997.19 
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2 3 4 5 6 

11. Kerala 379.15 531.47 731.37 253.03 

12. Madhya Pradesh 357.00 506.86 525.48 438.11 

13. Maharashtra 808.99 1285.38 575.28 1638.02 

14. Manipur 16.00 15.00 45.50 8.96 

15. Meghalaya 8.50 15.91 35.00 1.90 

16. Mlzoram 5.00 4.68 21.00 0.00 

17. Nagaland 0.00 0.00 0.00 771.04 

18. Orissa 127.60 405.54 315.82 0.00 

19. Punjab 28.50 0.00 53.35 556.60 

20. Rajasthan 166.93 193.76 193.76 25.43 

21. Sikkim 5.00 23.13 26.00 1052.49 

22. Tamil Nadu 297.92 925.93 496.39 0.00 

23. Tripura 26.00 48.67 24.00 737.77 

24. Uttar Pradesh 1097.40 2641.99 1116.49 0.00 

25. Wast Bengal 200.00 304.21 304.21 ·0.00 

26. A & N Islands 2.50 0.00 0.00 0.00 

27. Chandlgarh 0.00 0.00 0.00 0.00 

28. Dadra & Nagar Haveli 2.50 0.00 0.00 0.00 

29. Daman & Diu 0.00 0.00 3.50 0.00 

30. Delhi 0.00 0.00 0.00 0.00 

31. Lakshadweep 5.00 2.50 3.50 0.00 

32. Pondicherry 5.00 2.50 3.50 2.50 

Total 5043.02 9265.11 6394.52 9167.84 

[Translation} (b) if so, whether the Govemment propose to provide 
funda for the construction of roads in terrorist affected 

Ramnathan Committee al'888 of the country particularly to Bihar; 

2510. MOHAMMAD ANWARUL HAQUE: Will the (c) if so, the dateils thereof; 
Minister of RURAL DEVELOPMENT be pleased to 
state: (d) the time by which funds are Ukely to be released; 

and 
(a) whether the Govemment provide funds to the 

States for the Centrally sponsored schemes on the (e) if not, the reasons therelQr? 
basis of recommendations made by the Ramnathan 
Committee; THE MINISTER OF RURAL DEVELOPMENT 

(SHRI SUNDAR LAL PATWA): (a) Ramnathan Committee 
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has not been set up by the Ministry of Rural 
Development. 

(b) to (e) National Rural Roads Programme Is 
currently being formuiatad to provide rural connectivity in 
the country. Central funds .... proposed to be provided 
to construct AlI-weather roads to connect the unoonnected 
villages including those with special problems. 

{Er9IBhJ 

RevlVlll of Steel Sector 

2511. SHRI SHIVAJI VITHAlRAO KAMBLE: 
SHRI JAGANNATH MALLlK: 

Will the Minister of STEEL be pleased to alate: 

(a) whether there is a heavy loss in the Govemment 
owned Steel pienta; 

SI. No. Steel Plant under the 
Steel Authority of Indls 

Limited (SAIL) 

1. Durgapur SIBeI Plant 

2. Rourkela Stsel Plant 

3. Alloy Steels Plant, Durgapur 

4. Salem Steel Plant 

5. VlSvesvareya Iron & Steel Co. Ltd. 

6. Indian Iron & Steel Co. Ltd. 
(a subsidiary of SAIL) 

Non-SAIL 

7. Rashtlrya Ispat Nigam limited 
(Vlsakhapatnam Steel Plant) 

(c) No, Sir. 

(d) and (e) Do not arise. 

(f) Govemment has since approved a plan for the 
business and financial restructuring of SAIL with a 
view to increasing Its competitiveness and making it 
profitsble. 

As for ViBakhapatnam Steel Plsnt, the Disinvestment 
CommiBBion has recommended the writing-off of the 
accumulated 108888 of the company upto 31.3.99 and 
dislnves!mBnt of equity of less than 51 %. 

(b) " so, the details thereof, plant-wlae; 

(c) whether Integrated Steel Manufactures have 
rapreaented to the Govemment for setting up of dacIlcated 
Steel Survival fund: 

(d) " so, the details In this regard; 

(e) the reaction of the Govemment thereto; and 

(f) the details of the action takenlpropoaed to be 
taken for revival 01 sagging performance of Steel Sector 
both In public and private aec:tor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) 
The losses of steel plants In the public sector In 
1999-2000 are given below: 

Amount of Loss (Rs. crores) -
651 

704 

260 

142 

91 

210 

568 

As for the .tsel Indultry In the private sector, 
Govemment have allowed un-restricted flow 01 foreign 
direct Investment (FDI) In the Industry. It has constituted 
a high level committee to recommend measures for 
addl'88lllng the problema 01 the Industry. The 'Round Table 
on Steel' held last year have made the following 
recommendations to improve the functioning of the steel 
sector: 

(i) rationalisation of excisa and cuatome duty; 

(Ii) streamlining of exports measures; 

(iii) controlling coat escalation of inputs; 
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(iv) streamlining of clearance procedures of financial 
institutions; and 

(v) steps for boosting steel consumption in 
Infrastructure and non traditional sectors. 

[Translation} 

Narmada Water Scheme 

2512. SHRIMATI JAY SHREE BANERJEE: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether the Narmada Water scheme third phase 
in ~r, Madhya Predesh is lying pencing for approval; 

(b) H so, the details and the cost thereof; 

(c) the reuons therefor; 

(d) whether estimate of cost escalation would also 
be added in the cost; and 

(e) H so, the time by which the scheme is likely to 
be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) No, Sir. 

(b) to (e) The PHE Department, Govemment of 
Madhya Pradesh has Infonned that JabaJpur Water Supply 
21 MGD was technically cleared by Govemment of India 
in two parts at an estimated cost of Rs. 24.00 crores. 
Against thle clearance, separate phase-I and Phase-II 
estimates were prepared costing Rs. 6.15 crore and 
Rs. 6.32 croras, respectively and both these phases have 
since been completed and 9 MGD water 18 being supplied 
to the city regularly. In order to supply additional 12 MGD 
water, as envisaged in the technically cleared· project, 

51. No. Name of Araa Target 
Yearly 

2000-2001 

2 3 

1. Bhurkunda 530000 
2. Lapanga 0 
3. Saunda D UG 230000 
4. Saunda D OC 350000 

estimates for Phase-III costing Rs. 32.86 croras wera 
prepared in the year 1990. Phase-III was divided into 
two parts: part (1) of this Phase costing Rs. 18.05 crores 
was administrativ3iy approved by Government of Madhya 
Pradesh vide No. F-81150J34..2I9O dated 22.9.93. The 
Public Health Engineering Department (PH ED) of 
Government of Madhya Predesh has informed that nearly 
60% of the work sanction under Part (1), Phase-III has 
been completed. The expenditure till date Is Rs. 21.37 
crores. The PHED, Government of Madhya Pradesh has 
further informed that anticipating increase in the cost of 
Part (1), Phase-III, revised estimate amounting to 
Rs. 33.80 crores has been prepared, which has been 
submitted for which administrative approval of Government 
of Madhya Pradesh 18 awaited. The revised estimate takes 
into account cost escalation. The PHED, Government of 
Madhya Pradesh has further informed that the revised 
estimate of Part (1), Phase-III has not been submitted to 
Government of India for approval as the project as a 
whole was tachnically approved, as mentioned eartier. 

Production of Coal by CCl 

2513. SHRI NAGMANI: Will the .Minister of COAL be 
pleased to state: 

(a) the target fixed for .he production of coal by the 
Central Coal Fields Ltd. during the current year, mine-
wise; 

(b) the estimated reserves of coal in all the mines of 
the C.C.L. at present, mine-wise; and 

(c) the production of coal in tonnes so far as 
compared to the target fixed during the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (c) Details of 
the target 0' cl)al production for the currant year, actual 
(Provision) upto July, 2000 and reserves of coal at prasent 
mlne-wlse ar&igiven below: 

(tonnes/cum) 

Target Actual Geological 
projection provisional Reserves 
July, 2000 July, 2000 (M.t.) 

4 5 6 

163000 100999 367 

0 . 0 

75000 59810 266 

100000 43467 
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2 3 4 5 6 

5. C. Saunda 80000 26000 24552 62 

6. Saunda 50000 16000 17431 13 

7. A Karanpura 0 0 0 

8. K. Karanpura 0 0 0 

9. Sayal 0 280000 91000 84245 75 

10. Urlmari 1080000 310000 295409 195 

11. North Urimarl 200000 58000 38132 

12. Hlndglr 70000 24000 14128 65 

13. Gldi A 110000 32000 23380 289 

14. Gldl C 100000 29000 11500 180 

15. ReHgara 300000 88000 56285 100 

16. Sirks 530000 156000 139784 91 

17. Argada 40000 12000 16240 87 

18. Menki-Churl 250000 80000 84407 51 

19. D. Bukbuka 500000 144000 32607 85 

20. K.D. 4500000 1296000 1128996 148 

21. Karkstta 550000 158000 22000 85 

22. Rohlnl 600000 173000 118463 86 

23. Hutur 0 0 0 0 

24. Ralhara 50000 15000 40944 

25. Teta~akhar 70000 20000 19722 

26. Ray Baehra 280000 91000 74658 54 

27. Plparwar 6500000 1872000 2209531 243 

28. Ashoka 1500000 433000 866160 506 

29. Rajrappa 2800000 806000 466837 189 

30. Sarubera 220000 89000 46594 32 

31. Ara 120000 34000 11525 211 

32. Kuju 120000 40000 27339 281 

33. Tope 380000 107000 83324 130 

34. Plncira 140000 44000 2782a 78 

35. Pundi 250000 72000 13739 448 

36. Karma 150000 42000 23485 38 
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2 3 4 5· 6 

37. Parej East 1750000 503000 322585 152 

38. Kedla U/G 100000 32000 49739 .292 

39. Kedla ole 450000 130000 87700 

40. Tapin North 150000 42000 51197 131 

41. Tapin South 220000 66000 41182 77 

42. Jharkhand 400000 115000 42535 152 

43. Laiyo 100000 32000 32925 107 

44. Bokaro oc 700000 202000 76230 18.6 

45. Kargali OC 400000 116000 17834 421 

46. Kargali UG 65000 21000 15468 12 

47. Karo OC 800000 231000 289827 184 

48. Karo UG 60000 20000 15143 

49. K. Mahal oe 600000 172000 88045 33 

50. K.Mahal UG 40000 13000 3700 13.5 

51. KSP UG 60000 20000 16287 5 

52. Giridih 220000 63000 49880 23 

53. Aalo 800000 231000 173683 70 

54. Chori 300000 87000 36030 50 

55. S. Dhori (Mach) 1100000 317000 309105 13.5 

56. N.S. Dhorl (UG) 110000 38000 19793 3 

57. SDG No. 3 (Man) 950000 275000 323762 53 

58. Dhari Khaa 170000 52000 53050 200 

59. Kathara 500000 143000 66711 75 

80. Jarangdih 460000 139000 147764 124 

81. Sawang 225000 69000 88302 35.8 

82. Govlndpur 380000 108000 53653 34.5 

Total eel 3400000O 9911000 8661702 6783.9 

Senlletlon Progrllmme for BPL revised Centrally Financed Rural Sanitation Programme 
during 1999-2000; 

2514. SHRI KHEl SAl SINGH: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: (b) if so, the extent to which the said target has 

bean achieved; 
(a) whether the Government have fixed any target 

for the famUles living below the poverty line under the (c) if not, the reasons therefor; 
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(d) the amount sanctioned for these families under 
the said scheme during the said period and the amount 
being provided under the revised Programme, State-wise; 

(e) whether the Union Govemment propose to give 
more grants to the States In order to achieve the targets; 
and 

(f) if so, Ihe details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) to (c) Under 
the Restructured Central Rural Sanitation Progrsmme, no 
targets were fixed during 1999-2000, as it moves away, 
in phased manner, from the principle of State-wise 
aUocation of funds to a demand-driven approach. 

(d) The funds released to various States/Union 
Territories during 1999-2000, State-wise is given In the 
enclosed statement-I. 

(e) and (f) Yes, Sir. The budget allocation for Central 
Rural Sanitation Programme for Ihe current financial year 
i.e. 2000-2001, has been increased to Rs. 140 crores as 
compared 10 Rs. 110 crores during Ihe last financial year 

. i.e. 1999-2000. The Slate-wise allocation done under the 
"allocation based" component of Ihe Central Rural 
Sanitation Programme during tha current financial year Is 
given in enclosed statement-II. However, under the Tolal 
Sanitation Campaign component of Central Rural 
Sanitation Programme being demand-driven, on State-wise 
allocation is made. 

StlItement-l 

Details of funds released to StateslUnion Territories 
during 1999-2000 

State/UT 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

(Rs. In Lakh) 

Amount Released 

2 

1074.92 

40.48 

133.22 

729.75 

0.00 

484.10 

0.00 

42.13 

2 

Jammu & Kashmir 0.00 

Kamataka 997.19 

Kerala 253.03 

Madhya Pradesh 438.11 

Maharashtra 1838.02 

Manlpur B.96 

Meghalaya 0.00 

Mlzoram 1.90 

Nagaland 0.00 

Orissa nl.04 

Punjab 0.00 

Rajasthan 556.80 

Sikkim 25.43 

Tamil Nadu 1052.49 

Trlpura 0.00 

Uttar Pradesh 737.n 

West Bengal 0.00 

A & N Islands 0.00 

Chandlgam 0.00 

Dadra & Nagar Haveli 0.00 

Daman & Diu 0.00 

Delhi 0.00 

Lakshadweep 0.00 

Pondlcherry 2.50 

Total 91B7.84 

StlItlIment-il 

Statement in Respect of Part (e) and (f) of Lok Ssbha 
Unstsrred Question No. 2514 Regarding Ssnltatton 

Programme for BPL 

AllocBtIon to StsteslUnlon Territories under the 
AHocstion-8ssed Programme during 2000-2001 

(Rs. in Lakh) 

StateJUT Allocation 

2 

Andhra Pradeah 203.87 



215 AUGUST 8, 2000 218 

2 
{English] 

Flrtng on .16K Border 
An.InachIIJ Pradesh 11.50 

2515. SHRI E.M. SUDARSANA NATCHIAPPAN: 
Aaaam 303.95 WHI the Minister of HOME AFFAIRS be pleMed to 

BIhar 585.80 stete: 

Goa 2.31 (a) whether Paldetan h .. reatored to firing a number 

Gujarat 126.79 
of times in the border areas of Kashmir during the last 
one year; 

Haryana 83.87 
(b) If 10, the cIetaIIa of Ioas of life/property caueed 

Himachal Pradesh 25.17 therWI; and 

Jammu & Kaahmlr 31.34 (c) the action Iakan by the GoYemment in this regard? 

Kamatalca 164.51 
the mlnlater of state in the MINISTRV OF HOME 

Kerala 106.41 AFFAIRS (SHRI CH. VlDVASAGAR RAO): (a) V .. Sir. 
Unprovoked firing by Paldetan along the border In J&K ill 

Madhya Pradesh 312.54 a regular phenomenon. Paldetan troops raeort to firing in 

Maharuhtra 287.11 
Older to facilitate infIItndIon with the 111m of upgrading 
terrorIem In J&K. 

Manipur 20.31 
(b) Information Ie being collected and will be placed 

Meghalaya 22.04 on the Table of the House. 

Mizoram 5.87 (c) All developmenta having a bearing on India's 

Nagaland 1&.27 national security are constantly monitored and all 
neceaaary 8tep8 are taken from time to time to maintain 

Orissa 188.31 appropriate defence preparedneaa to thwart any attempt 

Punjab 55.36 
of misadventure on the part of elements hoatiIe to India. 

Rajasthan 170.81 [Translation] 

Slkkim 5.64 CouncIl tor ~ on People'. ActIon and 

Tamil Nadu 202.33 
Au,.1 Technology 

Trlpura 36.83 2518. DR. BALI RAM: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

Uttar Predesh 889.94 

West Bengal 
(a) the details of projects aanctioned by the 'CAPART' 

304.12 In Uttar Pradesh and DeIhl during each of the last tnrea 

A & N Islands 4.88 years and current year; 

Dadra & Nagar Havell 3.88 (b) the names of N.G.O.s provided with II88istance 

Daman & Diu 0.77 
by the CAPART during the said period, location-wise; 

Delhi 2.31 
(c) the funds allocated to each of these agene ... 

during the said period and the amount utilized by them; 
Lakahadweep 0.48 

(d) whether the functioning of these aganclea has 
PondIcherry 2.88 been reviewed; 

Total 3946.00 (e~ If .10, the details of achievements made by them; .... 
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(f) if not, the reasons therefor? 

THE MiNISTER OF RURAL DEVELOPMENT (SHR.I 
SUNDAR LAL PATWA): (a) to (f) information is being 
collected and will be laid on the Table of the Houee. 

{Eng/ish] 

Nomadic Tribes 

2517. SHRI CHINTAMAN WANAGA: 
PROF. RASA SINGH RAWAT: 

Will the Minister of TRIBAL AFFAIRS be pleased to 
stat,,: 

(a) the names of tribes still living nomadic lHe in the 
country indicating their population and status, StateBlllT-
wise; 

(b) the details of welfare schemes being implemented 
to improve their lilfing standards; and 

(c) the amount spent in this regard during each of 
the last Ihree years, State-wise and Scheme-wise? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) The names and total population of all the 
nomadic tribes in the country are not available in the 
Ministry. Bimor, in the States of Bihar, Madhya Pradesh 
& Orissa and Mankirdia in Orissa are nomadic Scheduled 
Tribes in those States. The population of these Scheduled 
Tribes are given below:-

Bihar 

M.P. 

Orissa 

Total 

Bimor Mankirdia 

4377 

561 

142 

5080 

133 

133 

(b) and (c) Though, there is no scheme exclusively 
lor nomadic trlbea, these groups are covered under normal 
programmes of the State Govemment meant for their 
socio-economic development under TSP strategy. A new 
Central Sector Scheme for development of Primitive Tribal 
Group since 1998-99 has been introduced. The above 
two nomadic Scheduled Tribes are eligible to get benefits 
under the new cantral Sector Scheme. for their socio-
economic development. 

[TfMBIBtion] 

Underwater Cultural Herltllge 

2518. KUMAR I BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of SCIENCE AND TECHNOLOGY be 
pleased to state: 

(a: whether India has got the honour of having the 
rtchast under water cultural heritage; 

(b) If 80, the details of the marine archaeoi0gicai 
activities undertaken during the last three years aIongwIth 
the outcomes thereof; 

(c) whether the speed of such underwater research 
actMties has become slow during the said period; 

(d) if 10, the I'8II8OnI therefor; and 

(e) the It8p8 taken by the Government In this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
India due to its long coutline and maritime hIatory has 
a rich underwater cultural heritage. 

(b) During the last three years, the National Institute 
of Oceanography (NIO) of CSIR has carried out marine 
archaeological investigations in Dwar1ul, Bet Dwarka. 
Somnath and Goa waters. The major findings relate to: 

At DwIIrtca: Large number of structures with ICattered 
stone blocks, lali.,., walla, triangular and prismatic stone 
anchors were found. Also a ridge running parallel to the 
shoreline noticed near the anchor zone and location of 
Gomati river channel perhaps indicate that Dwlllka must 
have been an active port. 

At Bet DwIIrtca: Late Harappan Potsherds with GraffiII 
marks, stone anchors, cannons and iron anchors _re 
found. 

At SomMlh: Single-holed stone objects, triangular 
stone anchors, and rockcut c:hannela were found at WIder 
depth between 8M-10M. 

At Amee Shoal.: The shipwreck excavllled showed 
antiquities Uke cannons, cannon ba.. poI8herds, grMte 
bIoeka, rudder and iron anchor. 

At St. George ARt. In the Ihipwreck household 
decorativea, flooring tiles made of terracotta _re found. 
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(c) No Sir. The work Is progressing at the dealred & 
planned pace. 

(d) and (e) Do not arise. 

{English} 

Illegal Parking 

2519. SHRI RAGHUNATH JHA: WIB the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pIeaeed to refer to the reply given to USQ No. 299 
on 30.11.99 r.gardIng l1iegai paling and state: 

(a) whether the Information has since been collected; 

(b) If so, the detalll thereof; and 

(c) the action taken by the Govemment In the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) Yes, Sir. 

• (b) and (c) The DDA has reported that strict 
measu... have been taken against the Illegal parking 
contractora operating on parking aItee at Nehru Place. A 
regular vigil Is maintained, Invnedlate action Ia taken 
whenever any complaint Ia received. All the developed 
BIt .. under Jurtadicllon of DDAare running on contract 
except one aile which is run departmentally and the same 
is earmarked for multi-tier parking co~. MCD has 
completed the codal formalities for allotting the parking 
BIte at Nehru Place which fans within Its jurisdiction. 

MCD has repCirted that garbage of the area Ie 
removed dally and sanitation condition of the area is 
constantly reviewed. The jhuggl clusters in Nehru Place 
have been provided with the prescribed minimum civic 
amenities such as toilet complex, brick IIooring and drains, 
Four number public toilets having 220 WC seats have 
been constructed for jhuggi dwellers. The arterial road 
from park Royal Hotel to DESU OffIce building has been 
recarpetted. In other portions of the road day to day 
repairs are carried out as per requirements. Unclaimed 
malba Ia also removed. MTNL Department has dug up 
some rout... For restoration of the same, two works 
have been awarded and are in progress. The repair of 
damaged steps leading from road to open Court yards is 
taken up at regular Intervals. No provi8lon of public toilet 
has been made in the layout Plan of Nehru Pface 
Complex. Unauthorised squatters have been removed. The 
ineligible persons for Teh·Bazari who had filed their 
appeals before Addl. DIBtt. & Session Judge appointed 
by the Hon'ble Supreme Court of India In the matter of 

Shri Galnda Ram Veraus MCD are presently squatting. 
The defective street IIghtalllttlngsare replaced/repaired 
byDVB whenever noticed. Bulk water connections have 
been provided by Deihl Jal Board and further Intamal 
distribution of water Is done by owners/occupants of the 
buildings. 

[Translation} 

Security Strength In J&K , 
2520. SHRI RAJO SINGH: Will the Minister of HOME 

AFFAIRS be pleased to state: 

(a) whether the Union Govemment propose to review 
the strength of security forces In Jammu and Kashmir; 

(b) If so, the datalls in this regard and the reasons 
therefor; and 

(c) the details of the action plan of the Govemment 
in regard to the r.ecurity scenario in the State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Review of the strength of security forces In J & K is 
a contInuou8 procHB and forces and the prevailing overaH 
security environment. ~ing In view theee conatrIIInta, 
Central Security forces are made available to the 
aovemment of J & K to assist them in tackling the 
problem of terrorism. 

(c) The action plan 1998 lays stress upon the 
following: 

(i) Curbing Infiltration; 

(iI) Countertng militancy In the hintertand; 

(ill) Protection of minorities; 

(iv) Tackling alienation of the border population; 

(v) Enhancing intelligence capabilities; 

(vi) Demolishing pro-seceasionlst base; 

(vII) Greater functional. Integration through the 
framework of Operations and Intelligence Groupe 
at Unified Hd. Qra and field levela; and 

(viii) Improved technology, weapons and equipment 
for securtty forces. 
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Fake Deg ..... 

2521. SHRI RADHA MOHAN SINGH: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether several teachers employed In the 
Kendriya Vidyalaya Sangathan are holding B.Ed. or 
equivalent degree of such educationel institutions which 
have been declared fake Universities by the Unlveralty 
Grants Commission; 

(b) if so, the facta in this regard; 

(c) the action taken/proposed to be taken In the 
matter? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) Information is being collected. 

[Eng/ish] 

Offtclal Language Policy 

2522. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(a) whether the Government ars awars that Actel 
Rules/Orders relating to the implementation of OffIcIal 
Language Policy issued from time to time have been 
compiled and published in the form of a manual only 
upto February, 1996; 

(b) if so, the reasons for delay In compilation and 
publication of the said manual; and 

(c) the steps taken or proposed to be taken for the 
publication of updated manual of ActalRules regarding 
the Official Language Policy every year, regularly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME" AFFAIRS (SHRI 1.0. SWAMI): (a) Yes, Sir. 

(b) and (c) Work relating to compilation of orders 
issued by Govt. up to May, 2000 has almost been 
completed. After that action will be Initiated for Its 
publication. Publication of such manuals every year does 
not appear feasible. 

[Tt7lnsllltfonJ 

Ta,... for Development of S.T 

2523. PROF. RASA SINGH RAWAT: Win the Minister 
of SCIENCE AND TECHNOLOGY be pleued to state: 

<a> the targets fixed for the development of aclence 
and technology during the Ninth FIve Year Plan period 
alongwlth the allocation of funda head-wise; and 

(b) the efforts being made by the Government to 
make the Information In science and technology available 
In the Indian languages In addition to English? 

THE MINISTER OF STATE IN DEPARTMENT OF 
SCIENCE AND TECHNOLOGY OF THE MINISTRY OF 
SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): <a) A statement Is attached. 

(b) A number of publications in Icience and 
technology are brought out In Indian languages by various 
scientific agencies and Institutions under the Ministry of 
Science and Technology for di.emlnation to the public 
in print, video and other multi-media forma·. 

S"""'.nt 

Atomic Energy. the thrust during the Ninth Plan In 
R&D sector wi" be on delign and development of fast 
breeder reactor; enhanceme'll of thorium utilisation; 
engineering development of thorium-baaed advanced 
heavy water reactor and matching developments In the 
fuel cycle area; accelerator-based systems and fusion 
power, technology ml!l81oM in radiation applications in 
health, agrlcUture and food, epeciaHy on food preeervation, 
deeallnatlon and isotope hydrology; strategic technologies 
In the areas of special materials, lasers, particle 
acceIerstors, computers, robotics, cryogenics and special 
instrumentation; safety and environmental protection; and 
technology lpinof! to Industry. 

Space: while the basic vision for the space 
programme will continue to be the same ss was 
enunciated at its Inception, It will be adapted to respond 

. effectively to the dynamic and complex scenario of the 
coming years and unstinted efforts will be made towards 
developing and harnessing advanced apace technologies 
to provide additional and· newer sarvices In a self-reliant 
manner for the soclo-economlc development of the 
country. 

Gcience and Technology. the thrust of the DST during 
the Ninth Plan will be on building and sustaining a strong 
aclence and technology base In the country, developing 
centres ofaxcenence In the frontline areas of science 
and tachnology and modernizing the Infrastructure of Its 
autonomous research institutions. 
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Scientific and Industrial Research: the efforts Initiated 
by the DSIR in the areas of Technology Promotion 
Development and Utilisation (TPDU) under the three 
schemes viz. R!tsearch and Development by Industry 
(RDI), Progra,,!me Aimed at Technological Self-reliance 
(PATSER) and Scheme to Enhance the Efficacy of 
Transfer of Technology (SEETOT) will be continued. The 
programmes proposed to be taken up Inlude; creation of 
awareness of Intellectual Property Rights (IPR) throo.lgh 
training and education and development of export 
promotion mechanism to make the companies aware of 
the proceues involved In the acqulaltlon of technologies 
from abroad and their export. In addition, R&D 
Management aupport and New Millenlum Indian 
Technology leadel1lhlp initiatives are also targeted. 

Biotechnology. For providing the basic minimum 
requirement of the population, Including food, economic, 

head-wise allocation of funds: 

SI S& T Departments/Agenclea 
No. 

1. Department of Science and Technology 

2. Department of Atomic Energy (R&D) 

3. Department of Ocean Development 

4. Department of Space 

5. Department of Biotechnology 

ecological and livelihood security, since biotechnology is 
likely to"become a lead technology in future, one of the 
objectives of the Ninth Pian programme will be realise 
the full potential of biotechnology for the national 
devel:>pment. 

Ocean Development. The importsnce and uses of 
ocean are wen known and the development towards ocean 
science and technology are directed towards exploring 
and exploiting the vast resources of the ocean on a 
sustained basis for the aocio-economlc benefit of the 
human society with integrated approach towards 
environment and development. 

The efforts made In the Eighth Pian to Integrate 
S& T component with the concemed aocio-economic 
sectors will be pursued more vigorously during the Ninth 
Plan. 

(Ra. In crorea) 

9th Plan 
outlay 

1497.35 

1500.00 

510.62 

6511.72 

675.00 

6. Deptt of Scientllc and Industrial Ruearch (Incl. CSIR) 1327.48 

Total (S&T) 

{English} 

2524. PROF. UMMAREDDY VENKATESWARLU: WID 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment have a separate cell to 
deal with the Watershed Development; 

(b) Whether there Is any scheme to encourage experts 
on watershed development to ahare their experti8e with 
NGOs in dltferent parts of the country; and 

12022.17 

(c) if ao, the manner In which NGOs can utilize the 
services of the experta to demonstrate the utility of 
watersheds ecross the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) to (c) The 
respective programme dlvlaiona of dlfferant Ministries! 
Departments deal with matters relating to Watershed 
Development. The experts on Watershed Development 
are invited to ahare their expertise and exparience during 
various work8hopa and training programmes on Watenstied 
Development held across thit country. The NGOa cen 
and do participate in auch workshopa and training 
programmes. 
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Lab Aul_nt. In Kendrlya Yldyal •• 

2525. SHRI SADASHIVRAO DADOBA MANDLlK: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) wh.th.r post of lab assistants In ..... ndrlya 
Vidyalaya Sangathan has been degraded as lab 
attendants by lowering their status from class III to claes 
IV; 

(b) if so, the reasons th.refor; and 

(c) the action proposed to be taken by the K.ndrlya 
Vldyalaya Sa~lhan In the matt.r? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (al to 
(c) No, Sir. However Sangathan has stopped creating 
new posts of Lab Asel8tants from 1974 and thereafter 
posta of Lab Attendants only ere being created where-
ever required. 

{TlBIIslationJ 

AddHlonal bpe .... by DDA 

2526. SHRI RAMDAS ATHAWALE: Will the Mlnist.r 
of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleas.d to stat.: 

(a) whether att.ntion of the Gov.mment has been 
drawn. to the newsit.m captioned "DDA N. Majdoori Dena 
M. D.ri Kar 7.59 Crore Ka Ghata Udhaya" appearing In 
the "Navbharat TImes" dated June 5, 2000; 

(b) if so, the fact of the matt.r reported therein; 

(c) whether any Inquiry has been conducted or Is 
being conducted by the Govemment to ascertain whether 
the loss occurred due to negligence of someone; 

(d) if so, the details thereof; and 

(e) the action b.ing contemplated by the Union 
Govemment against the erring employees/officers In this 
regard? 

THE MINISTER OF URBAN DEVELO?MENT AND 
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) Yes, 
Sir. 

(b) to (e) The DDA allotted work' relating to 
construction of 520 MIG Aats In Sodor-18, Rohinl, Delhi. 
No specHic time for approvel of drawings was given. One 
week time had been given to the contractor to submit 
the drawings. As drawings had to be got approved from 
various agencies Ilk. DUAC, etc., the same wars got 
approved after eight months. 

Ot the 102 blocks on which work was to start, 9 
blocQ could not be "taken up because of the high tension 
and low t.nslon underground cables. Th. work on 93 
blocks was teken up unhindered. 

The first construction agency failed to complete the 
work and the work was rescinded. The work was, 
thereafter, awarded to the second construction ag.ncy. 
Therefore, the price escalated. The DDA encashed the 
bank guarantee of the contractor amounting to Rs. 81.70 
lakhs on rescinding the work on 2.11.1994 against which 
the contractor went to the High Court. The work has 
since been completed on 18.9.1999 and poaseeaion of 
more than 50% flam hu been handed over. 

The excess cost of Rs. 7.29 crores Incurred is to be 
reclaimed by 'arbitration as per the terms and conditions 
of the agreement. The work has been audited by the 
DACR Party and In cas. of ob8ervatlon of negligence, 
action accordingly can be taken. 

(Eng/Ish) 

Immoral Traffic Act, 1N8 

2527. SHRI THIRUNAVUKARASU: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Government proposed to make 
stringent and drastic changes in the Immoral Traffic 
(Prevention) Act, 1956 in view of incre .. lng prostitution; 

(b) if so, the details th.reof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) and (b) Yes, Sir. The 
amendments proposed in the Immoral Traffic (Prevention) 
Act, 1956 would include replacing the t.rm 'child' with 
the phrase 'a person less than 18 years of age', 
imposition of higher penalties and fines for offences 
committed under various sections of the Act such as 
keeping a brothel or allowing premises to be used as a 
brothel, living on the eamings Of prostitution, procuring, 
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inducing and inducting persons for the sake of prostitution, 
detaining a person in premises where prostitution is carried 
on, besides certain changes of consequential nature. 

(c) Does not arise. 

Blope_Uelde and a Neem-Basad 
Insect Repellant 

2528. OR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of SCIENCE AND TECHNOLOGY be pleased to 
state: 

(a) whether the Govemment have taken any note of 
herbal blopesticide and a nearn based Insect repellant as 
published in Down to Earth of December 15, 1999 by 
the Central Institute of Medicinal and Aromatic Plants, 
Lucknow; and 

(b) if so, the details of the plans/programmes chalked 
out for their popularization to avoid poison In food chain? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (OR. MURLI MANOHAR JOSHI): (a) and 
(b) Yes Sir. Centrel Institute of Medicinal and Aromatic 
Plants (CIMAP), Lucknow, a constituent unit of CSIR, 
has developed herbal formulation for repeRing mosquitoes 
and providing fragrance at the same time. These can be 
prepared in the form of agarbatti, dhoopbatti, lotion, spray 
and floor mopping emulsion. CIMAP has also developed 
herbal fumigants to control some specific pests of pulses, 
wheat and rice but are not neem based. These are safe, 
non-toxic and non-poisonous. Efforts are underway to 
license these products for production so as to reach the 
masses. The knowhow for making herbal agarbatti has 
already been transferred to three entrepreneurs for 
production. 

Comprehensive Policy on Women 

2529. SHRI KRISHNAMRAJU: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment propose to bring a 
comprehensive policy for the empowerment of women; 

(b) if so, the time by which it is likely to be brought 
before the Parliament; 

(c) whether the policy would focus on compulsory 
registration of marriages, I'8'Jtraint on child marriage and 
suitable improvements in laws relating to divOrce and 
maintenance; 

(d) whether most of the recommendations made by 
the Committee on Status of Women in India would be 
Incorporated; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) and (b) Yes; Sir. The 
Govemment of India is In the process of finalising a 
National Policy for the Empowerment of Women. 

(c) The Poflcy alms at Iqrrnulatlng and reviewing laws, 
policies, rules and regulations in order to achieve gender 
&qUallry. 

(d) and (e) The recommendations made in the Report 
of the Committee on the Status of Women in India 
(Towards Equafity) and other national and Intematlonal 
documents such as National Perspective Plan for Women 
(1988·2000) and Report of the National Commiasion of 
Self-Employed' Women and Women in the Informal Sector 
('Shram Shaktl'), Platform for Action adopted in Beijing In 
1995, Convention on the Elimination of all forms ,of 
Discrimination against Women (CEDAW) have been taken 
Into consideration while drafting the National Policy for 
the Empowerment of Women. 

Procu ... ment of Equipment. for BSF 

2530. SHRI DINESH CHANDRA YADAV: Will the 
Minister of HOME AFFAIRS be pleased to state; 

(a) whether renewal of the rate contract for the 
procurement of certain critical equipment for the Border 
Security Force and Para Military Forces etc. supplied 
through the DGS &D lapsed due to Indecision by the 
Govemment; 

(b) if so, the reasons for delay in taking a decision 
on the rate contract; and 

(c) the steps taken by the Government for the 
procurement of critical equipment required by these 
Forces? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Though not specifically stated, it appears that the 
reference is to the DGS&D Rate Contract (RIC) for 
Transreceivers & their accessories. This RIC was 
concluded In July 1999 for ~riod of one year. 

It Is not a fact that renewal of Rate contract Ispeed 
due to Indecision of the Govemment. The Rate Contract 
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for u many as 58 models of T ..... receiYera and their 
acc8ll8Ories were concluded in July 1999 for a period of 
one year i.e. upto 21st July. 2000 except for Scramblerl 
secrecy models. Subeequently, on clearance of these 
models by concerned organisation, these were also 
brought on Rate Contract alongwith other models. The 
RIC has been approved for extension by one month. 

(b) Does not artae. 

(c) Does not arise. 

Disinvestment In Steel Sector 

2531. SHRIMATI RENUKA CHOWDHURY: 
SHRI S.D.N.R. WADIYAR: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Govemment propose to cislnvest the 
Public Sector Undertakings' shares In the different steel 
companies; 

(b) if so, the details thereof, company-wise; and 

(c) the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) 
Govemment propose to disinvest its 100% holding in 
MSTC Llmlted-e trading company claa8lfled u non-core 
c:ornpany--end 60% holding in Ferro Scrap Nigam Limited, 
a subsidiary company of MSTC Limited. 

(c) No public purpose would be served In case MSTC 
Limited is retained under Govemrnenfs ownership. 

[Tt"IUISIation} 

Combined Lavatories snd Bathrooms 

2532. SHAI RAVINDRA KUMAR PANDEY: WIll the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether there is just one lavatory snd one 
bathroom for two quarters of Type-I Government 
accommodation; 

(b) " so; the reasons therefor; 

(c) whether combined lavatories and bathrooms often 
leeds to disputes and quarrels; 

(d) if 80, the steps taken to solve the problem; and 

(e) H not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) Yes, Sir. 
As per the norms prevailing at that time Type-I quarters 
constructed in Delhi and elsewhere in 60s and earlier 
were provided with common WC and Bathroom to be 
shared by more than one family. 

(c) Yes, some instances of such disputes have been 
reported. 

(d) It has been decided in principle to construct 
additional WCs and Bathrooms in phases so as to provide 
independent WC and Bathroom facilities to the family of 
allonees of all such quarters & Administratfve Approval 
and Expenditure Sanction has been accorded for 
phas8-1 of the work covering 4290 such quarters out of 
a total of 10,597. 

(e) Not Applicable In view of reply to part (d). 

Construction of Cheap Houses 

2533. SHRI TUFANI SAROJ: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whether the Govemment have entered into any 
agreement with the African nations for increasing 
cooperation for the construction of cheap houses; 

(b) H so, tha details thereof; 

(c) the names of African nations participating In the 
laid agreement; and 

(d) the number of such houses to be constructed 
under the echarne? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) to (d) Govemment 
of India have signed a Memorandum of Understanding 
(MoU) on 20th June, 2000 with United Nations Industrial 
Development Organisation (UNIDO) to strengthen technical 
cooperation betw"en India and African countri~s in the 
area of manufacturing building materials for cost effective 
housing in Africa. The MoU, inter alia provides for transfer 
of manufacturing technologies for cost-effective building 
materials, help to small and medium entrepreneurs 
engaged in production of building materials. capacity 
building of the institutions involved in promoting technology 
transfer, establishing technology support centres and 
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developing industrial partnerships between bdia and 
African countries. The activities mentioned In the MOU 
will be undertaken in a phased manner and in the first 
phase of the co-operation programme, countries like 
Kenya, Tanzania, Zambia, Uganda, Mozambique, 
Zimbabwe and Malawi will be covered. 

The MOU does not directly relates to construction of 
houses, as yet. However, the Govemment of India will 
provide technological s~rt and professional training 
while co-operating with the participating african countries 
in their national programmes of housing particularly for 
the low Income segment of population. 

[English] 

Licence. for Leulng Natural Resources 

2534. SHRI ASHOK PRAOHAN: Will the Minister of 
COAL be pleased to state: 

(a) whether Dr. Ambedkar Birth Centenary 
Celebretions Committee recommended for the formulation 
and Implementation of a scheme for leasing of natural 
reeource licences to the scheduled castellscheduled tribes 
during 1992; 

(b) If so, the action taken thereon in this regard; and 

(c) the salient features of schemes adoptedl 
implemented for the purpose and the results achieved 
thereby? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) Yes, Sir. As 
informed by the Ministry of Social Justice and 
Empowerment, the Committee, Inter-alia, recommended 
introduction of new policy to leasentcence natural 
resources like stone quarries, clay quarries end animal 
C8IC11S1K'S, etc. which are within the State control to actual 
workers and their co-operatives/aHoclatlons and the 
provision of economic support for them. 

(b) end (c) State and Union Territory Govts. have 
been requested by the Ministry of Social Justice and 
Empowerment to consider introducing the policy il'\ their 
respective States and Union Territories. 

So far as Coal and Ugnite resources are concerned, 
as per the provisions of Coal Mines (Nationalization) Act, 
1973, coal mining is exclusively reserved for the public 
se::tor. Captive mining is permissible In respect of public 
and private companies .engaged in production of Iron and 
Steel, Power and other end uses to be notified by 
Govemment from time to time. 

Attack on Christiana 

2535. SHRI SULTAN SALAHUOOIN OWAISI: 
SHRI A. KRISHNASWAMY: 

Will the Minister of HOME AFFAIRS be pleased to 
slate: 

(a) whether National Human Rights Commlaslon hes 
asked the Union and various State Govemments to submit 
detailed report on the recent incldenta of attacks on 
Christians and their institutions; 

(b) If so, the details thereof; 

(c) the names of States submitted their report to the 
National Human Rights Commission alongwith the reection 
of the Union Govemment thereon; 

(d) whether NHRC has issued show cause notica to 
the Govemment of Uttar Pradesh and other State 
Govemments for the non-payment of compensation to 
the dependents of the victims; 

(e) if so, the details in this regard; and 

(f) the steps being taken by the Govemment to 
provide security to minority community In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0 SWAMI): (a) to (e) Yes Sir, 
the Hon'ble Comrnlsalon had iHued a suo-moto Notice 
to the Central Government and all the State Governments 
on 21.06.2000 inter-aDa, directing to file their replies within 
two weeks indicating therein the measures taken by them, 
and the plan of action, If any, drawn up by them to 
preserve the secular credentials of the Nation and to 
fulfill the promise to fratemity and common brotherhood 
envisaged in our Constitution. The reply of the Centrel 
Govemment has been filed on 24.07.2000. The State 
Govemments are required to file their reply directly before 
the Commlaslon. 

(I) 'Public Order' and 'Police' are State subjects as 
per the Constitution of India. The registretion, investigation 
and detection of crime as well as the prevention of crime 
are primarily the responsibilities of the State Governments. 

However, the Central Govt. has issued detailed 
revised Guidelines for the ·promotion of communal 
harmony and national integration. Intelligence inputs ant 
shared with the State Govts. concemed and alert 
messages and advisories are sent from time to time (the 
latest being on 19.06.2000). The Central Para Military 
FOfltIS are made available to them on specific requests 
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and a special force called the 'Rapid ActIon Force' has 
been set up to deal exclusively with communal tensions. 
Assistance is also provided for the modemisation of the 
Policing structure. 

On 04.07.2000, a high-level meeting was convened 
with Home Secretaries, DPGs and DGIIG (InteHlgence) 
01 the Govts. of Karnataka, Andhra Pradesh, Goa, Gujarat, 
U.P. and OrlS88. 

The State Govts. were urged to prOvide protection to 
the minorities particularly Christians and their institutions 
and to deal firmly with the perpetrators of violence against 
them. 

In accordance with the secular ideals enshrined in 
the Consthution the Govt., Is committed to safeguarding 
the interests of minorities and to deal firmly with the 
perpetrators of violence against them. 

Name of the Name of the Year of 
project where supplier Installation 
PSLW set 
deployed 

Seetalpur Gullick Dobson, UK 1982 

Dhemomain Gullick Dobson, UK 1982 

Dhemomain Gullick Dobson, UK 1989 

Jhanjara ErstwhIle USSR 1989 

Jhanjara Erstwhile USSR 1990 

Jhanjara Gullick Dobson, UK 1998 

Jhanjara MAMC (Durgapur)/ 2000 
Dowty (UK) 

Kottadih CDFI, France 1994 

(c) Since the mechlnes were purchased outright, 
no interest was paid by Eaatem Coalfields Ltd. against 

Pure .... of Machine for Eel 

2536. SHRI SUNIL KHAN: WII the Minister of COAL 
be pleased to state: 

(a) whether the Govemment had decided to purchase 
long-wall machine from outside India for ECl; 

(b) if so, the details thereof aIongwith hi cost price; 

(c) the amount of interest paid by ECl against this 
machine; and 

(d) the extent to which the coal cutter machine 
affected the production of coal? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) and (b) Yes SIr. 
Coal India Ltd. has purchased the following longwall 
machines from outside India for Eastem Coalfields Ltd. 

Value Remarks 
(Rs. 

Crores) 

3.15 

8.88 

21.13 After being used at Dhemomain the 

set was transfer to Jhanjara 

14.0 

14.0 

28.0 The eet was installed at Churcha 

and transferred to Jhanjra 

28.0 This PSlW was purchased for 
JK NagarlSatgram and later 
transferred to Jhanjara 

86.6 

the machines. 
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(d) The production achieved from the above PSLW machines is given uelow:· 

Name of the Name of the Production achieved Remarks 
project where supplier till March, 1999 
PSLW set (Iakh lonnes) 
deployed 

Seetalpur Gullick Dobson, UK 3.81 

Dhemomain Gullick Dobson, UK 4.25 

Dhemomain Gullick Dobson, UK 6.28 The set was transfer to Jhanjara 

Jhanjara Erstwhile USSR 25.787 

Jhanjara Erstwhile USSR 11.176 

Jhanjara Gullick Dobson, UK 6.113 Churcha set 

Jhanjara Gullick Dobson, UK 8.588 Set racieved from Dhemomaln 

Jhanjara MAMC (Durgapur)/ Production yet to start JK Nagar/Satgram reoantIy 
Dowty (UK) 

Kottadih CDFI, France 

Water Conaervatlon and Waterahed. Programme 

2537. SHRI CHANDRA BHUSHAN SINGH: WiD the 
Minister of RURAL DEVELOPMENT be pleased to alate: 

(a) whether the Government propose to earmark 25 
per cent of the sub-mission funda under the Accelerated 
Rural Water Supply Programme (ARWSP) and 25 per 
cent of the Pradhan Mantri Gramodaya Yo~ Funds for 
the Watershed Management and Water Conservation 
Programmes; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to restrict 
excessive withdrawal of ground water in the rural .... 
of the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A, RAJA): (a) and (b) 
Drinking Water Supply is a State Slolbject. The'~ 
of India provides funds to the States to supplement the· 
efforts of the States to provide drinking water under the 
Accelerated Rural Water Supply Programme (ARWSP). 
Keeping in view the relevance of sustainability measures 
for checking the fast depleting ground wat~r, it hu been 
decided that 25% of the 20% funds eaimarked for·the 
Sub·mission projects be spent exclusively on Sub-mission 
projects relating to sustainability of the water eou1'C88 from 
the financial year 2000-2001. 

From the year 2000-2001, a new initiative in the 
form of Prime Minister's Gramodaya Vojana(PMGy) has 

commissioned at AW-2 panel 

17.586 

been introduced under which Additional CeAtral Assistance 
(ACA) Is provided to States/UTs for selected basic 
minimum services in order to focus on certain priority 
areas of the Govemment. One of the componenta of this 
echeme is Rural Drinking Water. Under the PMGY·Rurai 
prinking Water, minimum 25% of the total allocation for 
the component will be utilised by the respective Statesl 
lR's on projects/schemes for water conservations, water 
harveating, water recharge and sustainability of drinking 
water sources in respect of DPAP/DDP areas, over 
exploited claric/grey blocks and other water slressldrought 
.atfected areas. . 

(c) The Government have constituted a Central 
Ground Water Authority vide Notification dated 14.01.1997 
to check Indiscriminate withdrawal of ground water in the 
country. The authority is empowered to notify areas for 
the p~rp08e of regUlating indiscriminate withdrawal of 
grOund water. It also registers ground water eXtraction 
structures. 

[Translation] 

Functtonlng of Colli Induatry 

2538. DR. SUSHIL KUMAR INDORA: Wi. the ....... 
of COAL be 'pleased to 8t8te~ 

(a) whether the Government had given six monlha 
time to the Coal Industry to inlJ)rove its functioning; 

(II) if: so, ~ facta in this regard; 
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(c) whether the Government had made any appraisaJ 
of the coal Industry particulalty in the Public Sector before 
giving this deadline; and 

(d) if so, the details of the appraiIaI report? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) and (b) No, Sir. 
However, the Ministry reviews the performance of the 
coal PSUs in terms of Annual Plan and Annual Action 
Plan prepared in consultation with Planning Commiaaion, 
coal PSUII and Ministry of Coal. 

(c) and (d) No, Sir. 

COlli Production Under Cil 

2539. SHRI RAMJILAl SUMAN: Will the Minister of 
COAL be pleased to state: 

(a) the percentage of coal production of the Coal 
India limited and its subsidiaries to the lotal coal 
production in the country; 

Name of Company 

1. Singareni Collierlee Co. Ltd. (SCCL) 

2. Bihar State Mineral Development 

Corporation Ltd. (BSMOC) 

3. Oamodar VaHey Corporation 

4. Imlan Iron & Sleel Co. ltd. 

5. J & K Mine ..... Ltd. 

6. Bengal Emla Coal Mines Umlted 

7. Jindal Steel & Power Umlted 

8. Tala Iron & Steel Comllany Ltd. 

(c)· and (d) Except Cll, SCCl and BSMOC the 
remaining companies Included In the list given In 118 
answer to part (b) of the question are captive mining 
companie8 and therefore they are not allowed to sell 
coal in- the open market. 

(e) The Coal Mines (Nationaliaation) Amendment BIG, 
2000 has been inlroduced .in the Ra/ya Sabha on 
26.4.2000 In order to carry out necesaary amendments 
to the Coal Mines (Nationalisatlon) Act, 1973 for aIJowIng 

, the Indian companies to mine coal without the exisllng 
restriction of captive consumpllon. 

(b) the namee of other companies which produoe 
the remaining coal, quality-wise; 

(c) whether these companies are not allowed to .... 
the coal in the open marlalt; 

(d) If so, the reasons therefor; and 

(e) the steps laken by the Govemment 10 make 
changes in the policy under the policy of liberalization? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) The coal producing 
8ubeldiary companies of Cil and North Easlem CoalfIelds, 
a unit directly controlled by Cil together have produced 
about 87% of total coal production in the country in the 
year 1999-2000. 

(b) The names of other companies producing the 
remaining percentage of coal are given below along with 
the grades of coai Ihey produce. 

Grades of coal produced 

B 10 F grade of non-coking coal 

F grade of non-coklng coal -
Washery-IV grade of coking coal 

B,D,F grade of non-coking coal Steel-II, Wa8hery III, 
Washery IV of coking coal 

Non-Coking Coal 

C Grade of non coking coal 

F grade of non-coklng coal 

F grade of non-coklng coal Steel-II, Washery-II 10 Washery-
IV grade of coking coal. 

[Engn.hJ 

Integrated Child Development Projecta 

2540. SHRI RAMSHETH THAKUR: 
SHRI ASHOK N. MOHOl: 

Will the Mini8ter of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the pIacee whera integrated child development 
projects are being implemented In Maharuht!a presently; 
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(b) whether dealr8d target in this regard has been 
achieved; 

(c) H not, the reasons therefor; 

(d) whether the Govemment propose to extend the 
programme to all the blocks of the State; 

(e) H ao, the details thereof; end 

(1) the time by which it is likely to be implemented? 

THE MINISTER OF STATE·IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) Integrated Child DewIopment 
Servlcee (ICDS) ia being implemented in 288 blocks and 
urban alurna in the State 01 Maharaahtra? 

(b) Yes, Sir. 

(c) Doss not arlae. 

. (d) Yes, Sir. 

(e) In addition to 288, under Wortd Bank Assisted 
ICDS-III, 54 ICDS Project8 during 1999-2000 and 36 
during 2000-2001 were sanctioned, Sanction for· 9 
a~ Projects ia under proce88. 

(f) Within a Year. 

AUrIIl Development Scheme. In Orl ... 

2541. SHRIMATI HEMA GAMANG: Will the Miniater 
01 RURAL DEVELOPMENT be pleeaed to state: 

(a) whether the Govemment have recently reviewed 
the ongoing centrally aponsored schemes in Oriaaa; 

(b) H so, the details thereol for the last three years 
in terma 01 targets aet and achieved along with the 
reasons lor the shortfall scheme-wise; 

(c) the details of action plan for the development 
during the current year scheme-wise; and 

(d) the allocation made to States for rural 
Development schemes for the Ninth Five Year Plan? 

THE MINISTER OF RURAL. DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) Yes, Sir. 

(~)The physical targets end achievements under the 
major Centrally Sponsored Rural Development Schemes 
for the State of Orissa during the years 1997-98, 
1998-99 and 1999-2000 are indicated in the Statement 
enclosed. No specific reason for shortfalls was reported 
by the State Govemment of Orissa in the Performance 
Review Committee Meeting heid recently. However, the 
ben imposed by the Election Commission lor taking up 
new projects, alter the announcement 01 tl18 General 
Election in 1999, is reported to have affected the pace 
of implementation of Rurai Development Programmes in 
the State. 

(c) During the current financial year, allocation of 
funds and the targets fixed for Orlasa for the major 
Schemes 01 the Minletry of Rural Development are as 
follows: 

Scheme Central Allocation Targets 
(As. in lakha) 

Swamjayanti Gram Swarozgar Yojana 3911.58 Targets are not lixed. 

Jawahar Gram Samrldhi Yojana 9982.52 Targets are not lixed. 

Employment Assurance Scheme 8963.84 176.41 mandays of employment to be 
generated 

Indira Awaas Yojana 9164.00 73232 dwalling untta 

Accelerated Rural Water Supply Programme 6213.00 3834 halbtations to be covered 

Central Rural Sanitation Programme 188.31 1,80, m la.trlnes to be constructed 

National .social Assistance Programme 

(i) National Old Age Pension Scheme 3214.22 343399.57 persons to be benefited 

(iI) National Family Benefit Scheme 1346.69 12494.00 families to be assisted 

(iU) National Matemlty Benefit ~ 614.24 120046.00 persons to be assisted 
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(d) Allocation to the States for Rural Development 
Programmes are made on year to year basis, depending 

on the annual allocations made by the Planning 
Commission to the Ministry of Rural Development. 

Statement ehowing the ra/J1flts and Achltwements made under major Rural Development Prog,.""". in OriSSll 
during 1997-98, 1998-99 and 1999-2000 

1997-88 1998-99 1l1II8-2000 

&daM IJnII TIIgIII Artrw. TIJVIII Artrw. TIJVIII Artrw. 

1. JaWlhar Rozgar YojIlII (Latch rnandIyI) 299.00 300.00 317.94 296.84 10.00 1423.02 

2. Integratad Rural (No. of beneIIciIriII) Targets 75343.00 0.00 94671.00 $0.00 $2238118 
Devetopmanl PIogIIIII/III Nol fixed SwIImgariII 

3. Indira Awaaa Yojana (Houaas conatrucIad) 45486.00 50023.00 87684.00 50871.00 73232 53328 

4. Employment Aaaurance Latch rnandIyI 0.00 382.14 0.00 340.14 335.48 215.42 
Scheme 

5. AcceIarated Rural Water (Habilalions COV8IId) 8838.00 4968.00 8138.00 1318.00 132"/8 9938 
Supply Programme 

8. CenIIII Rural Sanitation (No. 01 Sanitary 461122.00 4715.00 461122.00 8029.00 128714 18185 
Programme lalrinae COIIIIIuct8d) 

7. National Social AIIiIIance PIogramme 

(i) National Old Age (Numbarof 0.00 279473 333400 332290 333400 3811185 
PIIIIian Schemes benIficiIrieI) 

(i) Nalianll Family (Number 01 23100 18805 1&n5 18328 12928 15858 
Benefit Scheme beneficiarIeI) 

(ilij NaIianIJ MatamiIy (Number 01 253400 105842 150000 151408 1111854 118027 
BenefIt Scheme banIficiIrIeI) 

.. From 1.4.1989, Jawahar Rozger Yojena was ~ by Jaweher Grwn SenvtdhI YojMa . 

.. From 1.4:1989, Intllilralilld Rur8I DewIopment ProgI_ was cIIIconIInued II/Id, Swamjayllnll Gram 5WBrozgar YojIna was 1nI1IetecI. 

[Tran./ationJ 

J • K Autonomy 

2542. SHRI AKHILESH YADAV: Will the Minister of 
HOME AFFAIRS be pleaaec:f to state: 

(a) whether the proposal of autonomy hu been 
paaaed in the Jammu and Kashmir Legislative AaHmbIy 
with the consent of Prime Minister and Horne Minister; 

(b) if not, whether the Govemment propos. to 
organise a meeting of National Integration Council for 
the detaHed di8cu8llon on the sublect; 

(c) if 80, the det ... thereof and the Ume by which 
It is likely to be organised; and 

(d) if not, the reaeons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) No, 
Sir. 

(b) to (d) No Such proposal is pr.sently under 
consideration of the Govemment. The Govemment II 
committed to continuing Ita endeavour to evolve a broad 
conaellllUS on the Implementation of steps for wide ranging 
devolution of powers to the States that leads to efficiency 
in administration, acceleration in development and fuflest 
realization of the c~ve potential of all sections of our 
people. 
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[English] 

Funds for Rural Development 

2543. SHRI P.R. KYNDIAH: 
SHRI BALI RAM KASHYAP: 
SHRI PABAN SINGH GHATOWAR: 

Will the Minister of RURAL DEVELOPMENT be 
pleued to state: 

(a) the quantum of Central Assistance provided under 
Rural Infrastructure Development Fund to the North 
Eaatem Region and Slkklm during the last three years, 
State-wise and Project-wise; 

(b) whether there is a low level of disbursement of 
such funds; 

(c) H so, the reasons therefor; and 

(d) the details of the projects proposed to be 
taken up during the current year, State-we and Project-
wise? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PAlWA): (a) A Statement showing quantum 
of ... Iatance provided under the Rural Infrastructure 
Development Fund (RIDF) to the North Eastem Region 
and Sikkim during the last three years, State-wise and 
Project-wise Is enclosed. 

(b) and (c) The reasons for low disbursement are 
due to delay in land acquisition, deviation from approved 
deSigns, delay in procurement of steel and cement, 
insufficient coordination among the Implementing ageneles, 
delay In tendering process and In awarding of CCJf1tracts. 

(d) There has not been any project proposal from 
any of the North Eastem States upto June, 2000 during 
the Vlth Phase of RIDF. 

Statement Showing Quantum of Assistance provided under Rural Infrastructure Development Fund (RIDF) to the 
North Eastem Region and Sikkim during the Last Three YealS, State-wise and Project-wise 

Position as on 7th July, 2000 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

8. 

7. 

8. 

Arunachal Pradesh 

Aaaam 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Sikkim 

Trlpura 

Source: NABARD 

{Translation} 

No. of 
I'nIJIdI 

44 

1997-88 

Bridges 

Inter State Council Meeting 

57.47 

2544. MOHO. SHAHABUDDIN: Will the Minister of 
HOME AFFAIRS be pleued to state: 

11 

21 

Type of 
Prajectl 

Bridges 

Bridges 

.,889-2000 
Asai8IInce No. of Type of 
PnMdId I'nIJIdI Prajectl 

RI. em. 

10.51 39 Bridges 

3.91 16 Bridges 

1 . NR 

112 Irrigation, 
BridQes 
and Ro 

24 Bridges 

AIIiIIInce 
PnMdId 

As. em. 

8.47 

2.33 

11.90 

4.31 

(a) whether in the meeting of the Inter State Council 
held recently, the Chief Ministers/Administrators· of the 
States/Union territories have drawn attention of the 
Government towards the i88ues regarding undue delay in 
~ng aSsent by the Union Govemment to the blUe passed 



245 Written Answers SRAVANA 17, 1922 (Saka) to Questions 246 

by State legislatures and non-consulting of the State 
Governments In the process of economic reforms, 
enhancements of the States share in the Central taxes 
and bringing vegetables under the purview of minimum 
support price; 

(b) if so, the details of other Issues raised in this 
meeting; and 

(e) the reaction of the Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) to (c) In the 
meeting of the Inter-State Council held on May 20, 2000, 
the Membera raised the points mentioned in the question 
except the point on bringing vegetables in the list of 
commodities for minimum support price. The Finance 
Minister of Haryana had, however, suggested that 
horticulture products should also be Included in the list of 
commodities for minimum support price. The other 
important issues raisedfdiscUSlled in the meeting are given 
in the enclosed statement. 

The issues raised/discussed by the Members have 
been referred to the Administrative MinistriealDepartments 
concerned for examination and appropriate action. 

S""ment 

Statement of Issues raisecVdiscussed by the Members 
of the Inter-State CouncU in the Sixth meeting of the 

Council held on 20th May, 2000 

I •• ue raised 

• The Governor should give his assent to the Bill 
within one month and in case, H Is reserved for 
the consideration of the President, it should be 
disposed of within 4 months. 

• In case, the time IimHs of onelfour months as 
mentioned above are not adhered to, the Bill 
should be deemed to have been passed. 

• In order to give effect to the above deci8ions 
the Ministry of Home Affairs should initiate 
necessary action for amandments in Articles 
200, 201 of the ConstHution. 

• In the intervening period, Ministry of Home 
Affaira to initiate executive action by _y of a 
letter to the Governors and also to the Union 
Ministries to ensure disposal of the Bille within 
one month and four months as mentioned 
above. 

• In case, the 11888nt, to the Bill is withheld by 
the GovemorlPresident, the reason for the urne 
should be communicated to the State 
Govemments. 

• Many State Governments 8uggested to keep in 
abeyance the Presldantial Order iI8ued on 28th 
April, 2000 Introducing additional term8 of 
reference for the Eleventh Finance Commlaslon. 

• State Governments requested to enhac:e States; 
thare of Central taxes to at le .. t 33.3%. 

• States a180 requested for addHional devolution 
of funds to the extent of 5-7% from the Central 
taxe8 in addition to the 29% to the St.te 
Governments. 

• The period of overdraft for the St.te 
Governments should be extended from 7 to 1. 
days. 

• The Union Government must consult the States 
.t the time of enhancing "Dearne. Allowance" 
es the States have no other alternative but to 
follow suit. 

• States suggested transfer of CentraJIy Sponeored 
Schemes rel.tlng to States 84bjects to the 
States .'ongwlth funds. 

• State Govemments should be allowed market 
borrowings for one year freely. 

• In the event of loss of revenue to the .Stete 
Govemment as a result of introduction of VAT 
with effect from 1st April, 2001 the St.te 
Governments should be compenaated by the 
Central Government. 

• A suitable mechanism for revision of royalty 01 
mlnerall including coaIa should be evolved 80 
that the States .re not put to any revenue lou. 

" GadglJ-Mukherjee formula for plan fund allocation 
should be reviewed. 

" The small savings loans may be treated 88 
loans In perpetuity. 

• The epecIaI category State. including North-
Ea8tern St.te8 should be included in the 
Commllteealaub-Committaea conatIIuIed by the 
Inter-State council. 
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• The expenditure on welfare policies and 
programmes adopted by the States for 
ameliorating the concltlons of the poor and the 
downtrodden should not be treated 88 populiflt 
measures. 

• The State Govemment should be empowered 
to tax the service sector to enable them to 
enhance the tax base of the States. 

• The corpus of the CaJamHy Relief Fund should 
be decided according to a formula to be 
adotped In coeuHation wHh the Stat ... 

• A principle of compensation of lou of forest 
revenue should be evolved and the economic 
burden of preserving the environment should 
be shared by the Union Goverr:ment. 

• Any surcharge levied by the Central Government 
under Article 271 should be included In the 
sharable pool of taxes. 

• The tribal majority Stat.. where Income tax is 
not levied should be· empowered to revise the 
rates of Profasslonal Tax according to the needa 
for raising revenue and may also be allowed to 
determine the upward ceiling under Article 276. 

• A detaHed examination of the wortclng of the 
banking sector should be undertaken for the 
North-Eastem region. 

• The loans given to the Stat .. on higher interest 
rate should be converted to the lower rat .. by 
the Central Govemmlnt. 

• Planning Comml8eion while fixing grants to the 
States should keep adequate Incentfves to the 
State Govemment for building up infrastructural 
facilHles for the country. 

• Central Govemment should consider appropriate 
steps Including amendment In the Contract 
.Labour act in order to seve interests of the 
States who have taken several progressive 
steps to bring down the administrative 
expenditure. 

• Union Govemment should set up an appropriate 
mechanism to take cognizance of problema 
relating to facilities of water supply, sewerage, 
primary educatlbn, preventive heaHh etc. of 
metropolitan cities. 

• Tax holiday for the Induatriea In the North· 
Eaatem Stat.. be extended from 10 to 15 
years. 

• The package 01 Incentives and support as 
aveilable to the North-Eaatem States should be 
made available for the Induatrlas In the State 
of Jammu & Kashmir. 

• The Minimum Support Price (MSP) of the 
agricultural produce should be Hnked with the 
General Price Index. 

• The horticulture products should also be 
included In the list of commodities for which 
~imum support price Is given. 

• Adequate representation should be given to the 
North Eastem States on the reconstitution of 
the Board of Directors of NABARD on rotational 
basis. 

• Allocation of subsidised foodgraine through PDS 
by Govemment of India should be based on 
the number of Below Poverty Line families, 88 
asseued through door to door survey by the 
State Government, inatead of based on sample 
survey methodology adopted by the Govemment 
of India. 

• A high level committee should be sat up with 
representation from the State Govemments 88 
well as the nodal Ministries of the Union 
Government to recommend measures· for 
Improving the Public Distribution System. 

• A task force with representation from the States 
should be sat up to study the problems 01 the 
North-Eaatem region lor recommending suitable 
measures for rationalisation 01 transportation and 
distribution costs and subsidization of 
transportation coat. 

Propoaal for Rural Development 

2545. SHRI RATTAN LAL KATARIA: 
SHRI PUSP JAIN: 
DR. BALIRAM: 
SHRI T. GOVINDAN: 

Will the Minister 01 RURAL DEVELOPMENT be 
pleased to state: 

(a) the details 01 the schem.. of rural development 
In operation in Haryana, Rajasthan, Uttar Pradesh, Delhi 
and Kerala at present; 
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(b) whether the State Govemments have submitted 
a number of rural development schemea for approval to 
the Union Govemment during the leat three yeara end 
the current year; 

(c) if so, the details thereof. Stat.wiae; 

(d) the reesons for delay in clearance of the scheme; 
and 

(e) the time by which all the schemes of these States 
are likely to be cleared? 

THE MINISTER OF RURAl DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) The Ministry of Rural 
Development implements the Jawahar Gram Samridhi 
Yojana (JGSY), the Employment Assurance Scheme 
(EAS), the Swamjayanti Gram Swarozgar Yojana (SGSy). 
Indira Awaas Yolana (lAY), the Integrated Weateland 

Development Programme (IWDP). the Accelerated Rural 
Water Suppiy Programme (ARWSP) end the CentraJ Rural 
Sanitation Programme (CRSP) In Haryana, Rajasthan, 
Uttar Pradeah and Kerala. In addition. the Deseri 
Development Programme (DDP) Is implemented Ir 
Haryana and Rajeathan, while Drought Prone A,... 
Progamme (DPAP) Is Implemented In Rajasthan and Uttar 
Pradesh. However, only the Central Rural Sanitation 
Programme (CRSP) Ie Implemented In Deihl. 

(b) end (c) The details of Scheme. submitted by the 
State. during the last three years are given In the 
enclosed statement. 

(d) end (e) The sanctioning of project propouls 
dependli upon their conformHy with the Guidelines end 
availability of funds. No time frame for sanctioning the 
projec:ts can be specified, in view of this. 

Stafemmlt Indicating number of ptr1pOSlli received. 

1997-98 (No. of Proposals) 

Schemes Haryana Rajasthan Uttar Predesh Deihl Kerala 

Integrated Wasteland Development Programme 2 8 

Central Rural Sanitation Programme 2 

Jawahar Gram Samridhi Yojana 6 

1998-99 

Integrated Wasteland Development Programme 7 

Swamjayanti Gram Swarozgar Yojana 22 3 

Central Rural Sanitation Programme a 
Jawahar Gram Samridhl Yolana 3 2 

1999-2000 

Indira Awass Yojana 3 

Integrated Wasteland Development Programme a 9 

Central Rural Sanitation Programme 4 '5 6 

[English} (a) whether the debt burden of Steel Authority of 
India has been dectlned durtng 1999-2000; 

Steel Authorfty of India 
(b) if 10, the detalIII thereof; 

2546. DR. JASWANT SINGH YADAV: Will the (c) the amount repaid under Public Deposit Scheme 
Minister of STEEL be pleased to state: and Foreign Lenders during the said period; end 
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(d) the details of the resourcea generated to repay 
the debt? 

THE MINISTER OF STATE OF THE MINISTRV OF 
STEEL (SHRI BRAJA KISHORE TRIPATHV): (a) and (b) 
Vee, Sir. The total borrowlngl of StHI AuthorIty of India 
limited (SAIL) have declined by Re. 5935 eroree during 
the year 1999-2000. This includes Re. 5454 croras waived 
by the Government of India from Steel Development Fund 
and Government of India loan under Financial 
Reetructurlng of the Company. 

(c) SAIL has made net refund of Re. 150.38 cro,. 
under Public Deposit Scheme and Rs. 428.83 eroras 
under foreign currency borrowings during 1999-2000. 

(d) SAIL has repaid the debts from Internal generation 
of resources through reduction in Inventories. In adcltlon, 
Re. 1102.50 cro .... has been generated by Issue of Bonds 
with Credit enhancement through Government of India 
guarantee. 

Don.uons for Medical and Engl ...... ng education 

2547. VAIDVA VISHNU DATT SHARMA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the number of recognieed private Engineering 
colleges in each State and the number of candidates 
getting admlaaion In these collegee; 

(b) whether the Govemment are aware that very high 
donation is being charged from the candidates for 
admission in these co/leges; 

(e) if so, the facts in this regard; and 

(d) the action proposed to be taken in the matter, if 
any? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGV AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The 
number of private engineering colleges and the intake of 
students as approved by the All India Council for 
Technical Education (AICTE) as on 4.5.2000, State-wise 
is given in statement. 

(b) to (d) The procedure for admilalon as well as 
fee structure has been notified by the AICTE in respect 
of private unaided professional InstItulIon8 in the field of 
technical education, wherein there Is neither any provlalon 
nor any scope for charging of donation. Admissions to 

private engineering coIIegea are under the purview of 
State Govemment concemed. 

SfafMrent 

DonatloM for ~, and Engineering Education 

~ra Pradash 

A & N Islands 

Arunachal Pradesh 

Aaeam 

Bihar 

Chandigarh 

Daman & Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondlcherry 

Punjab 

Number of 
Private 

Engineering 
Colleges 

approved by 
AICTE till 
May 2000 

2 

93 

00 

00 

00 

03 

00 

00 

05 

01 

09 

24 

01 

05 

62 

02 

17 

110 

00 

00 

00 

00 

24 

03 

09 

Intake of 
students 

approved by 
AICTE 

3 

23340 

00 

00 

00 

700 

00 

00 

960 

180 

2450 

5190 

200 

880 

20385 

800 

3650 

30085 

00 

00 

00 

00 

5255 

840 

1830 
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2 3 

Rajasthan 06 1264 

Sikkim 00 00 

Tamilnadu 139 35471 

Tripura 00 00 

Uttar Pradesh 37 7480 

West Bengal 11 2270 

Total 561 143010 

United Nation. Development Programme 

2548. SHRI MADHAVRAO SCINDIA: 
SHRI SUSHIL KUMAR SHINDE: 
SHRIMATI RENUKA CHOWDHURY: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the United Nations Development 
Programme (UNDP) in its latest annual report come out 
with appreciation for the human rights guaranteed to 
women and children; 

(b) If so, the main observations and suggestions made 
in the UNDP report giving comparative figures with respect 
to India and the developed cuntrles; and 

(c) the time by which India is likely to be classified 
amongst the developed countrlea as per the UNDP? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN) (a) and (b) The "Human 
Development Report 2000· of the United Nations 
Development Programme (UNDP), which la a pub.shed 
document, is centered on the theme of human rights and 
human development which are stated to be inextrk:8b1y 
linked to each other. Some extracts from the 'overview' 
of the report are given in the attached statement. The 
report analyses the atate of human development (as 
defined/viewed in the report) in the world and makes 
references to region and country-specific situatlona, 
including to some Indian conditions and contexts. The 
report places India at the rank of 108 among 143 
c()untries in the GDI ranking 1998, i.e., in the gender-
relate.:! development Index. The report has defined GDI 
as msasuring the average achievements in a counry in 
the aame three basic dimensions (namely, a long and 
healthy life, knowledge and a decent atandard of living) 
and using the same three variables (namely, life 
expectancy al birth, educational atlllinment-adult literacy 
and the combined gross primary, secondary and tertiary 
enrolment ratio-and Gross Domestic Product per capita) 

as the Human Development Index C:oes; but takes inlo 
account Inequality in achievement between women and 
men. GOlia simply the Human Development Index 
discounted, or adjusted downwards, for gender inequality. 

1. 

(c) No time frame can be envisaged in Ihis regard. 

Statement 

Human rights and human development share a 
common vision and a common purpose-to secure 
Ihe freedom, well-being and dignity of all people 
everywhere. To secure: 

" Freedom from discrlmination4y gender, race, 
ethnicity, national Origin or religion. 

Freedeom from want-to enjoy a decent 
standard of living. 

" Freedom to develop and realize one's human 
potential. 

Freedonl from fear-of threats to personal 
security, from torture, arbitrary arrest and other 
violent acts. 

" Freedom from injustice and violations of the rule 
of law. 

• Freedom of thought and speech and 10 
participate In decision-making and form 
uaociatlons. 

• Freedom for d~ent work_ithout exploitation. 

2. In the context of human rights for women, specific 
mention has been made of the following in the 
'overview' . 

• More than three-quarters of the world's countrios 
(numbering 165, which Includes India) have 
ratified CEDAW. the UN Convention on the 
Elimination of All Forms of Discrimination 
Against Women. 

• National Inatitutions and legal standards for 
affirmative action have emerged in Australia. 
Canada, India, New Zealand and the United 
States, where ethnic minorities and indigenous 
and tribal peoples form a significant part of the 
population. 

• Public interest litigation cases-in education and 
environment in such countriea as India-have 
been important in securing people's economic 
and social rights. 

3. The 20th century's advances in human rights and 
human development were unprecedented-but there 
is a long unfinished agenda. Bold new approaches 
are needed to achieve universal realization of 
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human rights in the 21st century-adapted to the 
opportunities and realities of the era of globalization, 
to hs new global actors and to hs new global rules. 

• Every country needs to strengthen Its social 
arrangements for securing human freedoms-with 
norms, institutions, legel frameworks and an 
enabling economic environment.· Legislation 
alone is not anough. 

• The fulfillment of all human rights requires 
democracy that is inclusive--protectlng the rights 
of minorities, providing separation of powers and 
ensuring public accountability. Elections alone 
are not enough. 

• Poverty eradication is not only ·a development 
goal-it is a central challenge for human rights 
in the 21st century. 

• Human rights-in an integrated workl-require 
global justice. The State-centred model of 
accountability must be ext8nded to the obligation 
of non-state actors ~ to the states' obligations 
beyond national borders. 

• Information and statistics are a powerful tool' 
for creating a culture of accountabUIty and for 
realizing human rights. Activists, lawyers, 
statisticians and development specialists need 
to work together with communities. The goal: 
to generate information and evidence that can 
break down barriers of disbelief and mobilize 
changes in policy and behaviour. 

• Achieving all rights for all people in all countries 
in the 21st century will require action and 
commitment from the major groups in every 
society--NGOs, media and buslneuea, local as 
well as national Govemment, parliamentarians 
and other opinion leadare. 

• Human rights and human development cannot 
be realized universally without stronger 
International action, especially to support 
disadvantaged people and countries and to 
offset growing global Inequalities and 
marginalizatiof'l. 

ProJecte In NCR 

2549. SHRI NARESH PUGLIA: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) the details of projects which were to be completed 
in the National Capital Region and its estimated cost 
thereof; 

(b) the number of projects completed 80 far and the 
cost thereof; 

(c) the reasons for delay in completion of the work 
on the remaining projects; 

(d) the extent to which their cost has since been 
esca:ated; and 

(e) the time by which the remaining projects are 
likely to be completed? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAGMOHAN): (a) The 
National Capital Region Planning Board (NCRPB) extends 
financial assistance as loan upto 75% of the project cost 
to the participating States of Haryana, Rajasthan,. Uttar 
Pradesh and Counter Magnet Towns of Bareilly. Gwallor, 
Kotll and Patiala for irnplemetlng development projects in 
the National Capital Region (NCR). Since the inception 
of the Board In 1985, It has so far financed 138 projects. 
The total estimated cost of these projects Is Rs. 3814.53 
crores. 

(b) According to the NCR Planning Board, the State 
GovemmentsJimplementing agencies have reported an 
expenditure of Rs. 203.69 crores on these projects. 

(c) Out of 81 ongoing projects, 35 are having time 
over runs while remaining 48 are at various stages of 
Implementing as per the approved schedule. The delay 
In completion of the work Is mainly due to the land 
acquisition problems and related legal Issues. 

(d) The State Govemmentslimplementlng agencies 
have not yet submitted the revised proposal Incorporating 
cost of escalation, If any. ' 

(el As per the sanctioned echedule, the remaining 
46 projects are expected to be' completed during the 
next 5 years. 

[Tf'IIIIsiation] 

NGO Under CAPART 

2550. SHRIMATI RENU KUMAR I: 
SHRI NIKHIL KUMAR CHOUDHARY: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

<a) the norms adopted to provide loan and grants to 
the NGOs under the CAPART; 
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(b) the details of schemes approved by CAPART iri 
Bihar during the last three yealS; 

(c) the names of NGO's opetatlng these schemes In 
the State; 

(d) whether CAPART has reviewed the functi?nlng 
of these organisations during the said period; and 

(e, H so, the details of the achievements made by 
thasa organisations? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PAlWA): (a) to (e) Information 18 baing 
collected and will be laid on the Table of the House. 

{English} 

Powera of CIHIncellora of Unl"raltl_ 

2551. SHRI VILAS MUTTEMWAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the Govemment hays sat up a CommIIee 
to deal with the administrative and financial powers of 
State Governments functioning as Chancellors of 
UnlvelSHles; 

(b) H so, the main recommendations made by the 
Committee; 

(c) the number of recommendations accepted 80 far; 
and 

(d) the time by which all recommendations are likely 
to be accepted and implemented? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY 'AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) The Hon'ble President of India had constituted a 
Committee in December, 1996 under the Chairmanship 
of Dr. P.C. Alexander, Governor of Maharashtra to 
examine the role of Governors as Chancellors of the 
State Universities and to prepare a report thereon. The 
main rec'lmmendations made by the Committee in this 
regard are as follows:-

VC should be appointed by the Chancellor from 
a panel Qf ,persons submjtted to him by a 
Search Committee constituted for the purpose. 

It would not be desirable to haYfl a nominee of 
the Stste Govsmment in the Search Committee 
or to have any Govemment functionary as Its 
ex-officio members as it would not be in keeping 
with the principle of autonomy of the University. 

-- While the Chancellor may consult the State 
Govern,"ent informally with regard to the 
appointment of a VC, after he has made the 
selection, there should be no statutory 
requirement for formal consultations with the 
State Govemment or advice from the State 
Govemment In the matter. 

There should be a clear provision In the 
University Acts enabling the Chancellor to order 
that a VC shall refrain from performing the 
functions of the office of the VC during the 
pendency of Iny, inquiry against him. 

The administrative control over the VC in 
respect of matters such as grant of leave, 
permllsion 'for travel etc. should be with the 
Chanc:ell~rand not the State Govemment. 

The Chancellor should, have the powers to call 
for such information and records relating to the 
affairs ,of the' University and issue such 
directions as he may deem appropriate snd 
necessary In the interest of the University. 

The .Chancellor shol,lld have the powers of 
review; to cau,", an Inspection or enquiry and 
i~.ue directions to the University; suspend! 
~isqualHy membellS of the authorities, bocIes etc. 
of the University; nomination on the authoritiell, 
bodie.s, committees of the University etc. 

(e) and ,(d), The 'report of the above Committee has 
been referred. to' the Stase Govemments for comments. 
AI _ropri.~ view' in this regard CQuid be taken only 
after .. the CQinments .cif theStllta GovemmentJ on the 
matter are 'teCeiv8d. No tiine frame' can be specified for 
the purpose. 

'Intake C..,aclty . of Engineering Colleges 
. , 

2552: SHRI A. VENKATESH NAIK: Will the Minister 
of HUMAN 'RESOURCE DEVELOPMENT be pleased to 
state: 

(a) .the present intake capacity of Engineering 
Colleges situated in Kamataka; 

(b) the quota of .eeats reserved for other States and 
Union Territories In these colleges; 
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(c) whether organiser of these colleges and the 
Government of Karnataka have requested the AICTE to 
increase the intake capacity in these colleges; 

(d) if so, the details thereof; and 

(e) the decision taken by the AICTE In the matter? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The 
intake of students in Engineering CoHeges In Kamataka 
as approved by the All India Council for Tachnlcal 
Education «AICTE) is 26337. 

(b) A total of 248 seats in various disciplines Is 
reserved for other States and Union Territories in the 
Engineering Colleges of Karnataka. 

(c) to (e) AICTE has invited applications for the 
increase in intake capacity of existing Information 
Technology (IT) related courses in 2000-2001 and 
introduction of additional course in the IT related areas. 
Advertisements in all National leading Newspapers were 
issued calling for proposals from the Institutions in this 
regard. 

Year 

1997-98 

Budget Estimate 

Revised Estimate 

Actual Expenditure 

1998-99 

Budget Estimate 

Revised Estimate 

Actual Expenditure 

1999-2000 

Budget Estimate 

Revised Estimate 

Actual Expenditure 

IWOP 

74.50 

50.00 

53.95 

82.10 

82.10 

62.00 

82.00 

.82.00 

83.07 

(c) Various land reforms prograi'nmeli of 1he States 
including those of Bihar are reviewed from time to tItne 
at various fora Including conferences of· chief Minlaters, 
Revenue Ministers ~md Revenue Secretaries. AS per 

o.v.!opment or W ..... ncI 

2553. SHRI PRABHUNATH SINGH: Will the Minister 
of RURAL DEVELOPMENT be pleased to state: 

(a) the details of schemes introduced by the 
Govemment for the development of wasteland in the 
country, State-wlselUT -wise; 

(b) the details of funds aDocated for the purpose 
during the IBet three years and the funds remained 
unspent; and 

(c) the Itepa t.ken by the Government for the 
implementation of land reforma in Bih.r .nd diltlibutlon 
of wasteland amongst landless f.rmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (.) The details 
of major Schemes Introduced by the Govemment for the 
development of wastelands In the country State-wise and 
U.T-wise .re given In the enclosed Statement. 

(b) The details of Budget Estimate, Revised Estimate 
and Actual ExpendIture under the three maJor programmes 
during the IBet 3 ye.rs are given as under:-

OPAP 
(As. in Crores) 

115.00 

100.75 

100.75 

95.00 

73.00 

73.00 

95.00 

95.00 

94.99 

OOP 

70.00 

70.00 

70.00 

90.00 

80.00 

79.80 

85.00 

85.00 

85.00 

Information received from the State Govemment of Bihar, 
.n· ..... ·01 13.21 lakhs .cres Of Government wastelands 
haVe ~'dl8trlbutedto.the eligible IMcIess farmers till 
'oeceinber, '999. . 
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S. No. 

1. 

2. 

3. 

Name of the Scheme 

Integrated W88telands 
Development Programme (IWDP) 

Drought Prone Areas 
Programme (DPAP) 

Desert Development 
Programme (DDP) 

(Translation] 

s.curlty for Mines under WCL 

2554. SHRI SUBODH MOHITE: WII the Mlnlater of 
COAL be pleased to state: 

(a) whether security arrangements of all mines of 
Weetem CoaHlelds Ltd. are examined regularly; 

(b) H so, the details thereof; 

(c) the details of lacunae found during the security 
examination and the remedial action taken in this regard; 

(d) the details of acc:Idents occurred and loss of IHe 
and property in mines of Western CoaJfIelds during the 
last three years; and 

(e) the compenaation provided to the families of 
workers killed In these accidents? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) AI reported by 
Coal India limited the security arrangements are examined 
continuously and regularly at all levels In the mlnee of 
Weetem CoaHields Umited. 

(b) (1 ) At unit/sub-area level area security offlcer/ 
security aupetvlaora/head security guardalpetroiling squad 
of company's departmental security force make regular 
day and nlQht checking, enforce mobile patrolling of all 
vital InetallationaIIocations. 

Name of StateslUT 

A" Stalae and UTs. 

Identified blocks in 13 
States namely:-
Andhra Pradesh, Bihar, Gularat, Himachal 
Pradesh, Jammu & Kashmir, Kamataka, Madhya 
Pradesh, Maharashtra, Orissa, Rajasthan, Tamil 
Nadu, Uttar Pradesh and West Bengal. 

Identified blocks In 7 
States namely:-
Andhra Pradesh, Gularat, Haryana, Himachal 
Pradesh, Jammu & Kashmir, Karnataka and 
Rajasthan. 

(2) Inter area security arrangements check is carried 
out at headquarter level by chief of security/staff 
executives to inspect vital and sensitive locations. 
Shortcomings observed are taken up for remedial and 
corrective actions. 

(3) State police help are sought for cash escorting! 
guarding duties during heavy payments. Vital posts like 
explosive magazines are checked periodically by local 
police officers. Joint patro"lng with loc:al police are also 
carried out periodically. Constant liaison with local 
police on day-to-day matters from security angle are 
maintained. 

(4) In order to rnan new mine openings, security 
arrangements are entrusted to ex-servicemen security 
agencies (registered and sponsored by D.G.A.. New 
Deihl). Constant monitoring of their functioning is also 
carried out. 

(5) In order to supplement vital posts manning, 
security. techno-gadgetory equipments installation have 
been Introduced and all areas regional stores are 
being equipped/equipped with electronic intruder alarm 
system. 

(6) All vital installations being guardtld, have 
additionally deployed trslned guard dog unit during night 
hours, to enforce light security arrangements. 

(c) No major lacuna have been observed during 
security checka, examination. 
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(d) Details of fatal aoeidents and loss of property during the last 3 years are given below:-

Year 

1997 

1998 

1999 

2000 (Jan.-June) 

No. of accidents 

11 

14 

11 

07 

No. of fatalities 

11 

15 

11 

17 

to Questions 264 

Loes of property 

Nil 

Nil 

Nil 

Nil 

(e) Details of compensation paid In each cue for the last 3 years are fumlshed In the statement. 

~ 

Westem CosIfie/ds Limited 

1997 

Details of compensation paid. pef'ltOns kined and the name of mine Is given below: 

S. No. Date of Name of mine and Name of deceased Compensation 
accfdent Area paid (in Rs.)· 

1. 14.2.97 Shobhapurl S/kander Hussain, pay 88,480 
Pathakhera area loader operator 

2. 19.3.97 Chhlnda u.g.JPench Mlshrl, loader '100,928 
area 

3. 28.3.97 C'amualKanhan S.K. Farld, loader 180,000 

4. 20.5.97 Mahadeopu~eneh Mahesh Prasad, 179,685 
- mechanist 

5. 11.5.97 Bhatadl ole G. Ramlu, contractor 159,000 
Chandarpur worker 

6. 22.6.97 Durgapur ole Mottram Ganveer, 64,000 
Chandrapur contractor worker 

7. 19.7.97 Ganapati u.g. Panch Rarnji Jammu, loader 146,200 

8. 4.10.97 Nandan 1JKanhan Raghubir Pame, dresser 146,200 

9. 2.11.97 Tawa u.g. Pacharla, timber mlstry 156,470 
Pathakhera 

10. 10.12.97 BaHarpur u.gI Ambadas Ukradajl 175,540 
Ballarpur area 

11. 13.12.97 Durgapur Shankar Gosal 178,490 
RayatwarV 
Chandrapur area 

• Cornperwatlon paid 118 per WorIcman', Compensation Act 1923. 
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WMtem Coalfields Umlted 

1_ 

S. No. Date of Name of mine' and Name of deceased Compensation 
accident Area pald (In Rs.)" 

1. 20.1.98 Ballarpur u/g Balkaram Dudhnath 167,440 
Expl. Carrier 

2. 10.2.98 Lalpeth oc B.D. Prasad, Welder 189,650 

3. 25.2.98 Rawanawara Khas Jungi, loader 149,670 

4. 10.4.98 Rawanwarz oc R. Reddy, contractors 160,013 
worker' 

5. 11.4.98 Nakoc:la Incline Halim Khan, loader 156,417 

6. 31.5.98 Mahakali R.B. Danao, Roof bolter 194,640 

7. 22.7.98 Gondegaon M.R. Dayal, operator 186,000 

8. 17.7.98 Rajpur pits Jungloo Ukandim 163,070 

9. 1.8.98 Kamptee ug Arjun Laxman, timber mazdoor 184,170 

10. 19.9.98 Patansaongi Samunder lal, contractor worker 81,450 

11. 20.9.98 Durgapur ole N.M. Ragilwar, dumper operator 186,900 

12. 2.11.98 Nandan :z Jagan, timber helper 189,560 

13. 17.11.98 Kamptee u.g. H. Kadukar 153,090 

14. 18.11.98 Walnl Ramrao Pilaji, timber mazdoor 98,530 
Sukit Ram, timber mistry 89,245 

·CompenaatIon paid as per WorIcman'lI Compensation Act' 1923. 

W .... rn Coalfields Umlted 

1189 

S. No. Date of Name of mine and Name of deceased Compensation 
accident Area paid (in Rs.)· 

1. 2.1.99 Ghugus ole Vadav Gdeam, Gen. Mazd. 149,670 
2. 6.1.99 Ambara ole Shriram today, Exp!. Carrier 156,470 
3. 21.1.99 Ghorawari oc S. Mahalal, cont. worker 222,710 
4. 1.2.99 Nandgaon incline R.K. Shande, friction roller mazdoor 124,700 
5. 2.2.99 Mathani Farookh Khan dresser 135,560 
6. 17.7.99 Pauni ole Shyamrao Donge, welder helper ?09,920 
7. 1.9.99 Damua Ramprasad TIwari, loader 175,540 
8. 9.9.99 Hlndustan Lalpelh Komara Bhanaiah, trammer 138,130 

Colliery-1 
9. 9.11.99 HLC-3 Imratlal Girdhar, loader 169,440 
10. 16.11.99 BalIarpur ole Ramakant Bodilal 167,655 
11. 7.12.99 Padmapur ole A.D. Kulmethe, cont. worker 219,950 

·Cornpeneellon paid as per WorIcman', CompenIIaIIon Act 1923. 
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Western Coalfield. LImited 

2000 (January to June) 

S. No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Dale of 
accident 

1.2.2000 

4.2.2000 

19.2.2000 

10.3.2000 

10.4.2000 

8.6.2000 

24.6.2000 

Name of mine 

Satpura-2 

Mahadeopuri 

Gondegaon 

Ballarpur ole 

New Majri colliery no. 3 

Nandan 2 

Kawadi opencast 

'Compensation paid as per Workmen's Compensallon Act 1923. 

[English] 

Diversification of Fund. 

2555. DR. V. SAROJA: 
SHRI BALI RAM KASHYAP: 

Will the Minisler of RURAL DEVELOPMENT be 
pleased 10 slale: 

(a) whelher some Slates have diverted funds 
allocaled 10 them for Ihe Rural Development Schemes to 
other purposes; 

(b) if so, the details thereof and Ihe reasons therefor, 
Siale-wise; 

(c) Ihe aclion taken by the Union Government in this 
regard; and 

(d) Ihe steps taken to ensure that States do not 
diversify or misuse funds allocated for the various 
scheme::? 

Name of deceased 

L. Jagpati SOL Op 

S. Battan, loader 
N. Suchit, loader 

R.N. Sahl, tripman 

B. Shirnu. cont. worker 

P. Ramlu, timber miatry 

S.V. Chatte~ee, 
Sr. Under Manager 

Shripat Kahu overman 
S.K. Tiwari, mining Blrdsr 
P. Potraje, expl carrier 
B. Milimile 
P. Sukhlal, Gen. Maz. 
R. Yadav, Gen. Maz. 
S. Deven, Gen. Maz 
V. Bonde Drill 
M. Honde, driller 
B. Nagrate, Blasting muz 

Compensation 
paid (In Rs.)· 

159,860 

211,790 
124,700 

131,950 

1~5,900 

172,520 

Not covered 
under Workmen 

Camp Act, 
Hence N.A. 

205,950 
175,540 
175,540 
207,980 
221,370 
163,070 
163,070 
199,400 
184,170 
181,371 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) No case of diversion of funds 
allocated to the existing schemes of Rural Development 
has been noticed during the last three years. 

(b) and (c) Questions do not ariae. 

(d) The Sanction Orders allocating funds stipulate 
that funds released by the Centra should be exclusively 
utilised for the approved items of works, subject to the 
conditions laid down In t:,e Guidellnea. The second 
Instalments, under different Schemes, are releaeed on 
receipt of Utlilaation Certificates from the implementing 
agenclea to the effect that the funds have been utilised 
for the purpose for which theae were sanctioned and no 
diversion of funda has been made. 

[Translation] 

Fire Mlahap. In Coal Min.. of Bihar 

2556. SHRI ARUN KUMAR: WI. the Minister of COAL 
be pleased to state: 
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(a) whether several '!lines at Dhanbad and Bokaro 
in Bihar are engulfed in fire for many years; 

(b) If so, the details thereof; 

(c) whether there is any danger to the life of common 
people on this account; 

(d) if so, the details thereof; and 

(e) the steps taken to extinguish the fire? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (d) Yes, Sir. 
Fire exists in few coal mines of Jharia coalfields for many 
years. Fire also exists in Kargali opencast and Bokaro 
opencast mines of Bokaro. In Jharia Coalfields, the 
number of fires identified in an estimate t:arried out after 
nationallsation of coal mines was 70 and the area covered 
by the fires was 17 Sq. K.m Coal seam were affected in 
49 collieries. In Jharia Coalfields, the surface land has 
been affected by fires and there is danger of subsidence 
of the surface land. In Bokaro and Kargali OC mines the 
fire exists in coal seams in the working quarries and 
there is no danger to life of common people. 

(e) The problem of fire in Jharia coalfields has been 
receiving the Govemment's attention since Nationalisation, 
22 fires projects were prepared since 1975 to 1988 for 
dealing with the fires. Dealing with these fires have been 
extremely difficult on account of the complex geo-mining 
conditions and the extensive habitation over the coalfield. 
Despite the complex situation, the efforts made by BCCl 
has been successful to a large extent with the reduction 
of surface area affected by fires by 40% (9 Sq. Km.) 
and liquidation of 10 fires. 

Two international consultants were appointed for 
preparing a Fire Fighting Programme and an 

. Environmental Management Plan for the Jharia Coalfields 
Fire (JCF). The diagnostic studies for the fire fighting 
programme has been completed. The Environment 
Monitoring Plan for JCF has also been prepared. 

A High level Committee was constituted by the Govl. 
of India under the Chairmanship of Secretary (Coal) to 
look into the problems of fire and subsidence in Raniganj 
and Jharia Coalfields and suggest mitigative measures 
and submitted Its report in Jan. 1998. The 
recommendations of the committee are under 
~mplementatlon. 

A Master Plan has been. formulated by CMPDll for 
dealing with the problem of Fires, Subsidence control 
and rehabilitatiQn of people from endangered and other 
coal bearing areas. 

[English] 

Educational Programmes 

2557. SHRI P.O. ELANGOVAN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleasGd to 
state: 

(a) whether the Government have new plans to 
produce educational programmes through various 
educational (films and documentaries) programmes 
production units such as AVRC etc.; 

(b) If so, the details thereof; 

(c) the programmes produced by AVRCs during the 
last three years and the amount spent for that purpose 
and the number of programmes proposed to be produced 
in near future; 

(d) whether there is any proposal to increase the 
number of AVRCs in the country: and 

(e) If so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) UGC has set up 10 Audio Visual Research Centres 
(AVRCs) and 7 Educational Media Research Centres 
(EMRCs) in various universities/institutes. These centres 
have been producing educational programmes since 1984. 
6700 such programmes have been produced by the MedIa 
Centres so far. These programmes are telecast on 
Doordarshan's. National Network and transmitted on all 
terrestrial transmitters. The primary target audience of 
these programmes is the college students in small towns 
and rural areas. These programmes are not restricted to 
syllabus but are designed to broaden the horizon of the 
viewers. 

(c) The details in this regard are as follows:-

1997 

1998 

1999 

Totel 

(Rs. in lakhs) 

No. of Programmes Amount spent 
Produced 

511 

447 

425 

1383 

799.76 

740.64 

948.22 

2488.62 
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About 450 programmes are proposed to be produced 
every year. 

(d) At present, no such proposal Is under 
consideration of UGC. 

(e) Does not arise. 

Civic Amenltle. Scheme. 

2558. SHRIMATI BHAVNABEN DEVRAJBHAI 
CHIKHALlA: Will the Minister of URBAN DEVELOPMENT 
AND POVERTY ALLEVIATION be pleased to stale: 

(a) the details of civic amenities schemes pending 
lor approval with the Union Govemment, State-wise; and 

(b) the time by which these schemes ara likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) Civic amenities 

schemes covering Water Supply, Sewerage and 
Sanitation, pending with the Union Govemment, State-
wise, . are given in Annexures detailed below: 

(i) 38 Schemes lor a total loan amount of 
Rs. 97,591.13 lakhs are under consideration of 
HUDCO. State-wise detaUs are given in 
enclosed Statement-I. 

(II) 12 Schemes under Accelerated Urban Water 
Supply Programme (AUWSP) for a project cost 
of As. 1999.01 lalchs ara pending. State-wise 
details are given In enclosed statement. 

(b) No time frame can be indicated at this stage. 

Stl/tem.n,., 
State-wise schtIrrItM of Water Supply, Sewerage and Sanitation 

under ConsideratiQn of HUDeO 

S. No. State Total Number Total Loan 
of Schemes Aaalatance 

(Ra. in Lakhs) 

1. Andhra Pradeeh 14 n29.1S 

2. Assam 01 10,000.00 

3. Goa 01 1,500.00 

4. Kamataka 05 28,488.90 

5. Kerala 05 12,970.00 

6. Madhya Pradesh 01 700.00 

7. Maharashtra 08 34,323.05 

8. Meghalaya 01 700.00 

9. Tamil Nadu 01 200.00 

10. Uttar Pradesh 01 1000.00 

Total 38 97,691.13 
• 
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State 

sr."""nt-ll 

Details of Pending Schel7lfJs under Centrally 
Sponsored ScheI7IfJ of Accelerated Urban 

Water Supply Programme 

. Project Cost 
(Rs. in lakhs) 

HARYANA 

1. Ferozpur Jhlrtca 88.00 

2. Mohindergarh 376.50 

3. Nuh 174.00 

KARNATAKA 

4. Turunekhere 273.80 

MADHYA PRADESH 

5. Balhar 128.00 

6. Kothl 46.70 

7. Khujner 286.50 

8. Zeerapur 120.00 

9. Thankhamaria 58.30 

10. Pandaria 76.65 

11. Bemetara 141.30 

12. Barela 229.26 

Total: 1999.01 

Reg.etretlon of Child .. " 

2559. SHRI K. YERRANNAIDU: WIH the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether about ten million newly bom children go 
unregl&tered every year in India; and 

(b) if so, the action taken/proposed to be taken to 
ensure compulsory registration of all the births In the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI I.D. SWAMI): (a) As per the latest 
reports available from the States. it Is estimated that out 
of approximately 25 miiNon births in the 'COuntry In a 
year, around 13.5. mOlion births are registered. Therefore, 
an e.timated 11.5 million births may not be getting 
registered. 

(b) The following major steps have been taken by 
the Govemment to achieve full registration of births. 

(1) The Home Minister had written to the Chief 
Ministers of the States that have low level& of 
registration. The 110me Secretary had alae, on 
more than one occasion, urged the Chief 
Secretaries the need on the part of the State 
Govemments to give special attention to this 
work. 

(2) One of the main reasons for poor regl&tratlon 
of birth in many parts of the country is leck of 
awareness among the general public about the 
need and importance of registration. Certain 
publicity campaigns have, therefore, been 
launched during the past few yeara for creating 
more awareness about the Importance of 
regi,stration of births and deaIhI. The various 
media used are radio, r.v., poataI stalionery, 
cinema slides, posters and stickers, etc. 

(3) Although the responsibility of reporting of births 
occurring in the house lies with the head of the 
household, 'such events may not get reported 
to the Regilltrar for registration. due to various 
reasons. On the advice of the Registrar 
General's, office, some State. have designated 
health and family welfare workers, anganwadi 
workers, chowkidars etc., as informants to 888111t 
in getting these events registered. 

(4) The States have been advised to take strict 
action against the defaulting medical Institutions 
that do not report the event occurring within 
the Institutions to the local Regi8trar In time. 

(5) The RegI&trar Generai, India held detailed review 
meetings of the Chief Registrars of Births & 
Deaths of all the States and Union territories 
for four consecutive years starting from 1996. 
In these meetings performance of each State 
was reviewed separately and .tratllgle. for 
improvement of birth and death registration 
were laid down for appropriate action by the 
State •. 

(8) The Regl.trar General, India has partlculary 
Identified the five poorly performing State. 
(Andhra Pradesh, Assam, Bihar, Rajasthan and 
Uttar Pradesh) and conducted two rounds of 
special meetings to suggest mea.ure. for 
improvement in the registration of birth. and 
deaths in the States. 
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{Translation} 

Syllabus of NIRD 

2560. SHRI DANVE RAOSAHEB PATIL: Will the 
Minister of RURAL DEVELOPMENT be pleased to state: 

(a) whether the course syllabus of National Institute 
of Rural Development has been recognized by any of 
the Indian Universitias for their diploma/degree course; 
and 

(b) if so, the details of the Universities where this 
course/syllabus has been introduced particularly in 
Maharashtra? 

THE MiNISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) No, Sir. National Institute at 
Rural Development organizes only training programmes. 
These training programmes have their own syllabus. As 
such, the question of recognition of the syllabus by the 
Universities does not artse. 

(b) Does not arise. 

{English} 

Fencing of Indo-Banglade" Border 

2561. SHRI PRAKASH MANI TRIPATHI: Will the 
Minister of HOME AFFAIRS be pleased to &tate: 

(a) whether the Govemment purpose to fence the 
entire Indo-Bangladesh border; 

(b) if so, the estimated expenditure likely to be 
incurred therein and the time by which the fencing is 
likely to be completed; and 

(c) the present status of the ongoing existing 
construction of border roads and fencing? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) Yes Sir; to the 
extent technically 'eulble. 

(b) The expenditure is estimated at As. 980.79 crores. 
The fencing work is scheduled to be completed by 2007 
AD. 

(c) Tin May, 2000, construction of 2357.75 kma of 
roads (including 20465.07 mtrs of Bridges) and 830.61 
kms of fencing has been completed. 

New Open c.at Coal Min .. In WCL 

2562. SHRI PRAVIN RASHTRAPAL: Will the Minister 
of COAL be pleased to state: 

(a) whether the construction of three new opencast 
coal mines in the Westem CoaHieIda Limited has been 
completed; 

(b) if so, the coal dug out from each mine during 
the last three years; 

(c) the expenditure incurred thereon; and 

(d) the amount received from the sale thereof? 

THE.MINISTER OF STATE OF ·THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) Yea, Sir. Ukni, 
Mugoli and Gondegaon Opencast Projects (coating Rs. 
50 crores and above) have been completed in the 
Westem CoaHields Limited in the last three years. 

(b) to (d) Details of production, expenditure inucrred 
and the amount received from the aale In respect of 
these projects for the last three years are given below:· 

Name of Project FN Year Coal Production Capital Revenue Total 

Ukni OC 

Mugoli OC 

Gondegaon OC 

1997·98 

1998-99 

1999-2000 

1997·98 

1998·99 

1999·2000 

1997·98 

1998·99 

1999·2000 

(MT) 

1.156 

1.208 

1.278 

0.771 

0.950 

1.006 

0.377 

0.619 

0.701 

Expenditure 
(As. Cra.) 

08.83 

04.85 

01.84 

27.10 

08.94 

05.72 

22.06 , 

07.93 

06.25 

Expenditura Sale (Net) 
(Rs. Cra.) (As. Crs.) 

37.05 71.58 

42.27 68.93 

40.39 88.24 

24.36 37.66 

29.46 61.03 

32.01 60.52 

15.74 29.29 

23.90 48.37 

33.06 45.55 
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(Translation] 

Public Sector Under the SAIL 

2563. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister 01 STEEL be pleased to state: 

(a) whether the condition of all the Public 
Undertakings under the SAIL Is deteriorating day by day; 

(b) if so, the details thereof and the reasons therefor; 

(c) whether any enquiry has been conducted in this 
regard; 

(d) H so, the outcome thereol; and 

(e) the action proposed to be taken against the 
officials responsible for the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) No, Sir. 

(b) to (e) Do not arise. 

Hindi Advleory Commltt .. 

2564. SHRI JAGDAMBI PRASAD YADAV: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the manner in which the process of reconstitution 
01 the Hindi Advisory Committee in the Ministry and in its 
attached departments is completed and its composition 
thereof; 

(b) the date on which its meeting Is I.ikely to be held 
alongwith the subject of its considerations; 

(c) the reasons for delay In holding this meeting; and 

(d) the steps proposed to be taken to hold its 
meetings regularly and bring improvement in its 
functioning? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCiENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) The process of reconstitution of Hindi Advisory 
Committee of the Ministry is on and ita meeting will be 
held immediately after issuance of the Notification i,. ~:-'is 
regard. 

(c) and (d) The meeting could not be organised due 
to non-reconstitution of Committee. Its meeting will be 
organised regularly as soon as the committee Is re-
constituted. 

(EngllMI] 

Women Economic Programme 

2565. SHRI BIKRAM KESHARI DEO: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether the number of beneficiaries have 
Increased in the physical performance under the women's 
economic programme-phase-II (previously known as 
training-cum-productlon for women-Norad Scheme); 

(b) H not, the reasons· therefor; 

(c) whether any problem has been faced by the 
executing agencies; 

(d) H so, the details thereof; 

(e) whether the Govemment propose to implement 
this programme on a massive scale in Orissa; and 

(f) H 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) The Number of beneficiaries 
under the NORAD Scheme during the last three years 
were as under:-

1997-98 

1998-99 

1999-2000 

1n25 

35160 

21780 

(b) The scheme is mainly implemented through 
NGOs. The number of beneficiaries depend upon 
proposals received from them and the financial allocations 
for the scheme. 

(c) and (d) Many of the proposals received from the 
NGOs were incomplete the therefore had to be returned 
for completion of formalities. This has caused delay in 
sanctioning the proposals. 

(e) and (f) The Govemment will consider all the 
proposals received from Orissa as per the guidelines 
within available allocation. 
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c..n,. In JaK 

2566. SHRI R.S. PATIL: 
SHRI G.J. JAVIYA: 
SHRI CHANDRAKANT KHAIRE: 

Will the Miniater of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Govemment has been 
drawn to the news regarding "Hizbul's ceasellre" appearing 
in the 'Hlndustan Times' dated July 26, 2000; 

(b) if eo, the facts of the matter reported therein; 

(c) whether Hlzbul Mujahlddin has made some 
condlllons for their declaration of ceaaeflre; 

(d) if BO, th~ details thereof; and 

(e) the reaction of the Union Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(e) Govemment are aware of the media reports about 
the cease-fire announced by Hizbul-Mujahldeen, for 
holding unconditional and meaningful dialogue. Welcoming 
the move and having taken cognizance of the support 
extended to the peace Initiative by the people of J&K, as 
also recognizing the need for restoration of peace, 
Govemment have urged the Hizbul-Mujahideen. leadership 
to come overground and establish contact with the 'Union 
Home Secretary to discuss the modalities neC8saary for 
Initiating a dialogue and preparing grounds for restoration 
of peace. Accordingly preliminary contact with th, 
rapnIII8I1tatIv of HM has taken place. Govemment would 
also like to Invite all militant groups and political leaders 
to come forward to restore peace and normalcy In the 
State. 

Slnldng of Railway Unea 

2567. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of COAL be pleased to state: 

(a) whether railway-lines over-passing/passing around 
certain coal mines of the country are constantly sinking 
into the earth; 

(b) if BO, the details thereof, State and U.T.-wlse; 

(c) the reasons ther6for in each case; 

(d) the steps taken to protect further sinking of railway 
lines; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (e) It has been 
reported by Coal India Limited that no incidence of 
subsidence causing sinking of railway Hnes passing overl 
passing coal mines under command area of Coal India 
limited has come to their knowledge. However, following 
railway lines are likely to be affected due to the existence 
of fire for more than 30 years in the surrounding areas 
(Pre-Nationalisation). 

(i) Dhanbad-Chandrapura Chord Line (Eastem 
Railway) 

(~ Dhanbad-Patherdih-Sudamdih Railway Line 
(Eastem Railway) 

(iii) Adra-Gomoh Railway Line (South Eastern 
Railway) 

The details of action taken by BCCL to protect the 
railway lines are as under: 

1. Dhanbad-Chandrapura Chord Line (Eastem Railway) 

(a) At Bassurlya and S. Bansjora isolation trenches 
have been cut to isolate the fire for protection of railway 
line. 

(b) At S. Bansjora surface sealing has been done to 
retard the progress of fire towards railway line. 

(c) At Khas Kusunda a scheme to stablise the 
Khusunda yard at an estimated cost of Rs. 0.4963 crores 
is under Implementation. 

2. Dhanbad-Patherdlh-Sudamdih Railway Line (Eastem 
RaHway) 

(a) A world bank assisted project namely "Jharia mine 
Fire Technical Assistance Project" has studied and 
submitted Its final report in May, 1997 in which they 
have indicted that the railway line is threatened near 
Lodna, Bagdigi and Bararee mines, and most appropriate 
means Is to divert rail traffic. 

(b) At Lodna isolation trench and cement grouting 
through boreholes have been done at protect the track. 

(c) At Bagdigi and Bararee mines isolation trench 
and blanketing with Matti have been done as preventive 
measures against advance of fire. 

(d) At Lodna-South Lodna fire a scheme to deal with 
fires which will protect the railway line is under 
implementation at an estimated cost 01 Rs. 3.34 crores. 
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(e) At Sudamclih Eastem edge XIIXII, XIVIXIVA seams 
have been blanketed to control the fire advancing towards 
the railway truck. 

(f) New Schemes 

(i) Further a scheme under Standing Scientific 
Research Committee (SSRC) for protection of 
this line at Lodna and Bagdigi for a totai 
investment of Rs. 6.11 crores has been 
prepared and is under approval of SSRC. 

(ii) Another scheme under SSRC for protection of 
railway track at Bararee for an Investment of 
Rs. 4.95 crores Is under approval of SSRC. 

The work required to be done under these schemes 
are in seam and stowing borehole and stowing, surface 
sealing, blanketing etc. 

3. Adra-Gomoh Railway Line (South Eastem Railway) 

(i) At Gopulichak colliery Isloation trench upto XVI 
seam floor has been made in addition to the 
surface sealing to control the progress of fire. 

(II) New Scheme 

(a) At Phularitand & Block II OCP a scheme under 
SSRC for protection of railway line for an investment of 
Rs. 5.24 crores Is under approval. 

(b) At Sudamdih a scheme under SSRC for protection 
of railway line for an investment of Rs. 8.24 crores (also 
for Patherdih-Bhojudlh Une) Is under approval. 

The work required to be done under these schemes 
are construction of water pools, borehoie sand stowing 
surface sealing, blanketing etc. 

{Translation] 

Recruitment Centre of CRPF In Uttar Pl1IdMh 

2568. DR. BALIRAM: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the total number of recruitment centres for the 
recruitment in C.R.P.F. in Uttar Pradesh from the rank of 
soldiers upto the rank of Assistant Commandants; 

(b) whether the Government propose to open 
comrniasionary-wiae recruitment centres; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) tl 
(c) There are no permanent recruitment centres of thl 
Central Para Military Forces including CRPF for tho 
recruitment of Constables in the States and UTa. Howeve 
temporary centres are opened in places wher 
infrastructure facilities are available for the duretion th 
recruitment Is to be made for Constabies. 

Recru;tment of Sub-Inspectors Is done by the Stl 
Selection Commiaaion (SSC) and Aaalstant Commandan 
by Special Selaction Board (SSB) constituted for II 
purpose and is done on an All India competition baa 
The recruitment centres are decided by the SSC 81 
SSB. 

There Is no proposal to open permanent recrullmE 
oentres. 

{Eng/Ish} 

PIIl1I-Mllltllry Force. 

2569. SHRI M.V.V.S. MURTHI: WHI the Minister 
HOME AFFAIRS be pleased to state: 

(a) whether the Govemment had Issued any orde 
to comball.. certain civilian cadre on optional basIe 
the Central Para-Military Forces in 1989; 

(b) if so, the details thereof alongwlth the number 
presonnel who opted for the Scheme and the strength 
civilian cadre held as on date; 

(c) whether the Central Para-Military Forces Induct, 
peraonnel in civil cadre after 1989; 

(d) if so, the details thereof; 

<e) whether the Govemment have ensured protectlc 
of Career Progreealon to clvHlan cadre personnel wt 
have opted out of the scheme and also to those clvlUsr 
who joined the Para-Military forces after 1989; and 

(f) if 80, the details and modalities adopted in thl 
regard? 

THE MINISTER OF STATE IN THE MINISTRY 01 
HOME AFFAIRS (SHRI CH. VlDYASAGAR RAO): (al all( 
(b) Yes, Sir. The salient features of the scheme were BE 
under.-

(i) The equivalence of ranks and pay scales for 
the combatlaed posts were clearly mentioned 
for adoption by the forces; 
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(ii) On combatisation the incumbents of these posts 
were to be governed by the respect actlrul .. 
of the force; 

(iii) All future appointments/recruitment against the 
vacancies in the various categories of posts 
combatised by that Govemment sanction were 
to be In the combatised ranks; 

(Iv) The civilians were given a chance to opt for 
combatisation. 

The number of CPMF personnel who opted for the 
scheme was 6581 and the strength of civilian cadre in 
CPMFs held on date is 2048. 

(c) and (d) Yes Sir. After 1989, 38 personnel were 
inducted in civilian cadre of different CPMFs. 

(e) and (f) Yes Sir. The normal promotional channels 
subject to availability of postslvacancles are available to 
such civilian cadre officers as per recruitment rules. 

Ta. Force for Women end Children 

2570. SHRI CHINTAMAN WANAGA: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pI_d to 
state: 

(a) whether any Task Force has since been 
conetituted to review Government achemes being run by 
different Ministries for the benefit of women and children; 

(b) if so, the recommendations of the review 
committee; 

(c) whether the Government propose to take some 
effective steps to implement women component plan. to 
utilise the money earmarked for women; 

(d) If so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) to (e) The Govemment has 
decided to set up a Task Force to review existing 
provisions relating to women's participation In the national 
economy to consider and make recommendation. for the 
development of institutional mechanisms for advancement 
of women with the strategic objective of Integrating a 
gender prespective in legislation, public policies, 
programmes and projects; to reviewnormulate the women's 
component plans and integrated women davelopment 

achemes, and suggest amalgamation and consoUdatlon! 
pruning of the same wherever neceasary and to draft a 
programme for celebrating the year 2001 as 'Year of 
Women Empowerment". 

(Translation) 

GodownaiCold Storage. 

2571. SHRI RAJO SINGH: Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) the number of godownslcold storages constructed 
in Bihar during each of the 18."It throe years, district-wise, 
capacity-wise; 

(b) the funds allocated by the Union Govemment for 
the purpose during the said period; 

(c) whether the number of godowns/cold storages 
are inadequate to meet the requirament of the State; 
and 

(d) if so, the steps proposed to be taken fof 
construction of more godowns and cold storages in the 
State? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) to (d) Information is being 
collected and will be laid on the Table of the House. 

Hearing In Rape C .... 

2572. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
Will the Minister of HOME AFFAIRS be pleased to state: 

(a) whether at present the rape victims have to face 
disgraceful situation during the process of hearing of rape 
cases; 

(b) If so, whether the Govemment propose to bring 
a comprehensive bill regarding hearing the cases of. rape 
in a confidential manner; 

(c) if so, the salient features of the proposed bill; 
and 

(d) the time by which it is likely to be introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0 SWAMI): (a) to (d) In view of 
the existing provisions under section 327 of Code of 
Criminal Procedura, 1973 for conducting trial of rape cases 
in camera also to prevent the printing or publishing of 
any matter relating to such trials, there Is no legislative 
proposal in this regard. 
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Meeting for Autonomy 

2573. SHRI RAMDAS ATHAWALE: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether any high level meeting was convened to 
hold talks with prominent Leaders of Nation'll Conference 
on the resolution 01 Jammu and Kashmir Autonomy on 
July 17, 2000 in Delhi; and 

(b) if so, the outcome of the meeting thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) On 17th July CM J&K called In the PM. It was 
mutually agreed that Govemment of India will be in touch 
with the Govt. of J&K on the subject 01 devolution 01 
powers to the State. However details and modalities 01 
such devolution were not discussed In the meeting. 

Eve-taaalng In Deihl Unl".,.,ty 

2574. SHRI TUFANI SAROJ: Will the Minister of 
HOME AFFAIRS be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the news-item regarding "ev.teasing in North 
Campus 01 Deihl University" appearing In the 'Indian 
Express' dated 11 July, 2000; 

(b) if so, the reaction 01 the Govemment thereto; 

(c) whether the incidents 01 eve-teasing have 
increased in various campuses of the Delhi University 
and the other parts of capital; and 

(d) if so, the steps being taken by the Govemment 
to prevent such incidents? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and 
(b) Yes, Sir. Delhi Police registered criminal cases in 
connection with two out 01 the three incidents mentioned 
In the news report and arrested four accused persons. 
The third case was closed as the complainant withdraw 
her complaint after the offending boys apologised to her. 

(c) No, Sir. 

• (d) The steps taken by Delhi Police to prellent the 
incidents of eve-teasing include deployment of additional 
police personnel near girlslwomen institutions; awareness 
campeign through press against ragging and tfit'""18asing; 

deployment of plain clothes men in and around the 
University Campu8, specially In the beginning of the 
8e8sion; setting up of Women Help line at the Police 
Control Room; and sen8itlsatlon of the police personnel 
towards the problems of women. 

[English] 

Participation of Women In Agrl~uItund MCI Rural 
Development Progrmnmea 

257';' SHRI SADASHIVRAO DADOBA MANDLlK: WHt 
the Minister 01 RURAL DEVELOPMENT be pleased to 
adate: 

(a) whether the Govemment propose the participation 
of women in Agricultural and Rural Development 
programmes; 

(b) II 10, the details thereof; and 

(c) the steps taken 80 far or proposed to be taken 
by the Govemment In this regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATW/Itf: (a) Yes, Sir. 

(b) and (c) The Government Implement various 
Schemes in the Rural Development and Agricultural Sector 
with participation of women. The major Rural Development 
Schemes, namely the Jawahar Gram Samrldhl Yojana 
(JGSY), the Swarnjayanti Gram Swarozgar Yojana 
(SGSY), the Employment Assurance Scheme (EAS), the 
National Social Assistance Programme (NSAP) and the 
Indira Awaas Yojana (lAY) have women's component8 
built into them. A Central Sector Scheme of Women In 
Agriculture is being implemented in one Di8trlct each of 
twelve States. This Scheme envisages to motivate, 
mobilize and organize women farmers to form groups 
and agriculture support 8ervice8 8uch as Training, 
Extension, Input etc. are channettzed through the network 
01 "these group8. The schemes/projects for providing 
training and extension 8upport to Small and Marginal 
Women Farmers are implemented either with Central 
Assistance or with Extemal As8istance. 

Utilisation Certificates of Unlveraltln 

2576. SHRI SULTAN SALAHUDDIN OWAISI: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether different univeraitieelcottegea are liable 
to 8end a progress report of expenditure and utUiaation 
certificate in re8pect of thp grants released by UGC to 
them; 
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(b) if so, the names 01 univefSitieslcolleges which 
have submitted this. utilisation cettmcatelexpendJture 18pOfts 
to the Government; 

(c) the details at colleges/universities which have not 
supplied such certificates for the last three years a10ngwHh 
the reasons therefor; and 

(d) the action Pr0p06ed to be taken in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOFMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(d) The information is being collected and will be laid on 
the Table of the House. 

Production of Steel 

2577. SHRI SUNIL KHAN: WiH the Minister of STEEL 
be pleased to state: 

USA UK 

96 97 98 96 97 98 

Raw 148 150 149 149 149 148 
Material 

Labour 153 147 147 105 108 118 

Store & 104 105 107 114 121 123 
other 
mat. 
Cost 

Energy 64 64 57 38 38 38 

Total 513 507 502 443 456 472 

Agures In respect of ChIna Is not available. 

The cost for SAIL is for the financial year and for 
other countries il is for calendar year. 

J_ahar Gram Samrldhl YoJane 

2578. SHRI KRISHNAMRAJU: 
SHRI A. VENKATESH: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

96 

161 

179 

117 

45 

564 

(a) /he cost 01 production of stesl in the country as 
compared to other countries like USA, UK, Germany, 

Japan and China during each of the last thf8B years; 
and 

(b) the cost of different ingredients of steel making 
like raw material, labour, store and energy in India as 
compared to these countries? 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHy): (a) and (b) 

The cost of production is a classified information and its 
disclosures is not in the commercial interest of the 
orglnsation. However, the figures in respect of USA, UK, 
Germany, Japan as reported in World Steel Dynamical 

cost monitor and SAIL (India) for the last three years are 
given below: 

($!Tonne of Saleable Steel) 

Germany Japan SAIL (4 Plants) 

97 98 96 97 98 96 97 98 

157 156 124 121 116 134 121 109 

153 151 148 123 120 56 53 51 

102 102 140 128 119 69 62 51 

41 38 48 49 44 38 36 30 

504 498 557 502 4n 346 331 312 

(a) the salient features of Jawahar Gram Samridhi 
Yojana (JGSY); 

(b) the financial ceiling up to which Panchayat can 
execute any approved work without the Govemmenfs 
techniclilladministrative approval; 

(c) the responsibility for overall guidance, coordination, 
supervision and monitoring of the projects; 

(d) the percentage reserved for women workers under 
the scheme; 
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(e) whether any irregularities in implementing the 
Yojana have come to the notice of Govemment from 
various States; and 

(f) H so, the details thereof, State-wise; and 

(g) the steps taken by the Govemment to plug the 
loopholes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) Jawahar Gram Samrldhl YoJana (JGSY) is the 
Centrally Sponsored Scheme meant for development of 
Rural Infrestructure. This scheme is entirely Implemented 
at the Village Panchayat level. The entire funds are 
released to the Village Panchayat including State Share. 
The Panchayats are empowered to take up the need-
baaed works with the approval of Gram Sabha. 22.5% of 
the funds are earmarked for the Individual beneficiary 
scheme for SCelSTs. 3% of annual allocation is to be 
utilized for creation of barrier free infrestructure for tho 
disabled. 

(b) Village Panchayats can execute works/schemes 
up to As. 50,0001- without technlcaVadministrative approval. 

(c) DRDAa/Zlla Parishads have been vested with the 
raeponslbllty for overall guidance, coordination, supervision 
and monitoring of the projects. 

(d) 30% of the Employment opportunities under JGSY 
are reserved for women. 

(e) and (I) Some complaints are received In the 
Ministry from the variotls StDtas. Complaints received 
regarding irregulllrities are forwarded to the respective 
State Govemments for necessary action, which Is the 
appropriate authority for taking action against the erring 
implementing offlclalalnon-officlals. Details of complaints 
received during 1999-2000 are given In statement. 

(g) In order to ensure proper implementation of the 
programme Including plt'ventlon of leakage, the following 
steps have been tsl<en by the Central Govemment. 

(I) Selection of works and benefiCiary by Gram 
Sabha. 

(ii) Social audit by the Gram Sabha. 

(iii) Constitution of Vigilance and Monitoring 
Committee at the Block, District and State level. 

(iv) Utilization Certificate and Audit Report II 
essential for release of second Instalment of 
Centra! share of funds. 

(v) Non-embezzlementINon-divereion Certificate from 
the district authority before release of eecond 
instalment of Central ahare of funda. 

(vi) Field vin by the offIciall of the Ministry under 
Area Officere Scheme. Physical Verification of 
the assets created on the spot by the District 
and State. officials. 

List of Complsints received during 1999-2000 relstlng to JGSY 

S. No. State 

2 

1. Assam 

2. Bihar 

Received from 

3 

Sh. Biswarup Bhattacharjee 
General Secretary (BJP; 
KarimganJ 

Sh. Phookna Singh 
Social Worker-Jt. Secretary 
Zilla Bharat Sewek Samal 
Begusarai. 

Sh. Pankaj Kr. Singh 
Advocate-Godda district 

Sh. Arvind Kr. Singh 
PreSident, 
Kalyanpur Congress Committee 
dist. Samastipur 

Subject 

4 

Complaint regarding misutHl8ation 
of RD funds and violation of 
programme Guidelines by DRDA 

Misutilisalion of JGSY funds 

Irregularities in the implementation 
of JRY. 

Irregularities in the implementation 
of JRY. 
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2 

3. Uttar Pradesh 

4. Orissa 

5. M.P. 

6. Weat Bengal 

AUGUST 8, 2000 

3 

Sh. Nitlsh Kumar 
Union Minister for Agriculture, NO 

Sh. Rajmangal Mlshra 
Village-Surpur Kashlpur Pargana 
Oistrict-Sultanpur 

Sh. Shyamraj 
Block Gyanpur, 
District Bhadol 

Sh. Hariom Singh 
Gram-Malnl Bhavakhera 
Block-Auras, Dist.-Unnao 

Sh. Sant08h Gupta, Jouma:ist 

Sh. A~un Charan Sethi, MP 

Sh. Gyan Singh, MP 

Sh. R.K. Parmar, Deputy Adviser 
forwarding complaint of Sh. A.K. 
Panja, Chief Whip 01 All India 
Trinamool Congress 

Secretary (RD), Gov!. 01 India 

to Questions 

4 

Misutilisation 01 JGSY lunds by 
Panchayat & district officials in 
Gram Bageshwari, Munger (Bihar) 

292 

Gross violation of programme Gulde.nee 
in the implementation of JRY 

Gross violation of programme Guidelines 
in the implementation of JRY. 

Misappropriation of JRY funds by 
Gram Pradhan and block officers. 

Misappropriation of JRY funds by Gram 
Pradhan and block officers 01 Gram 
Panchayat Purakalan, Tehail Talbehat 
District Lalltpur. 

Misutilisation 01 JRY lunds in Bhadrak 
district 

Misutilisation 01 JRY funds in Shahdol 
district 

Financial irregularities in the 
implementation 01 rural development 
programmes 

CAG's observations reg. Misuse 01 JRY 
funds published in Hindustan Times 
dated 9n199. 

[Translation] 

Power Generation Unit of SAIL 

(e) the details of cost of generation 01 electricity per 
unit during the said period? 

2579. DR. SUSHIL KUMAR INDORA: 
SHRI SUKDEO PASWAN: 

Will the Minister 01 STEEL be pleased to state: 

(a) whether Steel Authority of India is running a 
Power-Generation Unit; 

(b) H so, the details thereof and the installed capacity 
01 this project; 

(c) the percentage of the instailed capacity utilised to 
generate power during each 01 the last three years and 
till June, 2000 

(d) the investment made on the construction of this 
project by March, 2000; and 

THE MINISTER OF STATE OF THE MINISTRY OF 
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b) 
Yes, Sir. SAIL Is operating captive power plants in four 
of Its Integrated Steel Plants. 

The details of the captive power plants of SAIL are 
as follows: 

SI. No. Plant Installed Capacity (MW) 

1. BSP 110 
2. DSP 140 
3. RSP 245 
4. BSL 302 

Total 797 
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In addition, there is a Diesel Generating Set of 
6 MW capacity at Visvesvaraya Iron and Steel Plant, 
lNhich is not in operation now. 

(c) Capacity utilisation of these power plants for last 
three years and upto June 2000 (for current year) Is as 
given below: 

SI. No. Plant 

1. 

2. 

3. 

4. 

BSP 

DSP 

RSP 

SSL 

• Aprll.June' 2000. 

1997·98 1998-99 1999-2000 2000-2001' 

85% 

61% 

55% 

46% 

87% 

57% 

58% 

48% 

92% 

58% 

58% 

42% 

89% 

58% 

63% 

49% 

(d) The investment (Net Block + Capital work·in· 
progress (WIP) made on construction of Power Plant by 
31.3.2000 is as under: 

(Rs. crores) 

BSP DSP RSP BSL 4 Plants 

Net Block + WIP 113.81 56.31 248.51 218.80 637.43 

(e) The details of cost of generation of electricity per 
unit in the last three years is as under: 

Cost per Unit (Rs.) 

1997·98 1998-99 1999-2000 

1.52 1.40 1.69 

Workshop on Land A .. ouree. 

2580. SHRI RAMJI LAL SUMAN: 
SHRI ZORA SINGH MANN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether a wortlshop was organized by the Land· 
Re~urces Department under the Ministry; 

(b) if so, the deteils thereof; 

(c) the details of representatives attended this 
workshop and the expenditure incurred thereon; and 

(d) the decision teken thereon and accepted by the 
Govemment? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) and (b) 
Ves, Sir. The Department of Land Resources (DoLR), 
Ministry of Rural Development (MoRD) organized a 
wortlshop on "Study on Rural Poverty, Diversification and: 
Ace ... to Natural Resources In the context of Sustainable: 
Livelihoods" in collaboration with Ovarseaa Development' 
Institute (001), and DFID London. The Study is being 
conducted by a Consortium led bv the 00/. The Workshop 
was held in Vigyan Bhawan Annexe, New Delhi, on 30th 
June and 1st July, 2000. 

(c) The partiCipants were from the Central 
Govemment, selected State Govemments, NGOs, and 
Institutes involved in the field of land resource 
management. A few participants from United Kingdom, 
Bangladesh and Nepal also joined the workshop. The 
total expenditure Incurred on this workshop by DoLR was 
approximately Rs. 1.26 lakhs. The entire expenditure on 
the T AIDA, boarding, lodging and transportation of the 
intemational and national experts (NGOs etc.) was bome 
by ODIIDFID, London. 

(d) The Workshop was convened to gather the inputs 
for the proposed reeearch study. As 8uch, no decision is 
required to be taken by the Government. 

{English} 

Drinking Water 

2581. SHRI RAMSHETH THAKUR: 
SHRIMATI HEMA GAMANG: 
SHRI M.V.V.S. MURTHI: 
SHRI RAM MOHAN GADDE: 
SHRI RAM PRASAD .S/NGH: 
SHRI SHIVAJI MANE: 
SHRI VIRENDRA KUMAR: 
SHRI V.S. VIVEKANANDA REDDV: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(al whether the Govemment have decided to provide 
drinking water to all rural habitation in the country; 

(b) if 10, whether Govemment have also increased 
the budget allocation for the purpose for the current 
year; 

(c) if so, the details thereof, State-wise; 

(d) whether the Govemment have formulated Plan to 
provide fund for the projects lying incomplete lor want of 
funds; 
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( e) " so, the details thereof; 

(f) the time by which It Is likely to be Impiementtld; 

(g) whether the Government propose to approach for 
the foreign 888I8tance for the execution of water resources 
managoment project; and 

(h) if so, the details thereof, Project-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a> Govemment 
envisages to provide potable drinldng water to all rural 
habitatlona In five years, 

(b) Yes, Sir. 

(c) Statement showing State-wise allocation under thft 
Accelerated Rural Water Supply Programme (ARWSP) 
during 2000-2001 enclosed, 

(d) 10 (f) Rural Drinking Water Supply is a State 
subject. State Govemments have been Implementing Rural 
Water Supply Programmes under the State Sector 
Minimum Needs Programme (MNP). The Central 
Government supplements the efforts of the State 
Govemments by providing Central assistance under the 
Accelerated Rural Water Supply Programme (ARWSP). 
Powers have been delegaled to the State Govemments 
to plan, sanction and Implement Individual Rural Water 
Supply Schemes. As per the Action plans prepared by 
1M StatesIUTs, an the rural habitations in the country 
will be provided with drinking water facilities in five years, 
subject to availability of funds. 

(g) At present there Is no proposal under 
consideration of the Central Government to approach for 
fOreign Il8IIistance for the execution of water resources 
management project. 

(hI Does not arise. 

S. No. 

1. 

2. 

smr.m."t 
State-wise allocation of funds under 

ARWSP during 2000-2001 

State 

2 

Andhra Pradel!lh 

Arunachal Pradesh 

(Rs. In Iakh) 

2000-2001 

3 

11600.00 

3492.00 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

2 

Aasam 

Bihar 

Goa 

GuJarst 

Haryana 

Himachal Pradesh 

J. & K. 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

MeghaJaya 

Mlzoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikklm 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Wesi Bengal 

A & N Islands 

o & N Havell 

Daman & Diu 

Deihl 

Lakshadweep 

Pondlcherry 

Total 

to Ouestions 

3 

5898.00 

9380.00 

1404.00 

7085.00 

1943.00 

5091.00 

8788.00 

10350.00 

5748.00 

11109.00 

16934.00 

1282.00 

1373.00 

981.00 

1020.00 

8213.00 

2383.00 

16381.00 

650.00 

7308.00 

1216.00 

14n5.00 

7895.00 

13.00 

7.00 

0.00 

5.00 

0.00 

5.00 

160306.00 
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HUDeO'. Separate Wing 

258:!. PROF. UMMAREDDY VENKATESWAHLU: Will 
the Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether HUDCO has a separate wing to advise 
the public on design and cost-effective construction 
technology for the construction of houses; 

(b) if so, whether any media campaign has been 
launched to popularise this scheme; 

(c) if so, the details thereof; 

(d) whether HUDCO has taken any steps to contact 
and consult innovative designers in the country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) Yes, Sir. 

(b) and (c) Housing and Urban Development 
Corporation (HUDCO) Limited in collaboration with the 
Building Materials Promotion Council (BMTPC) produces 
audio visual filmsllnterviews stc. and uses these materials 
for mass awareness through T.V. Exhibitions/Seminars 
and Trade Fair. HUDCO has also explored the possibility 
of using ';Iectronic media through Doordarshan and pther 
private channels to popularise cost effective, energy 
efficient, aco-friendly building materials and technologies. 
HUDCO also organises annual HUDCO Build-Tech in 
India International Trade Fair for massive dissemination 
among public. HUDCO also publishes booklets, pamphlets 
and brochures disseminating such technology. 

(d) and (e) HUDCO has been extensively promoting 
the research and development efforts of National 
Laboratories such as Central Building Research Institute 
(CBRI), Regional Research Laboratories (RRL), National 
Environmental Engineering Research Institute (NEERI), 
National Council for Cement & Building Materials 
(NCCBM), State Institutions, Non-Government 
Organisations (NGOs) like Development Alternative, Centre 
of Science & Technology for Rural Development 
(COSTFORD) and efforts of professionals like LaurieBaker. 
HUDCO organises regular annual cOmpstitions on low 
cost housing through which various National experts 
contribute through their innovative concepts and designs. 

[Translation} 

Leakage of Question Papers In Deihl Unlveralty 

2583. MOHO. SHAHABUDDIN: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether there has been a constant increase in 
the number of complaints regarding ...... ge of question 
papers of several subjects in Delhi University since 1993: 

(b) if so, the details.of cases of leakage of question 
papers brought to the notice of the Vice-Chancellor till 
data: 

(c) whsther the task of examining the answer books 
has been assigned to the teachers who were debarred 
by the University; 

(d) if so, the reasons therefor; 

(e) whether the Govemment have inquired Into the 
functioning of the University in this regard; and 

(f) if so, the findings thereof and the action taken! 
proposed to be taken thereon? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(f) No, Sir. Since 1993 thers have been only two incidents 
of leaksge of question paper 'liz. Leakage of one question 
paper of B. Com (H) on 19.5.99 and leakage of one 
question paper 01 B. Com (H) lind year on 25.4.2000. 
The matter was brought to the notice of the Vice-
Chancellor immediately and in both the cases the question 
papers were cancelled. Besides, the leakage of the 
question paper of 19.5.99 was referred to the Central 
Bureau 01 Investigation and subsequently on the advice 
of the CBI, the matter was further referred to the Crime 
Branch 01 Delhi Police. A FIR was lodged with the Crime 
Branch of Delhi Police In regard to the leakage of question 
paper on 25.4.2000. The Vice Chancellor, Delhi Unhfersity 
also constituted an Inquiry by a retired judge of the High 
Court to look into the leakage of question paper. A 
teacher was also debarred from the examination work 
and subsequenlly, the Governing Body 01 the college 
revoked suspension of that teacher in 1996 and reinstated 
him after imposing certain penalties. 
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[English] 

Education System 

2584. SHRI VILAS MUTTEMWAR: Will the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether UNDP report released in June, 2000 has 
pointed out that there is a poor education system 
prevailing jn India; 

(b) if so, whether the Govemment have fully examined 
this report; 

(c) if so, the details thereof; and 

(d) the steps proposed to be taken in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(d) The Human Development Report, 2000 released 
recently by the United Nation's Development Programme 
(UNDP), New York on "Human Rights and Human 
Deve/opmenr has cited a collective social failure behind 
the problems of primary education in the country which 
called not only for state policies but also for local 
community solutions. 

Government is committed to provide free and 
compulsory education of a satisfactory quality to all 
children upto 14 years of age. Efforts have been made 
in this regard through several interventions that Include 
Operation Blackboard, District Primary Education 
Programme, Non-Formal Education, and Mid-Day-Meals 
Programme. Greater participation of local communities is 
encouraged in programmes of school improvement through 
Panchayati Raj Institutions, Village Education Committees, 
Parent-Teacher Associations etc. 

VIP Security 

2585. SHRI SURESH RAMRAO JADHAV: 
SHRI SURESH CHANDEL: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(3) whether the Government have deCided to 
formulate clear guidelines for VIP movement in the Capital 
in order to ensurl1 better traffic management; 

(b) if so, the time by which the guidelines are likely 
to be formulated; 

(c) the steps taken by the Govemment to protect the 
citizens from police harassment who happen to 
inadvertantly stray in front of the VIP cavalcades; 

(d) whether the Govemment have any alternative 
ways to avoid hefty expenses incurred on the security 
measuras of the WIPs and to save the public from police 
harassment; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) The new policy on security of individuals was 
announced on 7.2.2000 and one of the main features of 
the new policy is to ensure that minimum inconvenience 
is caused to the general public due to security 
arrangements made for protectees. Guidelines have also 
been sent to the protec!ees in the form of do's and 
dont's in which they have been advised not to ask the 
security personnel to violate traffic rules and also not to 
cause inconvenience to the public by making frequent 
visits to public places. Serious complBlnts ot harassment 
are also individually looked into. 

(d) and (e) Security to PreSident, Prime Minister and 
Vice President ot India is provided as per detailed 
guidelines laid down. The list of other protectees is 
subjected to periodic reviews on the basis ot latest threat 
perception in each case. These reviews are meant to 
ensure that persons in public life who Invite the wrath ot 
militants and terrorists are provided appropriate security 
and at the same time adequate police force is available 
for the security of common citizena. As a result, 
unnecessary expenditure on the security of individuals is 
avoided. 

Oce.n Development R .... rch Centre 

2586. DR. A.D.K. JAYASEELAN: Will the Minister of 
OCEAN DEVELOPMENT be pleased to state: 

(a) whether It is proposed to set up Ocean 
Development Research Centre at Tiruchendur in Tamil 
Nadu; 

(b) if so, the details thereof; and 

(c) if not, the reasons the~or? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
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TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) No 
Sir. 

(b) Does not arise. 

(c) There is no scheme in the Department of Ocean 
Development for the setting up of such centrea. 

Project. for Women and Aural Development 

2587. SHRI P.D. ELANGOVAN: WHI the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) the details of various projects and the 
schievementa thereunder In the Bio-technology baaed 
programmes for Women and Rural Development; 

(b) the funds allocated for the various schemes like 
Waste Land Development Programme, Aorlculture, Animal 
Husbandary, Aquaculture and Food Processing and 
Technology under the scheme; . 

(c) whether the Government have received any 
proposals from Tamil Nadu State regarding the said 
projects; 

(d) H so. the number out of them approved; and 

(e) the funds allocated for these projects aIongwith 
the preaent Status thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACHI SINGH 
RAWAT 'BACHDA'): (a) snd (b) So far the department 
has sanctioned 47 projects in the areal of Food 
Processing, Waste Land Development, FlorlcuHure, Animal 
Huabsndary, Waste Management, Product and Proces& 
Development, Human Health, Herbal Medicine, 
Environment Protection and Sericulture. The funds 
allocated for the projects under these areas are: Waste 
Land Development: Rs. 18.64 Lakh, Floriculture, 
As. 120.70 Lakh, Animal Husbandry: Rs. 38.36 LaIch; 
Aquaculture: Rs. 48; 13 Lakh; Food Processing: 
As. 66.39 Lakh and Technology: Rs. 73.992 Lakh. 

(c) to (e) No proposal has been received from Tamil 
Nadu State. However, a project entitled, "Golden Jubilee 
Biotechnology Park for Women" has been approved at 
Kalarnbakkam, Chennai with a total coat of As. 8.00 crore. 
The firet phase of the project is near completion. 

[Translstion} 

Arabic Madara .... 

2588. SHRI DANVE RAOSAHEB PATIL: Win the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the number of Arabic Madaraaaaa is 
increasing in Maharashtra particularly in Jalan and 
Aurangabad; and 

(b) H BO, the reasons therefor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) Information is being collected. 

{English] 

Selzura of COnt ..... nd Item. by cal 

2589. SHRI R.S. PATIL: 
SHRI CHANDRAKANT KHAIRE: 

Will the Minister of HOME AFFAIRS be pleased 10 
state: 

(a) whether the CBI has recovered a large 
consignment of arms, ammunitions and other contraband 
Items in Ahmedabad recently; 

(b) It so, the details in thla regard; 

(c) the persona arrested and action taken against 
them; and 

(d) the places where the arms and ammunition _re 
heading for? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI.CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) The foRowing Itema were recovered: 

(i) 25 Nos. of Platola-Gal 30 Mauser, made in 
China by NORINCO having star mark on both 
aides of the grfp. 

(Ii) 50 Nos. of platol magazines. 

(III) 200 live cartridges and 

(Iv) 8.325 Kga. of Heroin. 
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(c) Four persons namely Javed Khan 810 Late Azam 
Khan rIo Laxman Nagar, Kurar Village, Malad East, 
Mumbai, (2) Mohd. Ayub Khan 810 Yusuf Khan rIo 
Laxman Nagar, Kurar Village, Malad East Mumbai, 
(3) JUanI SheIkh 810 AIahbux Sheikh rIo Ambewadi, Malad 
EM\, Mumbel and (4) Abdul Karim Sheikh 810 Moindin 
rIo Aahok Nagar, Bandh Dongri, Kandiwall East, Mumbel 
Iftre arre.ted and produced before CJMlMirzapur, 
~d on 25.7.2000 and remanded to 7 day .. police 
custody. Presently, all the 4 accused perSons are In 
JucIcIaI coatody in Ahmedabad Jail .ince 1.8,2000. 

(d) The consignment was heading for Mumbei. 

{Tl'8IIBIation] 

Engineering Co" •• 

2590. DR. BALI RAM: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased to state: 

(a) the number of Engineering Colleges in the country; 
State-wise; 

(b) whether the number of Colleges is leas in Uttar 
Pradesh and Deihl as compared to other States; and 

(c) If so, the steps proposed to be taken by the 
Govemment In this regard? 

THE MINSTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) The 
number of Engineering & Technology Institutions approved 
by the All India Council for Technical Education (AICTE) 
..... the statutory body to grant approval to institutions 
Imparting technical courses, State-wiae as on 4th May, 
2000, la given In encloHd Statement. 

(b) and (c) A few States have other number of 
institutions due to non-Govemmental initiatives taken In 
setting up of aelf-financlng InatItutions. .. ..",.", 

Engin .. ring CoI/egtM 

StateIUT 

AndhraPradesh 

A & N Islands 

Arunachal Pradesh 

Number of Engineering 
& Technology 

InstItuIIons approved by 
AICTE .. on 4th May 2000 

2 

102 

00 

01 

Assam 

Bihar 

Chandigarh 

Daman & Diu 

Delhi 

Goa 

Gujarat. 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Sikkim 

Tamilnadu 

Tripura 

Uttar Pradesh 

West Bengal 

Total 

{English] 

Loan. Provided by HUDeo 

2 

03 

12 

03 

00 

11 

02 

20 

31 

02 

09 

75 

20 

37 

135 

01 

00 

01 

00 

30 

04 

19 

14 

01 

153 

01 

63 

26 

n6 

2591. SHRI SUBODH MOHITE: Will the Miniater of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 



305 Written AnswetS SRAVANA 17, 1922 (Salrs) to OueeIIons 306 

(a) whether a large sum of loan provided by the 
HUDCO is pending with the Stater; for repayment; 

(b) if so, the details of loans granted by HUDCO 
and repaym&nt made to HUDCO during the last three 
years, State-wise; 

(c) whether the Govemment have recently approved 
nBW Housing Finance companies; 

(d) if so, the details thereof; and 

(e) the steps proposed to be taken by the Union 
Govemmel1t to get success in their two million housing 
programme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) Yes, Sir. 

(b) Details of loan released and repayment received 
by HUDCO for housing projects during the last three 
years are given in statement enclosed. 

(c) National Housing Bank (NHB) has reported that 
during 1999-2000, no new housing Finance Company was 
approved for refinance support. 

(d) 0081 not arise. 

(e) ThG State Govemments have been advised to 
submit sufficient project proposals for financial assistance 
through HUDCO. The recently held Houaing Minlsta .. ' 
Conference has recommended constitution of Task Force 
by State Govemments to look into the problems faced 
by them in implementing of the programme. The 
Conference has also recommended reorganisation of Stale 
Housing Boards to enhance their efficiency. Govemment 
have also initiated steps to make Housing Finance 
Institutions other than Housing & Urban Development 
Corporation (HUDCO) Ltd. to step up housing finance 
through fiscal concessions. The National Cooperative 
Houling Federation (NCHF) has also been associated 
with the 2 Million Housing Programme. A part of the 
target i8 also propoaed to be achieved through public-
prjvate partnerships and by involving the private sector 
more fully in Housing Programme. 

Stafwment 

Details of HUDCO Loans Released and Repayment RecellIfId During 1997-98 to 1999-2000 

(As. in crors) 

SI. StateIUT 1997-98 1998-99 1999-2000 
No. Amount Repayment Amount Repayment Amount Repayment 

Released Received Releaaad Received R ..... ed Received 

2 3 4 5 6 7 8 

1. A & N Islands 0.69 0.02 0.75 0.02 1.23 0.36 

2. Andhra Pradesh 357.66 18.50 432.06 28.31 324.69 93.69 

3. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 

4. Assam 54.81 0.97 61.74 1.54 39.98 2.47 

5. Bihar 10.62 6.57 21.42 -4.33 9.07 15.04 

6. Chandlgarh 0.00 1.10 0.00 0.24 0.00 0.65 

7. Delhi 33.83 22.80 2.30 4.35 1.87 

8. D&N Haveli 0.00 0.00 0.00 0.00 0.00 0.02 

9. Goa 10.00 2.31 70.00 0.27 1.16 

10. Gujarat 69.58 17.81 115.92 20.52 120.55 53.13 

11. Himachal Pradesh 52.80 3.02 97.19 3.36 42.38 12.36 
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2 3 4 5 6 7 8 

12. Haryana 2.62 5.79 13.87 5.02 23.21 12.22 

13. J&K 9.44 10.57 8.97 1.81 9.57 4.30 

14. KeraJa 318.18 16.30 453.95 38.43 409.52 87.40 

15. Karantaka 268.08 44.73 520.65 66.31 622.87 88.17 

16. Meghalaya 6.79 1.00 52.34 0.73 1.74 2.49 

17. Maharashtra 148.03 14.29 306.50 44.47 94.88 63.74 

18. Manipur 29.94 1.70 52.67 0.59 0.00 1.65 

19. Mahdya Pradesh 57.24 15.68 98.75 19.58 54.50 47.21 

20. Mizoram 5.81 0.20 2.59 0.45 0.33 2.36 

21. Nagaland 6.17 3.89 2.61 2.68 21.56 3.99 

22. Orissa 38.89 10.59 696.52 6.80 8.39 

23. Pondicherry 0.00 0.61 3.05 0.54 1.69 1.05 

24. Punjab 58.10 11.31 13.77 13.31 119.43 36.33 

25. Rajasthan 232.23 15.56 n.92 23.26 313.46 72.67 

26. Sikkim 3.28 1.25 0.00 0.24 0.00 0.00 

27. Tamil Nadu 333.31 63.93 518.84 86.73 773.69 146.55 

28. Tripura 0.00 0.76 0.36 0.04 0.00 0.27 

29. Uttar Pradesh 194.83 72.92 116.72 69.31 71.16 100.88 

30. West Bengal 47.62 15.50 155.76 36.34 402.44 50.67 

Total 2316.72 390.71 3916.72 477.53 3462.30 910.87 

{TrantllatJon} (d) the details of various projects approved during 

Ru ... 1 Development Scheme. tor 
the current year In Rajasthan? 

Ninth FIve V.... PIIIn 
THE MINISTER OF RURAL DEVELOPMENT (SHRI 

2592. PROF. RASA SINGH RAWAT: Win the Minister SUNDAR LAL PATWA): <a) and (b) No target for rural 
of RURAL DEVELOPMENT be pleased to state: development has been fixed in the Ninth Five Year Plan. 

(a) the targets fixed by the Union Govemment for 
However the Ministry 01 Rural Development lays down 

rural Development for the Ninth Five Year Plan; annual targets, State-wise and year-wise, under certain 
Schemes. A Statement showing the financial targets 

(b) the targets achieved 80 far and the amount spent achieved, in terms 01 utilisation as percentage 01 total 
thereon, State-wiae, year-wise; available funds, alongwith the expenditure under all the 

(c) the schemes for rural 'development likely to be programmes of the Ministry. of Rural Development, lor 

given priority during the next two years and the amount the years 1997-98, 1996-99, 1999-2000 and 2000-2001 
likely to be required for this purpose; and is enclosed, 
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(c) While the Govemment assign equal priority to all (d) 271 projects under Drought Prone Area 
the rural development schemes, rural connectivity, rural Programme (DPAP) and one project under Integrated 
housing and drinking water supply are considered to be Wasteland Development Programme have been approv.d 
critical in the next two years. during the current year In Rajasthan. 

S'-fMtent 

Financial PrOgress (State-wIN) In 1997·98 to 2000-2001 

(Rs. In Lakh) 

1997-98 1998-99 1111K1-2OOO 2000-2001 
(Upeo 17 JWy, 2000) 

SI.No. StatelUTs Ulillsalion Percentage UlHisaIIon Percentage UtlllllIIon "-tIge UIIIIIItIon ...... 
Utllsation Utfflsatfon UtlIsaIIon UfIIfIaIIon 

10 T oIal Avail. to Total Avail. to TotIl AVIII. to Total AVIII. 
Fundi Fundi FII1dI Fundi 

2 3 4 5 8 7 8 • 10 

1. Andhra Pradesh 110982.04 94.48 106424.99 90.38 83780.34 87.68 2182.81 6.48 

2. Arunachal Pradesh 7879.86 74.97 7370.64 71.40 7233.19 71.07 95.20 2.83 

3. Assam 37364.57 79.95 40999.35 55.10 34331.07 66.96 1498.51 4.09 

4. Bihar 118833.97 76.70 138170.41 73.70 98240.118 52.83 2994.83 3.53 

5. Goa 1893.42 109.59 2473.19 138.08 2180.43 188.88 326.58 138.32 

6. Gujarat 40582.53 75.99 48363.25 86.40 48280.40 86.22 1881.19 6.20 

7. Haryana 12899.80 65.34 16981.88 80.31 18085.99 81.68 518.15 8.83 

8. Himachal Pradesh 11323.23 74.96 15468.74 82.18 14860.07 82.12 439.61 8.14 

9. J & K 20496.26 69.97 20576.54 70.32 8618.79 44.99 0.00 0.00 

10. Kemataka 73774.86 87.42 66442.59 n.78 51084.24 80.15 334.27 1.29 

11. Kerala 25301.39 81.05 2m3.59 77.42 24705.52 75.18 843.69 8.18 

12. Madhya Pradesh 113311.63 82.23 127798.68 89.79 83823.34 73.45 429.52 0.14 

13. Maharashtra 110892.23 91.26 152845.64 113.71 172048.58 147.79 1112.51 2.70 

14. Manipur 3987.30 78.81 3912.29 75.83 1402.45 43.44 24.45 1.66 

15. Meghalaya 3285.80 84.67 4683.62 63.72 4085.32 63.84 48.41 0.96 

16. Mlzoram 2512.48 88.17 4211.78 100.48 1952.40 88.81 0.00 0.00 

17. Nagaland 6078.84 90.52 4599.52 88.40 3489.85 88.99 10.56 0.38 

18. Orissa 64246.77 81.37 67000.58 78.80 58911.40 57.25 885.94 2.72 

19. Punjab 7951.93 78.08 9555.25 84.04 8496.82 63.14 432.35 5.77 

20. Rajaslhan 88485.56 79.55 70680.58 82.59 63009.21 67.63 674.43 2.59 

21. Sikkim 2641.44 130.01 3011.74 78.96 1702.96 44.72 0.00 0.00 
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2 3 4 5 6 7 8 9 10 

22. Tamil Nadu 112346.93 115.14 111694.22 105.80 97796.50 119.04 2900.48 11.39 

23. Trlpura 8901.48 105.89 11648.86 98.00 6653.84 74.14 0.00 0.00 

24. Uttar Pradesh 195654.2B n.04 248737.91 88.58 143385.70 84.34 2103.30 2.01 

25. West Bengal 55814.72 88.75 54704.04 84.34 48580.24 53.52 322.62 1.14 

28. A & N laIandII 849.98 Bl.71 1401.59 86.52 1285.88 88.37 0.00 0.00 

27. Chancllgartl 11.01 77.97 3.87 98.98 8.20 45.88 0.00 0.00 

28. D & N Havel! 427.25 Bl.29 485.03 73.11 402.19 65.71 7.27 1.90 

29. DIITI8Il & Diu llB.54 58.88 201.27 71.42 186.84 77.81 0.76 7.48 

30. Delhi 788.19 95.77 782.81 97.18 946.80 97.18 0.00 0.00 

31. Lakahadweep 295.75 90.22 277.71 81.41 224.95 65.42 0.03 0.08 

32. PondIcherry 370.28 52.38 400.84 79.53 320.78 71.55 8.88 5.20 

AII-incia 1217884.28 83.25 1388882.78 84.78 1078002.33 76.13 20148.82 3.36 

Avail.: Available 

{English] 

Combmlng TerrorI .... 

2593. SHRI SADASHIVRAO DADOBA MANDLIK: 
WUI the Minister of HOME AFFAIRS be pIeued to state: 

(a) whether the Govemment have recently taken fnteh 
Inltlatlvee to lobby and secure support and active· c0-
operation from friendly countries for the reeolutlon at the 
United Nallons on combating the Intematlonal terrorism; 

(b) If so, the details thereof; and 

(c) the achievement made in thla regard, 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(c) India has tabled a proposal for adoption of 
Comprehensive Convention on Intemational Terrorism and, 
during the 54th UN General Aa8embly, It was decided 
that dIacua8Ion on India's draft would commence from 
September, 2000 onwards. The draft Convention proposed 
by India Ia an important legislative Instrument which I8eka 
to overcome shortcomings in existing Intematlonal 
Conventions against terrorism which only addl'888 apecIfic: 
categories of terrorist acts committed with specific 
weapons. India's initiative for adoption of a eon.,AIhenaive 
Convention on Intematlonal terrortam has been received 
well by the international community. S~rt has been 
forthcoming from the G-8, European Union as _II as 
countrlee like USA, France and RU88Ia. 

Production of Coal In BCCL 

2594. SHRI SUNIL KHAN: Will the Minister of 
COAL be pleased to state: 

(a) the cost of producllon and production of Coal in 
Bharat Coking Coal Umlted during the last five years, 
year-wise; 

(b) the price of coal during the said period; and 

(c) the profit and 1088 of the company during this 
period? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a> The cost of 
produbtlon and producllon of coal in Bharat Coking Coal 
Umited (SCCL) for the last five yeara, year-wise Is 88 
below:-

Year 

1995-96 
199&-97 
1997-98 
1998-99 
1999-2000 

Coat of production 
tonne 

(Rs. per tonne) 

662.80 
728.54 
683.88 
783.83 
818.34 

(provisional) 

Annual 
production 

of coal 
(in million 
tonnes) 

27.81 
27.13 
30.92 
27.17 
28.01 

(provialonal) 
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The annual accounts of BCCl for 1999-2000 are yet (As. In crorea) 
to be audited. Year (+) proflt/(-) loea 

(b) The base prices fixed for the last five years in 1999-2000 -574.86 (provlelon.') 
respect of various grades of raw coal produced 'in the 1998-99 -442.34 
mines of BCCl are given In the statement enclosed. 1997-98 -140.91 

(c) A statement of profltJloas of BCCl lor the last 1996-97 -322.81 
five years is given below:- 1995-96 +102.28 

Sf:IIteIMnt 

Base Prices fixed for the Last Five Yeats In RfIIIPtICt of V.oous Grades 
of Raw Coal Produced In the Mines of BCCL 

(Rs. per tonne) 

01.01.95 29.12.95 31.02.96 13.10.96 31.03.97 30.09.97 21.08.811 31.05.99 11.04.2000 20.042000 

2 3 4 5 8 7 8 t 10 

Long flame coal 

A 667 732 831 924 924 924 970 970 1019 1019 

B 511 646 752 836 836 836 876 878 922 922 

C 538 573 650 698 698 698 733 733 770 770 

D 431 466 466 466 584 584 625 625 886 886 

Non-long flame coal 

A 642 642 771 854 854 864 907 907 952 952 

B 5!i6 586 692 776 776 776 815 811; 866 858 

C 513 513 590 638 638 638 670 670 704 704 

D 406 406 406 406 524 524 561 561 589 589 

E 322 322 .322 322 416 416 445 445 467 467 

F 257 257 257 257 332 332 355 355 373 373 

G 183 183 183 183 237 237 254 254 267 267 

Coldng coal 

Steel Grade I BCCl prices lor these coking coal grades for certain 1657 1657 1740 1740 
collieries of the company were introduced from 21.B.98 1384 1384 1453 1453 Steel Grade " 

Washery Grade I 1199 1199 1259 1259 

Washery Grade " 
993 993 1043 1043 

Washery Grade III 734 734 771 771 

Washery Grade IV 683 683 717 717 
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2 3 

Semi CokIng Grade I 

Semi Coking Grade II 

Steel Grade I 1048 1048 1310 

Steel Grade II 875 875 1094 

Washery Grade I 758 758 948 

Washery Gradtt II 628 628 785 

Washery Grade III 483 483 580 

Washery Grade IV 450 460 640 

Semi CokIng Grade I 758 758 948 

Semi Coking Grade II 628 628 785 

Direct feed coal 1300 

2595. SHRI KRISHNAMARJU: Will the Minister of 
RURAL DEVELOPMENT be pleased to state: 

(a) the physical targetB laid down WIder the Inllra 

Awaas Yojana for the Ninth Plan and the corresponding 
budget aHocatlon. year-wlae. State-wille; 

(b) the achievementa made during the corresponding 

period. year-wise and State-wlse; 

(c) whether there is any shortfall in achieving the 
targets; 

(d) if so. the details thereof and the reasons therefor; 

(e) the efforts made to ensure that the co-relation 
between physical and financial target is maintained 
adequately; 

(f) the system of monitoring the performance under 
the lAY; 

(g) whether any concurrent evaluation of lAY has 
been made; and 

(h) If 80. the details thereof? 

4 

1468 

1226 

1062 

880 

650 

80S 

1024 

848 

1456 

5 8 7 8 9 10 

1156 1156 1214 1214 

967 967 1005 1005 

1468 1541 1541 1541 1541 1541 

1226 1287 1287 1287 1287 1287 

1062 1115 1115 1115 1115 1115 

880 924 924 924 924 924 

650 663 663 663 663 663 

605 636 635 635 635 635 

1024 1075 1075 1075 1075 1075 

848 890 890 890 890 890 

1456 1529 1644 1644 1726 1726 

THE MINISTER OF STATE IN THE MINISTRY OF 
-RURAL DEVELOPMENT (SHRI SUBHASH MAHARIA): 
(a) and (b) The budget allocation. physical targets and 
achievements State wise and year wise under Indira 
Awaas Yojana for the Ninth Plan period is given in 
statement enclosed. As the budget allocation and targets 
under Indira Awass Yolana are fixed on a year to year 
basis. therefore. it is not possble to indicate the budget 
allocation. physical targets and achievementa for the last 
year (2001-2002) of the Ninth Plan period. 

(c) to (e) As the data suggests. achivements under 
Inllra Awaas Yojana has been reasonably satisfactory. 
Constant monitoring and evaluation together with a 
stringent practices for release of funds Is used to ensure 
that correlation between the physical and financial targets 
is maintained adequately. 

(f) to (h) The Ministry of Rural Development elicits 
monthly and annual progress reports from all StataslUTs. 
Area Officers are designated to visit dlfftJ8nt parts of the 
country regulariy and ascerisln through field visits whether 
the programme is being implemented satisfactorily and 
whether the construction of the houses is in accordance 
with the prescribed procedure. The Ministry of Rural 
Development also holds regular review meetings with the 
State Governments and Woriashops with Project Directors 
of ORDAs where all programmes are reviewed. The 
Ministry is at present undertaking a concurrent evaluation 
of Indira Awaas Yojana. 



317 Written Answers SRAVANA 17, 1922 (Saka) to QUfJIJIIone 318 

Name 01 Sllte 

AncI1I1 Pradllll 

AMlachal Pradallh 

Assam 

Bllar 

Goa 

G\4alll 

H8IY8I18 

Hmachal Pradesh 

Jammu • KuhmIr 

Klmataka 

KaraIa 
Macl1ya Pradesh 

MaIIaruIn 

MInIpur 

~ 

Tam. NaclJ 

Trtpura 

Utlar Pradesh 

West Bengal 

A & N taIandI 

o • N HaV811 

Daman & Diu 

TOIII 

smtement 

Performance under Indira AMIM Yojana during 9th Five Year Plan 

Allocation: Ia. in lalchs 
Target: In No. of houMa 

8970.34 

80.71 

2952.83 

1887-88 

56085 104115 a:J7O.41 

459 

18455 

932 184.03 

17516 4781.82 

1998-88 

73645 

1048 

81430 11038.00 

470 754.00 

88288 

5887 

28578 201137 15858.00 121785 

11038 

3210 726.86 

20412 18354.79 

2QD0.2001 

7948 

270 

8035 

17597.09 108982 103506 27420.52 171378 125082 3O!598.00 308784 11!5892 38588 301784 1011118 

87.63 

3292.97 

790~96 

278.72 

582.68 

6024.43 

2191.85 

11368.58 

9779.75 

103.77 

121.07 

SO.73 

129.14 

7277.74 

582.86 

4723.84 

47.27 

8110.20 

134.90 

548 512 19.20 130 482 88.00 544 333 

20581 24439 31SO.78 19692 21820 3243.00 25944 28351 

4943 4505 1853.86 10890 10043 1171.00 9388 9843 

1572 1843 780.84 4879 3874 515.00 3870 3711 

3197 8172 986.16 7888 5400 818.00 4844 5830 

37853 43522 8320.85 39505 37389 5898.00 47184 393118 

12454 12834 2836.20 17726 9452 3553.00 28418 20718 

71054 101549 13888.74 103852 llDOl 9183.00 

61123 80709 12494.77 78082 54532 10585.00 

77888 

70315 

68 544 

3243 2Ii844 

117 9388 

515 3870 

611 4844 

588 47184 

355 28418 

918 

1055 

590 1096 320.57 1911 1125 893.00 5208 188 88855 IiOII2 

688 318 358.18 2409 734 1057.00 7944 3S8 115148 8728 

288 302 83.11 472 519 260.00 1954 1795 27142 1815 

734 1933 248.38 2050 2290 863.00 4807 8348 741.31 4342 

45488 50023 9574.03 67884 50871 8154.00 73232 53328 1154 73232 

3517 3235 900.88 5830 3831 745.00 ~ 4154 745 5980 

29524 34858 4799.63 35599 32955 3233.00 25884 37440 3233 25884 

269 590 920.02 784 543 122.00 917 505 99.28 1184 

50689 55830 7401.30 48258 88207 5848.00 48788 54935 5846 48788 

766 1865 578.80 4519 3235 1433.00 10769 11229 1881.23 9821 

21863.19 136645 94535 30176.52 1'11B051 181274 23585.00 187629 165248 23585 187829 

8039.87 50249 43931 10639.62 74594 36245 12064.00 96127 47047 

4727 

25.37 

14.99 

24.21 

4727 

236 

127 

75 

121 

236 

6 

100 

38 

110 

214 

44.40 

43.80 

1.82 

3.85 

56.57 

202 

309 

10 

17 

257 

12 129.00 

6 69.00 

o 27.00 

40 3.00 

290 67.00 

727 

414 

182 

17 

.a 

12064 96127 

129 

89 

27 

3 

87 

727 

414 I. 
17 

.a 

15 

5785 

419 

118 

1142 

4372 

4557 

o 
4357 

o 
o 

503 

o 
o 

813 

6008 

o 
2265 

o 
7599 

o 
o 
o 
o 
o 

18 

115300.00 718326 770936 148400.00 987466 835770 leoooo.OO 1271619 906547 161. 1244320 112838 

"As per late.t avallable Information. 
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[Translation] 

Rehabilitation ProJect In Coal SectDr 

2596. SHRI RAMJI LAl SUMAN: 
SHRI A. NARENDRA: 
SHRI ZORA SINGH MANN: 
SHRI DAlPAT SINGH PARSTE: 

Will the Minister of COAL be pleased to state: 

(a) whether a coal sector rehabilitation project was 
prepared; 

(b) if 10, the total amount estimated to be Incurred 
on this project and .. rmarked for the year 2000-2001 in 
each State, mine-wise; 

(c) the details of amount likely to be received from 
each of the financial institutions in this regard; 

(d) the estimated production capacity of the ca.! after 
implementation of the said project; and 

(e) the extent to which this estimate Is more from 
the coal production capacity? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) The eo.! Sector 
Rehabilitation Project (CSRP) was designed to make Coal 
India Limited (Cll) commercially viable, seIf-euataining and 
Increase coal production for meeting the demand of the 
country. 

(b) The total Investment In the project was estimated 
US$ 1.695 binion, out of which US $ 1.03 biUion was to 
be co-financed by the World Bank (IBRD) and the Japan 
Bank for Intemational Co-operation on 50:50 ratio. The 

balance amount was to be financed by the subsidiaries 
of Coal India Limited i.e. CCl, MCL, SECl and NCL. 

The details of amount earmarked for the CSRP 
project. State-wise and company-wise for the year 2000-
2001 are given in statement encloeed. 

(c) The details of the amounts to be received from 
each of the financial Institutions for the Coal SectQr 
Rehabilitation Project (CSRP) Is as under: 

IBRD loan 

JBIC 

Cil 

Total 

(Amount In milllone) 

US$ 515.00 

US$ 515.00 

USS 665.60 

US$ 16!J5.60 -------------------- ---------
However, after examining In its entirety Cil feit that 

balance of convenience lies in agreed cancellation of the 
balance uncommitted facility of the World Bank and Japan 
Bank for International Co-operatlon (JBIC) loan and further 
appropriate steps have been Initiated In this regard 
because Cil would like to complete the project from Its 
own resources and from loans on the strength of Its 
balance sheet. 

(d) After Implementation of the project, the estimated 
production capacity of the mines covered Is deaigned to 
be 110.49 million tonnes. 

(e) During the year 1999-2000, the sub-projecte have 
achieved the production of 105.92 million tonnes of coal. 
Therefore, the addtionaJ estimated production under CSRP 
for 2000-2001 will be 4.57 million tonnes. 

sr.,.",.", 

Company 

CCl 

o. 

State 

2 

Bihar 

Bihar 

Bihar 

Estimated investment in Coal Sector Rehabilitation project 
(Amount.ln Rs. crores) 

Project 

3 

(i) Parej East OCP 

(Ii) K.D. HesaJong OCP 

(III) Rajrappa OCP 

Sub-total 

Estimated total 
Inveetment 

4 

25.00 

n.99 

82.74 

165.73 
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2 3 4 

WCL Maharaahtra (i) NlljalOCP 53.84 

Maharashtra (ii) Salti OCP 26.00 

Maharaahtra (III) Umrer OCP 31.00 

Maharuhtra (iv) Durgapur OCP 18.00 

Maharashtra (v) Padampur OCP 21.00 

Sub-total 147.84 

SECL Madhya Pradeah (i) Dipka 127.29 

Madhya Pradeah (II) Dhanpuri OCP 10.98 

Madhya Pradeah (iii) Kuamunda OCP 48.26 

Madhya Pradesh (Iv) Manlkpur OCP 19.22 

Madhya Pradeah (v) Gevra OCP 90.34 

Sub-total 296.09 

NCL Mahdya Pradeah & (I) Dhudhichua OCP 153.58 
Uttar Pradeah 

Madhya Pradeah (II) Nighai OCP 427.19 

Madhya Pradeah (iii) Jayant OCP 98.18 

Madhya Pradeah (iv) Jhlngurda OCP 31.86 

Uttar Pradeah (v) Blna OCP 22.86 

Sub-total 733.45 

MCL Oriaea (i) Anania OCP 32.23 

Ori .. a (ii) Bharatpur OCP 34.05 

Oriasa (iii) Lakhanpur OCP 19.32 

Orissa (iv) Samleawari OCP 26.80 

Orlesa (v) Belpahar OCP 12.84 

Oriasa (vi) Jagannath OCP 34.10 

Sub-total 159.14 

{English] (a) whether the attention of the Gogemment hu been 
drawn to the newaItem captioned "Focus on problema of 

Probfema of Coal U .. 
coal use appearing in the 'Hlnduatan Times' dated the 
11th July, 2000; 

2597. SHRI RAMSHETH THAKUR: WIll the Mlrllater 
(b) It 80, whether the uee of coal In different sectors 

hu been declined after the categoriaatlon of coal 88 
of COAL be pleased 10 stata: dirtiest foaall fuel; 
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(c) if so, the C.I.L. and its subsidiaries are facing lot 
of problems and losses; 

(d) whether Central Pollution Control Board has 
suggested some options for the better use of coal; 

(e) If so, the details thereof; and 

(f) the reactions of the Govemment thereto? 

•• (HE MINISTER OF STATE OF THE MINISTRY OF 
CIl>Al (SHRI N.T. SHANMUGAM): (a) to (c) Yes Sir. 
During the last t~ree years the offtake of coal from Cil 
sources were as under:-

Year 

1997-98 

1998-99 

1999-2000 

in million tonnes 

Offtake (Raw Coal) 

260.5 

252.2 

263.16 (Prov.) 

It may be seen that there was no steady decline In 
offtake of coal. Therefore, problem on accoullt of decline 
in coal usage does not arise. 

(d) to (f) Ministry of Environment and Forest has 
notified that from 1.6.2001 onwards all the coal fired 
thermal power stations located beyond 1000 Km. from 
plthead and located in urban area or sensitive area or 
critically polluted area irrespective of their distance from 
pithead shall use raw or blended or beneficiated coal 
with ash content not exceeding 34% on an annual 
average basis. 

Govemment of India had constituted a committee 
under the Chairmanship of Member (Thermal), CEA to 
look into the ways and means of meeting the stipulation 
contained in the notification of by MOEF and the 

~ committee had submitted Its report in this regard. Further, 
I a Joint Apex Committee under the Chairmanship of 

Member (Thermal), CEA has been constituted by the 
Govemment to implement/monitor the stipulation contained 
in the notification of the MOEF. 

Cat.gorlaatlon of Unlv.ratltl •• 

2598. PROF. UMMAREDDY VENKATESWARlU: Will 
the Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the University Grants Commission has 
graded various recognised Universities in the country on 
the basis of their size, degrees and reputation; 

(b) if so, whether any categorisation has also been 
done on the basis of the geographical areas covered by 
a Universit/; and 

(c) if so, the details thereof? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) The UGC has set up the National Assessment and 
Accreditation Council (NAAC) to assess and aqcredit the 
standards of education In the higher educational 
institutions. The names of the Universities accredited by 
National Assessment and Aocredltatlon Council (NAAC) 
as on 17.04.2000 are as follows:-

1. Pondicherry University, Pondicherry. 

2. Avinashllingam Institute of Home Science and 
Higher Education for Women, Coimbatore. 

3. Madurai Kamaraj University, Madurai. 

4. Birta Institute of Technology & Science, Pllani. 

5. University of RoorkH, Roork8e. 

6. Mysore University, Mysore. 

7. Mangalore University, Mangalore. 

8. Guru Nanak Dev University, Amritser. 

9. S.N.D.T. Women's University, Mumbai. 

10. Annamalal University, Annamalalnagar. 

Out of the above, 5 Universities have been accredited 
at 4-star level and the remaining 5 at 5-star level. 

UGC has decided that the assessment and 
accreditation is mandatory for all universities and this 
process is required to be completed by 31st December, 
2000. 

Con.tructlon of Commercial Complexe. 

2599. SHRI RAMDAS ATHAWAlE: Will the Minister 
~ URBAN DEVELOPMENT AND POVERTY 
AllEVIATION be pleased to state: 

(a) whether Housing and Urban Development 
Corporation has entered into any agreement with the· 
Ministry of Railways for the construction of commercial 
complexes in the country; 
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(b) if so, the details thereof alongwlth the terma and 
conditions of the agreement; 

(e) the names of cities where commercial complexes 
are proposed to be constructed and the time by which 
theae complexes are likely to be constructed; 

(d) the extent of amount likely to be spent on the 
construction of these complexes; and 

(e) the percentage of allotment likely to be made 
available for SCa and STa in these commercial 
complexes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) HUDCO 
has signed an Memorandum of Understanding (MoU) 
with the Ministry of Railways on 13.1.2000 for the 
development of railway land and air-space. As per the 
MoU, HUDCO will act as the co-promoter for certain 
identified projects. However, no agreement has yet been 
entered into with Ministry of Railways so far. 

(c) and (d) At the time of signing of MoU, Ministry 
of Railways for the purpose has identified railway lands 
in the country, including lands at Delhi, Mumbai and 
Calcutta. Detailed financial and feasibility-cum-demand 
assa88ment studies shall precede the development at 
each of the identified sites and an agreement covering 
the detailed modalities of execution will be entered into 
for each identified project. 

(e) Ministry of Railways has reported that as the 
identified schemes would be executed in a commericel 
manner, no such reservation is contemplated. 

Financial A .. latanee for JNU 

2600. SHRI VILAS MUTTEMWAR: WID the Minister 
of HUMAN RESOURCE DEVELOPMENT be pleasad to 
state: 

(a) whether the Jawaharlal Nehru University In an 
effort to raise additional resources for the Infrastructural 
and academic development has requested the top 
industrial houses in the country to contribute to the 
university's coffers; 

(b) if so, the main projects for which financial 
888istance is proposed to be sought; and 

(c) the reaction of the industrialists thereto? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) 
Yes, Sir. 

(b) and (c) The growth of the entire University in 
terms of its on-going academic programmes as well as 
establishment of new Schools and Centres have been 
kept In view while seeking financial asaistance from 
industrial leaders and JNU alumni etc. 

Submission of ProJects to Deihl Urban Arts 
Commission 

2601. SHRI SURESH RAMRAO JADHAV: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether most of the Construction projects of the 
multi-storeyed buildings. flyovers, etc. are not beirig 
submitted to the Delhi Urban Arts Commi88ion for approval 
before the start of construction; 

(b) if so, the details of buildingslflyovers constructed 
during each of the last three years in Delhi without 
obtaining the clearance of the DUAC; and 

(c) the fresh steps taken/proposed to be taken to 
Include penal provisions of DUAC Act In order to check 
the violation of the Act? 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN): (a) and 
(b) Delhi Urban Arts Commission has identified certain 
projects where construction activity has taken place without 
prior approval of the Commlssi:m. The details of such 
projectslbuildings noticed during the last 3 years are given 
in enclosed statement. 

(c) The Ministry has noted such violations and 
decided to get the response of the agencieslDepartments 
concemed. 

Statement 

1997-98 

1. Hotel Radi880n at National Highway No. B. 

2. Mitradeep Cooperative Group Housing Society, 
Patparganj. 

3. Rass Cooperative Group Housing Society, 
Patparganj. 
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4. Govt. Senior Secondary School at Kalkajl, Nehru 
Place. 

5. Vishwakarma Cooperative Group Housing 
Society, Chilla. 

6. Auditorlum-cum-Offlce Building In N.C.U.1. 
Complex, Sirl Institutional Area, Khel Gaon 
Marg. 

7. Urban Development Schemes on lands 
reclaimed along Yamuna River Bank. 

8. Four Storied residential buildngs set up by the 
Deihl Development Authority in different parts 
of the City. 

1998-99 

1. Major Changes In the Owarka Scheme 

1999-2000 

1. 6 fly-overs being constructed by the Public 
Works Departments of the Government of 
National Capital TerritOJY of Delhi. 

2. 24 Compreased Natural Gas Stations being set 
up by the Indrapruhtha Gas Ltd. 

S! Metro Stations being sot up by the Delhi Metro 
Rail Corporation at Seelampur and Inter-State 
Bus Terminal. 

Urban Infnietructul'll projects 

2602. SHRI P.O. ELANGOVAN: Will the Minister of 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
be pleased to state: 

(a) whethpr the Union Government have sought 
Re. 870 crore credit from the Asian Development Bank 
to finance urban infrastructure projects in the country; 

(b) H so, the details thereof and the various nodal 
agencies through which the funds are IIkeiy to be 
dlabursecl; 

(c) the requirements of various States with regard to 
the Urban infrastructure projects, State-wise; 

(d) the funds disbursed by the Centre through these 
nodal agencies during each of the last three years, State-
wise; 

(e) whether the Government have received any 
projects/proposals from the State Governments In this 
connactlon during the last three years; and 

(f) H so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) and (b) Asian 
Development Bank (ADB) has approved a line of credit 
of USS 200 million (approx. Re. 370 crore) for the Urban 
and Environmental Infrastructure Facility Project. The line 
of credit is to HUDCO (US $ 90 minion) ICICI (US $ 80 
mllUon) and IDFC (US $ 30 mllllcn). The line of credit Is 
to assist the Government In developing Urban and 
Environmental Infrastructure to meet the basic human 
needs and Improve quality of IHe. The project Is structured 
to meet this objective by providing long term funds through 
the three Financial Institutions for financing commercially 
viable urban and environmental Infrastructure projects In 
selected States and municipalities where reforms have 
taken place and also for supporting with technical 
1188i8tance, the Integration of micro finance and InatItutIoneI 
finance for urban and environmental infrastructure 
projects. 

(c) to (f) Agreement for the Hne of Credit was signed 
on 19 May 2000. The credit can start flowing after the 
loan Is declared effective. In the rneaowhlle proposals 
were received from Government of Kerala for a project 
titled Canal Walk Thlruvananthapuram and Govemment 
of Gujaret for projects for Water Supply In Ahmedabad, 
Vadodara and Surat and widening of existing bridges, 
under pa88 road over-bridge and construction of new 
bridges and road overbrldges In Vadodara city 
reepactlvely. The concerned State Governments were 
advised to take up the project proposals with any of the 
three Financial Institutions. 

[Translation] 

Expend ....... on "-oh ProJecIa 

2803. KUMARI BHAVANA PUNDLIKRAO GAWALI: 
win the Minister of SCIENCE AND TECHNOLOGY be 
pIea8ed to state: 

(a) the total expenditure on ...... rch related projects 
In ecIence and technology Incurred by the Government 
during the last three years, year-wise; 

(b) the names of the research institutions and 
universities engaged In rasearch projects during 1999-
2000; and 

(c) the areas identified for providing financial 
asal8tance in the eclentIfIc research eector? 
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THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) The Department of Science and 
Technology (DST) has been collating inlormation on 
sponsored Research and Development (R&D) projects 
lunded by various Central Govemment Departmental 
Agencies. According to this compilation available upto 
1997-98, the amount approved for funding sponsored R&D 
projects by various Central Govemment DepartmentsJ 
Agencies hes been Rs. 161.98 crores. Rs. 186.46 crores 
and Rs. 218.57 crores for 1995-96, 1996-97 and 1997-
98 respectively. The year-wise amount approved 'lor 
sponsored re.earch projects has been continuously 
increaaing. 

(b) According to statistical compilation 544 institutions 
from various universities and afftllated colleges, deemed 
universities, institutes 01 national importance, national 
laborstorles and other autonomous research institutions 
in the co~ntry are engaged in sponsored research 
projects. the names of all these Institutions are available 
In the directory published by the Department of Science 
and Technology on "Extramural Research and Development 
Projects approved for funding by Selected Central 
Govemment AgenciesIDepartments during 1997-98. 

(c) The broad areas 01 scientific research identified 
lor financial assistance are chemical scienoes, earth and 
atmospheric sciences, engineering & technOlogy, 
mathematical sciences, biological sciences, agricultural 
sciences, medical sciences and physical sciences. 

B.Ed Cou,...s In IGNOU 

2604. SHRI RAJO SINGH: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether two year. teaching experience Is 
c:on.,uIaory for getting adrnisHIn in the B.Ed. COUI8e being 
conducted by IGNOU; 

(b) whether the Govemment propose to do sway 
with the compulsory pre-requialte of experience certificate 
80 as' to make It easier to get admission In the said 
course; 

(c) if so, the details, thereol; and 

(d) if not, the reasons therelor? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 

DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(d) Yes, Sir. Two years experience is compulsory lor 
getting admission to the B.Ed. course being conducted 
by IGNOU. 

FIre In Oa,.,. Colliery 

2605. SHRI TUFANI SAROJ: Will the Minister of 
COAL be pleased to state: 

(a) whether a fire broke out in the basement of 
Gayar. Colliery in Bankol .. area under the Eastern 
CoaHl8lds Ltd. recently; 

(b) if so, the details thereol; 

(c) whether the Govemment suffered revenue 10888& 
on this account; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (d) There Is no 
colliery by the name of Gayara In Bankola Area or In 
any other ares of Eastem Coalfield LImited. However there 
is one Moira Colliery in which an incident of fire on 9th 
July, 2000 was reported to Manager of Moira ColUery 01 
Bankola Area 01 ECL. Immediate steps were taken to 
tackle the lire by cutting off power supply to underground 
wooongs, stoppage of entry 01 persons below ground and 
setting up of control room. Senior officials of the Area 
and Colliery inspected the mine on 9.7.2000. On further 
inspection the seat 01 fire was located and steps were 
taken to isolate the fire. The fire was sealed off on 
17.7.2000. 

Ths total loss of revenue :suffered due to fire is 
Rs. 32.50 lakhs. ManshHt has been diverted to altemate 
job including construction of aand bag stopping, material 
carrying for dealing with fire. 

{English] 

Development of W ... rahed 
i 

2608. PROF. UMMAREDDY;VENKATESWARLU: Will 
the Minister of RURAL DEVELOPMENT be pleased to 
state: 

(a) whether the Government propose to lorm a 
Mission to encourage the development 01 Watersheds 
BCr0B8 the country; 

(b) if so, the details thereof; 
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(c) whether the Government are giving adequate 
importance to the Watershed Development; 

(d) il so, the reasons lor the slow Development 01 
Watersheds across the country; and 

(e) the steps taken by the Government to encourage 
laster Development of Watersheds in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RURAL DEVELOPMENT (SHRI A. RAJA): (a) and (b) At 
present, there is no plan to set up a Mission for the 
development of Watersheds in the country. The work of 
Watershed Development in the rural areas is undertaken 
through Zilla Parishads (ZPs)lDistrict Rural Development 
Agencies (ORDAs) under the three main programmes 
namely Drought Prone Areas Programmes (DPAP), Desert 
Development Programme (DDP) and Integratod 
Watersheds Development Programme (IWDP), on project 
basis in accordance with the "Guidelines for Watershed 
Developmenr. 

(c) The "Watershed Developmenr Is accorded high 
priority by the Government of India as is evident from 
the fact. that the budget for this purpose has been 
enhanced from Rs. 281.00 crore in 1999-2000 to 
Rs. 824.00 crore during the current financial year. 

(d) and (e) The Guidelines for Watershed 
Development, which have come into force on 1.4.1995, 
provide for an emphasis on social mobilization and 
community empowermonts, besides technological 
interventions. A Watershed Project, according to these 
guidelines is expected to be completed during a period 
of five years. Any assessment of the progress in this 
regard can be made only after completion of the first set 
of projects sanctioned in the year 1995-96. However, a 
number of steps such as modification of the provisions 
of the Guidelines, increased involvement of State 
Governments, consultations with NGOs and experts 
involved.jn Watershed Development etc. have been taken 
to streamline the process of implementation. 

Appointment of Taachel1l 

2607. SHRI SADASHIVRAO DADOBA MANDLlK: 
Will the Minister of HUMAN RESOURCE DEVELOPMENT 
be pleased to state: 

(a) whether the Government propose to formulate a 
uniform policy lor the appointment of teachers in all the 
States; 

(b) If so, the details thereol; and 

(c) the time by which it is likely to b~ formulated? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) The subject matter of appointment of teachers in 

StateslUTs falls within the purview of reapective State 
GovernmentlUT administration. However, Section 12 (d) 
of National Council for Teacher Education Act, 1993, 
empowers National Council for Teacher Education (NCTE) 
to lay down guidelines in reapect of minimum qualHication 
for a person to be employed as a teacher in school or 
any recognised institution. Tho NCTE Is In the proceaa 
of framing appropriate guidelines in this regard. 

IT Curriculum at School and College Level 

2608. SHRI KRISHNAMRAJU: WiD the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) whether any task force has been eat up on human 
resource development in IT in the recent meeting on IT 
held in Delhi; 

(b) If 80, the details thereof; 

(c) whether any report has been submitted by the 
said Task Force; 

(d) if 50, whether any special focus on IT has been 
recommended for curriculum at school and college level; 

(e) if so, the details alongwith the other 
recommendations made therein; and 

(f) the action proposed to be taken· in this regard? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) Yes, 
Sir. 

(b) to (f) The Task Force on Human Resource 
Development in Information Technology (IT) has been 
constituted on August 1, 2000 under the Chairmanship 
of Minister (MHRD). Besides Finance Minister, Minister 
for Information Technology, Chief Ministers of Andhra 
Pradesh, Karnataka, Madhya Pradesh, Uttar Pradesh, 
Director (liT), Delhi are members of the Task Force. 
Secretary, Department of Secondary Education and Higher 
Education is Member Secretary. The Task Force has been 
asked to submit its final report within three months. 

[Translatlon1 

Surplua Staff In Steel Planta 

2609. SHRI RAMJILAL SUMAN: 
SHRI NAWAL KISHORE RAI: 
DR. JASWANT SINGH YADAV: 

Will the Minister of STEEL be pleased to state: 

(a> the surplus number of employees identified in the 
major units of Steel Authority of India Limited In Bokaro, 
BhHai, Durg and Rourkela separately, category-wise; 
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(b) the burden 01 expenditure being borne by these 
institutions due to the surplus number 01 employees during 
the last three years. unit-wise; 

(c) the average profltlloss 01 each 01 the said unit 
during the said period; 

(d) whether Steel Authority 01 India has any proposal 
to Introduce voluntary retirement scheme to reduce surplus 
manpower, and 

(e) if so. the details thereof? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
STEEL (SHAI BRAJA KISHOAE TAIPATHY): (a) Surplus 
number 01 employees as on 31.3.2000 in the lour major 
units 01 SAil with reference to proposed manpower as 
on 31-3-2003. is as under:-

Plant 

BSP 

DSP 

ASP 

BSl 

Surplus manpower 

8267 

6583 

10572 

10167 

(b) Estimated burden of expenditure due to surplus 
manpower in the major units during the last three years 
was as under:-

(As. in crores) 

Year 1997-98 1998-99 1999-2000 

BSP 183 179 143 

DSP 126 128 109 

ASP 173 1n 168 

BSl 182 170 175 

(c) The Profit & loss (-) position of Bhl~l. Durgapur. 
Bokaro and Aourkela lor the last three years 18 as under:-

1997-98 

1998-99 

1999-2000 

Bhilai 

701 

301 

92 

(As. In crores) 

Durgapur Aourkela Bokaro 

-509 

-719 

-651 

-374 

-765 

-704 

367 

-165 

120 

(d) and (e) Yes. Sir. It is proposed to int~oduce 
Voluntary Retirement Scheme based on the guidelines of 
Department 01 publiC Enterprises. The compen .. tion 
amount envisaged is 35 days salary lor every completed 

year of aervice and 25 days salary f", every balance 
year 01 service till superannuation subject to soma other 
conditions. 

Ty .... QuarI8ra In DeIhl 
2610. SHRI RAMDAS ATHAWAlE: Will the Minister 

01 UABAN DEVELOPMENT AND POVEATY 
AllEVIATION be pleased to state: 

(a) the number of Type-8 Government quarte.. in 
Delhi; 

(b) the number 01 quarte .. out of th.m allocated to 
hon'ble M.Ps. Mamba .. of Union Cabinet, MHitary OffIce ... 
Administrative Office.. including Judges and other high 
officials separately; and 

(c) the criteria fixed for allotment of Type-8 quarters? 

THE MINISTEA OF STATE IN THE M!NISTAY OF 
UABAN DEVELOPMENT AND POVEATY AllEVIATION 
(SHAI BANDARU DATTATREYA): (a) Th. number of 
Type-8 (VIII) quarte .. In General Pool are 105. 

(b) Out 01 the above quart .... 29 are In occupation 
of Union Minille .. ; 25 jr1 occupation of MPs; 26 are 
earmarked for sllotment fa the Judges of Suprema Court 
of India and 8 bungalow for the judges of High Court of 
Delhi. and others are occupied by ex-Presidentllax-PMa 
and their spouses. Chairman/Members 01 various 
Commissions. Secretary/equivalent officers. Attorney 
General. Chief Election Commissioner. Election 
Commissioner. Comptroller. & Auditor General. M.morials! 
Trusts. PoIltlcsl Parties etc. No Type VIII accommodation 
has been allotted to any military officer from the General 
Pool. 

(c) Type 8 quarters are allotted subject to availability 
in the following order of priorlty:-

(1) Members in the Union Council of Ministers: 

(2) Functionaries Including Deputy Chairman & 
members of the Planning Commission. Speaker 
and Deputy Sp.aker (lok Sabha). D.puty 
Chairman (Aalya Sabha). Constitutional 
appointees Uke Comptroller and AudItor Gen.raI. 
Chief EI.ction Commission.r. EI.ction 
Commissioner. Chairman. Union Public Service 
Commission. Attorn.y G.n.ral and K.y 
functionaries; 

(3) Officers in the rank of Secr.tary/eq:.livalent 
officers including Chairmen and Membara of the 
Commi8lionslTrlbunaJs etc. on the basil of their 
int.r-se-seniorlty. 

{English] 

R.vlval of Eut.m COillfleId Ltd. 

2611. SHRI VILAS MUTTEMWAR: Will the Minlatar 
of COAL be pleased to state: 

(a> wheth.r the ECl haa incurred a lou during 
1999-2000 and its netwolth comes clown to a nega~; 
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(b) If 80, whether the Govemment propose to take 
any Itep8 for revival of ECl; 

(c) If 80, the dataBs thereof; and 

(d) the time by which a final decision Is likely to be 
taken In this regard? 

THE MINISTEPII OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) The net worth of 
Eastern CoalfieldS limited (ECl) became negative on 
account of Its accumulated losses as on 31.3.99 Incluclng 
the annual lou Incurred by the company In the financial 
year of 1998-99. The accounts of ECl for 1999-2000 are· 
yet to be audited. 

(b) and (c) No final shape to the revival package for 
ECl has so far been given for seeking approval of the 
Govemment. 

(d) Doee not arise In view of the answer of parts (b) 
• (c) of the question. 

{TransJation} 

Intailigence Bur.u 

2812. KUMARI BHAVANA PUNDllKRAO GAWAll: 
WI! .the Mlniater of HOME AFFAIRS be pleased to state: 

(a) whether the Intelligence Bureau has not been 
able to curb crimes In the country; 

(b) If 10, whether the functioning of the intelligence 
agency has been revIewedIpropoe to be reviewed; 

(c) if 10, the details thereof; 

(d) whether the Government propose to strengthen 
the Intalligence agency and delegate more powers to It; 
and 

(e) If 10, the details thereof? 

THE MINISTER OF STATE tN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VlDYASAGAR RAe): (a) The 
Intelligence Bureau Is not direclty responsible for curbing 
crimes In the country. 

(b) to (e) The process of review of working of 
Govemment . Organisations Including the Intelligence 
Bureau, Is a continuous process and strengthening of 
the organisations and delegation of power to them are 
done whenever considered naceuary. 

{English} 

Thr. Language Formula 

2813. SHRI SIMRANJIT SINGH MANN: Will the 
Minister of HOME AFFAIRS be pleased to state: 

(II) the steps taken to implement the three language 
formula in various States; 

(b) the steps taken 10 give more powers to the 
Linguistic Minorities Commission; 

(c) whether the Govemment have taken any steps to 
ensure that the Haryana, Himachal Pradesh, Rajasthan 
and Delhi to implement Punjabi as the second language 
of the respective States, not by an executive order but 
by a legislation; 

(d) If 10, the detatls thereof; 

(e) whether the Union Govemment propose to take 
action against those States who have not field their 
language compHance reports as required by the linguistic 
Minorities Commission; 

(f) If 10, the details thereof; and 

(g) If not the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): <a) to (g) Desired 
information is being collected from Concerned Ministries. 

Coking Coal Umlted 

2814. SHRI BRAJ MOHAN RAM: WUI the Minister of 
COAL be pleased to state: 

(a) the amount spent againet the aJIocatIon made 
under the Community Development Schemes by the 
Centrel Coalfields limited during the last three yeara, 
year-wlM; 

(b) whether the Centrel Coalfleldlt limited proposee 
to enhance Its productionn by expanding its capacity; and 

(c) If 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) As reported by 
Coal India limited, the amount spent against allocation 
made under the Community Development Scheme by 
Centrel Coalfields Limited (CCl) during last three years 
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Is given as under: 

Funds allocated 

Expenditure 

1997-98 

90.00 

71.00 

(Rs. in Lakh) 

1998-99 1999-2000 

100.00 

75.00 

85.00 

65.80 

(b) and (c) CCl produced 32.4 mte. In 1999-2000. 
It proposes to increase its production to 36 Mte. in 2001-
2002, I.e. the lerminal year of IX Plan. The on-going 
projects of CCl would mainly contribute towards this 
increase. Hence the thrust is on timely completion of 23 
on-going projects envisaging a capacity of 17.73 Mts per 
annum and also to do better in capacity utilisation of 
existing equlpments. Out of 23 on-going projects, 5 
projects namely Bokaro OC, Jharkhand OC, KD hesalong 
OC, Parej East OC and Urlmarl OC will contribute 
production of 9.35 mte. per annum on their completion. 

[English] 

DI.trlct Primary Education Programme 

2615. SHRI Y.S. VIVEKANANDA REDDY: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Government of Andhra Pradesh 
covers the entire State under District Primary Education 
Programme (DPEP) as the Union Government have 
agreed to Include all the uncovered districts of Andhra 
Pradesh under the ·Shlksha Abhiyan"; 

(b) H so, the expenditure likely to be Incurred thereon 
and the aid likely to btl provided by the Union 
Government; and 

(c) the aid 80 far raleased by the Union Government 
for the purpose? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT', MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(c) 19 out of 23 districts of Andhra Pradesh have been 
covered under District Parirnary Education Programme 
(DPEP). Proposal for preparatory activities for District 
Elementary Education Plans under Sarva Shlksha Abhlyan 
for remaining four districts has been received from the 
State Government and is under consideration. 

So far the Central Government has released 
Rs. 409.68 croras to Andhra Pradesh under DPEP. 

Restriction on P .... ngera VI.ltlng NepeI 

2616. SHRI S.D.N.R. WADIYAR: Will the Mlnl"'r of 
HOME AFFAIRS be pleased to state: 

(a) whether the Government have Imposed certain 
restrictions for the passengers travelling by air from India 
to Nepal and vice-versa: 

(b) If so, the details in this regard; and 

(c) the arrangements made for the passengers 
travelling by road from Nepal to India and vlce-veraa? 

THE MINISTER OF STATE • THE MINIST1=!Y OF 
HOME AFFAIRS (SHRI 1.0. SW/J \11): (a) to (c) India and 
Nepal have agreed to tighten the existing systern whereby 
Indian and Nepalese nationals travelUng by air between 
the two countries are required to pre.ent photo 
identification documents to establish their nationality. Indian 
citizens would be required to be in posaeasion of any of 
the following documents while travailing by air between 
the two countries: 

• Valid national paasport 

Photo Identity card lasued by ttle Government 
of India/any State Government or 'Unlon Territory 
Administration in India/Identity card iuued by 
the Election Commission of India. 

Emergency CertHI?te Issued by Embasay of 
India, Kathmandu to Indian nationals In case of 
emergent conditions. 

Nepalese citizens would be required to be In 
possession of anyone of the following documents while 
travelling by air between the two countries: 

• Valid national passport 

Photo identity card issued by the Government 
of Nepal 

Emergency Certificate issued by the Royel 
Nepalese Embassy In New Delhi to the 
Nepalese nationals in case of emergent 
conditions. 

Children upto the age of 10 years will not requlra 
the above mentioned documents for travening between 
India and Nepal, by air. 

The above decision will be implemented with effect 
from October 1, 2000. 
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There is no proposal under consideration to introduce 
identHicationdocumenIB for Indian and Nepalese nationais 
travelling across the land border. 

Anganwadl 

2617. SHRI AVTAR SINGH BHADANA: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) the qualification prescribed for the Anganwacl staff; 

(b) the financial assistance granted by the Union 
Govemment for running such Anganwadis, State-wise; 

(c) whether the Members of Parliament of the 
raspecIive areas are consulted for setting up of Anganwadi 
Centres; and 

(d) if so, the details regarding the procedures of 
followed in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN R!:SOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): (a) The Anganwadl Workers! 
Helpers must be from the local area/village. The 
Anganwadi Worker should be a matriculate or non· 
matriculate acceptable to the local community. No 
qualification for Helper is prescribed. 

(b) Statement indicating State-wise financial assistance 
released during 1999-2000 is enclosed. 

(c) No, Sir. 

(d) Does not arise. 

Statement Indicating State-wise Funds 
Released During 1999-2000 

(Rupeee In lakha) 

SI. No. State/Union 
Territory 

Amount Releesad 
for 1999-2000 

1. 

2. 

2 

Andhra Pradesh 

Arunachal Pradesh 

3 

5402.87 

817.00 

3. 

4. 

5. 

6. 

7. 

2 

Assam 

Bihar 

Goa 

Guajar! 

Haryana 

8. Himachal Pradesh 

9. Jammu & Kashmir 

10. Kamataka 

11. Kerala 

12. Madhya Pradesh 

• 13. Maharashtra 

14. Manipur 

15. Meghalaya 

16. Mizoram 

17. Nagaland 

18. Orissa 

19. Punjab 

20. Rajasthan 

21. Slkklm 

22. Tamllnadu 

23. Tripura 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

Uttar Pradesh 

West Bengal 

Delhi 

Pondlcherry 

A&N Administration 

Chandlgarh 

Dadra & Nagar Havell 

Daman & Diu 

Lakahadweep 

Total: 

to Questions 

3 

2211.00 

4918.64 

284.13 

5370.21 

2754.12 

1640.09 

1963.00 

5111.35 

2641.82 

4368.00 

6584.73 

840.48 

535.00 

·535.66 

1245.00 

4042.97 

2413.14 

4197.55 

129.75 

10704.n 

848.06 

11349.00 

8088.00 

818.42 

181.58 

130.44 

78.29 

26.83 

42.00 

25.69 

88097.59 

340 
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[Translation] 

Accldenta In Coel Mlnee 

2618. SHRI UTTAMRAO PATll: Will the Minister of 
COAL be pleased to state: 

(a) the number of accidents took place In the coal 
mines during the last year and till date, State-wise; 

(b) the number 01 casualliea therein; 

(c) the reasons therefor; 

(d) the amount 01 compensation given to the 
dependents 01 the deceased; 

(e) whether measures have been taken by the 
Govemment to check such accidents; 

(I) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) to (d) The number 
01 latal accidents that took place In coal mines 01 Coal 

India Limited during the last year and till date, State-
wise,. the number 01 casualties therein, the reasons lor 
each accident and the amount of compensation paid to 
the dependents of the deceased Is given in the enclosed 

statement. 

(e) Yes, Sir. 

(I) The details 01 thlJ measu~es taken by Coal India 
Limited to check such accidents are given below: 

1. Implementation 01 the statutory rules and 

regulations. 

2. Monitoring the status 01 safety in mines by the 
local management, the Internal Safety Organisation 
(ISO) 01 the companies as well as by the ISO of 
Cll; by Workmen's representatives like Workmen's 
InSpectors; the Safety Committee at the mine .evel; 
the Tripartite Committees lit the Company level, 
the Cil Safety Board and the Standing Committee 

on Safety In Coal Mines In addition to Inspections 
by the Directorate General of Mines Safety under 
the Ministry of Labour. 

3. Regular review of safety at the monthly meeting of 
CMOs. 

4. Conducting safety audita by external experts and 
Implementation of the recommendations of the 
same. 

5. Conducting periodic .,rety drlvea. 

6. By Training and retraining of workmen and 
supervlso .... 

7. By Technological Improvement to reduce expoeure 
of workmen to mining hazards as given below: 

(I) More than 80% of the coal proc1lctlon Is done 
from openc:aat min. by modem, sophiatlcated 
and capHal Intenalve Heavy Earth Moving 
Machinery, where the mining hazards are 
1888. 

(iI) Design of system of support of roof in the 
development workings in underground mines by 
scientific support systems based on Rock-Masa-
Rating Studies. 

(iii) In underground mines progressive use of ateel 
support to uHlmately phase out timber support, 
wherever possible. 

(Iv) Greater use of quick-setting cement capsule 
grouted roof boHa for support In development 
workings In underground mines. 

(v) Reduced exposure of workers to mining hazards 
by Increasing use of SOls and lHDs for loading 
operations In beIciw ground mlnea. 

(vi) Continued efforts towards induction of capital 
Intensive mechanised longwall mining with 
powind support, where workmen work under 
skin-to-akin steel roof support In underground 
minea. 

(g) Not applicable. 
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"""""t 
State Company Date Mine Cause Victim-name Comp. Remartcs 

Paid 

2 3 4 5 6 7 8 

-.n NEC - rlkak OC Truck Shiv Sankar Sahu 149870 

BIhar BCCL 27~111111 JeIIgora Haulage Ramaudan Rabidu 131950 

BIIar BCCL 03lO2III9 MoonIdIh Side Fall Mahboob Ansari 166290 

Bihar BCCl 12m/99 Kuatont ExpIoeivee KiIIuI Mahato 128330 

BIIar BCCl 12AXW8 ~ RoofFd Sa~u Pa8WIn 131950 

BIIIr BCCl 22m'98 BhaIdII Haluage R.A. Mazumdar 142840 

Bihar 8CCL 24mJ99 IfIIgcn RoofFd Umar All MIa 121050 - 8CCL 2713198 LodnI Roof FIB Hukum Ahir 147020 .. BCCI.. 02IIMIII8 KuIIore Haulage Mathura Puwan 147&40 

IIIIIr BCCI.. lM141'99 I.DyIbad Windig Ulo Saw 128330 - BCCL 2MI4I88 Rajapur OCP Dumper Rajinder Puwsn 121051 

BIle 8CCL 2IW5I89 Nudkhur KIll OCP FIB 01 Plraan Saene RlWllni 86000 

IIIIIr BCCL 27A151118 GondudII RooIFd AIhraI MIa 124700 

BIIar BCCL 0MIMI8 Sera Roof Fall MahadIv Pra88d 135560 

Bihar BCCL lM161119 Sandra BnjoIa MIle Kar1lck Bhar 181370 - BCCI.. 2MI&'88 Burlagllh Roof Fall Ramjan Mia 158470 - BCCL 23I118III9 Kuatont Conve>,<or Kailalh Kr. Yaclav 2111860 - 8CCL 01.w HadktIIIkIIe FBI 01 Objectl Nanlw MIhIIo 128330 

BIhar BCCL OMIMIII GocI1ur Side Fall Tapeewar Nunia 159800 

Bihar BCCL 28I11W8 GocI1ur Fall 01 Peraan Uauf MIa 128330 

Bihar BCCl 10111II1II Phulariland Fall 01 PIlOn Narayan Mahato 221370 

Bllar BCCl 22111II1II Pltherdh Side FaR Muktaswar loya 178490 

IIIhIr BCCl 22111199 Pltherdh SIde Fall Budhu Bowri 159440 

Bihar BCCL 221111118 PeIherdIl SIde Fall C.A. Bowri 153080 

Bihar BCCl 23111II1II Genhoocih Inundation Samir Mian 131950 

BihIr BCCl 29111II1II GanhoocIh ExpIoeIve R.K.Ram 128330 

Ellher BCCL 2011_ KH5I6PIT Roof Fall Jaaai Kumhar 135560 

Bihar BCCl 251121118 MoonIdih Project FIB 01 Plraan N.C. Sarkar 169440 

Bihar CCL 07~ RaJ_ OC Truck Harllal ~ 175540 

Bihar CCL 12/OW1 ~ ExpIoIives Sukhamohan 312240 .. CCL 081'04II8 U!ImarI Dumper LaIchlnOraon 131188 

Bihar CCl 0'lJ0711111 Tope OCP Non-TrnpoIt we Karali Kaparata 186290 

IIIIar CCl 28107II1II AlP Dull Gal Etc. Ap 149870 
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2 3 4 5 6 7 8 

Bihar CCl 25111199 ArnIo Fd 01 PelIon KImIIwIr 130890 

Bihar CCL 02112199 Kalhlra FII 01 PelIon MabIn AnIarI 148200 

BIhar ECt. 14110199 Gopinath Pur EIIcIItcIIy Gaur a.kravIIIy 147200 

Bihar ECt. 26111199 lIIchirnall RooIIIlI BlhlmJrbhuia 189440 

Bihar ECt. 28112199 Chftra.A FII 01 0bjedI MIjNI Mia 135000 

MahlI8Ihtra WCt. ~1199 Ghugus OCP -. N.K. V. GadIm 149870 

MaharashIra Wct. 01102199 Nand Gaon Haulage RuIi KaN SIwIdI 124700 

Maharaahlra WCt. 17107199 PauniOC EIecIricIIy S.D.Donge 20990 

Maharaahtra WCt. 09lO9I99 HLC. I Wlndiag KaJrna BhIntII 138130 

Maharaahlra Wct. 09111199 HLC. III bTIIfIIIICIIt t.\IC AmIII 1.11 DehariI 189440 

Maharaahtra Wct. 18111199 BIHar Pur CHP Conveyor RImIkInt 187855 

Maharaahtra Wct. 07/12199 Padlmpur OCP EIecIricIIy A.D. Kunnlll 2191150 

MP NCl 20lO4I99 Jayantoc TIUCk Rem SWlraop 184170 

MP NCl 0&108I99 Jhlgurda Dumper N..., SIr9 124700 

MP NCl 23107199 DucI1i Chua EIec:HcIy RIju Khalrwar 213320 

MP NCl 26101199 DurnIn Hill TrucIt Shiv Naraylll 51115 DIpOIiaId 

MP SEct. 31101199 Raj Nagar A.O. Explosives Mohan 172520 

MP SEct. 07103199 Jainagar 3 & 4 RooIFaI PuIhIcIr SIngh 128330 

MP SEct. 01104199 Balram Pur tIUCk Om PraIwh 80000 

MP SEct. 17104199 Jhllimifi ExpIoIiveI Blijendra Kumar 211790 

MP SEct. 17104199 JhiIrnHl ExpIoIiveI Vir MD. 203150 

MP SEct. 17104199 Jhllmlli ExpIoIivea ~1ImanIkpuri 203850 

MP SEct. 28104199 Amlal TIUCk 8hagwan Olen 188254 

MP SEct. 04lO8I99 DIpika OC TIUCk Jar,," MIIIda 221370 

MP SEct. 14108199 KoIml (W) RoofFaI Olen Dayal 149870 

MP SEct. 24108199 Nor1h Chinnlri Roof Fan Sankar Si9I 19240 

MP SEct. 07107199 Gevra Project Mile. Manralchan Singh 188014 

MP SEct. 20107199 Churdla (W) Roof FBI 8enu 188Il00 

MP SEct. 25IBI99 Churcha (W) RooIFaI Sukdeo 139130 

MP SEct. 05I0W99 DhanpUri UIG EIecIricIIy HIIiIh Ali 218910 

MP SEct. 07/11199 Luman OC Dumper K.R. SudIma 184170 

MP SEct. 18111199 NowIIlII Bad (W) Roof Fd PuIIn La! 181370 

MP SEct. 18111199 NoWIIlII Bad (W) Roo! FII Ram NaIIIh 2078811 
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2 3 4 5 6 7 8 

MP SECI.. 18111199 Pinura Roof FaH Johnson Tappa 195640 

MP SEC!.. 24111199 Dhlnpuri OCM Dumper Mustaque Ali 178490 

MP wa. 06101189 Arnbara Roof Fall Sri Sriram 156470 

MP wa. 2","199 GhorIwari Truck Sudama 222710 

MP WCl.. 01102199 Mllhani RooIFali F8RIOkh Khan 135580 

MP WCI.. 01109199 Damuaug FIR 01 Person Rem Prasad TIwari 175540 

Orilla MeL 04lO4I99 Jagannath ocp Conveyor Bonomali Bhutla 192140 

Orilla MeL 19106199 Bhalllpur OCP Truck Sam Chbehara 215288 

Orilla MeL 24107199 Nanclra ElectrIcity P.K. Sahu 203850 

0rIaa MeL 28108199 LakhanpurOCP Dumper Moc:hi Ram 139130 

Orilla MeL 31108199 Bhalltpur OCP EIectriciIy Inch MIni Sahu 148644 

Orilla MCI. 18109199 Talchar FBI 01 Objects Rama Ch Sahu 142680 

WB ECI. 02lO2I99 Bhaula RooIFaI Rablndra Harijln 199440 

WB ECI.. 12103199 Bhaula Roof FaU JllalHarijln 149670 

WB ECI.. 12103199 Sodepur 9 & 10 Haulage Jugal Gape 15690 

WB ECl. 13104199 Sonepur Bazari Dumper P.N. Chatterjee 181370 

WB ECI. 29104199 Ningtla Winding Hira Oaa 178853 

we ECl. 02lO6I99 Lower Kanda Truck Ranganalh Pandey 133000 

WB ECI. 10l08I99 Chora 10 pit Conveyor Niranjan Mahato 194640 

we ECI. 3010&'99 Jhanjra 1 & 2 Miac. B.K. Goura 205950 

we ECL 06107199 Paraacole (W) Misc. Bipra Ch. Nayek 199440 

WB ECL 06107199 Pirscole (W) Mac. Mahabir Bhuia 139130 

we ECI. 06107199 Paraacale (W) Mac. Durga Daa 85527 

we ECI. 06107199 Paraacole (W) MIsc. Sadique Khan 87439 

we ECl 06107199 Paraacale (W) Miac. Nunu Lal Majh! 83467 

ym ECL 28107199 Bankola Halullge Sisir Mondal Under Process 

we ECl. 31107199 Kunustoria Non-Transport MIC Laxmi Roy 172520 

we ECL 03lO8I99 Plndaveswlr Roof Fill Ohan Manjhi 128000 

WB ECI. 3OIORI99 Sonapur Bazari Non-Transport MIC Md. Sultan 166290 

we ECI. 28110199 Kumardi H.B. Roof Fan Sodhi Mia 131950 

we ECl. 01111199 Sonepur Bazari Non-Transport MIC Dania Barich 178490 

we ECl. 27111199 Madhabpur Hai.Uge Banlhi Parlda 142680 
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WB ECL 24112199 MouthdIh Side Fall Rajnalh Rajbhar 114000 

Bihar BCCl 11101100 Lodna Roof Fall MoIi Kewal 131796 

BIhar BCCl 13101100 Baralll RooIFd Jagmo/IInUrang 188580 

BIhar BCCl 13101100 Baralll Roo! Faa M.d JaIiI Ansari 192140 

Bihar BCCl 25101100 Dhanaar Side Fall B. Jairarnan 168280 

Bihar BCCl 12103100 Sudarncih Shall MIle. DLirga Deswali 156470 

Bihar BCCl 30lO3lOO Dobari RooIFali l.akxmIn Rawani 153090 

BIhar eel 04101100 NS Chori ExpIoIIve Oinesh Manjhi 201880 

Bihar CCl 04101100 NS Chori ExpIoeiYe Barhan MahIlO 142680 

Bihar eel 04102100 Kalhara OC Truck Rajaawar Prasad 128330 

Bihar CCL 04.02.00 Kalhara OC Truck Tutali Kamar 159800 

BIhar eel 09103100 KlI1IaIIa· Truck R.K. Prajapati 218470 

Bihar eel 09lO3lOO KaI1lalla Truck DIvIIIInd Ganjhu 1895580 

Bihar eel 26105100 Dakra ElecIrtdIy Dabu Dakua 153090 

Bihar CCl 01l06l00 Bokaro OC EIecIric:iIy Sukar Rawani under PIOCIIS 

Bihar eel 07l06l00 Karkalll Electricity Salim Mia 153090 

Bihar eel 26lO6lOO Saysl '0' Truck Sanjay Under PIOCIIII 

BIhar ECL 24101100 Chapepur Side Fall FaIdr Roy 131950 

Bihar ECL 21l06l00 KIIooda Dumper R. Chouhan Under~ 

Mahalllhlra WCL 01102100 Salpura 2 Non-Transport we Lalmuni 159880 

MBharashtra WCL 19102100 GondIgaon OC Dumper Ram Narash Sahi 131950 

Maharashlra WCl 09103100 BallarpurOC Truck B. Shrimu 155900 

Maharashtra WCl 10l04l00 New Majri No.3 Mile. Tadalu Ramalu 172520 

Maharashlra WCL 24l06l00 Kawadi OC Side Fall Sripet Kahu 205950 

Maharashtra WCL 24l06l00 Klwadi OC Side Fall S.K. TIwari 175540 DapoIIted 

Maharashtra WCL 24l06l00 Kawadl OC Side Fall P.PoIrajI 175540 

Maharuhtra WCL 24l06l00 KIwadi OC SIde Fall Bhaurao Milmil 207980 

Maharashtra WCL 24l06l00 Kawadi OC SIde Fall PIIdaahi Sukhlal 221370 Depoeited 

Maharuhtra WCL 24l06l00 KlwadI OC Side Fall Rajandra Yadav 163070 Dapeoited 

Maharaahtra WCL 24l06l00 Kawadi OC Side Fall SahIti Devan 163070 Dapo8i1ad 

Maharaahtra WCL 24l06l00 KawIdI OC Side Fall Viknlm Bonde 199400 

Maharashtra Wcl 24l06l00 KawadI OC Side Fall Madhukar Gonda 184170 
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Maharashtra WCl 2410&'00 Kawadi OC Side Fill BabIn Nagrale 181371 

Maharash\la WCL 16107100 Inder Fill 01 Person Subhalh Jhinger Under Procese 

MP t.lCl 06101100 Jayant Dumper Blhadur Singh 142680 

MP NCL 02l03l00 Jhin~rda Conveyor RanjeatDhobi 135660 

MP NCl 07l06l00 AmIohri Gas Dust Etc. Banai Barhi 181370 

MP NCl 01107100 Amlohri Dumper SuIch Lal 203850 

MP SECL 14102100 Rajnagar Old Roo! Fall Bahori 142680 

MP SECL 17102100 PaIiug Roo! Fall NarootlamDas 189560 

MP SECL 17102100 Plliug Roo! Fill LP. Tiwari 205950 

MP SECL 08lO6lOO Gevira Non-Transport Mle Sonau Ram 124700 Under PIOI:8S8 

MP SECL 09lO6lOO Weal Chirmiri Side Fall NaI'8ingho 128330 Under Process 

MP SECl 12l06l00 Rajendra UG Conveyor Mahetar 166290 Under Proceu 

MP SECL 19107100 Rajnagar Ro 516 Roo! Fall Arnar lei Under Process 

MP SECl 26.07.00 Kapil Ohara FBI 01 Objects Rakleh Kumar Under Proceu 

MP WCL 03102100 Mahdeo Puri Roof FaR Santoah Balian 211790 

MP WCL 03lO2lOO MahadeoPuri Roo! FaR NagaI SucM 124700 

MP WCl 08lO6lOO Nandln 2 UJG Roof Fill S. V. ChatIet]ee Not Eligible 

Orlesa MeL 25lO4lOO Baauncllara (E) Non-Transport MlC LM. Gonda n17060 

UP NCL 20107100 KhacIa EIecIrIcIty Sri Manoj Shagat Under PI'OC8III 

we BCCL 13l03l00 VlCtoira West Roo! Fan Raman Mahato 199400 

we 8CL 26lO6lOO VICtoria West Haulage Santokh Gape 172520 

we ECl 17l02l00 KhoIIadih UIG FaIIoI Peraon Jadupati Mondal 172520 

we ECl 02lO3lOO Gourandih OCP Dumper Dillp Souri 184540 

we ECl 18l03l00 Patrnohana Roo! FaR Sangram Rabidas 199400 

we ECL 1l1I06I00 New Kanda Sk5-fd Damu Maharana Under Process 

we ECl 13l06l00 New Kenda Side Fill Murat Gape Under PI'OC8III 

we ECl 19l06l00 Dubeawari Non-Transport WC. S.K. Ball Under Proceas 

we ECl 27l06l00 PandIve Swer Haulage Dinanatll Bhar 149870 

we ECL 2l1I06IOO Chinakur 11 RoofFaJI Prameswer Nunia 156470 

we ECL 01107100 Kunustoria Mile. R.N. Singh Under PfOCIIII 

we ECL 22107100 Shankarpur Roof Fill ShushiI Bhutan Under ProC8I8 

n.lpcVsnnz 2618.doc 
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Foreign National In Remand Home 

2619. SHRI SATYAVRAT CHATURVEDI: 
SHRI SUNDER LAL TIWARI: 

Will the Minister of HOME AFFAIRS be pleased to 
state: 

(a) whether attention of the Govemment hes been 
drawn to the newaitem regarding absconding of the 
Pakistan Citizen from the beggara home es repOrted in 
the "Dainlk Raahtirya Sahara' dated May 30, 2000; 

(b) if so, the justification for keeping the foreign 
nationals In the remand home; 

(c) the action taken agalnt the errant officials by the 
Govemment in this regard; and 

(d) the stepe taken to avoid the recurrence of such 
incident in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) 
Yes, Sir. 

(b) Foreign nationals facing trial in a court, who have 
, been granted bail and those against whom deportation 

proceedings have been initiated are lodged at Sewa 
Sadan, Lampur since they cannot be lodged in a prison 
es they are yet to be sentenced by any court. 

(c) and (d) The concemed official hes been warned 
to be more vlgUant and careful In the dl8charge of his 
duties. The security arrangements at Sewa Sadan are 
also being strengthened to avoid recurrence of such an 
Incident in the future. 

[English} 

Facilities to Former Governors 

2620. SHRIMATI RENUKA CHOWDHURY: 
SHRI MADHAVRAO SCI NOlA: 
SHRI SUSHIL KUMAR SHINDE: 
SHRI SHANKAR PRASAD JAISWAL: 
SHRI AJAY SINGH CHAUTALA: 

Will the Minister of HOME AFFAIRS be pleesed to 
state: 

(a) whether the Government have examined the 
question of pensions, allowances and other amenities like 
residential accommodation and Secretarial assistance to 
the former Govemora; and 

(b) if so, the details in this regard end the outcome 
thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI 1.0. SWAMI): (a) and (b) Apart 
from medical attendance and treatment no other 
pensionary benefits are available to the former Governors. 
The metter regarding admissibility of pensionary benefits 
wes placed before the Inter-State Council In Its Sixth 
Meeting held on May 20, 2000 for consideration. However, 
due to the absence of a consensus it was decided to 
close the matter. 

[Translation} 

Auletanee to NOOs 

2621. SHRI RAMSHAKAL: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of Institutions run by Non-
Governmental Organisations in the country, Stat.wise; 

(b) the amount of assistance given to each of Non-
Govemmental Organisations during the last three yeara; 

(c) the number of Non-Govemmental Organisations 
out of it misutilised the said assistance; 

(d) the details of the action taken or proposed to be 
taken against the NGOs found guilty In this connection, 
Stat.wlse; snd 

(e) the details of such NGOs put In black listed, 
State-wise? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) Central Govemment provides financial assistance to 
the eligible Non-Govemmental Organisations (NGOs) 
under various schemes through different Ministries/ 
Departments/Autonomous Organisations. The details of 
such grants spread over various MlnlstriesIDepaltmentsl 
Autonomous Organisations are not maintained centrally. 
However, details of grant of Rs. one lakh and above to 
the eligible NGOs are normally contained in the Annual 
Reports of the Ministries/Departments/Autonomous 
Organisations. 

(c) to (e) Schemes generally have in-buill mechanism 
for post-sanction monitoring. Periodic Inspection visits are 
also conducted by the officers of the Ministry. Suitable 



355 Written Answers AUGUST 8, 2000 to Questions 356 

action Is taken against NGOs found mlsutilising the funds. 
A Task Force has also been constituted to monitor the 
utilisation of funds. 

Free Education to Girls 

2622. SHRI THAWAR CHAND GEHlOT: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment have made arrangements 
for providing free education to girl students in the colleges; 

(b) if so, the year from which the said scheme has 
been implemented and the amount likely to be spent by 
the Govemment in this regard during 2000-2001; and 

(c) the details of facilities being provided by the 
Govemment to college going girl students in the country? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVEI-OPMENT (DR. MURLI MANOHAR JOSHI): (a) and 
(b) A scheme for providing free education to girls upto 
college level is being fonnulated in consultation with State 
Govemments. 

(c) The information Is being collected and will be 
laid on the Table of the House. 

Project for Improvement In Coal Industry 

2623. SHRI SUKDEO PASWAN: 
SHRI ZORA SINGH MANN: 

Will the Minister of COAL be pleased to state: 

(a) whether any project has been fonnulated to bring 
improvement in the coal Industry; 

(b) If so, the details and cost theMof; 

(c) whether purchase ord8f8 have been placed to 
procure mining machinery for tfilll project; 

(d) if so, the details 01 the .ue of such machinery 
purchased, company-wille; 

(e) whether the production capacity is baing reduced 
by limiting the size of this project; and 

(f) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) Yes, Sir. Coal 
Sector Rehabilitation Project was fonnulated for bringing 
improvement in the coal industry. 

(b) The Coal Sector Rehabilitation Project (CSRP) 
was conceived to cater for investment towards increasing 
coal production for 9 new/expansion projects and 
maintenance of capacities in 15 replacement projects 
under 5 subsidiaries of Coal India Ltd. viz. Central 
Coalfields Ltd. (CCL), Mahanadi Coalfields Ltd. (MCl) , 
Westem Coalfields Ltd. (WCl), South Eastem Coalfields 
Ltd. (SECl) and Northem Coalfields Ltd. (NCl). The basic 
objective of CSRP was to make Coal India Ltd. 
commercially viable, self-sustaining and to brin!J 
improvement in the coal industry. 

The total investment in the project was estimated at 
US$ 1.695 billion, out of which US$ 1.03 billion was to 
be financed by the World Bank (IBRD) and the Japan 
Bank for International Co-operation (JBIC) on 50:50 co-
financing ratio. The belance amount was to be financed 
by the participating subsidiaries of Coal India ltd. The 
project consists of Investment compoRent, technical 
assistance and training component. The investment 
component is to finance procurement of Heavy Earth 
Moving Machinery (HEMM) in 24 profitable mining sub-
projects and also construction of Coal Handling Plants 
(CHPs) in four of them. The technical assistance 
component was envisaged to finance Coal India's 
Institutional Capacity Development in the project 
implementation, mining operations and management. 

CSRP was approved by the World Bank in 
September, 1997 and the loan became effective in June, 
1998. The disbursement lor the project started in July, 
1998. 

(c) and (d) Heavy Earth Moving Machinery worth 
US$ 477.89 million (equivalent to Rs. 1964;42 crores) 
has already been ordered for 5 subsidiary companies of 
Coal India Ltd. Details of orders are given in enclosed 
Statement. 

(e) and (f) After examining in its entirety, Cil felt 
that balance of convenience lies in agreed cancellation 
of the balance uncommitted facility of World Bank/JBIC 
loan and further steps have- been initiated in this direction. 
The works under the Project are now being completed 
from financing from Cil's own resources and on the basis 
of its balance sheet. 
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Stlttemant 

Status of contrllct for HEMM under CSRP agam IBRD loan No. 4226-In 

SI. Item Oty. Contract Name of CIP Value in CIP CIP Value 
No. No. & date Supplier Currencies Quoted Value In In 

Equivalent Equivalent 
Indian US$ 

Rupees (Million) 
~Mllllon~ 

Contract 

2 3 4 5 6 7 8 

1. 30T wheel 2 CILlCranl TIL Ltd., Rs. 1,~,49,1oo.oo 15.45 .C).36 
Mounted 3OT/Al018 India 
Crane dt.17.07.98 

2. 70T wheal 3 CILfCrane TIL Ltd., Rs. 4,94,21,229.00 49.42 1.15 
Mounted 70T/AI019 India 
Crane dt. 17.07.98 

3. 2.8 cU.m 14 CIL./Hy BEML, India US$1,590,752.22 187.84 4.49 
14.2cu.m. Exc plus 
Hydraulic 2.5fAlOO4 Rs. 12,48,65,291.66 
Excavator dt 17.08.98 

4. 4.3 cu.mI 8 CILlHy Exc BEML. India US$2,705,293.17 259.53 6.25 
6.1 cU.m 41A1 005 plus 
Hydraulic dt. 17108198 Rs. 15,24,26,141.08 
Excavator 

5. SOT Rear 135 CILJDump Hindustan US$ 35,99,1000.00 1867.28 48.11 
Dumper 50fA 006 Motors Ltd, plus 

dt.25109198 India Rs. 43,51,94,206.07 

6. SOT Rear 81 CILJDump BEML India US$ 14,320,048.83 1359.58 32.68 
Dumper 50fAIBEM plus 

L.IOO6 dI. Rs. 78,97,82,632.14 
1911199 

7. 10 m3 22 CILfRshov Hamlschfeger Japani Yen 2297.70 53.43 
Bectric 1OfAlOO3 Corporation, 7,440,751,395.00 
Mining dI. 12110/98 USA 
Rope Shovel 

8. 8ST Rear 63 CILlDump BEML, India US$ 14,871,756.93 1581.58 ·37,42 
Dumper 851A1oo7 plul 

dt. 3111198 Rs. 96,98,22,351.44 

9. 24 Cu.M 3 CILJDragii BEML, India US$ 33,199,229.4tI 2067.33 SO.54 
Walking nefAlOO1 plus 
Dragline dt. 3111198 Rs. 74,56,70,707.35 

10. 120 T 160 CILlDumpl Unit Rig, USA US$ 156,827,573.96 6248.44 156.83 
Dumper 1201A1OOB 

dI. 5112198 
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2 3 4 5 6 7 8 

11. Crawter 48 CILJDozer BEML, India US$2,376,793.80 347.08 8.23 
Dozer 240 2401A1OO9 plus 
KW dt. Rs. 25,18,93,640.10 

24.12.98 

12. Crawter 97 CILJDozer BEML, India US$6,951 ,648.900 979.71 23.26 
Dozer 3OOIAI010 plus 
300KW dt. Rs. 70,12,98,311.28 

24.12.98 

13. Crawter 5 CILJDozer Caterpillar Asia US$3,933,797.61 180.86 4.01 
Dozer 6OOIAI011 plus 
600KW eft. Rs. 34,85,000.00 

21112198 

14. Wheeled 35 CIUWhIlI Caterpillar AsIa US$13,789,480.35 562.37 14.03 
Dozer DozMIAIO plus 
300KW 12 dt. As. 1,07,88,435.00 

21112198 

15. Motor 26 CILlOrader' Caterpillar AsIa US$ 7,107,585.70 316.55 7.30 
Grader IAI017 dt. plus 

21/1199 Rs. 87,95,020.00 

16. Drill 250 34 CIL1DrU12 Rudgonnarch US$10,142,2OO.200 434.29 . 10.14 
mm SOIAI014 JSC 

eft.412199 

17. Drill 311 5 CILIDrIII Ingersol Rand US$10,B34,999.10 463.95 10.83 
mm 311/A1015 (India) Lid. 

eft.21/1199 

18. Front End 3 CILIF.E. Hinduatan US$ 580,220.00 31.94 0.74 
Loader 5.7 Loader Motor Lid. plus 
cU.m. 5.7JAI016 RI. 76,86,739.00 

eft. 1 13199 

19. Drill 19 CILlDril1 Revali CP US$4,705,105.47 203.82 4.70 
160mm 8OIA1 Equipment Lid. 

0131RECP 
eft.131M9 

20. Drill 12 CILIDrIII IngerlOl Rand US$3,173,827.96 137.49 3.17 
160mm 8OIA101311 (India) Lid. 

R. dt. 
1319199 

21. Water 13 CIL/sprinkler H1ndustan US51,835,337.46 80.24 1.89 
Sprinkler 28KL1A102 Motor Lid. plus 

1 cit. Ra. 21,87,198.00 
26111199 

22. Tyre 2 CILITyra Voltu Ltd. RI. 13,813,820.00 13.81 0.32 
Handler Hander/Al20 

eft. 1/12199 

Grant Total RI. 19644.26 US$4n.89 
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{English} 

Development of Science end Technology 

2624. SHRI ANANTA NAYAK: Will the Minister of 
SCIENCE AND TECHNOLOGY be pleased to state: 

(a) whether the Government propose to promote 
Science and Technology during the Ninth Five Year Plan; 
and 

SI S& T Departments/Agencies 
No. 

1. Department of Science and Technology 

2. Department of Atomic Energy (R&D) 

3. Department of Ocean Development 

4. Department of Spaoe 

5. Department of Biotechnology 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF SCIENCE AND TECHNOLOGY OF THE MINISTRY 
OF SCIENCE AND TECHNOLOGY (SHRI BACH I SINGH 
RAWAT 'BACHDA'): (a) Yes, Sir. 

(b) Head-wise allocation of funds for the development 
of S& T In the Ninth Pia" Is given below: 

(Rs. in crores) 

9th Plan 
outlay 

1497.35 

1500.00 

510.62 

6511.72 

675.00 

6. Deptt. of Scientific and Industrial Research (incl. CSIR) 1327.48 

Total (S&T) 

[Translation] 

VIP Securtty 

2625. SHRI CHANDRESH PATEL: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether the Govemment have formulated any 
policy, rules and protocol in regard to security of VIPs 
and WIPs; 

(b) if so, the details thereof; 

(c) the crtterla laid down for deciding type of security 
for VIPs, WIPs and other such categories; and 

(d) the facilities being given to such persons at 
present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) to 
(d) Guidelines for the security 01 President of India, Vice-
President of India and the Prime Minister are contained 
In Blue Books. The policy on security of other protactees 
has recently been revised and announced in the month 
of February, 2000. 

12022.17 

Security is provided to individuals on the basis of 
perceived level of threat as pw the asee88ment of SecuritY 
Agencies. Elements of security depend upon the level 01 
security provided and can not be treated as facilities. 

ForeIgn Assistance for TerrorIsm 

2626. SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will 
the Minister of HOME AFFAIRS be pleased to state: 

(a) whether any agreement has been signed between 
India and Canada to curb terrorism; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): (a) and, 
(b) India and Canada have signed a Treaty on Mutual 
AssIstance In Criminal Matters. Under this Treaty, both 
countries have agreed to provide assistance to each other 
In obtaining evidence and statements of persons, make 
available records, fumishing and serviCing of documents, 
restrain, forfeiture or confiscation of the proceeds of crime, 
search and seizure etc. required in connection with 
Investlgalionllrlal In any criminal matter including terrorist 
related crime. 



363 Written Answets AUGUST 8, 2000 to Questions 364 

{English] 

Royalty on Coal 

2627. DR. RAGHUVANSH PRASAD SINGH: Will the 
Minister of COAL be pleased to state: 

(a) whether royalty is given to coal-producing States 
on the basis of weight and not on the basis of value; 

(b) whether is it a fact that the Committee on 
Govemment offic.ets has made recommendations for giving 
royalty on coal on the basis of value (Ad-valorem); 

(c) if so, the time by which the action is likely to be 
taken by the Govemment in this regard; and 

(d) if not, the reesons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) Yes, Sir. 

(b) to (d) The Study constitued by the Ministry of 
Coal recommended fixation of royalty rates on coal on 
ad-valorem basis. However, ad-valorem basis of fixation 
of royalty rates on coal has not been adopted so far as 
the matter is under consideration. 

Low Coat Sanitation Scheme 

2628. SHRI T.M. SELVAGANPATHI: Will the Minister 
of URBAN DEVELOPEMNT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) the financial assistance provided to States under 
Low Cost Sanitation Scheme during each of the last three 
years, State-wise and project-wise; 

(b) whether a notification had been issued by his 
Ministry to all the States and Union Territories regarding 
the abolition of manual scavenging; 

(c) if so, th~ details of States who did not impiement 
It alongwith the reasons therefor; and 

(d) the steps taken/proposed to be taken by the Union 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) Details are given 
in statement enclosed. 

(b) to (d) Yes, Sir. The Employment of Manual 
Scavengers and Construction of Dry latrines (Prohibition) 
Act, 1993 has come into froee with effect from 26th 
January, 1997 In all the Union Territorlel; and States of 
Andhra Pradesh, Goa, Karnataka, Maharashtra, Trlpura 
and West Bengal. Subsequently, the State: Governments 
of Orissa, Punjab, Assam, Haryana, Bihar' and Gujarat 
have also adopted the Act. Information regarding 
implementation of this Act has not been received from 
the remaining State Governments. They are being 
reminded from time to time to adopt the Act. 

Funds Released by HUDCO under Low Cost San~tion Scheme as on 30.6.2000 

(Rs. In lakhs) 

S. No. Name of State 1997-98 1998-99 1999-2000 

Loan Subsidy Loan Subsidy Loan Subsidy 

2 3 4 5 6 7 8 

1. Andhra Pradesh 406.87 80.52 3985.10 794.27 4270.18 3625.59 

2. Assam 0.00 0.00 0.00 0.00 0.00 0.00 

3. Bihar 0.00 0.00 0.00 0.00 0.00 0.00 

4. Goa 400.00 0.00 400.00 0.00 160.00 0.00 

5. Haryana 0.00 0.00 0.00 0.00 0.00 0.00 

6. Jammu & Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 
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2 3 4 

7. Kamataka 0.00 0.00 

8. KeraJa 0.00 0.00 

9. Madhya Pradesh 0.00 0.00 

10. Maharaahtra 0.00 0.00 

11. Manlpur 0.00 0.00 

12. Meghalaya 10.43 8.47 

13. Mizoram 0.00 0.00 

14. Orissa 3.50 0.00 

15. Punjab 0.00 0.00 

16. Rajasthan 0.00 164.63 

17. Tamil Nadu 0.00 19.69 

1B. Tripura 0.00 0.00 

19. Uttar Pradesh 1244.92 972.25 

20. West Bengal 376.45 388.15 

21. Andaman & Nicobar 0.00 0.00 

Total 2442.17 1633.71 

Subsidence st Sanctorla 

2629. SHRI BASU DEB ACHARIA: WiN the Minister 
of COAL be pleased to state: 

(a) whether it is a fact thai there has been a large 
scaJe subsidence at Sanctoria under the Eastem Coalfields 
Ltd.; 

(b) if so, the details thereof and lhe reasons therefor; 

(c) whether the Govemment have prepared any plan 
of action to tackle the problems of subsidence in the 
Raniganj CoaHield area; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): (a) and (b) Yes Sir. a 
portion of Sanctoria Village overlying old abandoned 
wort<ing of Sancloria-Dishergartl collieries subsided on 2nd 
July, 2000. These wort<ings were made in Sancloria and 
Dishergarh seams about 70-BO years ago, when there 
wera no mining rule~ and regulations. Coal Mine 

5 6 7 8 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

100.55 0.00 55.00 95.51 

0.00 79.82 0.00 299.95 

0.00 0.00 0.00 16.24 

19.54 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

0.00 0.00 0.00 0.00 

0.00 0.00 153.94 722.23 

0.00 166.48 0.00 38.47 

105.B7 31.11 0.00 0.00 

0.00 58.79 0.00 0.00 

0.00 0.00 0.00 602.19 

270.00 0.00 1279.7l'" 764.41 

0.00 0.00 0.00 0.00 

4881.06 1130.47 591B.B9 6164.59 

Regulations came inlo force from the year 1957. Aa such 
stability of the stooIaI left by erstwhile mine owners I.e. 
MIs Equitable Coal Compeny and MIs Bengal Coal 
Company is highly doubtful. 

(c) and (d) Yes, Sir. A Master Plan to control 
subsidence and fire In Easlem Coalfields Limited has 
been formulated where 14B locations have been identified 
as unslable. Oul of thele, 59 locations have been 
proposed to be slabillsed. BO locations have been 
proposed to be rehabilitated and at 7 locations, diversion 
of rail, road have been. proposed. 

[Translation} 

Employment to Dependents of DeceaecI Employees 

2630. SHRI RAVI PRAKASH VERMA: Will the 
Minister of URBAN DEVELOPMENT AND POVERTY 
ALLEVIATION be pleased to state: 

(a) whether dependents of the Group 0 employees 
of C.P.W.D. who died In ham .. are not being provided 
with the employment; 
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(b) if so, whether orders are being lasued to them to 
vacate the Govemment accommodation without providing 
them the employment; 

(c) if 50, the reasonl therefor; and 

(d) the details of ~e cases lying pending with the 
Govemment alongwlth the year from whiCh they are lying 
pending zone-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATTATREYA): (a) No, Sir. The 
dependents of all employees who die in hameas are 
provided compaasionate appointment aubj8ct to fulfilment 
of the conditions laid down by the Govemment in this 
respect. Such compassionate appointments are reatrIctecI 
to 5% of the direct recruitment vacanclee. In CPWO the 
cases approved for compassionate appointment are far 
in exceas of the vacancies failing under this 5% quota 
and, therefore, a waiting lilt il being maintained. 
Applicants are being offered appointment" as and when 
hislher tum matures. 

(b) and (c) As per provlalone of SR-317-B.II, aRotment 
of Govemment accommodation is cancelled after allowing 
one year's compassionate period In the event of death of 
the alioHee. Further retention for one year is also 
admissible in cases where the deceased Officer or 

IpouleJward is not owning a house at the place of 
posting. As per the existing instructions, regularisation/ 
allotment of entitled type of accommodation is also 
admlasible in case the dependent ward/spouse gets an 
emloyment in an eligible Office after the death of the 
Government aervant provided such an employment 
secured within a period of 2 years after the death of the 
allottee and if other prescribed conditions are fulfilled. 
This conceaaIon is not, however, allowed In cases where 
the deceased OffIcerlward/spouse is owning a house at 
the place of posting. 

(d) All pending cases of compaasionate appointment 
fall into following two categories:-

(i) C8888 In which appointment has been approved 
by the competent authority but appointment 
leHers could not be issued for want of 
vacanciel. All such cases are listed in the 
Offices of the Superintending Engineers 
(Coordination) of 4 regions at Delhi, Calcutta, 
Mumbai lind Chennai, Region-wise details of 
cases in Group C & 0 are g~in enclosad 
Statement-I. The cases of Group C employeas 
are pending issue of appointment since August, 
1995 and those of Group q since March, 1983. 

(II) Casel in which the appointment is yet to be 
decided by the competent authortties. The Zone-
wise details of casel pending In various offices 
are given in enclosed Statement-II. 

DemJItJ of cases In which appoinment has been approved 

S. No. Name of Region No. of cases approved 

Group 'C' Group '0' 

1. Region (Al, Delhi 94 301 
2. Region (B). Calcutta 20 43 
3. Region (C), Murnbal 28 
4. Region (D), Channai 13 17 

Total: 127 389 

sr.,.",."I-I, 
Details of cas.. In which appointment Is to be decided 

S. No. Name of OfficeJUnit No. of Casel 

Group 'C" Group '0' 

2 3 4 

1. ADG (NR)-Delhi 09 26 
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2 

2. E-IN-C PWD Delhi 

3. ADG (Border) 

4. CE (NDZ-I) 

5. CE (NDZ-II) 

6. C (NDZ-III) 

7. CE (NDZ-IV) 

8. CE (P&P) 

9. CE (E)-I 

10. CE (E)-II 

11. ADG (SR) Chennai 

12. ADG (ER)-Calcutta 

13. ADG (WR)-Mumbai 

Total: 

{English] 

Rural Roada 

2631. SHRI MANI SHANKAR AIYAR: 
SHRI ASHOK N. MOHOL: 
SHRI NARESH PUGLIA: 
SHRIMATI SHYAMA SINGH: 
SHRI PRABHUNATH SINGH: 
SHRI T.M. SELVAGANPATHI: 
SHPII N. JANARDHANA REDDY: 
SHRI C. KUPPUSAMI: 
SHRI ZORA SINGH MANN: 
SHRI NAWAL KISHORE RAI: 
SHRI SUKDEO PASWAN: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Govemment have decided to release 
RI. 2500 crore to the Statea 88 their lhare from the 
dlelel cess for the development of rural roads; 

(b) If 10, whether the guidelines for the allocation of 
funds have been finalised; 

(c) If 10, the details thereof; 

3 

01 

12 

08 

01 

02 

11 

03 

15 

08 

14 

84 

(d) the Ihare of each State therein; 

4 

08 

04 

24 

18 

06 

08 

18 

11 

09 

14 

39 

185 

(e) If not, the time by which the funda are likely to 
be releaaed; 

(f) whether the Government propole to earmark 
aeparate funda lor the development of rural roads in the 
backward regionl and the are88 predomlnently inheblted 
by SCslSTI; 

(0) If 80, the details in this connection; 

(h) whether any mach8nlsm h88 been evolved to 
monitor the uae of funda 88 well 88 development of the 
rural roads; and 

(i) If 80, the details in this regard? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) to (i) A lum of RI. 2,500 
crore has been earmarked In the budget 01 2()()()'2001 
for the construction of Rural Roads under the Pradhan 
Mantri Gramodaya Yolana (PMGY). The Govemment are 
currently In the proceu of formulating of Rural Roads 
Programme, which would, Inter-alia, deal with the 
anocatlon of lunda and Implementation atrategy. 
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Quality of Drinking Water 

2632. DR. RAMESH CHAND TOMAR: 
SHRIMATI SHYAMA SINGH: 

Will the Minister of URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION be pleased to state: 

(a) whether attention of the Govemment has been 
drawn to the newsitem captioned "Delhi water poor In 
Chlorine, rich in cholera" appearing in the 'Statesman' 
dated May 29, 2000; 

(b) if so, the facts of the matter reported therein; 

(c) whether the samples of drinking water taken by 
the Govemment agencies have revealed contents of highly 
bacteria; 

(d) if so, whether the existing methods to purify the 
drinking water in the capital are not only ineffective but 
unhealthy also; and 

(e) If so, the steps contemplated by the Union 
Govemment to provide safe drinking water to its residents 
particularly in NDMC areBS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
URBAN DEVELOPMENT AND POVERTY ALLEVIATION 
(SHRI BANDARU DATIATREYA): (a) Yes, Sir. 

(b) The Delhi Jal Board has reported that contents 
of the News item were not entirely correct. The samples 
mentioned in the newspaper report at (a) were not the 
true representative samples of the Delhi Jal Board water 
as the same were of stored water or trolley water. 
Subsequently DJB lifted 51 samples of water from the 
said area and all samples were found to have adequate 
residual chlorine indicating the potability of water. 

(c) No, Sir. During April, 2000 to July, 2000, Delhi 
Jal Board has reported of lifting of 31677 water samples 
from all over Delhi from which 98.7% of the samples 
were found satisfactory. The remaining 1.3% samples 
were found unsatisfactory in which the deficiency was 
rectified. 

(d) The existing methods to purify the drinking water 
are largely effective because quality control measures are 
taken from raw water stage upto consumetS end. 

(e) Does not arise in view of reply to (d) above. 

Poat. of Vice Chancellors In Unlversltle. 

2633. SHRI K.H. MUNIYAPPA: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be pleased to 
state: 

(a) the number of posts of Vice-Chancellors and 
equivalents thereof in Central Universities/deemed 
univetSities and number of persons belonging to SCsi 
STs working against such posts BS on 01.01.1996 and 
their percentage as compared to the total posts; 

(b) the total number of persons appointed to such 
posts from 01.01.1997 onwards and p8tSons belonging 
to the SCslSTs; 

(c) the nature and composition of the Committees! 
Boards which select persons for such posts and pr4visions 
made for associating persons belonging to the SCslSTs 
on such Committees/Boards? 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): (a) to 
(e) There is a post of Vice-Chancellor (VC) or its 
equivalent in each of ths 16 Central Universities and the 
46 institutions declared as Deemed to be Universities. 
Appointment of VC or its equivalent ,is made by the 
Central Universities/Deemed Universities as per the 
provisions in their respective StatuteslMemorandum of 
Association and Rules. The Memorandum of Association 
and Rules of each university provides the composition of 
the CommitteelBosrd to select the persons for appointment 
of ves. 

National Plan for Young Chlld .. n 

2634. SHRI SUSHIL KUMAR SHINDE: Will the 
Minister of HUMAN RESOURCE DEVELOPMENT be 
pleased to state: 

(a) whether area specific programmes strateg~ have 
been developed to achieve the National Plan of aCtion to 
fulfil young children's rights to survival, growth, 
development and protection; 

(b) if so, the details of the area specific strategies 
worked out and Implemented in this connection in the· 
predominantly inhabited tribal areas, State-wise and area-
wise; 

(e) the total expenditure incurred thereon during the 
last three yeatS, State-wise; and 

(d) the total number of children benefitted thereby? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATl 
SUMITRA MAHAJAN): (a) The Department has lormulated 
a National Plan of Action for Children In the year 1992 
which contains the goals In the areas of health, nutrition, 
education, children in difficult Circumstances, girl child and 
adolescent girls which are to be achieved by the year 
2000 A.D. The Plan of Action also contains the strategic, 
objectives and the activities to be undertaken for achieving 
the goals. 

(b) The National Plan of Action does not contain 
specific strategies for tribal areas. 

(c) and (d) Does not arise. 

[Trans/ation1 

Grants to Tribal Institutions 

2635. SHRI BABUBHAI K. KATARA: Will the Minister 
of TRIBAL AFFAIRS be pleased to state: 

(a) the names of tribal Institutions in Gujarat provided 
with granta and other assistance to Implement various 
schemes during 1997-98 and 1998-99, scheme-wise; 

(b) whether the Union Govemment have received 
proposals from some tribal institutions for providing grants 
and other ualstance from 1.1.1999 to tNI date; and 

(c) if so, the details thereof a10ngwlth the grants and 
other assistance provided to these InstlMlone during the 
said period, scheme-wise? 

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL 
ORAM): (a) to (c) Under various schemes, implemented 
by this Ministry, grants are released to the State 
Govemments and some Non-Govemmental organizations 
working In the field of tribal welfare. No tribal Institution 
as such Is provided with grants from this Ministry directly. 
Details of grants released to the State Govemment of 
Gularat and NGOs wortdng In the field of tribal weHare 
are given in statement-I and" respectively. 

Sfarem"",., 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

Grants Released to the Govemment of Gujarat, NGOs, etc. under 
various schemes of the Ministry of Tribal Affain; 

Name of the 
Scheme 

Boys Hostel lor STs 

Girls Hostel for STs 

Ashram Schools for STs 

Vocational Training for STs 

Educational Complex for 
low literacy pockets 

Development 01 PTGs 

Grants to NGOs 

SCA to TSP 

Grants under Article 275 (1) 

Research & Training 

Grain Bank Scheme 

State Tribal Development 
Cooperative Corporation Scheme 

1997-98 

86.35 

13.83 

3.17 

2832.n 

625.00 

8.90 

19.20 

123.89 

1998-99 

2.29 

4.02 

175.29 

67.50 

16.12 

5.60 

3689.70 

450.00 

14.72 

1999-2000 

3.00 

6.25 

83.17 

67.50 

15.97 

16.80 

10.86 

3139.98 

900.70 

12.90 

150.00 

(Rs. in lakhs) 

2000-2001 
(up to 

31.07.2000) 

11.25 
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Stlltement-l' 

Gtan" to Tribal Institutions 

Grants ,.,.".ed to the NGOs undllr the schemes of the Ministry of Tribal AftallS 

SI. Name of Name of the NGOe 
No. the Scheme 

1. Educational Sh. Manllal Gangadas 
Complex for Patel SOlVodaya 
low literacy Kendra, Palanpur, 
pockets Banaakantha 

2 Lok Niketan Ratnpur, 
Palanpur, Banukantha 

3 Sh. SalVodaya 
Ashram, Sanall. 
Banaakantha 

4 Gram Swaraj Sangh, 
Kutch. 

5 Smt. Suahlla Ben, 
Memorail Trust, Kutch. 

2. Grants to NGOs Bharat Sevashram 
Sangh, Aherndabad. 

2 Dhadhela, Kelawani 
Mandai, Dhadhela. 

3 Bharat Yatra Kendra, 
Narmada. 

4 Zarpan Nasarpur 
Vlhag, Surat 

[English) 

Road. Connectivity and Bore Well. 

2636. SHRI RAMSHETH THAKUR: 
SHRI G.M. BANATWALLA: 
SHRI A. VENKATESH NAIK: 

Will the Minister of RURAL DEVELOPMENT be 
pleased to state: 

(a) whether the Union Govemment have provided 
any funda to State Govemments for construction of 
connected roads and bore wells in their respective States 
during the last three eyars; 

(b) " so, the details thereof, State-wise; and 

(In Rs.) 

1997·98 1998-99 1999-2000 

1,53,502.00 4,82,714.00 2,00,532.00 

4,43,835.00 1,80,200.00 6,40,000.00 

2,69,150.00 3,85,000.00 2,25,000.00 

1,89,870.00 3,30,900.00 5,31,992.00 

3,16,484.00 3,63,604.00 

3,17,800.00 1,76,706.00 

2,42,730.00 

1,21,806.00 8,23,621.00 

2,61,819.00 

(c) the achievements made by each State during the 
said period in this connection and the funds actually 

utilised by them? 

THE MINISTER OF RURAL DEVELOPMENT (SHRI 
SUNDAR LAL PATWA): (a) to (c) The National Rural 

Roads Programme, which seeks to provide rural road 
connectivity In the country, is currently under formulation. 

Funds were provided for construction of borewells under 
the Ganga Kelyan Yojana in the years 1996-97 and 1997-
98. No fund was provided under this scheme during the 
year 1998·99. Information relating to the achievements 
made by each State during ihe last three years and the 
actual utilisation of funds is being collected and would be 
laid on the Table of the House. A Statement in enclosed. 
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sr.,.",.", 

Programme: Centrally Sponsored Scheme 'Ganga Ka/yan Yojana' 

(Rs. In lakh) 

S.No. StateslUTs Central Release Total 

1998-97 1997·98 

2 3 4 5 

1. Andhra Pradesh 743.60 760.615 1524.22 

2. Arunachal Pradesh 55.53 56.87 112.20 

3. Assam 244.95 426.22 671.17 

4. Bihar 1445.87 1531.15 2977.02 

5. Goa 13.03 12.895 25.93 

6. Guajart 273.23 286.59 559.82 

7. Haryana 85.34 88.85 134.19 

8. Himachal Pradesh 21.74 22.465 44.23 

9. Jammu & Kashmir 82.00 90.82 172.82 

10. Kamataka 498.88 524.106 1022.77 

11. KeraJa 181.80 190.855 372.46 

12. Madhya Pradesh 941.79 989.16 1930.95 

13. Maharashtra 810.05 850.96 1861.01 

14. Manipur 40.26 40.87 81.13 

15. Meghalaya .42.47 43.41 85.88 

16. Mizoram 0.00 18.345 18.35 

17. Nagaland 29.43 30.515 59.95 

18. Orissa 803.18 633.225 1238.39 

19. Punjab 46.79 46.96 95.75 

20. Rajasthan 390.89 410.99 601.88 

21. Sikkim 5.46 5.085 10.55 

22. Tamilnadu 0.00 257.95 257.95 

23. Trlpura 70.00 112.98 182.98 

24. Uttar Pradesh 1809.65 1848.79 3856.44 

25. West Bengal 886.30 899.575 1385.86 

26. A&N Islands 0.00 0 0.00 

27. Oadra & Nagar Havell 0.00 2.725 2.73 
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2 3 

28. Daman & Diu 0.00 

29. Lakahadweep 0.00 

30. Pondicherry 0.00 

Total 9082.00 

12.00 hrs 

[English) 

PAPERS LAID ON THE TABLE 

THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI CH. VIDYASAGAR RAO): Sir, 
on beha" of Shri l.K. Advant, I beg to lay on the Table:-

(1) A copy of the National Human Rights Commission 
(Conditions of Service of Officers and Staff) Rules, 
2000 (Hindi and English verions) published in 
Notification No. G.S.A. 611 (E) in Gazette of India 
dated the 17th July, 2000 under sub-section (3) of 
section 40 of the Protection of Human Rights Act, 
1993. 

[Placed in library see No. 217312000] 

(2) A copy each of the following Notifications (Hindi 
and English versions) under sub-section (3) of 
section 141 of the Border Security Force Act, 
1968:-

(i) The Border Security Force (Engineering 
Officers) Recruitment Rulee 2000 published in 
Notification No. G.S.A. 182 in Gazette of India 
dated the 27th May, 2000. 

(Ii) The Director Police Telecommunications and 
Inspector General (Communications) Border 
Security Force Recruitment Rules, 2000 
published in Notification No. G.S.R. 227 in 
Gazette of India dated the 24th June, 2000. 

[Placed in library see No. 217412000] 

THE MINISTER OF URBAN DEVELOPMENT AND 
POVERTY ALLEVIATION (SHRI JAG MOHAN): Sir, I beg 
to lay on the Table a copy of the Annual Statement 
(Hindi and English versions) showing the names of 

4 5 

5.085 5.09 

1.27 1.27 

10.55 10.55 

9990.5 19081.50 

allottees to whom out-of-tum allotments were made under 
discretionary quota in accordance with the guidelines 
during the year ending the 31.12.1999. 

[Placed in library see No. 217512000] 

[Translation) 

THE MINISTER OF HUMAN RESOURCE 
DEVELOPMENT, MINISTER OF SCIENCE AND 
TECHNOLOGY AND MINISTER OF OCEAN 
DEVELOPMENT (DR. MURLI MANOHAR JOSHI): 
Mr. Speaker, Sir, I beg to lay on the Table-

(1) A copy of the Annual AcCounts (Hindi and English 
versions) of the Aligarh Muslim University, Aligarh, 
for the year 1998-99, iogether with Audit Report 
thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in library see No. L T 2171¥2000] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Andhra Pradesh District 
Primery Education Programme, Hyderabad, for 
the year 1998-99, along with Audited Accounts 
for the years 1997-98 and 1998-99. 

(ii) Statement regarding Review (Hindi and English 
versions) by the Govemment of the working 
of the Andhra Pradesh District Primary 
Education Programme, Hyderabad, for the year 
1998-99. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. -

[Placed in library see No. LT 217712000] 
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THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRI N.T. SHANMUGAM): Sir, I beg to lay on 
the Table a copy of the Memorandum of Underltancling 
(Hindi 'and English veflliona) between the Coal India 
Limited and the Ministry of Minea and Mlnerala 
(Department of Coal) for the year 2000-2001. 

(Pieced In Unry S .. No. 217812000) 

THE MINISTER OF STATE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT (SHRIMATI 
SUMITRA MAHAJAN): Sir, I beg to lay on the Table-

(1) (i) A copy d the Annual Repon (Hindi and English 
versional of the National Institute of Public 
Cooperation and Child Deveiopment, New 
Delhi, for the year 1998-99, along with Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and Engliah 
versions) by the Government of the working 
of the National Institute of Public CooperatIon 

1. Shri Aahok Kumar Singh Chandal 

2. Shri Sunil Dutt 

3. Shri H.G. Ramuiu 

4. Shri Iqbal Ahmed Saradgi 

5. Shrimati Niaha Chaudhary 

6. Prof. Kailaaho DevI 

la it the pleaaure of the House that leave as 
recommended by the Committee be granted? 

SEVERAL HON. MEMBERS: Yes, Sir. 

MR. SPEAKER: Leave is granted. The Members will 
be informed accordingly. 

12.03 hra. 

[Translation} 

STANDING COMMITIEE ON PETROLEUM 
AND CHEMICALS 

S,.tements 

SHRI MULAYAM SiNGH YADAV (Sambhal): 
Mr. Speaker, Sir I beg to iay on the Table a copy ~ach 
of the following Statements (Hindi and English vel'SlOllS) 

and Child Development, New Delhi, for the 
year 1998-99. 

(2) Statement (Hindi and English verslona) ahowlng 
,.uoo8 for delay in Isylng the papers mentioned 
at (1) above. 

[Placed in Library See No. 217912000) 

12.02 hra. 

LEAVE OF ABSENCE FROM THE SITIINGS 
OF THE HOUSE 

[English] 

MR. SPEAKER: The Committee on Abaence of 
Members from the Sltltngs of the House In their Third 
Report presented to the House on 31d August, 2000. 
have I8COInIMIIded that leave of IIbaence from the aItltngs 
of the House be granted to the fonowlng Members for 
the . period mentioned againlt each:-

23.2.2000 to 16.3.2000 
and 

17.4.2000 to 17.5.2000 

24.7.2000 to 25.8.2000 

24.7.2000 to 25.8.2000 

24.7.2000 to 25.8.2000 

24.7.2000 to 25.8.2000 

24.7.2000 to 25.8.2000 

of the Standing Committee on Petroieum & Chemlcals:-

(1) Statements on AcIIon Taken by the Government 
on the recommendations contained in the 1 sf 
Report (13th Lok Sabha) on the Action Taken 
by the Government on the recommendations 
contained In the 10th Report (12th Lok Sabha) 
on 'Demands for Grants-1999-2000 of the 
Ministry of Petroleum & Natural Gas'. 

(2) Statements on Action Taken by the Govemment 
on the recommendations contained in the 2nd 
Report (13th Lok Sabha) on Action Taken by 
the Government on the recommendations 
contained in the 11th Repon (12th Lok Sabha) 
on 'Demands lor Grants-1999-2000 01 the 
Ministry of Chemicals & Ferlilizers, Depanment 
of Chemicals & Petrochemicals'. 
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(3) Statements on Action Taken by the Govemment 
on the recommendations contained In the 3rd 
Report (13th Lok Sabha) on Action Taken by 
the Government on the recommendations 
contained in the 12th Report (12th Lok Sabha) 
on 'Demands for Grants-1999-2000 of the 
Ministry of Chemicals & Fertilizers, Department 
of FertHizers'. 

{English} 

MR. SPEAKER: Now, we shall take up hem NO.9-
Calling Attention. 

Shri Priya Renjan Dasmunsi. 

... (Interruptions) 

SHRI MADHAVRAO SCINDIA (Guna): Before taking 
up Calling Attention" we have submissions to 
make .... (Interruptions) 

[Translation} 

Mr. Speaker Sir, Yesterday, I gave details of that 
massacre In which meny persons were killed. 

{English} 

MR. SPEAKER: Calling Attention is also Important. 

... (Interruptions) 

MR. SPEAKER: Scindiaji, after this, we can take up 
the other issue because this is listed In the List of 
Business. 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record. 

... (Interruptions)" 

MR. SPEAKER: Hon. Members, are you not 
Interested in taking up Calling Attention? 

... (Interruptions) 

MR. SPEAKER: Nothing should go on record. 

'" (Interruptions)· 

MR. SPEAK!::R: Pleaser hear me also. Some hon. 
Members have given notice of Calling Attention. The 
Minister. has come to the House. He Is going to reply to 
the Calling Att6ntion. After Calling Attention, you can raise 
this Issue. 

... (Interrupt/ons) 

·Not recorded. 

SHRI MADHAVRAO SCINDIA: Sir, when 100 people 
have died, how can we wait for the Calling Attention 
discussion? The House cannot walt for iI .... (lnlerruptions) 

MR. SPEAKER: Today, Calling Attention Is listed in 
the List of Business. But you are not allowing the House 
to discuss it. What Is this? 

. .. (Interruptions) 

MR. SPEAKER: Nothing should go on record. 

... (Interruptions! 

MR. SPEAKER: Now the House will take up 'Zero 
Hour'. Shri Bhan Singh Bhaura . 

. . (Interruptions) 

SARDAR BUTA SINGH (Jalore): Mr. Speaker, Sir, 
they are misleading the House .... (lnlerruptions) 

12.08 Ma. 

At this stage, Sardar Buta Singh and some other han. 
Members came and stood on the floor tlear the Table 

MR. SPEAKER: Now the House will take up 'Zero 
Hour'. Shri Bhan Singh Bhaura . 

... (Interruptions) 

SHRI BHAN SINGH BHAURA (Bhatlnda): Mr. 
Speaker, Sir, I would like to draw the llltention of the 
Government to a very important matter. The Food 
Corporatioll of India has decided recently not to purchase 
paddy during current season . ... (Interruptions) This 
unfortunate decision will affect the farmers in paddy 
growing areas particularly in Punjab very badly. Already 
a largtl number 01 marginal farm.... had to resort to 
distress sell. In the absence of the FCI in the market, 
tha price of paddy has already started falHng and peasants 
are gIIIting not even the coat price, which wiD ruin them. 
Therefore, I urge upon the Centrel Govemment to take 
measures so that the FCI comes out with a proper plan 
to purchase paddy, arrest the falling price level and thus 
save millions of our poor peasants .... (lnterrupt/ons} 

MR. SPEAKER: You asked for 'Zero Hour'. I am 
taking up 'Zero Hour' now, but you are not allowing that 
also. What is this? 

... (Interruptions) 
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12,08 hr.. 

14.01 hrs. 

The Lok Sabha then adjoumed till 
Fourteen of the Clock. 

The Lok Sabha re-assembled at one Minute past 
Fourteen of the Clock 

(MR. DEPUTY SPEAKER in the Chait) 

[Translation] 

SHRI MADHAVRAO SCINDIA (Guna): Mr. Deputy 
Speaker, Sir, it is a very important question. . .. (IntemJpIions) 

MR. DEPUTY SPEAKER: Scindia Ji, please take your 
seat. 

... (Interruptions) 

SHRI MADHAVRAO SCINDIA: Mr. Deputy Speaker, 
Sir, it is a very serious issue. I do not understand as to 
why Govemment is afraid .... (lnterruptions) 

MR. DEPUTY SPEAKER: Shri Priya Ranjan 
Dasmunsi. 

.. (Interruptions) 

SHRi UTTAMRAO DHIKALE (Nasik): Mr. Deputy 
Speaker, Sir, permission be given to raise issues under 
rule 377 in House .... (lnterruptions) 

SHRI MADHAVRAO SCINDIA: Mr. Deputy Speaker, 
Sir, this is a very important and serious issue. The 
Government must come forward with the 
reply .... (Interruptions) 

14.04 hr •. 

At this stags Shri KantilaJ Shuria and some other 
hon'ble Members came and stood on the floor near 

the Table 

MR. DEPUTY SPEAKER: Please take your seats. I 
will give you time to speak . 

. . (Interruptions) 

MR. DEPUTY SPEAKER: I will give time to you all. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I will give you all a chance 
after . Calling Attention. 

. .. (Interruptions) 

MR. DEPUTY SPEAKER: Please take your ...... 

... (Interruptions) 

MR. DEPUTY SPEAKER: I will listen to you also. 

... (Interruptions) 

MR. DEPUTY SPEAKER: I will also listen to the 
response of hon'bIa Minister. 

... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: Please go back to your 
seats. 

... (Interruptions) 

SHRI P.H. PANDIYAN (Tirunelveli): Sir, allow me to 
read out the matter under rule 377 In my 
name .... (Interruptions) 

MR. DEPUTY SPEAKER: Shri p .. .,dlyan, how can I 
allow you? First, let the han. Members go back to their 
seats. I will call you later. 

'" (Interruptions) 

SHRI P.H. PANDIYAN: Sir, you kindly allow me to 
lay it on the Table ... (Interruptions) 

MR. DEPUTY SPEAKER: The House stands 
adjoumed to meet again tomorrow at 11 a.m. 

14.05 hr •• 

The Lok Sabhs then adjourned till Eleven 
of the Clock on Wednesday, August 9, 20001 

Sravana 18, 1922 (SSU). 


	0001
	0002
	0003
	0005
	0006
	0007
	0008
	0009
	0010
	0011
	0012
	0013
	0014
	0015
	0016
	0017
	0018
	0019
	0020
	0021
	0022
	0023
	0024
	0025
	0026
	0027
	0028
	0029
	0030
	0031
	0032
	0033
	0034
	0035
	0036
	0037
	0038
	0039
	0040
	0041
	0042
	0043
	0044
	0045
	0046
	0047
	0048
	0049
	0050
	0051
	0052
	0053
	0054
	0055
	0056
	0057
	0058
	0059
	0060
	0061
	0062
	0063
	0064
	0065
	0066
	0067
	0068
	0069
	0070
	0071
	0072
	0073
	0074
	0075
	0076
	0077
	0078
	0079
	0080
	0081
	0082
	0083
	0084
	0085
	0086
	0087
	0088
	0089
	0090
	0091
	0092
	0093
	0094
	0095
	0096
	0097
	0098
	0099
	0100
	0101
	0102
	0103
	0104
	0105
	0106
	0107
	0108
	0109
	0110
	0111
	0112
	0113
	0114
	0115
	0116
	0117
	0118
	0119
	0120
	0121
	0122
	0123
	0124
	0125
	0126
	0127
	0128
	0129
	0130
	0131
	0132
	0133
	0134
	0135
	0136
	0137
	0138
	0139
	0140
	0141
	0142
	0143
	0144
	0145
	0146
	0147
	0148
	0149
	0150
	0151
	0152
	0153
	0154
	0155
	0156
	0157
	0158
	0159
	0160
	0161
	0162
	0163
	0164
	0165
	0166
	0167
	0168
	0169
	0170
	0171
	0172
	0173
	0174
	0175
	0176
	0177
	0178
	0179
	0180
	0181
	0182
	0183
	0184
	0185
	0186
	0187
	0188
	0189
	0190
	0191
	0192
	0193
	0194
	0195
	0196
	0197

